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 86]  .
 LOK  SABHA

 Friday,  6th  April,  1956

 The  Lok  Sabha  met  at  Half  Past  Ten
 of  the  Clock

 {[Mr.  SPEAKER  in  the  Chair]

 TIMING  OF  MEETINGS  OF
 PARLIAMENTARY  COM-

 MITTEES

 Mr.  Speaker:  I  understand  that,
 even  at  the  outset  the  want  of  quorum
 in  the  House  is  due  to  the  sittings  of
 some  Sclect  Committees  or  some
 other  Parliamentary  Committees
 being  held.  I  would  advise  hon.
 Members  not  to  hold  Sclect  Commit-
 tee  meetings  from  10  a.m.  to  |  P.M.
 I  would  not  allow  any  Select  Commit-
 tee  or  any  Committee  to  hold  its
 meeting  when  the  House  is  sitting,
 between  0  a.m.  and  |  p.M.  Again
 ard  again,  all  the  papers  are  taking
 it  up  saying  that  for  want  of  quorum
 the  supreme  Parliament  of  India  is
 not  able  to  meet.  I  would  urge  on
 all  hon.  Members  to  note  that  the
 whole  House,  and  also  hon.  Members
 individually,  are  getting  into  ridicule
 in  the  eyes  of  the  world  at  large.  No
 Committee  shall  hold  its  sitting  from
 0a.M.  to  l  p.m.  so  long  as  the  Par-
 liament  is  in  session  and  is  sitting.

 ORAL  ANSWERS  TO
 QUESTIONS

 WaGon  SHORTAGE
 #1223.  Shri  Jhulan  Sinha:  Will

 the  Minister  of  Railways  be  pleased
 to  state

 (a)  whether  his  attention  has  been
 drawn  to  the  great  difficulties  experi-
 enced  by  the  producers  of  gur  and
 Khandsari  during  955  due  to  the

 paucity  of  railway  wagons  supplied
 for  transport  of  the  commodities;  and

 I—85  L.  5.
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 (b)  if  so,  the  steps  taken  or  pro-
 posed  to  be  taken  this  year  in  advance
 to  avoid  hardship  to  those  producers’?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.  Representations  were  received
 about  difficulties  in  the  movement  of
 Gur  and  Khandsari  during  955  from
 certain  stations  on  the  North  Eastern,
 Northern  and  Southern  Railways.

 (b)  Special  efforts  have  been  made
 by  the  Railway  Administrations  to
 increase  the  wagon  supply  for  move-
 ment  of  this  traffic  despite  difficulty
 in  movements  over  restricted  routes
 via  various  transhipment  points,  as  is
 evident  from  the  fact  that  this  traffic
 has  recorded  considerable  increase  in
 loading  during  the  period  from  Nov-
 ember  955  to  February  1956  over
 the  corresponding  ‘period  of  the  pre-
 vious  year.

 Shri  Jbulan  Sinha:  May  |  know  if
 the  attention  of  the  Government  has
 been  drawn  to  the  special  transport
 difficulties,  especially  in  North  Bi  har
 in  this  respect?

 Shri  Alagesan:  In  all  these  places,
 as  I  said,  there  has  been  a  greater
 amount  of  loading  this  year.  Also
 the  quotas  have  been  increased  and
 in  some  cases  special  trains  have  also
 been  run

 सेठ  चल  सिंह  :  कया  मंत्री  महोदय  बतलाने
 की  कपा  करेंगे  कि  क्‍या  वजह  है  कि  मेरठ,
 मुजफ्फरनगर  तथा  हापुड़  में  बैगंन  नहीं  मिल

 रहे  हैं

 Shri  Alagesan:  His  Hindi  was  a  bit
 too  fast  for  me  to  follow.  He  was
 also  indistinct.

 Mr.  Speaker:  Shri  Garg.

 Shri  R.  P.  Garg:  In  view  of  the
 fact  that  the  paucity  of  wagons  leads
 to  illicit  and  corrupt  practices  on  the
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 part  of  the  railwaymen,  may  I  know
 the  steps  proposed  to  be  taken  by  the
 Government  in  order  to  put  those
 ptactices  to  an  end?

 Shri  Alagesan:  Along  with  the
 need  to  move  sugar,  there  is  also  the
 movement  of  commodities  like  sugar-
 cane,  tea,  jute,  etc.  So,  there  is  a
 greater  demand  between  November
 and  June  for  wagon  loadings.  But,
 as  the  House  knows,  various  steps
 are  being  taken  to  increase  the  manu-

 facture
 of  wagons  in  this  country  it-

 self.

 Mr.  Speaker:  Shri  Dabhi.  Some
 hon.  Member  is  laughing.  Am  |  to
 take  it  that  the  hon.  Member  is  put-
 ting  the  question?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  All  the  four  Mem-
 bers  who  have  tabled  this  question
 are  absent.

 Mr.  Speaker  :  But  how  am  I  to
 know  it  if  there  is  talk?  I  might  sus-
 pend  the  House  and  give  half  an
 hour  for  hon.  Members  to  carry  on
 conversation  inside  the  House!

 It  is  very  wrong  that  not  even  one
 out  of  the  four  Members  who  have
 tabled  this  question  is  present.

 रेलवे  प्रशासन  में  ज़िन्दों  का  प्रयोग

 *  १२२५.  करी  भक्त  दर्शन  :  क्‍या  रेलवे  मंत्री”

 यह  बताने  की  कृपा  करेंगे  कि  उनके  मंत्रालय,
 अधीनस्थ  कार्यालयों  कौर  रेलवे  प्रशासन  में

 हिन्दी  के  प्रयोग  के  बारे  में  क्या  विशेष  कार्यवाही
 की  गई  है  ?

 रेलवे  तथा  परिवहन  उप मंत्रो  शी  झलगेदान)  :

 एक  बयान  सभा-पटल  पर  रख  दिया  गया  है  t

 (दीजिये  परिशिष्ट  ७,  अनुबन्ध  संख्या  १]

 श्री  भक्त  बान :  इस  वक्तव्य  में  जो  बातें
 बताई  गई  कि  रेलवे  मंत्रालय  हिन्दी  के  विकास
 के  लिये  यह  यह  कार्य  कर  रहा  है  उसके  लिये
 में  इसे  धन्यवाद  देता  हूं,  मगर  में  यह
 जानना  चाहता.

 द  कि
 पारिभाषिक  शब्दावली

 का  ज़ो  अनुवाद  जा  रहा  है  उसकी  प्रगति

 बहुत  शिथिल  मालूम  पड़ती  है.  क्योंकि  “ए”
 से  “एच”  तक  के  हौदों  का  अनुवाद  ही  अभी
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 तक  हो  पाया  है  जब  कि  हम  को  जेड
 तक  जाना  है  इसका  क्‍या  कारण  है  भ्र ौर  अभी  इस
 काम  में  कितने  शोर  वर्ष  लगेंगे  ?

 Shri  Alagesan:  I  think  the  traffic
 terms  from  the  letters  A  to  Z  have
 been  more  or  less  finalised,  but  the
 publication,  I  think,  has  been  made
 from  A  to  H.  I  hope  the  rest  will
 be  published  soon.  Regarding  the
 other  departments  also,  the  finalisation
 of  the  terms  is  going  on.  It  is  a
 work  which  has  to  be  done  rather
 carefully.

 श्री  भक्त  वर्शन  :  इस  वक्‍तव्य  में  यह  भी
 बताया  गया  है  कि  कर्मचारियों  को  हिन्दी  की
 जानकारी  कराने  के  लिए  कुछ  विशेष  उपाय  किये
 जा  रहें  हैं  -  में  जानना  चाहता  हूं  कि  क्‍या  इस
 बात  के  आंकड़े  एकत्र  किये  गये  हैं  कि  रेलवे  में

 कुल  कितने  कर्मचारी  हैं,  उनमें  से  कितने  लोग
 इस  समय  हिन्दी  की  अच्छी  जानकारी  रखते
 हैं  श्लोक  क्‍या  कोई  ऐसा  कार्यक्रम  बनाया  गया
 है  जिससे  कि  दो,  तीन,  चार  या  पांच  वर्षों  के
 अन्दर  सब  लोग  हिन्दी  सीख  जायें  कौर  इसे
 समझने  लग  जायें  ?

 Shri  Alagesan:  +  do  not  have  the
 figures  before  me  to  show  how  many
 railway  employees  at  present  know
 Hindi  or  are  proficient  in  Hindi  and
 how  many  are  not  acquainted  with
 Hindi.  But,  as  |  said  in  the  state-
 ment,  we  ate  taking  certain  steps  to
 acquaint  the  present  employees  with
 a  knowledge  of  Hindi.  It  is  proposed
 to  introduce  this  subject  in  the  train-
 ing  schools  also  so  that  they  may  pass
 a  simple  test  before  they  go  out  of
 the  training  schools,  especially  in  the
 non-Hindi  speaking  areas.  I  am  not
 able  to  give  the  percentage  of  Hindi-
 knowing  employees  as  compared  to
 the  total  number.

 से८  गोविंद  दास  :  रेलवे  के  कई  विभाग
 शौर  उप-विभाग  हैं  -  मै  जानना  चाहता  हुं  कि
 अभी  कितने  ऐसे  विभाग  कौर  उप-विभाग  हें
 जिन  में  हिन्दी  का चलन  नहीं  हुआ  है  और
 क्या  कोई  ऐसी  निश्चित  योजना  बनाई  गई  है
 कि  उन  विभागों  शौर  उप-विभागों  में  भी  हिन्दी

 में  कार्य  शुरू  हो  जाये,  यदि  हां  तो  उनमें  हिन्दी
 पका  कब  तक  चलन  हो  जायेगा  ?
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 Shri  Alagesan:  It  has  to  be  appre-
 ciated  that  the  railways  cannot  be
 singled  out  for  the  introduction  of
 Hindi.  As  far  as  the  transaction  of
 business  goes,  a  switch-over  to  Hindi
 will  take  place  along  with  the  other
 departments  and  other  Ministries  as
 well.  What  we  are  trying  to  do  is  to
 run  classes  for  the  benefit  of  those
 employees  who  are  not  acquainted
 with  Hindi  and  also  to  teach  Hindi
 in  the  training  schools  so  that  the
 non-Hindi  speaking  employeés,  when
 they  go  out  of  the  training  schools
 will  be  able  to  have  a  fair  Knowledge
 of  Hindi.  That  is  the  object.

 श्री  डो०  सो०  हामा :  रेलवे  विभाग  में
 %

 त
 से

 कार्य  ह  हग
 किया

 हे
 है मौर

 बहुत  से  काग़ज़  प्रो  मैनुअली  हैं।
 मे  चना आहत  हूं  कि  कितने  फार्म  का  जो  अंग्रेज़ी  में

 थे  हिन्दी  में  प्रभुपाद  कर  दिया  गया  है  ?  साथ

 ही  कितने  कोड  कौर  मैनुअली  हैं  जिन  का
 हिन्दी  में  अनुवाद  किया  जा  चुका  है?  क्‍या
 मंत्रालय  ने  कोई  ऐसा  प्लान  (योजना)  भी
 बनाया  है  कि  फलां  तारीख  तक  इन  सब  चीज़ों
 का  अनुवाद  हो  जाना  चाहिये  तथा  यह  कार्य
 समाप्त  हो  जाना  चाहिये  ?

 Shri  Alagesan:  J  think  it  is  said  in
 the  statement  that  we  are  beginning
 with  the  composite  forms  which  are
 printed  both  in  English  and  Hindi.
 They  have  been  introduced  and  I
 think  the  number  of  such  forms  can
 be  surely  increased  and  the  printing
 of  such  composite  forms  can  be  ex-
 tended  to  cover  all  the  remaining
 forms  and  other  things  mentioned  by
 the  hon.  Member.

 श्री  एम०  एल०  द्विवेदी  :  जिन  दावों  का
 या  पारिभाषिक  दादों  का  या  फिस्स  मे  प्रयोग
 किये  जानेवाली  भाषा  का  अनुवाद  किया  गया

 है,  यह  जानने  के  लिये  कि  वह  सही
 र् वाद  है  या  नहीं,  क्या  कोई  परामर्श

 समिती  यानी  एडवाइजरी  कमिटी  है  और  क्‍या
 सदन-पटल  पर  ऐसे  अनुवाद  किये  गये  फॉर्म्स
 इत्यादि  की  प्रतियां  भाप  रखेंगे  जिस  से  कि

 हम  भी  यह  जान  सकें  कि  अनुवाद  ही  हो
 रहा  है  ?
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 Shri  Alagesan  :  The  overall  respon-
 sibility  for  the  accuracy  and  aptness
 of  these  terms  is  shouldered  by  the
 Education  Ministry.  It  is  they  who
 vet  these  things  and  finalise  them.

 Shri  B.  S.  Murthy:  Is  there  any
 time-limit  prescribed  for  the  introduc-
 tion  and  spread  of  Hindi  among  all
 the  categories  of  railway  employees?

 Shri  Alagesan:  No  rigid  time-limit
 has  been  fixed.  We  are  taking  cer-
 tain  steps  and  we  hope  that  within
 a  foreseeable  time  we  should  be  able
 to  achieve  results.

 at  कृपाचार्य  जोशी  :  क्‍या  में  जान
 सकता

 ि

 जो  टिकट  इंस्पेक्टर  हैं  उनमें  से

 कितने  जानने  वाले  हैं  ?

 Shri  Alagesan:  I  think  the  ticket
 checking  staff,  etc.,  have  to  come  into
 contact  with  people  living  in  the
 various  regions.  As  such,  they  are
 all  recruited  locally,  I  suppose.  They
 should  be  able  to  know  the  regional
 languages  so  as  to  help  the  people
 and  also  converse  with  them.

 Mr.  Speaker:  Next  question.

 Shri  U.  M.  Trivedi:  May  I  ask
 one  question,  Sir?

 Mr.  Speaker:  The  Language  Com-
 mission  report  will  be  coming.  A
 Committee  will  be  appointed.  I  have
 allowed  8  supplementary  questions.

 RaILWay  WaGONS

 41226.  Shri  Bibhuti  Mishra:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  discus-
 sions  were  held  in  Delhi  on  8th
 December  955  between  the  represen-
 tatives  of  the  Railway  Board  and
 representatives  of  established  manu-
 facturers  of  railway  wagons;

 ‘b)  if  so,  whether  steel  emerged  as
 the  crucial  factor  in  supply  of  wagons
 and  other  requirements  of  the  rail-
 ways;  and  oo

 <o)  how  Government  propose  to
 overcome  the  deficiency  in  the  supply
 of  steel?
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 The  Deputy  Minister  of  Railways

 7
 Transport  (Shri  Alagesan)  :  (a)

 es.

 (b)  Yes.

 (c)  By  supplementing  indigenous
 supply  by  importation  of  steel.

 sit
 विभूति

 ति  मिश्र  :  क्‍या  सरकार  ने  पता
 लगाया  है  कि  उसको  प्रति  वर्ष  रेलवे  के  कामों
 के  लिये  कितने  लोहे  की  ज़रूरत  है  ?

 Shri  Alagesan:  I  think  the  hon.
 Member  wants  to  know  the  estimate
 of  steel  requirements  for  the  Second
 Five  Year  Plan?

 Shri  Bibhuti  Mishra:  Annual  steel
 requirements  for  the  Railways.

 Shri  Alagesan:  That  estimate  has
 been  made.  As  far  as  the  current
 year  goes,  it  has  been  estimated  that
 we  would  require  one  million  tons
 of  steel.

 श्री  विभूति  समिध् :  क्‍या  सरकार  ने  इस
 रिक्वायरमेंट  को  बनाते  समय  यह  विचार  किया
 है  कि  बहुत  सी  चीज़ें  लोहे  के  बदले  लकड़ी
 की  लगायी  जा  सकती  है  ?  बौर  इस  प्रकार
 लोहे  की  बचत  किया  सकती  है  ?  क्‍या
 सरकार  ने  अनुमान  लगाया  है  कि  यदि  घंटियां
 आदि

 i
 बहुत  सी  चीज़ें  लोहे  के बजाय  लकड़ी

 की  जायें  तो  कितना  खर्चा  होगा  ?

 Shri  Alagesan:  |  think  the  hon.
 Member’s  question  relates  to  substi-
 tution  of  steel  by  wood.  I  do  not
 know  about  other  things.  As  far  as
 sleepers  go,  we  are  now  experimenting
 with  concrete  sleepers  which  will
 take  the  place  of  steel  or  cast  iron
 sleepers.

 “AGMARK”  GHEE

 #1229,  Shri  B.  S.  Murthy:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  total  ghee  produced
 and  the

 quantity  “Agmarked”  in  India  during
 1953-54  and  1954-55;

 (b)  the  amount  spent  annually  on
 propaganda  for  the  use  of  “Agmark”
 ghee  and  the  results  thereof;
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 (c)  the  Governmental  aid  and  assis-
 tance  given  for  improving  the  condi-
 tions  of  the  industry  as  a  whole  and
 the  packers  of  “Agmark”  ghee;  and

 (d)  whether  the  “Agmark”  ghee
 grading  scheme  is  a  self-supporting
 and  if  not,  the  steps  taken  or  to  be
 taken  to  stabilise  the  same?

 The  Minister  of  Agriculture  (Dr.
 P.  §.  Deshmukh):  (a)  The  total  pro-
 duction’  of  ghee  according  to  the  Five-
 stock  census  figures  of  95  is  about
 one  crore  maunds  per  year.  The
 quantity  Agmarked  during  1953-54
 was  96.296  maunds  and  that  in
 1954-55,  1.23,942.

 (b)  About  Rs.  4,600  per  year  for
 all  propaganda  on  ‘Agmarking’  inclu-
 ding  ghee.  This  has  resulted  in  in-
 creased  demand  of  ‘Agmark’  ghee.

 (c)  None.

 (d)  No.  This  is  a  developmental
 activity  which  will  take  sometime  to
 become  self-financing.

 Shri  8.  S.  Murthy:  May  I  know
 whether  any  money  has  been  earmark-
 ed  in  the  Second  Five  Year  Plan  for
 the  development  of  ghee  in  special  and

 Agmark  ghee  in  general?

 Dr.  P.  S.  Deshmukh:  We  want  to
 expand  our  grading  facilities  as  much
 as  possible  during  the  Second  Five
 Year  Plan.  |  could  not  state  specifi-
 cally  what  is  proposed  to  be  spent  on
 this,  But,  we  are  going  to  expand.

 Shri  8,  S.  Murthy:  May  I  know
 whether  there  is  any  demand  for  In-
 dian  ghee  outside  India  and  if  so,  what

 steps  are  being  taken  to  encourage  or
 discourage  it  ?

 Dr.  P.  S.  Deshmukh:  According  to
 our  understanding,  a  lot  of  our  people
 do  not  get  sufficient  ghee.  That  is  why
 they  go  in  for  vanaspati  instead  of

 gheé.
 Shri  Jangde:  Has  it  come  to  the

 notice  of  the  Minister  that  Agmark
 ghee  is  not  pure  ghee  as  it  is  adulterat-
 ed  with  vanaspathi  or  dalda?

 Dr.  P.  S.  Deshmukh:  I  am  afraid  it
 is  a  fact  in  some  cases.
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 सेठ  गोद  दास  :  इस  प्रदान  के  भाग  (7)
 के  सम्बन्ध  में  भ्रम  मंत्री  जी  ने  कहा  कि  इस
 सम्बन्ध  में  कोई  प्रयत्न  नहीं  हो  रहा  है  ।  में
 यह  जानना  चाहता  हूं  कि  इस  देश  में  कि  जहां
 लोग  मांस  और  दूसरी  चीजों  को  नहीं  खाते  हैं
 क्या  सरकार  यह  ज़रूरी  नहीं  समझती  कि  घी
 के  उद्योग  के  बढ़ाने  के  लिये  वह  प्रयत्न  करे,
 कौर  क्‍या  माननीय  मंत्री  जी  को  यह

 मालूम
 मम

 है  कि  यह  उद्योग  इसलिये  नहीं  बढ़  रहा  है
 खास  कर  बम्बई  और  कलकत्ते  के  कसाई  खानों
 में  अच्छी  से  अच्छी  गायों  शौर  भ्रच्छी  से  भ्रच्छी
 भैंसों  का  वध  शब  भी  हो  रहा  है  ?

 ere  site  कृषि  मंत्री  (श्री  ए०  पी०  जेन)  :

 पहली  बात  तो  यह  है  कि  मेरे  सहकारी  मंत्री  जी
 ने  यह  नहीं  कहा  कि  इसकी  तरफ  कोई  प्रयत्न
 नहीं  हो  रहा  है

 सेठ  गोविन्द  बास :
 में  उन्होंने  “नो  ,कहा  हैं  ।

 eee  ee  eee

 भाग  (ग)  के  सम्बन्ध

 शी  go  पो०  जैन  :  यह  उन्होंने  एगमार्क  की

 एड  के  लिये  कहा  है  लेकिन,  घी  के  बढ़ाने  के
 लिये  कोई  प्रयत्न  नहीं  हो  रहा  है,  ऐसी  बात  नहीं
 कही  है  |  यह  घी  का  काम  शेयरिंग  (दुग्ध
 व्यवस्था)  का  एक  हिस्सा  जिस  पर  कि  बहुत
 रुपया  खर्च  किया  जा  रहा  हैँ  ।  दूसरी  पंचसाला
 योजना  में  भी  इसके  लिये  काफी  रुपया  रखा  गया  |
 सवाल  का  जो  दूसरा  हिस्सा  उसके  बारे  में
 यह  कहना  है  कि  यह  सही  है.कि  बम्बई
 कलकत्ते  में  जो  पशु  मारे  जाते  हें  उसकी  वजह  से
 हानि  तो  होती  है,  लेकिन  तमाम  देना  में  जितने

 पशु  हैं  उनको  सामने  रखते  हुए  उस  हानि  की
 कितनी  मात्रा  है  यह  भी  सोचने  की  बात  है  ।

 श्री  एम०  एल०  द्विवेदी  :  अभी  माननीय
 मंत्री  जी  ने  बतलाया  कि  एगमार्क  घी  में  भी
 मिलावट  होती  है  i  में  जानना  चाहता  हूं  कि
 क्या  यह  सही  है  कि  जो  कर्मचारी  इसकी  देखभाल
 करते  हैं  वे  प्रति  टीन  एक  रुपया  या  माठू  शबाना
 ले  लेते  हैं,  यदि  हां,  तो  क्या  सरकार  इसको
 रोकने  की  कोई  कार्यवाही  कर  रही  है,  कौर  इसके
 कब  तक  रुक  जाने  की  दावा  है  ?

 श्री  gy  पो०  जन
 ह

 मिलावट  एगमार्क
 घी  के  भ्रमर  मिली  है  बहुत  ज़्यादा  ऐसे
 केसेज  नहीं  मिले  हैं  ।  जो  केसेज  मिले  हैं  उनकी
 जांच  पड़ताल  होती  है  और  जब  कोई  पकड़ा
 जाता  है  तो  उस  पर  मुकदमा  चलाया  जाता  है
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 SHIPPING  OFFICERS

 *23i.  Shri  P.  C.  Bose:  Will  the
 Minister  of  Transport  be  pleased  to
 State:  ,

 (a)  the  number  of  Indian  Officers
 in  the  higher  grades  of  service  em-
 ployed  at  present  in  the  Indian  Mer-
 chant  Ships;

 (b)  the  number  of  foreign  officers
 working  there  in  the  same  grades  of
 services;  and

 (c)  the  cause  of  the  paucity,  if  any,
 of  the  Indian  Officers?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 243  Indians  are  employed  at  present
 as  Masters,  Chief  Officers  or  Chief
 Engineers  on  Indian  Merchant  Ships.

 (0)  125,

 (c)  The  paucity  of  Indian  Officers
 is  mainly  due  to  the  fact  that  the  in-
 creased  training  facilities  provided  by
 Government  after  the  country’s  inde-
 pendence  have  not  yet  started  yielding
 their  full  results.  It  takes  a  man
 about  seven  years  to  acquire  the
 necessary  technical  qualifications  for
 holding  a  senior  job.  He  has  also  to
 serve  as  a  junior  officer  for  a  number
 of  years  before  he  can  expect  to  he
 appointed  to  a  senior  post.

 Shri  P.  C.  Bose:  Is  it  a  fact  that
 shipping  companies  have  a  dislike  for
 Indian  Officers  and  favour  foreigners?

 Shri  Alagesan  :  On  the  other  hand.
 I  should  imagine  that

 hey
 have  a

 positive  liking  for  them.  The  only
 fact  is  that  we  do  not  have  a  suffi-
 cient  number  of  trained  officers  and
 with  enough  experience.  As  I  said,
 we  hope  we  will  have  adequate  sup-
 ply  of  these  officers  in  about  three
 years  time.

 Shri  P.  C.  Bose:  May  I  know  if
 the  Government  is  making  any  ar-
 Tangement  to  impart  any  improved
 training,  higher  training,  to  our
 Indian  trainees?

 Shri  Alagesan:  Yes,  Sir.  We  have
 established  various  institutions  where
 training  is  imparted.  We  have  in-
 creased  the  in-take  of  these  men  for
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 training.  It  is  because  of  that  that
 we  hope  to  have  adequate  supply  of
 these  officers  in  due  course.

 Shri  B.  S.  Murthy  :*May  I  know
 whether  any  of  the  Indian  trainees
 have  been  sent  to  foreign  countries
 for  specialised  training  and  what  are
 the  to  which  they  have  been
 sent

 Shri  Alagesan:  Some  of  our  men
 take  their  examinations  in  the  U.K.

 RUPNARAIN  BRIDGE

 #1232,  Shri  S.  C.  Samanta:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  the  stage  which  the  proposed
 bridge  at  Kolaghat  on  the  Rupnarain
 River  on  the  Calcutta—Bombay  Na-
 tional  Highway  has  reached;

 (b)  the  reasons  for  its  not  being
 commenced  during  the  First  Five
 Year  Plan;

 (c)  whether  it  is  a  fact  that  a  num-
 ber  of  complaints  from  the  public  as
 to  its  alignment  have  been  received;

 (d)  the  action  taken  thereon;  and

 (९)  whether  the  question  of  con-
 structing  the  new  bridge  together
 with  the  existing  rail-bridge  was
 considered?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  estimate  for  the  construction  of
 the  bridge  was  sanctioned  in  Febru-
 ary  1956  and  the  work  will  be  com-
 menced  after  the  tenders  are  finalised.

 (b)  Elaborate  investigations  for
 locating  a  suitable  site  because  of  the
 river  meander  and  expansive  width
 had  to  be  made.  Also  negotiations
 had  to  be  conducted  with  Railways
 as  the  only  suitable  site  necessitated
 approaches  going  through  their  land.

 (c)  and  (d).  No.  Only  one  repre-
 sentation  suggesting  a  change  in  the
 alignment  of  approaches  to  the  bridge
 was  received,  but  there  was  also  a
 counter  representation  against  any
 change.  On  investigation  it  was
 found  that  the  change  suggested  in
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 the  first  representation  would  intro-
 duce  bad  curves  and  would  involve
 acquisition  of  homestead  areas.  It
 was  therefore  not  accepted.

 (e)  Yes,  but  it  was  not  found  to  be
 feasible.

 Shri  N.  B.  Chawdhury:  May  I
 know  whether  the  Government  have
 considered  the  complaints  of  the  local
 people  that  a  large  area,  as  much  as
 about  00  acres,  have  been  acquired
 by  the  Government  for  the  construc-
 tion  of  this  road  while  a  very  small
 area  might  have  served  the  purpose

 —
 Government  khas  land  been

 used?

 Shri  Alagesan:  Naturally,  if  you
 build  a  road,  land  has  to  be  acquired,
 and  I  do  not  think  the  authorities
 would  have  acquired  more  land  than
 was  absolutely  necessary.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  construction  of  the
 bridge  at  the  Ferryghat  site  was  also
 considered,  and  if  so,  what  was  the
 difficulty  in  selecting  the  site?

 Shri  Alagesan:  Before  the  actual
 site  is  chosen,  naturally  all  available
 and  suitable  sites  are  inspected,  and
 this  is  done  not  once  but  several
 times.  Our  consulting  engineer  also
 goes  and  helps  to  _  choose  the  site.
 After  considering  the  pros  and  cons
 of  various  sites  this  has  been  arrived
 at  as  the  most  suitable  site  for  the
 construction  of  the  bridge.

 Shri  S.  C.  Samanta:  Is  it  not  a
 fact  that  the  present  alignment  for
 the  bridge  will  require  thousands  of
 acres  of  agricultural  land  to  be  ac-
 quired?  If  so,  may  I  know  whether
 the  Government  have  thought  over
 the  matter  that  the  existing  road  may
 be  utilised  for  it?

 Shri  Alagesan  :  Evidently  the  hon.
 Member  is  suffering  from  a  sense  of
 exaggeration.  It  will  not  be  neces-
 sary  to  acquire  thousands  of  acres  of
 land.  It  is  just  not  needed.

 Shri  N.  B.  Chowdhury:  May  I
 know  whether  the  suggestion  referred
 to  by  the  hon.  Minister  has  come
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 from  a  very  small  influential  section
 of  the  people  whose  houses  and  lands
 were  ‘li  Kely  to  be  acquired  if  Govern-
 ment  did  not  acquire  the  hundred
 acres  of  land  belonging  to  the  other
 people?

 Shri  Alagesan:  I  do  not  know
 about  the  relative  influence  of  the
 sections  that  made  the  recommenda-
 tions,  but  it  was  thought  that  it  was
 better  to  acquire  lands  than  acquire
 homesteads  which  may  cause  greater
 difficulty.  Besides,  there  was  the
 other  advantage  that  the  other  align-
 ment  would  have  introduced  a  curve
 which  is  not  good  for  a  highway  of
 this  type.

 Shri  N.  B.  Chowdhury:  May  I
 know  whether  Government  have  re-
 ceived  any  representation  from  an  ex-
 pert  engineer  that  the  cost  of  this
 bridge  can  be  reduced  to  a  great  ex-
 tent  by  integrating  the  scheme  with
 a  sort  of  river  contraction  scheme  by
 which  the  length  of  the  bridge  can
 be  reduced  to  a  great  extent  and  this
 length  would  not  be  necessary?

 Shri  Alagesan:  All  these  technical
 details  are  thoroughly  and  exhaus-
 tively  gone  into  before  the  actual  de-
 signs  and  estimates  are  worked  out.

 DETENTION  OF  TRAINS  ON
 NORTHERN  RAILWAY

 *1234,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  it  is  a  fact  that  trains
 on  Northern  Railway  are  often  de-
 tained  at  stations  between  Delhi  and
 Rewari  owing  to  heavy  traffic  and
 crossing  of  different  trains;

 (b)  if  so,  whether  Government  pro-
 pose  to  have  a  double  track  between
 the  station  of  Delhi  and  Rewari;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesen):  (a)
 Yes,  occasionally.

 (b)  Yes,  Sir.

 (c)  It  is  proposed  to  undertake  this
 work  in  two  phases,  the  first  phase
 being  from  Delhi  to  Garhi  Harsaru
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 and  the  second  from  Garhi  Harsaru
 to  Rewari.  The  first  phase  is  expec-
 ted  to  commence  in  1956-57.

 Sardar  Iqbal  Singh:  May  I  know
 whether  there  is  any  other  proposal
 for  the  doubling  of  the  railway  track
 on  the  Northern  Railway?

 Shri  Alagesan:  There  may  be.  I
 should  like  to  have  notice.

 CORRIDOR  RAILWAY  COACHES

 #1237.  Sardar  Iqbal  Singh:  Will
 the  Minister  of  Railways  be  pleased
 state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  regarding  the
 Railway  coaches  with  Corridors  re-
 garding  the  insufficient:  place  for  lug-
 gage;  and

 (b)  if  so,  the  steps  taken  to  remove
 it?

 The  Deputy  Minister  of  Railways
 and  ‘Transport  (Shri  Alagesan):  (a)
 No.

 (0)  Dose  not  arise.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  very  little
 space  is  available  on  these  corridor
 trains  for  the  luggage?

 Shri  Alagesan:  It  has  been  sug-
 gested  as  a  result  of  various  experi-
 ments  that  the  height  should  be—I
 mean  of  the  lower  berth—about  16”.
 The  other  day  also  we  inspected  a
 mock  up  of  these  third  class  coaches,
 and  it  was  suggested  that  a  height  of
 VW  might  be  considered  for  this  pur-
 pose,  so  that  a  little  more  luggage,  not
 exactly  more  in  quantity,  but  if  the
 trunks  etc.,  are  a  little  higher,  they
 could  be  shoved.  in,  but  we  would
 like  to  discourage  passengers  taking
 too  much  of  luggage  and  luggage  of
 too  big  a  size.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  even  in  the
 luggage  van  there  is  no  space  avail-
 able  for  these  passengers  who  want
 to  take  their  luggage?  If  that  is  so,
 what  is  the  Government  going  to  do
 in  this  matter?
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 Shri  Alagesan:  I  should  not  think
 there  is  not  sufficient  space  in  the
 luggage  van.  There  should  be.

 Sardar  Iqbal  Singh:  On  these  cor-
 ridor  trains.  "

 SHYAMBAZAR  BELIAGHATA  TRAIN
 SERVICE

 #1238,  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  refer  to  the  answer  given
 to  Starred  Question  No.  085  on  the
 28  December,  955  and  state:

 (a)  whether  Government  have  re-
 ceived  a  reply  to  the  letter  addressed
 to  the  West  Bengal  Government  re-
 garding  the  operation  of  a  shuttle
 train  between  the  Shyambazar-Belia-
 ghata_  sectioN  of  the  ex-Baraset—
 Basirhat  Light  Railway;

 (b)  if  so,  what  are  its  contents;

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  are  hesitant  to  use  the  am-
 ended  article  3]  of  the  Constitution  to
 expedite  the  opening  of  this  shuttle;

 (d)  if  not,  whether  it  is  proposed  to
 issue  an  ordinance  for  this  purpose  as
 was  done  when  the  Baraset-Basirhat
 Light  Railway  was  taken  over  and
 run  by  the  West  Bengal  Government;
 and

 (९)  when  this  shuttle  train  will  be
 opened?

 The  Deputy  Minister  of  Railways

 =
 Transport  (Shri  Alagesan):  (a)

 es.

 (b)  The  West  Bengal  Government
 are  also  of  the  view  that  the  appro-
 priate  course  would  be  to  convert  the
 existing  railway  cmbankment  from
 Bishnupur  to  Beliaghata  into  a  metal-
 led  road.

 (c)  to  (e).  Do  not  arise.  in  view
 of  what  is  stated  in  the  answer  to
 Part  (b)  above.

 Shrimati  Renu  Chakravartty:  May
 I  know  if  the  idea  of  having  the  metal
 road  has  been  finalised  and  if  so,  by
 what  time  the  construction  of  the
 toad  will  be  undertaken?
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 Shri  Alagesan:  Yes,  Sir.  I  think
 the  West  Bengal  Government  has
 almost  decided  to  have  the  road
 on  that  alignment.

 Shrimati  Renu  Chakravartty:  May
 ]  know  if  it  is  a  fact  that  the  only
 point  which  has  yet  to  be  decided
 and  which  is  holding  up  the  work  is
 the  fact  that  the  Central  Government
 is  hesitating  to  give  the  West  Bengal
 Government  the  amount  of  money
 that  will  be  required?

 Shri  Alagesan:  This  road  is  entire-
 ly  the  State  responsibility.  Even  so,
 we  are  thinking  of  giving  aid  to  a
 certain  extent  to  meet  the  wishes  of
 the  West  Bengal  Government  in  the
 matter.  We  may  give  them  50  per
 cent  aid.

 TOURISM
 *24i.  Shri  Amjad  Ali:  Will  the

 Minister  of  Transport  be  pleased  to
 state  the  steps  taken  to  popularise  and
 encourage  tourist  traffic  to  Assam?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Places  of  tourist  interest  in  Assam  are
 mentioned  in  the  ‘Handbook  of  India’,
 ‘Tourist  Information  Booklet’,  ‘Pan-
 orma  of  India.’  ‘India  Folder’  and
 ‘With  Gun  and  Rod  in  India,’  These
 are  all  publications.  Places  in  Assam
 ate  also  mentioned  in  the  pamphlet
 ‘Hill  Stations  of  East  India  and
 Folder  on  Game  Sanctuaries’,  which
 are  under  production.  A  guide  and
 a  folder  with  insert,  exclusively  on
 Assam,  have  already  been  brought
 out  and  maps  of  Shillong  and  of-
 Assam  State  are  under  production.
 A  film  on  Kaziranga  Game  Sanctuary
 in  Assam  is  also  being  produced.
 Certain  proposals  calculated  to  pro-
 mote  tourist  traffic  to  Assam  are  also
 being  considered  for  inclusion  in  the
 Second  Five  Year  Plan.

 Shri  Amjad  Ali:  May  I  know
 what  is  the  contribution  of  the  Minis-
 try  of  Transport  to  these  steps  taken?

 Shri  Alagesan:  As  far  as  the  pub-
 lication  of  literature  goes,  which  was
 mentioned  exhaustively  in  the  answer,
 it  is  purely  done  by  the  Central  Gov-
 ernment.  The  film  is  also  produced
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 fromm  Central  funds.  Regarding  the
 proposals  to  be  included  in  the  Five
 Year  Plan,  they  are  divided  into  va-
 rious  categories  of  works.  Some  may
 be  entirely  borne  by  the  Centre,  there
 may  be  others  where  the  expenditure
 may  have  to  be  shared  between  the
 State  Government  and  the  Centre,
 and  there  are  other  works  the  respon-
 sibility  for  which  will  have  to  be  en-
 tirely  borne  by  the  State.

 Shri  Amjad  Ali:  May  I  know
 if  any  reduction  in  the  fares  of  rail-
 ways  and  roadways  is  contemplated
 in  order  to  attract  visitors  to  Assam?

 Shri  Alagesan:  The  usual  hill  sta-
 tion  concession  fare  is  there.  To
 a  certain  extent  that  will  help  in  at-
 tracting  tourists  to  Assam.

 Shri  Amjad  Ali:  From  the  road
 wing.

 Shri  L.  N.  Mishra:  Is  it  a  fact  that
 there  have  been  some  comments  in
 the  British  Press  that  adequate  facili-
 ties  were  not  made  available  to  the
 foreign  tourists  in  India  and  therefore
 India  could  not  take  full  advantage
 of  foreign  tourism  in  1955?  If  so,
 may  ]  know  whether  any  special  mea-
 sures  are  being  taken  to  provide  addi-
 tional  facilities  to  the  tourists?

 Shri  Alagesan:  This  question  is
 constantly  before  the  Government.  We
 would  like  to  increase  accommodation
 facilities,  hotel  accommodation  etc.,  as
 much  as  possible,  but  availability  of
 funds  comes  in  the  way,  and  we  can-
 not  proceed  as  fast  as  we  would  like
 to.

 Shrimati  [la  Palchoudhury  :  May
 I  know  whether  apart  from  Shillong
 to  which  a  certain  amount  of  trans-
 port  facilities  exist,  transport  facili-
 ties  have  been  arranged  for  any  other
 places  in  Assam,  that  is,  beauty  spots
 that  are  likely  to  attract  tourists  ?

 Shri  Alagesan:  One  of  the  major
 attractions  in  Assam  is  the  Kaziranga
 Game  Sanctuary,  which  is  the  only
 abode  of  the  rhinoceros  in  the  coun-
 try.  Good  transport  facilities  exist
 to  go  there,  and  there  is  also  a  good
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 rest-house.  Recently,  the  accommoda-
 tion  in  the  rest-house  has  been  ex-
 panded  also.

 VANASPATI

 #1243,  Dr.  Rama  Rao:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  :

 (a)  the  total  installed  capacity  of
 Messrs.  Hindustan  Vanaspati  Manu-
 facturing  Company  Ltd.  for  the  manu-
 facture  of  vanaspati  and  how  does  it
 compare  with  the  total  installed  capa-
 city  in  India;  and

 (b)  the  actual  production  of  vanas-
 pati  by  the  above  concern  in  1953-54,
 1954-55  and  its  percentage  to  the  total
 production  in  India?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  The  total  in-
 stalled  capacity  for  the  manufacture
 of  Vanaspati  of  the  four  factories
 owned  by  Messrs.  Hindustan  Vanas-
 pati  Manufacturing  Co.  Ltd.  is
 76,000  tons  per  annum.  It  forms
 184%  of  the  total  installed  capacity
 in  India.

 (b)  The  actual  production  of  vanas-

 pati  by  the  said  concerns  in  1953-54
 and  1954-55  was  53,226  tons  and
 59,896  toris  respectively.  In  both  the

 years,  it  formed  265%  of  the  total

 production  in  the  country.

 Dr.  Rama  Rao:  May  J  know  who
 the  owners  of  the  Hindustan  Vanas-

 pati  Manufacturing  Co.  Ltd.  are,  and
 whether  they  ace  Indians  or

 foreigners?
 Dr.  P.  S.  Deshmukh:  I  am  ‘not

 sure.  but  I  believe  they  are  Messrs.
 Lever  Bros.

 Dr..Rama  Rao:  May  |  know  whe-
 ther  in  view  of  the  fact  that  this

 monopolistic  company  namely  Messrs.
 Lever  Bros.,  have  such  a  _  huge
 share  of  production  of  vanaspati  in
 India,  any  complaints  have  been  re-
 ceived  from  the  smaller  fries?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  They  have
 set  up  a  certain  number  of  companies,
 and  of  course,  they  are  manufacturing
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 quite  a  big  portion  of  the  vanaspati
 manufactured  in  India.  But  I  do  not
 know  what  the  hon.  Member  wants
 us  to  do.

 सेठ  गोविंद  दास  क्‍या  माननीय  मंत्री  जी
 को  मालूम  है  कि  इस  देश  में  जो  वनस्पति का
 उत्पादन  हो  रहा  है  उस  से  इस  देश  के

 शुद्ध  घी  का  मिश्रण  बढ़ता  जा  रहा  है,  शौर
 क्‍या  में  जान  सकता  हूं  कि  इस  का  क्‍या  कारण
 है  कि  जो  वैज्ञानिक  ऐटम  बम  और  हाईड्रोजन  बस
 के  सदृदय  चीजें  निकाल  सके  वे  अब  तक  कोई
 ऐसा  रंग  नहीं  निकाल  सके  जिस  से  कि
 वनस्पति  को  रंग  दे  दिया  जाये  ?

 Mr.  Speaker:  How  does  that  arise
 out  of  this  question?  Vanaspati  is
 compared  to  the  atom  and  hydrogen
 bombs.

 Shri  Kamath:  Is  the  Minister  in  a
 position  to  tell  the  House  what  pro-
 portion  of  the  vanaspati  manufactured
 in  India  is  being  diverted  for  adulte-
 ration  of  ghee?

 Sbri  A.  P.  Jain:  I  think  those  who
 are  dealing  in  adulteration  know  it.
 Government  have  no  means  of  know-
 ing  it.

 Shri  Kamath:  You  have  got  the
 staff  for  it.

 Shri  L.  N.  Mishra:  May  I  know
 what  the  target  of  production  for
 vanaspati  is  during  the  Seaond  Five"
 Year  Plan,  and  whether  we  are  going
 to  restrict  its  production  or  expand
 it?

 Shri  A.  P.  Jafn:  We  are  not  go-
 ing  to  increase  its  capacity.

 Shrimati  Kamlendu  Mati  Shah:
 May  I  know  whether  it  is  a  fact  that
 a  dye  for  colouring  vanaspati  has
 been  found,  but  it  has  not  received
 the  consideration  of  the  manufac-
 turers  of  vanaspati  ?

 Shri  A.  P.  Jain:  That  is  not  at  all
 a  fact.

 Mr.  Speaker:  Next  question.

 Shri  M.  L.  Dwivedi  rose.

 Mr.  Speaker:  Vanaspati  is  almost
 in  every  place.
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 Shri  M.  L.  Dwivedi:  It  is  a  great
 problem.

 Shri  L.  N.  Mishra:  We  are  losing
 our  health.

 L.  Dwivedi  :  May  I

 _Mr.  Speaker:  Does  the  hon.  Mem-
 ber  want  to  put  any  supplementary
 question  on  the  vanaspati  matter?

 Shri  M.  L.  Dwivedi:  Yes.

 Mr.  Speaker:  I  am  sorry.
 called  the  next  question.

 I  have

 THEFTS  IN  TRAINS

 #1245,  Shri  Kamath:  Will  the
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  letter  in  “The  Statesman”,
 Delhi  Edition,  dated  the  25th  Febru-
 ary,  1956,  wherein  allegations  of  a
 serious  nature  have  been  made  against
 certain  railway  officials;  and

 (b)  if  so,  whether  Government  have
 taken  or  propose  to  take  any  action
 in  the  matter?

 The  Deputy  Minister  of  Railways

 -
 Transport  (Shri  Alagesan):  (a)

 és.

 (b)  The  whole  matter  is  under  de-
 tailed  investigation.

 Shri  Kamath:  Are  these  thefts  in
 trains  and  similar  occurrences  on  the
 increase  or  decrease  during  the  last
 six  months?

 Shri  Alagesan:  I  do  not  have  the
 figures  before  me.  I  should  imagine
 they  are  on  the  decrease.

 TRANSFER  OF  N.E.  Railway
 OFFICES

 #1246,  Shri  Rishang  Keishing  :  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  offices  of  North-
 Eastern  Railway  at  Calcutta  have
 been  transferred  to  Gorakhpur  accord-
 ing  to  the  Press  announcement  in
 June,  955;

 (b)  if  not,  whether  there  is  any
 change  in  the  policy,  and
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 (c)  if  not,  the  reasons  for  the  delay?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  (a)
 to  (c).  Subsequent  to  the  Press  an-
 nouncement  of  June  1955,  it  was  de-
 cided  to  expand  the  accounts  work  of
 the  North-Eastern  Railway  at  Cal-
 cutta  and  to  transfer  the  commercial
 work  from  Calcutta  to  Gorakhpur,  as
 this  would  obviate  large  scale  trans-
 fers  of  staff  and  enable  them  to  be
 absorbed  locally  on  N.E.  Railway
 work.  This  adjustment  is  at  present
 in  progress.

 Shri  Rishang  Keishing:  Is_  it
 not  a  fact  that  in  almost  all  the  offices
 of  the  North-Eastern  Railway  at  Cal-
 cutta,  namely  the  statistical  claims
 and  accounts  offices,  the  work  has
 been  running  into  arrears,  and  it  is
 still  on  the  increase,  and  if  so,  may
 I  know  whether  Government  propose
 to  pay  some  money  in  the  shape  of
 honorarium  to  the  Calcutta  staff  for
 clearing  the  arrears?

 Shri  Alagesan:  It  is  true  that  there
 are  large  arrears  of  work  that  have
 to  be  cleared.  But  with  the  expan-
 sion  that  is  now  proposed,  it  will
 be  possible  to  clear  the  arrears.  Fur-
 ther,  the  staff  had  a  little  doubt  that
 they  may  have  to  go  to  Gorakhpur.
 They  are  now  completely  satisfied  re-
 garding  that,  for  they  will  not  have
 to  go  to  Gorakhpur,  and  they  will
 remain  in  Calcutta.  Under  this  assur-
 ance,  they  will  also  give  us  greater  co-
 operation.  That  will  also  help  in  the
 clearance  of  the  arrears.

 Shri  Rishang  Keishing:  Is  7  it
 a  fact  that  recently  the  post  of  stati-
 stical  officer  was  transferred  from
 Gorakhpur  to  Calcutta,  and  if  so,
 may  I  know  whether  that  has  been
 done  at  the  instance  of  the  Railway
 Board,  and  how  far  it  is  consistent
 with  the  policy  announced  by  the
 Minister  in  June  last?

 Shri  Alagesan:  There  is  nothing
 against  the  policy  that  has  been  an-
 nounced.  As  I  said,  it  has  been  ar-
 ranged  in  such  a  way  that  the  entire
 accounts  work  will  be  done  in  Cal-
 cutta  and  as  such  we  shall  be  able  to
 absorb  the  staff  working  in  other
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 offices  in  the  accounts  work;  and  the
 commercial  work  will  be  done  en-
 tirely  at  Gorakhpur.  There  is  no  dis-
 location,  and  there  is  nothing  in  this
 which  is  against  the  policy  that  was
 announced  by  the  Minister.

 Shri  N.  B.  Chowdhury:  May  I
 know  whether  Government  have  since
 modified  in  any  way  their  assurance
 to  the  employees  at  Calcutta  that
 none  of  them  would  be  transferred
 to  Gorakhpur  against  their  desire?

 Shri  Alagesan:  No,  that  has  not
 at  all  been  modified;  on  the  other
 hand,  it  has  been  perhaps  more  than
 conceded.

 PRODUCTION  OF  OIL

 #1247,  Shri  Siddananjappa:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  Co-operative  Cot-
 tage  Industries  of  Tumkur  have  sub-
 mitted  a  memorandum  to  the  Union
 Government  requesting  that  the  re-
 commendation  of  the  Rice  Milling
 Committee  be  given  effect  to  and  pro-
 duction  of  oil  in  mills  be  restricted;
 and

 (b)  if  so,  the  action  taken  thereon?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa)  :
 (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Siddananjappa:  May  I  know
 whether  Government  have  considered
 the  recommendations  of  the  Rice
 Milling  Committec,  and  accepted  any
 of  them?

 Shri  M.  V.  Krishnappa:  The  re-
 commendations  are  being  considered;
 and  they  have  been  sent  to  the  con-
 cerned  States  and  Ministries  also  for
 their  views  thereon.

 AIR  COMPANIES

 *1248,  Th.  Lakshman  Singh  Cha-
 rak:  Will  the  Minister  of  Commnani-
 cations  be  pleased  to  state:

 (a)  the  names  of  the  Air-Companies
 who  refused  to  accept  the  compensa-
 tion  offered  under  Section  25,  but
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 have  referred  their  cases  to  the  Air-
 lines  Compensation  Tribunal  under
 Section  26  of  the  Air  Corporation
 Act,  1953;  and

 (b)  the  decisions  given  by  the  Tri-
 bunal  in  each  case?

 The  Minister  in  the  Ministry  of
 Communications  (Shri  Raj  Bahadur)  :
 (a)  and  (b).  T  lay  a  statement  on  the
 Table  of  the  Lok  Sabha  giving  the
 required  information.  [See  Appendix
 VII.  annexure  No,  2.]

 Th.  Lakshman  Singh  Charak:  May  |
 know  whether  the  case  of  the  Airways
 (India)  Limited  has  also  been  de-
 cided?

 Shri  Raj  Bahadur:  Yes.

 DIvisiONAL  HEADQUARTERS  AT
 KHURDA  RoaD

 *1249,  Shri  Sanganna:  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  the  proposals  to  open
 Divisional  Headquarters  at  Khurda
 Road  in  the  South  Eastern  Railway
 Zone  have  materialised?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 No  proposals  have  yet  been  formed
 in  regard  to  the  Divisionalisation
 Scheme  of  the  South-Eastern  Rail-
 way.

 Shri  Sanganna:  May  |  know  whe-
 ther  any  representation  has  been  re-
 ceived  by  the  Orissa  Government  as
 well  as  this  Government  in  this  con-
 nection,  and  if  so,  what  is  the  reaction
 of  Government?

 Shri  Alagesan:  We  know  _  the
 wishes  of  the  people  in  Orissa.  They
 want  at  least  one  divisional  head-
 quarters  to  be  situated  within  their
 State  limits.  This  wish  of  theirs  will
 be  duly  taken  into  consideration  when
 the  final  decision  is  taken.

 st  जांगडे  :  जब  रेलवे  मंत्रालय  ने  कुछ
 रेलों  में  विभागीकरण  को  स्वीकार  कर  लिया

 है  कौर
 बस्त

 +  उनका  विभागीकरण  कर  दिया

 है  तो  क्‍या  में  जान  सकता  हूं  कि  दक्षिण-पूर्वी
 रेलबे  में  विभागीकरण  कब  किया  जायेगा  ?
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 Shri  Alagesan:  Evidently,  the  hon.
 Member  did  not  listen  to  my  answer.
 We  have  accepted  the  divisional  pat-
 tern  for  the  South-Eastern  Railway
 also.  In  fact,  we  want  to  introduce
 it  on  all  the  railways.  It  is  being
 slowly  proceeded  with.  As  far  as
 the  South-Eastern  Railway  goes,  the
 proposals  have  not  yet  been  formu-
 lated.  But  it  will  also  be  taken  up
 duly.

 अफगानिस्तान  को  ऋतुविशान-सम्बन्धो  सहायता

 +१२४५०.  श्री  के०  सी०  सोनिया  :  क्‍या
 संसार  मंत्री  २२  सितम्बर,  १६४५४  के  तारांकित
 प्रश्न  संख्या  १२३४  के  उत्तर  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  ऋतु  विज्ञान  सम्बन्धी  संस्थापकों
 ओर  उड्डयन-केन्द्रों  की  स्थापना  में

 नायें देने  के  लिये  भारत  सरकार  ने  अब

 को  कितना  सामान  और  कितने  कर्मचारी  भेजे

 ह।

 (ख)  यह  सहायता  कोलम्बो  योजना  के
 अधीन  दी  गई  है  या  अन्य  रूप  में;  और

 (ग)  कर्मचारी  अफगानिस्तान  को  किन
 शर्तों  पर  भेजे  गये  हैं  ?

 संचार  मंत्रालय  में  मंत्री  (श्री  राज  बहादुर  y

 (क)  तथा  (ग).  में  सभा  पटल  पर  एक
 विवरणी-पत्र  रख  रहा  जिसमें  आवश्यक

 सूचना  दी  गई  है।  [  रेखित  परिशिष्ट  ७,
 अनुबन्ध  सं०  ३े  ]

 (ख)  यह  सहायता  कोलम्बो  योजना  के
 अन्तर्गत  नहीं  दी  गई  है  ।

 श्री  के०  सी०  सोनिया  :  जो  यह  अधिकारी  वह
 भेजे  गये  है,  ये  वहां  कितने  दिन  रहेंगे  ?

 भरी  राज  बहादुर  जितने  दिन  आवश्यक  होगा
 वहां  रहेंगे  ।  जब  तक  उनके  अपने  आदमी  टर्न
 नहीं  हो  जाते  तब  तक  वे  वहां  रहेंगे  1

 थके  सी०  सोनिया  :  यह  जो  समान
 उधार  दिया  गया  है,  इसकी  कीमत  तकरीबन
 कितनी  होगी  ।

 श्री  राज  बहादुर:  यह  जो  यंत्र  दिये  गये  हें
 उनकी  कीमत  लगभग  ६५,०००  रुपया  हैं  ।
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 Sardar  Iqbal  Singh:  May  I  know
 whethet  the  Government  of  Nepal
 has  also  asked  for  a  loan  of  officials
 of  -the  India  Meteorological  Depart-
 ment  for  their  service?

 Shri  Raj  Bahadur:  Both  for  aero-
 nautical  communication  and  meteoro-
 logical  facilities,  they  wanted  certain
 equipment  as  also  staff  necessary  for
 the  running  of  these  establishments.

 AIR  SERVICE

 #1252,  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  Government  propose  to
 extend  the  night  air  service  to  other
 Indian  cities;  and

 (b)  if  so,  when?

 The  Minister  in  the  Ministry  of
 Communications  (Shri  Raj  Bahadur)  :
 (a)  There  is  no  proposal  at  present.

 (b)  Docs  not  arise.

 Shri  Krishnacharya  Joshi:  In  view
 of  the  fact  that  some  important  cities
 like  Bangalore  and  Hyderabad  are
 not  at  present  covered,  will  the  Gov-
 ernment  conduct  the  service  to  these
 places?

 Shri  Raj  Bahadar:  This  question
 has  come  up  before  us  from  time  to
 time.  Keeping  in  view  the  strength
 of  our  present  fleet  and  our  overall
 requirements,  it  does  not  appear  to
 be  possible  for  us  to  extend  night
 services  to  Hyderabad  and  Bangalore
 for  the  time  being.

 Shri  Krishnacharya  Joshi:  May  I

 oo
 how  many  services  are  there

 now

 Shri  Raj  Bahadur:  Delhi,  Bombay,
 Calcutta  and  Madras  are  connected
 via  Nagpur  by  the  night  airmail  ser-
 vices.

 Shri  R.  P.  Garg:  Have  Govern-
 ment  any  plan  to  link  all  the  capitals
 of  State  Governments  in  the  near
 future?

 Shr?  Raj  Bahadur:  That  has  been
 long  ago  declared.  It  is  our  plan  to
 link  the  capitals  of  the  State  Govern-
 ments  if  the  aerodromes  and  other
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 necessary  facilities  are  available
 there.

 Sardar  Iqbal  Singh:  Is  there  any
 proposal  for  a  service  between  Delhi
 and  Chandigarh  or  is  there  any  pro-
 posal  for  a  stoppage  at  Chandigarh
 of  the  service  between  Delhi  and
 Srinagar  ?

 Shri  Raj  Bahadur:  A  proposal  to.
 connect  Delhi  and  Chandigarh  by  air
 services  is  under  consideration.

 Shri  Mohiuddin:  As  new  planes
 have  arrived  and  have  been  put  on
 the  night  airmail  service,  is  it  not  a
 fact  that  Dakotas  have  been  released
 and  they  can  be  used  on  new  lines?

 Shri  Raj  Bahadur:  It  is  not  only
 a  question  of  new  planes  _  having
 arrived.  We  wanted  to  replace  the
 Dakotas  for  the  night  service  by  Sky-
 masters  and  we  have  now  introduced
 the  Skymasters  for  the  night  airmail
 service.  We  want  that  the  Skymasters.
 should  operate  so  far  as  night  airmail
 services  are  concerned.  Dakotas  are
 already  in  short  supply.  As  a  matter.
 of  fact,  we  do  not  have  enough  num-
 ber  of  Dakotas  to  meet  all  our  re-
 quirements  of  the  services  that  we.
 have  already  planned.

 fact  में  सवारों  की  झोंपड़ियों  का
 गिराया  जाना

 *१२५३.  श्री  पी०  एल०  आारूपाल  :  क्‍या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेंगी  कि  :

 (क)  क्‍या  सरकार  को  पता  हैं  कि
 ट्यूनी सिडल  कमेटी  और  नोटीफाइड  एरिया

 दिल्‍ली  की  विभिन्न  बस्तियों  में  मजदूरों  की

 झोंपड़ियों  को  गिरा  रही  हैं;  कौर

 (ख)  यदि  हां,  तो  उनके  ध्रावास  के  लिये-

 दूसरा  क्‍या  प्रबन्ध  किया  गया  है  ?

 स्वास्थ्य  उपमंत्री  (श्रीमती  चंद्रशेखर )  :

 (क)  सरकार  को  पता  है  कि  नई  दिल्ली  म्युनि-
 सिपल  कमेटी  ने  कुछ  मकानों  को  जो  १५
 प्रशस्त,  १६५०  के  बाद  बिना  इज़ाज़त  लिये
 बनाये  गये  थे,  गिरा  दिया  हैं।  पंजाब  म्युनिसिपल
 ऐक्ट  की  प्रक्रिया  (procedure)  का  पालन
 करने  के  बाद  ही  ऐसा  किया  गया  था  ।  दिल्ली
 की  किसी  शौर  म्युनिसिपैलिटी  ने  ऐसा  नहीं:
 क्या  है।
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 (a)  बिना  इजाज़त  जमीन  पर  कब्ज़ा  करने
 वालों  के  लिये  रहने  का  दूसरा  प्रबन्ध  करना
 कमेटी  की  जिम्मेदारी  नहीं  है  ।

 श्री  पी०  एल०  बारूपाल  :  क्या  यह  सही  हैं
 कि  जहां  मज़दूर  बस्तियां  हें  वहां  पर  मजदूरों  के
 लिये  पट्टी  फिरने  का  कोई  इंतज़ाम  नहीं  है,  यानी

 वहां  पर  कोई  ट्ट्ट्यां  नहीं  है और  जब  वे  लोग

 क्  ही
 के  लिये  बाहर  जाते  हैं  तो  म्युनिसिपल
 उनको  पकड़  लेते  हैं  श्र  उन  पर

 ना

 करते  हैं  और  उनके  पास  जो  लोटे  इत्यादि

 होते  हैं  वे  छीन  लेते  हें  ?  यदि  हां,  तो  उन  लोगों
 के  लिये  टट्टियां  बनाने  का  भी  कोई  खयाल  किया
 जा  रहा  है  ?

 स्वास्थ्य  मंत्री  (राजकुमारी  अमृत  कोर)  :

 मुझे  इस  बात  का  ल्म  नहीं  है  कि  उनके  ऊपर

 ऐसे  भ्रत्याचार  होते  हैं  ।  में  इसके  बारे  में  पूछने
 के  लिये  तैयार  हूं  प्रौर  पूछती  भी  ।  लेकिन

 जहां  ये  लोग  भ्रनुचित  ढंग  से  भ्र पनी  झोंपड़ियां
 खड़ी  कर  लेते  हैं  और  फिर  गंदगी  फैलाते  हैं  तो
 नई  दिल्‍ली  म्यूनिसिपैलिटी  के  लिये  बड़ा  मुशिकल
 हो  जाता  हैं  कि  उनको  वहां  रहने  दे  ।

 झ्  ची०  एल०  बारूपाल:  क्‍या  यह  सही  है
 कि  १६५०  से  पहले  जो  मजदूर  वहां  बैठे  हुए  हैं
 उनके  बच्चों  के  स्वास्थ्य  का,  उनकी  शिक्षा  का
 तथा  उनके  लिये  पीने  के  पानी  का  कोई  इन्तज़ाम
 नहीं  है  ?  यदि  हां,  तो  इस  विषय  में  भी  मंत्रालय
 जांच  करवायेगा  ?

 राजकुमारी  अमृत  कोर  :  इसके  बारे  में  भी
 में  पूछगी  ।

 Shri  8.  S.  Murthy:  Since  how  long
 have  these  people  been  living  there,
 and  is  it  not  the  responsibility  of  the
 Committee  to  provide  them  alternative
 accommodation  ?  What  is  the  autho-

 ity
 _from  which  they  can  seek  this

 help  ?

 Rajkumari  Anrrit  Kaur;  I  think  the
 large  majority  of  these  persons  are
 labourers.  |  myself  feel  that  the  con-
 tractors  who.  employ  them,  whether
 oa

 Pi
 Government  or  a  private  party

 or  Municipality,  are  really  responsible
 for  providing  them  with  accommoda-
 tion.  I  am  pursuing  this  matter.
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 sit  बी०  डी०  पांडे  :  क्‍या  में  मंत्राणी  जी  से

 पूछ
 सकता  हूँ

 कि  जब  पंडित  जवाहरलाल  नेहरू
 प्लम्स  (गन्दी  बस्तियां)  देखने  गये  तो  श्रीमती
 जी  क्‍यों  उनके  साथ  नहीं  गईं  ?

 राजकुमारी
 कक

 कोर  :  में  तो  प्लम्स  को
 कई  बार  देख  चुकी  हूं  और  उस  रोज  में  इस  वास्ते
 नहीं  जा  सकी  क्‍योंकि  ईस्टर  संडे  था  ।

 झिझक  महोदय  :  भ्र गला  प्रश्न  ।

 शनी  ato  डी०  पांडे  :  इस  दिल्ली  नगरी  को
 साफ  सुधरा  बनाने  शौर  प्लम्स  यहां  से  हटाने  के
 बारे  में  भी  क्या  कोई  उपाय  श्रीमती  जी  कर
 रही  हैं  ?  यदि  हां,  तो  वे  कौन  से  उपाय  हैं,  क्‍या
 में  यह  जान  सकता  हूं  ?

 भोले  गिरना

 *+१२५५  श्री  लगू  राय  जा स्त्री:  क्या

 ह
 कौर  कृषि  मंत्री  यह  बताने  की  कृपा  फरेंगे

 (क)  क्‍या  यह  सच  है  कि  कभी  हाल  में  जो
 बोले  गिरे  हें  उनसे  काश्तकारों  को  काफी

 नुकसान  हुमा  है  ;

 '(ख)  यदि  हां,  तो  कौन  कौन  से  क्षेत्रों
 को  नुकसान  पहुंचा  है  तथा  लगभग  कितना

 नुकसान  हुआ  है  ;

 (ग)  क्‍या  केन्द्रीय  सरकार  म्रथवा  सम्बन्धित
 राज्य  सरकारों  ने  कोई  सहायता  दी  है,  भौर
 यदि  हां,  तो  किन  किन  स्थानों  को  तथा  किस
 रूप  में  यह  सहायता  दी  गई  है;

 यह  सच  है  कि  उत्तर  प्रदेश
 के  ग्रा जम गढ़  जिले  में  काफी  बोले  गिरे  हैं,  कौर
 यदि  हां,  तो  किन  किन  तहसीलों  में;  भौर

 (=)  क्‍या  सरकार  ने  वहां  कोई  सहायता
 पहुंचाई  है  ?

 क्रि  मंत्री  (डा०  पी०  एस०  वेश सुख)  :

 (क)  से  (ग).  जानकारी  इकट्ठी  की  जा  रही
 है  भौर  सभा  के  टेबिल  पर  रख  दे  जायेगी  ।

 (घ)  जी  हां,  मारे  के  पहले  पखवाड़े  म
 उत्तर  प्रदेश  के  झ्राजमगढ़  जिले  में  ओले  गिरे,
 जिसकी  वजह  से  दक्षिण  फूलपुर  तहसील  के

 लगभग  २४  गांवों  की  तैयार  फसल  को
 कलान हमा  तथा  तहसील  सदर  के  ४६  गांवों  में  कुछ

 हानि  हुई  ।
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 (डि)  उत्तर  प्रदेश  सरकार  ने  भाभी  तक

 ३,०००  रुपये  मुफ्त  सहायता  के  रूप  में  बांटने  के
 लिये  और  ३,०००  रुपये  संकट  सम्बन्धी  तकावी
 ऋण  देने  के  लिये  स्वीकृत  किये  हैं  ।

 भी श्रलगू  राय  शास्त्री:  इस  बात  को  ध्यान  में
 रखते  हुए  कि  पिछली  बाढ़  में  भी  इस  जिले  को
 भारी  क्षति  पहुंची  थी,  क्या  सरकार  ने  इन
 भ्रोलों  के  कारण  जो  क्षति  हुई  उसको  सामने
 रख  कर  सरकारी  तकावी  और  दूसरे  ऋणों
 की  वसूली  इस  क्षेत्र  में  रोक  दी  है  ?

 खाद्य  शौर  कृषि  मंत्री  (श्री  ए०  पी०  जैन)  :
 माननीय  सदस्य की  जो  राय  है  वह  राज्य  सरकार
 को  पहुंचा  दी  जायेगी  1

 शी  भक्त  दर्शन  :  क्‍या  में  जान  सकता  हूं  कि

 qo  पी०  में  केवल  ग्रा जम गढ़  में  ही  क्‍यों  पहले
 बाढ़  आती  हैं  तथा  झोले  गिरते  हैं,  इस  बात  का
 पता  लगाने  की  कोशिश  की  गई  है  ?

 शी  ए०  पी०  जम :  वहां  के  लोगों  ने  कुछ
 पाप  किया  होगा  |

 शी  कार  एस०  तिवारी  :  क्‍या  माननीय
 मंत्री  जी यह  बतलाने  की  कृपा  करेंगे  कि  क्‍या

 यू०पी०  को  ही  सहायता  दी  गई  हैं  या  ग्रन्थ  प्रदेशों
 को  भी  दी  गई  है  ?

 Bo  Mo  एस०  देशमुख:  हमने  कुछ  सहायता
 नहीं  दी,  यू०  पी०  सरकार  ने  दी  है  ।

 WorRLD  CONFERENCE  ON  TRAFFIC
 PROBLEMS

 #4257,  Sardar  Iqbal  Singh:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  Government  have  re-
 ceived  any  invitation  from  the  British
 Road  Federation  to  attend  a  World
 Conference  on  Problem  of  Traffic
 Congestion  to  be  held  in  London  this
 year;  and

 (b)  if  so,  whether  Government  have
 accepted  the  same?

 _  The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes,  Sir.

 (0)  A.  decision  in  the  matter  has
 not  so  far  been  taken.

 :  Sardar  Iqbal  Singh:  May  I  know
 whether  this  problem  of  traffic  con-
 gestion  has  been  considered  in  India
 on  a  country-wide  scale  ?
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 Shri  Alagesan  :  This  is  being  tackl-
 ed  by  the  various  authorities.  Per-
 haps  the  hon.  Member  cgn_  notice
 even  in  Delhi  what  has  been  done,  to
 mitigate  traffic  congestion  by  provi-
 sion  of  rounds,  signals  etc.

 Sardar  Iqbal  Singh:  May  I  know
 if  this  problem  of  removing  the  traffic
 congestion  on  roads  is  beyond  the
 financial  ability  of  the  State  or  the
 municipal  committees  concerned  and
 if  so  whether  Government  propose  to
 give  any  assistance  in  this  matter?

 Shri  Alagesan:  There  is  no  reason
 to  suppose  that  the  measures  to  be
 taken  to  avoid  congestion  are  beyond
 the  financial  capacities  of  the  various
 authorities.

 ‘Pay  STRIKE’  OF  RAILWAY  GUARDS

 *1258.  Shri  H.  G.  Vaishnav:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  inquiries  have  been
 made  about  the  grievances  of  the  Rail-
 way  guards  of  the  Delhi  area  of  the
 Northern  Railway  who  are  reported  to
 be  on  ‘Pay  Strike’  and  have  not  drawn
 their  salaries  for  February,  956  as
 a  protest  against  the  regulation  under
 which  the  T.A.  is  paid  to  them;  and

 (b)  if  so,  the  result  of  the  inquiry?
 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Alagesan):  (a)
 No  enquiries  as  such  were  made,  as
 the  General  Manager.  Northern  Rail-
 way.  was  already  dealing  with  a  re-
 ference  made  to  him  about  the  griev-
 ances.  This  has  since  been  dealt  with
 and  the  status  quo  restored.

 (b)  Does  not  arise.

 Shri  H.  G.  Vaishnav:  May  I  know
 whether  there  is  any  difference  bet-
 ween  the  regulations  in-the  Northern
 Railway  and  those  of  other  Rail-
 ways?

 Shri  Alagesan:  This  was  with  re-
 ference  to  the  guards  working  in
 particular  sections  where  they  will
 not  be  able  to  do  more  mileage  on  a
 day  and  as  such  the  travelling  allow-
 ances  that  they  were  drawing  were
 affected.  This  was  a  peculiar  feature.
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 Shri  H.  G.  Vaishnav:  May  I  know
 whether  the  guards  have  received
 their  salaries  or  they  have  not?

 Shri  Alagesan:  They  have  receiv-

 UNLICENSED  HAWKERS  AND  COOLIES
 On  RaAILWays

 __ #1259,  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 number  of  unlicensed  hawkers  and
 coolies  is  increasing  day  by  day  on
 various  Railways;  and

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  in  this  direction?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 It  is  difficult  to  say  whether  their
 number  is  increasing  or  otherwise.

 (b)  A  statement  showing  the  steps
 taken  by  the  Railways  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  VII,  annexure  No.  4.]

 श्री  राम  कृष्ण:  क्या  यह  ठीक  है  कि  रेलों
 में  जो अक्सर  चोरियों  की  वारदातें  होती  हैं  उनमें
 ज्यादा-तर  इन  कुलियों  और  हाकरों  का  हाथ
 होता  है?

 Shri  Alagesan:  That  is  a  sweep-
 ing  allegation  which  I  cannot  accept
 as  true.

 श्री  रास  कृष्ण  :  इस  बयान  में  यह  कहा  गया

 है  कि  कुछ  गाड़ियों  पर  हर  दो  कोच  के  साथ
 साथ  एक  टी०  टी०  fo  की  पोस्ट  लगायी
 जायेगी।  क्‍या  में  जान  सकता  किन  किन

 गाड़ियों  म  ये  पोस्टें  लगायी  जा  रही  है?

 Shri  Alagesan:  Some  of  the  long
 distance  trains.

 Dous_E  LINE  BETWEEN  MADRAS
 AND  VIJAYAWADA

 *1260.  Shri  8,  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (8)  the  total  mileage  doubled  bet-
 ween  Madras  and  Vijayawada;

 (b)  the  expenditure  incurred  on  the
 same  during  1955-56;  and
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 (c)  the  mileage  proposed  to  be
 doubled  in  1956-57?  po

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 A  length  of  5  miles  between  Madras
 Central  and  Tiruvottiyur  was  doubléd
 about  35  years  ago.

 (b)  Nil.

 (c)  364  miles.

 Shri  B.  S.  Murthy:  May  I  know
 why  even  after  35  years  no  action  has

 pee
 taken  on  this  very  important

 ne?

 Shri  Alagesan:  The  point  to  be
 noted  is  that  they  are  taking  action.

 Mr.  Speaker:  The  matter  was  dis-
 cussed  during  the  Railway  Budget  and
 it  was  said  that  they  were  going  to
 have  a  double  line.

 Shri  B.  S.  Murthy:  No,  no.  This
 was  not  discussed.

 Shri  Alagesan:  This  was.

 Mr.  Speaker:  The  hon.
 was  not  evidently  here.

 Shri  Ramachandra  Reddi:  May  I
 know  the  portions  that  are  likely  to
 be  doubled—of  that  particular  line—
 and  also  the  cost  thereof?

 Shri  Alagesan:  It  is  proposed  to
 double  the  entire  line  from  Tenali  to
 Gudur;  the  length  is,  I  think,  less
 than  200  miles.  Now,  the  portions
 that  will  be  immediately  taken  up
 for  doubling  are  as  follows  :—

 Member

 [7  miles,
 .  19}  miles.

 Ulavapadu  to  Surareddipalem
 Kadavakuduru  to  Bapatla

 SANATORIUM  TREATMENT  FOR
 GOVERNMENT  SERVANTS

 *26l.  Dr.  Rama  Rao:  Will  the
 Minister  of  Health  be  pleased  to
 state  :

 (a)  the  names  of  sanatoria  recog-
 nised  by  the  Central  Government
 under  the  Contributory  Health  Ser-
 vice  Scheme  and  for  treatment  of
 Government  servants  and  their  fami-
 lies  suffering  from  T.B.;  and
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 (b)  whether  it  is  a  fact  that  all
 Government  employees  are  not  given
 free  diet  and  bed  and  if  so,  the  criteria
 for  charging  the  diet  charges?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  <A
 Statement  giving  the  information  re-
 quired  is  placed  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  VII,  an-
 nexure  No.  5.]

 (b)  Government  servants  suffering
 from  T.  B.  and  requiring  institutional
 treatment  are  provided  with  beds
 free  of  charge,  if  any  are  available  at
 the  time  admission  is  sought.  Only
 those  Government  servants  whose  pay
 is  less  than  Rs.  00  p.m.  are  suppli-
 ed  diet  free  of  cost.  All  others  have
 to  pay  for  their  dict.

 Dr.  Rama  Rao:  May  I  know  the
 facilities  given  by  Government  to
 Government  servants?  Do  they  reim-
 burse  the  cost  of  some  of  these  costly
 drugs  for  all  cadres  of  Government
 servants  or  only  for  particular  cadres?

 Shrimati  Chandrasekhar:  There  is
 reimbursement  made  to  all  cadres  of
 Government  servants.

 SUGAR  FACTORIES  IN  ORISSA

 *1262,  Shri  Sanganna:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  réply  given  to
 Starred  Question  No.  352  on  the  Ist
 December,  955  in  respect  of  estab-
 lishment  of  sugar  factories  in  Orissa
 and  state

 (a)  whether  any  decision  has  since
 been  taken;  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  and  (b).  No
 decision  has  yet  been  taken  on  the
 application  of  M/s.  Orissa  Agricul-
 ture  Industries  Ltd.,  as  the  question
 of  lease  of  land  for  sugarcane  culti-
 vation  by  the  company  is  still  under
 dispute.

 The  application  of  M/s.  Cotton
 Agents  Ltd.  for  the  establishment  of
 a  sugar  factory  at  Baragarh  was  con-
 sidered  hv  the  Licensing  Committee
 2—85  Lok  Sabha.
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 but  the  decision  was  deferred  for
 want  of  certain  information  from  the
 applicants  which  has  been  called  for.

 Shri  Sanganna:  May  I  know  whe-
 ther  the  Government  of  Orissa  has
 been  consulted  in  the  matter?

 Dr.  P.  S.  Deshmukh:  Yes,  Sir;
 one  of  applications,  they  have  recom-
 mended

 Shri  Sanganna:  May  I  know  whe-
 ther  the  proposal  to  establish  these
 new  factories  in  Orissa  will  not  affect
 the  existing  sugar  factories?

 Dr.  P.  S.  Deshmukh:  That  is  one
 of  the  things  that  can  be  taken  due
 notice  of  when  granting  the  licence

 ForESTS

 *1263  Shri  S.  C.  Samanta:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state

 (a)  what  percentage  of  India’s
 forests  have  been  kept  as  reserve:

 (b)  what  amount  of  wood  from
 forests  has  been  exploited  during  thé
 First  Five  Year  Plan;

 (c)  how  much  of  the  wood  exploit-
 ed  has  been  used  for  extracting  acetic
 acid,  oils,  creosote  and  some  valuable
 drugs  like  sulphonamide  and  Chloro-
 form;  and

 (9)  the  area  of  land  at
 covered  by  forests  in  India?

 The  Minister  of  Agricultere  (Dr
 P.  S.  Deshmukh)  :  (a)  to  (d)  A  state-
 ment  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  VII,  annexure
 No.  6.]

 Shri  S.  C.  Samanta:  May  I  know
 how  many  varieties  of  timber  can  be
 available  from  Andamans  and  whe-
 ther  any  attempt  has  been  made  to
 utilise  them  for  other  purposes?

 Dr.  P.  S.  Deshmukh:  I  must  ask
 for  notice  of  this  question.

 att  wet  वर्शन  :  जिन  वक्षों  से  इस  तरह
 की  ग्रौषधियों  का  निर्माण  हो  सकता  है  क्‍या
 उनकी  सन्तति  के  लिए  अगली  पंचवर्षीय  योजना

 present
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 में  कोई  खास  रुपया  रखा  गया  है  या  उनके  लिए
 कोई  ख़ास  योजना  बनाई  गयी  हें,  कौर  कोई
 खास  कदम  उठाया  जा  रहा  है  ?

 Blo  पी०  एस०  देशमुख :  यह  कारोबार
 हमारे  जिम्मे  नहीं  है  ।

 श्री  हेमराज  :  यह  जो  जंगलात  में  जड़ी
 बेटियां  पायी  जातो  हैं  उनको  लेने  में  जो  जंगलात

 र्ल्स  है  उनके  कारण  वहां  के  लोगों  को

 मुशिकल  पेश  श्राती है  1 ह  क्‍या  में  जान  सकता
 कि  सरकार  इन  र्ल्स  को  ढीला  करने  का
 चार  कर  रही  है  ?

 Bo  पी०  एस०  देशमुख:  ऐसी  कोई  शिका-
 यत  मेरे  पास  नहीं  है  ।

 Shrimati  Ila  Palchoudhury:  May
 ]  know,  Sir,  if  after  these  medicines
 have  been  extracted,  whether  thers
 is  any  proposal  for  utilising  the  wood
 pulp  and  using  it  for  the  paper  indus-
 try  and  for  newsprint  and  hard-board
 industry?

 Dr.  P.  S.  Deshmukh:  Yes;  our  In-
 stitute  pays  attention  to  this  matter.
 I  do  not  know  how  far  they  have
 gone:  but  this  is  once  of  the  duties  as-
 signed  to  them.

 Shri  R.  P.  Garg:  May  |  know  what
 percentage  of  the  forests  are  required
 for  us  and  what  steps  the  Govern-
 ment  is  going  to  take  for  making  up
 the  deficiency  and  by  what  time  we
 shall  be  able  to  come  up  to  the  stan-
 dard?

 Dr.  P.  S.  Deshmukh  :  On  the  whole.
 the  timber  that  we  produce  is  not
 sufficient  for  our  requirements.  Thére
 is  a  large  shortfall  and  we  have  chalk-
 ed  out  a  plan  in  the  next  Five  Yeur
 Plan  for  increasing  the  produce.

 SHORT  NOTICE  QUESTION
 AND  ANSWER

 RISE  IN  THE  PRICE  OF  RICE  IN
 TRIPURA

 S.  N.  Q.  No.  9.  Shri  Biren  Dutt  :
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  price
 of  rice  has  gone  abnormally  high  in
 Tripura  State;
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 (b)  whether  a  maund  of  rice  8
 being  sold  at  Rs.  30  at  Agartala
 Town:  -

 (c)  whether  it  is  creating  starva-
 tion  conditions  to  large  sections  of
 displaced  persons  and  poor  people  in
 a

 ons
 aud  Villages  of  Tripura,

 an

 (d)  what  emergency  measures  are
 proposed  by  Government  to  ease  this
 situation  there?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b).
 It  is  true  that  the  price  of  rice  in  Tri-
 pura  State  has  gone  up  and  the  pre-
 sent  prevailing  price  of  rice  in  Agar-
 tala  is  about  Rs.  22  to  Rs.  24  per
 maund  for  common  rice.

 (c)  and  (d).  The  rise  in  the  price
 of  rice  is,  no  doubt,  causing  hardship
 to  the  people  of  Tripura.  To  meet
 the  situation  the  State  Government  is
 arranging  to  open  fair  price  shops
 in  Agartala  and  the  Sub-divisional
 Headquarters  of  the  State  for  con-
 cessional  sale  of  rice.

 Shri  Biren  Dutt:  May  I  know
 whether  there  are  sufficient  stocks  in
 Tripura  to  meet  the.demand  for  the
 transport  of  rice  from  Tripura  to
 Assam  of  about  2  million  tons?

 Shri  A.  P.  Jain:  There  are  suffi-
 cient  stocks  of  rice  or  paddy  in  Tri-
 pura  ut  present  to  go  for  a  period  of
 about  3  months  and  meet  the  require-
 ments  of  Agurtala,  and  more  stocks  of
 rice  are  proposed  to  be  senf  to  Tripura
 to  meet  the  demands  of  that  State.

 Shri  Biren  Dutt:  What  is  the
 price  proposed  to  be  charged  by  the
 shops  which  are  going  to  be  opened
 by  the  Government  of  Tripura?

 Shri  A.  P.  Jain:  We  have  not  fix--
 ed  the  price  as  yet;  it  is  under  con-
 sideration.  but  that  will  be  substan-
 tially  lower  than  the  price  at  which
 rice  is  selling  there  ut  present.

 Shri  Biren  Dutt:  May  I!  know
 whether  it  is  a  fact  that  in  the  hill
 area,  people  are  already  taking  or
 eating  roots  and  leaves,  and  whether
 Government  propose  to  open  fair
 price  shops  even  in  those  areas?
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 Shri  A.  P.  Jain:  We  shall  open
 fair  price  shops  wherever  they  are
 needed.

 Shri  Dasaratha  Deb:  May  I  know
 whether  the  Government  has  received
 any  representation  from  any  non-
 official  committee  of  Agartala,  and
 if  so,  what  are  the  demands  put  for-
 ward  by  them?

 Shri  A.  P.  Jain:  I  do  not  know
 of  any  non-official  representation,  but
 that  is  quite  immaterial  because  we
 are  taking  all  possible  steps  which  are
 needed  to  meet  the  situation.

 Shri  Dasaratha  Deb:  May  I  know
 whether  Government  have  ready
 stocks  of  foodstuffs,  and  if  so,  what
 is  the  amount  apportioned  for  rice
 and  paddy?

 Shri  A.  P.  Jain:  At  present  we  have
 3,000  tons  of  paddy  in  Agartala
 which  is  now  being  converted  into
 rice,  which  will  be  sent  to  fair  pric:
 shops.  This  will  be  sufficient  to  mect
 the  needs  of  Agartala  for  three
 months.

 Shri  S.  C.  Deb:  May  I  know
 the  cause  for  this  rise  in  price  of  rice?

 Shri  A.  P.  Jain:  So  far  as  we  have
 been  able  to  ascertain  the  causcs,
 there  is  a  partial  failure  of  the  crops.
 that  is,  this  year’s  crop  is  8  or  9  per
 cent.  less  than  that  of  the  previous
 year.  A  more  important  cause  in  the
 tise  in  the  price  of  rice  in  Pakistan,
 which  has  its  reflex  effect  here.  And
 then,  a  lot  of  smuggling  is  taking
 place  from  Tripura  to  Pakistan.  We
 are  thinking  of  creating  a  cordon  sani-
 taire  along  the  Pakistan  border  where
 people  may  not  be  allowed  to  stock
 rice  so  that  smuggling  may  be  stop-
 ped.

 Shri  Punnoose:  May  I  know  how
 long  will  the  State  Government  take
 to  arrange  for  fair  price  shops  in
 those  areas?

 Shri  A.  P.  Jain:  The  first  informa-
 tion  that  we  got  was  on  the  50
 March  about  abnormal  rise  in  the
 price  of  rice.  Some  indication  was
 there,  but  it  was  not  of  a  magnitude
 which  called  for  immediate  action.
 but  now  action  is  called  for  and  we
 are  taking  it.
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 FOODGRAIN  PRICES  VARIATION
 ENQUIRY  COMMITTEE
 Shri  Dabhi  :

 91224  Shri  Radha  Raman: *\  Shri  Wodeyar:
 |  Thakur  Jugal  Kishore  Sinha:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  refer  to  the
 teply  given  to  Starred  Question
 No.  894  on  the  l6th  December,  955
 and  state:

 (a)  whether  Government  have
 since  received  the  report  of  the  Food-
 grain  Prices  Variations  Enquiry  Com-
 mittee;  and

 (b)  if  so,  the  main
 tions  thereof?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Not  yet.

 (b)  Does  not  arise.

 SUGARCANE
 #1227,  Shri  Bishwa  Natk  Roy:

 Will  the  Minister  of  Food  and*Agri-
 culture  be  pleased  to  state  whether  in
 view  of  the  target  to  be  fixed  for  pro-
 duction  of  sugar  in  India  under  the
 Second  Five  Year  Plan,  any  scheme
 has  been  finalised  regarding  develop-
 ment  of  sugarcane?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  Yes.  Sir.
 Keeping  in  view  the  target  proposed
 to  be  fixed  for  sugar  production
 under  the  Second  Five  Year  Plan,
 development  schemes  for  suvarcanc
 have  been  suitably  expanded  in
 States  where  they  were  already  in  ape-
 ration  and  new  schemes  have  been
 introduced  in  certain  other  States.

 RAMAGUNDAM  ~-NIZAMABAD  LINE
 #1228.  Shri  T.  B.  Vittal  Rao:  Will

 the  Minister  of  Railways  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  6L  on  the  22nd  Novem-
 ber.  955  and  state:

 (a)  whether  Railway  Board  have
 since  concluded  their  examination  of
 the  report  of  traffic  survey  of  the  pro-
 posed  rail-link  between  Ramagundam
 and  Nizamabad,  in  Hyderabad  State;
 and

 recommenda-
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 (b)  if  so,  the  nature  of  the  decision
 arrived  at?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  .o).  Traffic  survey  of  the  *diza-
 mabad-Ramagundam  project  has  not
 yet  been  conipleted.

 ADVANCED  TESTS  FOR  AIR  PILOTS

 #1230.  Shri  Sivamurthi  Swami:
 Will  the  Minister  of  Communications

 be  pleased  to  state  :

 (a)  whether  Government  have  de-
 cided  that  all  Pilots  will  have  to  pass
 advanced  examinations  in  instrument
 flying  before  they  are  allowed  to  be
 commanders  of  public  transport  air-
 craft;  and

 (b)  whether  Government  have  se-
 cured,  under  the  I.C.A.O.  Technical
 Assistance  Scheme,  the  help  of  an  ex-
 perienced  Dutch  pilot  to  help  in
 arranging  the  necessary  tests?

 The  Minister  in  the  Ministry  of

 =
 (Shri  Raj  Bahadur)  :

 (a)  Sir

 (b)  The  tests  are  arranged  through
 specially  trained  and  selected  Indian

 ilots.  The  services  of  a  Dutch  pilot
 ave  been  secured  under  the  Inter-

 national  Civil  Aviation  Organization
 Technical  Assistance  Scheme  for
 checking  airline  pilots  in  general  pro-
 ficiency,  emergency  procedures  and
 instrument  flying.

 BurninG  OF  A  RAILWay  RAKE

 #1233.  Shri  Tushar  Chatterjea:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Rail-
 way  rake  lying  at  the  Chandernagore
 Station  (Hooghly  District,  West  Ben-
 gal)  was  burnt  on  the  3rd  February,
 1956:  and

 (b)  if  so,  whether  any  enquiry  was
 madc  to  ascertain  the  causes  of  the
 same?

 ‘The  Deputy  Minister  of  Railways
 and  T  Sbri  Alagesan)  ct  (a)
 At  about  21:30  hours  on  3-2-56,  onc
 of  the  coaches  of  an  empty  rake  of
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 i2  bogie  coaches,  stabled  in  up  Back
 Shunt  siding  at  Chandernagore  _  sta-
 tion  on  the  Howrah-Bandel  section  of
 the  Eastern  Railway,  caught  fire  as
 a  resntt  of  which  its  body  was  burnt,

 (b)  A  Joint  Enquiry  was  held  by  a
 Committee  of  Railway  Officers  and
 their  finding  is  that  the  bogie  coach
 was  set  on  fire  by  some  miscreants.

 PAKALA-—DHARMAVARAM  RAILWAY
 TRACK

 #1235,  Shri  Viswanatha  R
 Will  the  Minister  of  Railways
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 re-laying  of  the  track  in  the  Pakala-.
 Dharmavaram  metre  gauge  section
 of  the  Southern  Railway  was  to  have
 been  completed  before  955  according
 to  original  schedule;

 (by  if  so,  the  reasons  for  delay;  and

 (c)  when  is  the  work  likely  to  be
 completed?

 The  Deputy  Minister  Railways

 2
 id

 Transport
 (Shri  Alagesan):  (a)

 es,  Sir

 (b)  Mainly  dye  to  shortage  of  per-
 manent  way  materials  and  limitation
 in  allotment  of  funds.

 (c)  With  the  renewals  to  be  sanc-
 tioned  in  1956-57,  relaying  of  the
 whole  section  will  have  been  provided
 for.  The  work  will  be  pushed  through
 as  soon  as  the  materials  are  received
 and  completed  without  any  delay.

 CATERING  ON  CENTRAL  RAILWAY

 *1236  Ch.  Raghubir  Singh:  Will
 the  Minister  of  Railways  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Board  have  given  notices  to
 some  contractors  on  Central  Railway
 for  the  termination  of  their  contracts

 (b)  if  so.  what  is  the  position  of
 Mathura,  Agra  Cantonment,  Gawa-
 lior  and  Jhansi  stations;  and

 (c)  whether  Government  propose
 to  run  their  own  departmental  cater-.
 ing  at  their  stations?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes;  to  some  contractors  terminating
 their  contracts  from  1-4-56.

 (b)  No  such  notices  have  been
 served  on  contractors  at  Agra  Cantt.
 and  Gawalior.

 Notices  have  been  served  for  vaca-
 tion  of  one  catering  contract  at  Ma-
 thura  and  all  contracts  at  Jhansi.  A
 statement  furnishing  the  particulars  of
 these  contracts  is  laid  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  7.]

 (c)  Not  at  present,  except  at  Jhansi
 where  departmental  catering  has  been
 introduced  from  1-4-56.

 COMPOST  MANURE

 #1239,  Pandit  0.  N.  Tiwary:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  since
 the  last  two  years,  less  stress  is  given
 to  the  preparation  of  compost  manure
 resulting  in  heavy  fall  in  its  produc-
 tion;  and

 (b)  whether  Government  have  any
 statistics  to  show  the  progress  of  com-
 post  preparation  in  the  country  for
 the  last  three  years?

 The  Minister  of  Food  and  Agricul-
 tnre  (Shri  A.  P.  Jain):  (a)  No,  Sir.

 (b)  Yes,  the  progress  of  urban  com-
 post  production  during  the  last  three
 years  is  as  follows  :—

 Year  Production  in  tons

 1952-53,  16,83,753
 1953-54  18,34,785,
 1954-55,  20,14,488,

 VILLAGE  LEVEL  WORKERS

 *1240.  Shri  M.  Islamuddin:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state  the  number  of
 village  level  workers  and  supervisory
 personnel  so  far  trained  for  commu-
 nity  development  work?

 The  Minister  of  Food  and  Agricul-
 ter  (Shri  A.  P.  Jain):  The  number
 of  village  level  workers  and  supervi:
 sory  personnel  trained  up  to  the  end
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 of  February,  956  is  12,397  and  .46
 respectively.

 FIREMEN  STRIKE  IN  SECUNDERABAD

 *1242,  Shri  H.  G.  Vaishnay:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  a  great  number  of  fires
 men  had  gone  on  strike  at  Secundera-

 rose
 in  the  middle  of  February,

 956  ;

 (b)  if  so,  what  were  their  grievan-
 ces;

 (c)  whether  any  inquiry  has  been
 made;  and

 (d)  whether  other  workers  also
 joined  the  strike  for  a  day  and  that
 there  was  temporary  dislocation  of
 Train  Services  on  that  day?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No  strike  as  such  was  declared  by
 the  firemen  at  Secunderabad  (Lalla-
 guda  Running  Shed,  Central  Rail-
 way),  but  a  number  of  them  refused
 calls  to  work  trains  during  the  period
 from  15-2-56  to  2i-2-56.

 (b)  The  refusal  to  calls  for  work
 referred  to  in  reply  to  part  (a)  of  the
 question  arose  as  a  result  of  the  in-
 troduction  of  a  revised  system  of
 booking  firemen  which  was  being  im-
 plemented  in  order  to  effect  better
 utilisation  of  firemen  and  to  give  them
 experience  on  all  services,  which  was
 not  acceptable  to  some  of  the  com-
 paratively  senior  firemen  who  had
 been  working  on  lighter  duties.

 (c)  The  matter  was  discussed  with
 the  representatives  of  staff  during  the
 period  from  3-2-56  to  18-2-56.

 (d)  A  number  of  workers  of  other
 establishments  at  Secunderabad  also
 stopped  work  in  sympathy  on  the
 morning  of  21-2-56,  but  most  of  them
 resumed  work  by  mid-day.  The  driv-
 ing  staff  were,  however,  available  for
 duty  throughout  the  day.  There  was
 some  dislocation  of  train  services.
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 TRANSFER  OF  ASSISTANT  STATION
 MASTERS  ETC.

 1244,  Shri  Waghmare:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  on  the
 Eastern  Railway  there  is  an  order  that
 Assistant  Station  Masters  and  other
 staff  coming  in  contact  with  the  pub-
 lic  are  to  be  transferred  from  one
 station  to  another  at  an  interval  of
 every  three  to  five  years;  and

 (b)  if  so,  the  reason  as  to  why  this
 order  is  not  properly  observed  by
 Divisional  Superintendent  Sealdah  of
 Eastern  Railway  in  cases  of  the  staff
 posted  at  Budge  Budge,  Lalgolaghat
 of  Sealdah  Division  of  Eastern  Rail-
 way?

 The  Deputy  Minister  of  Railways

 ain  dransport
 (Shri  Alagesan):  (a)

 s,  Sir.

 (b)  Only  a  few  employees  who  have
 completed  5  years  at  these  stations,
 have  been  allowed  to  continue  there
 for  some  time  more.  Steps  have  al-
 ready  been  taken  by  the  Railway
 Administration  for  #he  transfer  of  the
 said  staff.

 CALCUTTA  PorRT  COMMISSIONERS’
 SERVICE

 #1251,  Shri  Ramananda  Das:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  the  quota  of  appoint-
 ments  in  the  Office  of  the  Calcutta
 Port  Commissioners  in  Classes  I,  II,
 and  III  Services  have  been  maintained
 for  the  Scheduled  Castes;

 (b)  if  so,  the  percentage  of  Sche-
 duled  Castes  in  these  categories  of
 Services,  specially  in  the  Medical  and
 Health  Department;  and

 (c)  if  not,  the  reason  therefor?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  Commissioners  for  the  Port  of
 Calcutta  have  adopted  the  Central
 Government  orders  regarding  appuint-
 ment  of  members  of  the  Scheduled
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 Castes  to  their  services  to  the  extent
 of  reserving  124%  of  vacancies  in
 Class  Ill  and  Class  IV  posts.  No
 quotas  have  been  fixed  for  Class  I  and
 lass  I]  posts.

 (b)  The  percentage  is  nil  in  the
 case  of  Class  I  and  Class  II  and  ap-
 proximately  2  in  the  case  of  Class
 Ill.  In  the  Medical  and  Health
 Departments  the  percentage  is  86  in
 the  case  of  Class  III.

 (c)  The  reason  for  not  fixing  quotas
 for  Scheduled  Castes  in  Class  I  and
 Class  II  posts  is  that  these  are  mostly
 technical  posts.  The  Commissioners
 are  however  reviewing  the  matter.

 Raitway  २७7८५  TRIBUNAL

 #1254,  Shri  Bhagwat  Jha  Azad:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  average  time  taken  in  the
 disposal  of  cases  by  the  Railway
 Rates  Tribunal,  and

 (b)  the  average  cost  of  each  case  to
 the  Government?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 237  days  per  case.

 (b)  Approximately  Rs.  3,500.

 खाद्यान्न

 #१२५६.  पंडित  Bo  एन०  तिवारी  :  क्‍या
 खाद्य  शोर  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  भावों  को  व  गिरने
 देने  की  नीति  के  अनुसार  सरकार  मंडियों  से
 जो  खाद्यान्न  खरीदती  है,  वह  दूर  के  गोदामों  में
 भरने  के  लिये  भेज  दिया  जाता  है  ;

 (ख)  यदि  हां,  तो  उसके  भेजने  में  कितना
 व्यय  होता  है;  और

 (ग)  उसकी  खरीद  व  बिक्री  में  कितने
 प्रतिशत  का  भ्रन्तर  रहता  है  ?

 खाद्य  धौर  कृषि  सन्नो  (बनी  qo  do  जैन):
 (क)  भावों  को  सहारा  देने  की  नीति  के  पराधीन
 खरीदे  हुए  खाद्यान्न  अ्रधिकतर  खरीदने  के  केन्द्र
 में  ही  जमा  किये  गये  थे  ।  उन  जगहों  में  जमा
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 करने  क॑  स्थानों  की  कमी  के  कारण  कुछ  खाद्यान्न
 नजदीक  की  जगहों  में  जहां  जमा  करने  के  स्थान
 मिल  सकते  थे,  भेजे  गये  ।

 _  (ख़)  चूंकि  भावों  को  सहारा  देने  की  योजना
 के  झ्र धीन  खरीदे  हुए  खाद्यान्नों  के  लेखे  प्रभी
 प्रन्तिम  रूप  से  पूरे  नहीं  हुए  हें  इसलिए  खाद्यान्नों
 को  एक  जगह  से,  जमा  करने  के  केन्द्रों  को  भेजने
 पर  जो  खर्चा  हुआ,  उसकी  जानकारी  नहीं  दी
 जा  सकती  ।

 (ग)  इस  योजना  के  अधीन  खरीदे  हुए
 खाद्यान्न  का  कुछ  हिस्सा  सरकार  को  श्रमिक
 (  economic  )  भाव  पर  और  कुछ  हिस्सा
 मण्डियों  के  उस  वक्‍त  के  भाव  पर  बेचा  गया  t
 इस  सम्बन्ध  में  लेखे  शब  तक  भ्रन्तिम  रूप  से  पूरे
 नहीं  किये  गये  है  इसलिये  खरीदने  के  कुल  खर्चे
 और  बिक्री  की  कुल  आमदनी  के  भ्रन्तर  का  व्यौरा
 नहीं  दिया  जा  सकता  i

 BRIDGE  ACROSS  CHAMBAL

 #1264
 Sardar  Iqbal  Singh  : .  Sardar  Akarpuri:

 Will  the  Minister  of  Transport  be.
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  I55  on  the  25th
 March,  955  and  state  the  progress
 made  in  the  construction  of  the  bridge
 across  the  Chambal  on  Delhi-Bombay
 Road  in  Madhya  Bharat?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  The
 work  of  construction  of  curtain
 walls,  sinking  of  wells  adjoining  the
 walls  and  excavation  of  open  founda-
 tion  for  piers  are  in  progress.

 SCHEDULED  CASTE  RECRUITMENT
 IN  RaILWays

 #1265.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 refer  to  the  answer  given  to  Starred
 Question  No.  602  on  9th  March.  956
 and  state:

 (a)  whether  any  mention  was  made
 in  the  advertisement,  as  to  the  number
 of  vacancies  reserved  for  Scheduled
 Castes  and  Scheduled  Tribes  for  the
 posts  of  routine  clerks  and  Assistants
 and  the  minimum  qualifications  re-
 quired.
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 (b)  how  many  sat  for  the  written
 test  and  the  number  for  viva  voce;
 and

 (c)  the  number  selected  in  cach
 category  of  both  communities?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  advertisement  related  only  to  the
 filling  of  the  posts  of  Routine  Clerks.
 The  number  of  vacancies  was  not
 specified.  Matriculation  was  laid
 down  as  the  minimum  educational
 qualification.

 (b)  No.  of  candidates  who  partici-
 pated  in  the  written  test—96.

 No.  of  candidates  out  of  the  above
 who  were  subsequently  interviewed—
 30.

 (c)  Scheduled  Castes—l9.
 Scheduled  Tribes—2.

 MISAPPROPRIATION  BY  POSTAL
 EMPLOYEES

 744,  Shri  Karni  Singhji:  Will  the
 Minister  of  Communications  be
 pleased  to  state:

 (a)  the  number  of  case  instituted
 against  postal  employees  for  mis-
 appropriation  of  public  money  in  the
 Bikaner  Division  (Rajasthan  during
 the  years  1952-53,  1953-54,  and
 1954-55;  and

 (b)  the  cases  out  of  them  which
 ended  in  conviction?

 The  Minister  in  the  Ministry  of
 Communications  (Shri  Raj  Bahadur):

 1952-53  1953-54  1954-55.

 (a)  5  2  4
 (b)  Nil  (one)  (one)

 GOODS-SHED  AT  DALMIA  DapRtI
 STATION

 745.  Shri  Ram  Krishan:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  a  goods  shed  is  to  be
 constructed  at  Dalmia  Dadri  Station
 on  Rewari  Bhatinda  line  of  Northern’
 Railway;  and



 907  Written  Answers

 (b)  if  so,  when  the  construction  will
 start?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  proposal  is  under  consideration.

 (b)  This  work  will  be  considered
 for  execution  in  the  Second  Five  Year
 Plan  Period.

 HaRpDaA-ITARSI-JUBBULPORE
 SECTION

 746,  Shri  Kamath:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  main  features  of  impro-
 vements  and  expansion  proposed  for
 each  of  the  railway  stations  on  the
 Harda-Itarsi-Jubbulpore  section  of
 the  Central  Railway  during  the
 Second  Five  Year  Plan;  and

 (b)  when  the  work  of  improvement
 and  expansion  will  commence  in  res-
 pect  of  each  of  these  stations?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  main  features  are  extension  of
 waiting  halls,  extension,  raising,  sur-
 facing  and  covering  of  platforms,  im-
 provements  to  circulating  areas  and
 improved  latrines.

 (b)  List  of  stations  on  which  work
 is  already  in  progress  and  a  tentative
 list  of  stations  on  which  works  are
 proposed  to  be  commenced  during
 the  Second  Five  Year  Plan  period  in
 the  priority  to  be  fixed  by  the  Passen-
 ger  Amenities  Committee  are  attach-
 ed.  [See  Appendix  VII,  annexure
 No.  8.]

 INTEGRAL  CoacH  Factory,
 PERAMBUR

 747.  Shri  P.  Subba  Rao:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  persons  sent  to
 Switzerland  from  the  Integral  Coach
 Factory,  Perambur,  for  training  in
 technical  jobs  in  954  and  1955;

 (b)  the  amount  of  stipend  paid  to
 them
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 {c)  whether  the  stipends  have  been
 raised  subsequently  with  retrospec-
 tive  effect  for  those  trained  in  954
 and  955;

 (d)  whether  retrospective  effect  is
 given  only  for  955  and  not  for  1954;
 and

 (९)  the  reasons  for  such  discrimi-
 nation?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Sixty-four  (64).

 (b)  No  stipend,  as  such,  is  paid  to
 them,  but  they  are  paid  in  addition
 to  pay,  Daily  Allowance  at  the  pres»
 cribed  rates  from  time  to  time.

 (c)  No.  The  rates  of  daily  allow-
 ance  admissible  to  Government  ser-
 vants  in  Switzerland  were  revised  by
 the  Government  with  retrospective
 effect  from  1-2-55.  The  revised  rates
 were  enforced  as  from  that  date  in
 the  case  of  the  staff  of  the  Integral
 Coach  Factory,  Perambur,  also.

 (d)  and  (c).  The  revised  rates  were
 éffective  from  i-2-55  only  and  there-
 fore  the  question  of  giving  retrospec-
 tive  effects  to  these  rates  from  a  date
 earlier  than  that  does  not  arise.

 TECHNICAL  COMMITTEE

 748,  Shri  Ramkrishan:  Will  the
 Minister  of  Labour  be  pleased  to
 State  :

 (a)  whether  the  Technical  Com-
 mittee  to  advise  Government  on  the
 amendments  to  be  made  in  the  list  of
 occupational  diseases  has  submitted
 its  report;  and  .

 (b)  if  so,  the  nature  thereof?

 The  Minister  of  Labour  (Shri
 Khandu  Bhai  Desai):  (a)  Yes.

 (0)  The  report  is  under  examina-
 tion.

 STATE  TOURIST  ADVISORY
 COMMITTEE

 749,  Shri  Ram  Krishan:  Will  the
 Minister  of  Transport  be  pleased  to,
 state  the  names  of  States  which  have
 not  established  State  Tourist  Advisory
 Committees  so  far?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 Madhya  Pradesh,  West  Bengal,  Bihar.
 Bombay,  Madras,  Orissa.  Uttar  Pra-
 desh,  Hyderabad,  Saurashtra,  Rajas-
 than,  Travancore-Cochin,  Delhi,  Bho-
 pal,  Vindhya  Pradesh,  Coorg,
 Andhra,  Kutch  and  Tripura.

 P.  &  T.  OFFICES

 7530.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state  the  names  of  the  places
 where  post  offices  and  telegraph
 offices  and  telephone  public  call
 offices  have  been  opened  in  954  and
 955  and  are  proposed  to  be  opened
 in  956  in  the  Hoshiarpur  District?

 The  Minister  in  the  Ministry  of
 Communications  (Shri  Raj  Bahadur)  :
 A  list  is  appended.  [See  Appendix
 VII,  annexure  No.  9]

 PASSENGER  AMENITIES

 78,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state  what  amenities  are  going  to  be
 provided  to  passengers  at  different
 raikway  stations  between  Jullundur
 Cantt,  and  Hoshiarpur  railway  sta-
 tions  on  the  Northern  Railway  in
 1956-57  ?

 The  Deputy  Minister  of  Railways
 and  =  Transport  (Shri  Alagesan):
 Keeping  in  view  the  availability  of
 funds,  relative  importance,  urgency
 and  need  for  works  at  different  sta-
 tions,  the  Railway  Users.  Amenities
 Committee  have  only  approved  -  the
 work  of  extending  the  existing  rail
 level  platform  at  Sham  Chaurasi  sta-
 tion  on  the  Jullundur  Cantt.-Hoshiar-
 pur  section  for  inclusion  in  the  Works
 Programme  for  1956-57.

 TRAIN  DERAILMENT

 752.  Shri  M.  L.  Agrawal:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 K.  A.  I.  U.  P.  Goods  Train  of  the
 North  Eastern  Railway  was  derailed
 on  the  4th  January,  956  near  Hath-
 ras;  and
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 (b)  what  was  the  cause  of  the
 derailment?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 At  about  9-40  hours  on  (4-1-56  while
 K.  A.  |  Up  Goods  Train  was  running
 between  Rati-Ka-Nagla  and  Hathras
 Jn,  stations  on  the  Kasganj-Achnera
 main  line  section  of  North  Eastern
 Railway,  eight  wagons  commencing
 from  the  fourth  from  thi:  engine  de-
 railed  at  mile  185/10-13.

 (b)  The  finding  of  the  Joint  En-
 quiry  held  by  a  Committee  of  Senior
 Subordinate  Officers  of  the  Railway  is
 yet  under  consideration.  Prima  facie,
 a  defect  in  the  axle  brass  of  the  wagon
 fourth  from  engine,  viz.  the  first  of
 the  eight  wagons  which  derailed  ap-
 pears  to  have  caused  the  derailment.

 RAILWAY  COMPENSATION  CLAIMS

 753.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  has  been  any
 decrease  in  the  compensation  claims
 for  goods  lost  or  damaged  during
 955  as  compared  to  previous  year;
 and

 (b)  total  amount  of  compensation
 paid  on  this  account  during  954-557.

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 While  there  has  been  an  increase  in
 the  number  of  compensation  claims
 preferred  for  goods  lost  ‘or  damaged
 during  the  year  1955  as  compared
 with  the  previous  years,  the  total
 amount  paid  as  compensation  on
 these  accounts  shows  a  decrease.

 (b)  Rs.  "2,55,45,116.

 QUARANTINE

 154,
 Shri  Ibrahim  :
 Shri  Krishnacharya  Joshi  :

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  the  number  of  persons  coming
 from  foreign  countries  who  were
 detained  due  to  quarantine  ih  India
 during  1955;  and
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 (b)  what  are  the  main  diseases  for
 which  they  were  detained?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Forty  nine  persons
 coming  from  foreign  countries  were
 detained  in  the  Yellow  Fever  Isola-
 tion  Hospital  at  Bombay  Airport,
 Santa  Cruz  during  1955.

 (b)  All  these  persons  were  quaran-
 tincd  because  they  had  been  at  risk
 to  yellow  fever  infection  and  were  not
 protected  against  it.

 QuiLon  SEA  Port  BRIDGE
 755.  Shri  Velayudhan:  Will  the

 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  a  bridge  is  proposed
 to  be  constructed  at  the  Quilon  Sea
 Port  for  better  port  facilities;  and

 (b)  if  so,  the  cost  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  The  “bridge”  mentioned
 in  the  question  presumably  refers  to
 a  pier.  A  scheme  for  the  construc-
 tion  of  a  pier  at  Quilon  port  estimat-
 ed  to  cost  Rs.  6°52  lakhs  was  in-
 cluded  in  the  First  Five  Year  Plan.
 In  the  course  of  the  investigation  for
 fixing  the  site  for  the  pier,  an  alter-
 native  proposal  for  locating  the  port
 at  Neendakara.  six  miles  north  ot
 Quilon  where  there  are  good  facilities
 for  establishing  a  well-sheltered  light-
 erage  port  was  mooted.  This  pro-
 posal  was  referred  by  the  State  Gov-
 ernment  to  a  Committee  whose  report
 is  now  under  examination  by  them.
 Should  the  final  decision  be  against
 the  adoption  of  the  alternative  propo-
 sal,  the  construction  of  the  pier  at
 ‘Quilon  port  will  be  proceeded  with.
 Its  revised  estimate  of  cost  is
 Rs.  10.20,800  and  a  tentative  provision
 for  this  has  been  included  in  the
 Second  Five  Year  Plan.

 INSPECTORS  OF  Post  OFFICES

 756.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Cemmunications  be
 pleased  to  state:

 (a)  the  actual  number  of  Inspec-
 tors  of  Post  Offices  required  in
 Hyderabad  circle:
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 (b)  the  number  actually  working
 at  present;

 (c)  the  reasons  for  the  inadequacy
 of  staff;  and

 (d)  when  the  deficiency,  if  any,  is
 likely  to  be  made  up?

 The  Minister  in  the  Ministry  of

 ere
 tions  (Shri  Raj  Bahadur):

 (a

 (0)  25.

 (c)  The  result  of  the  last  Inspec-
 tors’  Examination  is  due  to  be  pub-
 lished  shortly  when  qualified  officials
 will  be  available.  The  increased  re-
 quirement  is  due  to  the  recent  opening
 of  greater  number  of  Post  Offices  in
 pursuance  of  the  policy  of  improving
 postal  facilities.

 (d@)  The  matter  is  under  detailed
 examination  and  the  shortage  will  be
 made  up  shortly.

 गोसदन

 ७५७.  श्री  झलक  सिह  डामर  :  क्‍या  लाद
 ध्रौर  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (=)  क्या  देश  के  विभिन्न  गो सदनों  में

 पशुओं  के  चरने  की  पर्याप्त  सुविधायें  हें,

 (ख)  गो सदनों  में  जो  पशु  मर  जाते  हैं  उनकी

 हड्डियों  और  चमड़ों  का  उपयोग  करने  के  लिये
 क्या  कोई  प्रबन्ध  किये  गये  हैं।  कौर

 (ग)  यदि  हां,  तो  क्या  प्रबन्ध  किये  गये
 ?

 खाद्य  और  कृषि  मंत्री  (भरी  ए.  पी.  जैन)  :

 (क)  जी  हां  ।

 (ख)  जी  हां  ।

 (ग)  खालों को  उतारने  कौर  सड़ने  से  बचाने
 के  लिये  फ्लेयरस  (  Flayers  )  की  व्यवस्था
 की  गई  है  तथा  राज्य  सरकारों  ने  इन  खालों  के
 निबटाने  और  हड्डियों  को  खाद  में  तबदील  करने
 का  इन्तजाम  किया  है  |
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 TRAVELLING  TICK&T  INSPECTORS

 758.  Ch.  Raghubir  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 slate:

 (a)  whether  it  is  a  fact  that  several
 Ticket  Collectors  and  Travelling
 Ticket  Inspectors  in  Jhansi  Division
 on  Central  Railways  have  sent  repre-
 sentations  to  the  authorities  concern-
 ed  regarding  their  seniority;  and

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  to  give  decision?

 The  Deputy  Minister  of  Railways

 and
 Transport  (Shri  Alagesan):  (a)

 se

 (b)  The  matter  is  under  considera-
 tion.

 UNIFORM  FOR  RAILWAY  EMPLOYEES

 759,  Ch.  Raghubir  Singh  :  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 dresses  to  the  employees  of  the
 Railways  in  Northern  Zone  are  sup-
 plied  every  year;

 (b)  if  so,  whether  it  is  also  a  fact
 that  most  of  the  Railway  employees
 especially  in  Allahabad  Division  were
 not  supplied  dresses  during  1955:  and

 *  (c)  the  reasons  for  this  delay?
 The  Deputy  Minister'  of  Railways

 and  Transport  (Shri  Alagesan):  (a)
 Not  yearly,  but  at  intervals  varying
 from  one  year  to  two  years,  in  ac-
 cordance  with.  the  Dress  Regulations.

 (b)  and  (c).  The  Summar  uniforms
 were  supplied  in  full.  There  has,
 however,  been  some  delay  in  the  sup-
 ply  of  winter  uniforms  to  some  of
 the  staff  in  question,  for  the  following
 reasons  :—

 (i)  Late  placement  of  contract  for
 three  years  commencing  from  Winter
 1955-56  due  to  time  taken  in  this  case
 for  completing  the  formal  enquiries
 and  preliminaries:

 (ii)  Delays  in  deposit  of  security  by
 tailoring  contractors  towards  the  cost
 of  raw  material  to  be  made  over  to
 them  for  fabrication  of  garments  ;
 and
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 (iii)  Failure  by  the  contractors  to
 adhere  to  the  stipulated  out-turn  of
 garments.

 LOCOMOTIVES

 760.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  total  value  of  imported
 parts  for  each  locomotive  manufac-
 tured  at  Chittaranjan  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 The  estimated  cost  of  imported  com-
 ponents  utilised  in  the  manufacture
 of  Locomotives  during  1954-55  is
 about  Rs.  1:44  lakhs  per  Locomotive.

 RaILWAY  BRIDGES

 76i,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  there  is  any  scheme
 for  the  construction  of  Railway
 bridge  in  Punjab  and  PEPSU  for
 Motor  Vehicles;  and

 (b)  if  so,  their  number  and  places
 where  they  will  be  constructed?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 As  far  as  the  Ministry  of  Railways
 are  aware,  there  is  no  such  proposal.

 (b)  Does  not  arise.

 -Ex-RAIASTHAN  RAILWAY  STAFF

 762.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Traffic  Class  III  staff  of  the  ex-Rajas-
 than  State  Railway  (now  Western
 Railway)  have  not  yet  been  assigned
 their  correct  seniority;

 (b)  if  so,  the  number  of  such  staff:
 and

 (c)  what  time  it  is  likely  to  take
 for  deciding  such  cases?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a
 No.

 (b)  and  (c).  Do  not  arise.
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 STAFF  OF  Ex-STATE  RAILWAYS

 763.  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 officers  of  the  ex-State  Railways
 €quated  to  class  III  posts  are  being
 utilised  as  class  III  staff  and  class  III
 staff  are  subsequently  promoted  as
 class  II;

 (b)  if  so,  the  -number  of  such
 persons  in  State  Railways,  who  are

 working  in  reverted  positions;  and

 (c)  how  the  position  of  such  offi-
 cers  is  regularised?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Some  permanent  Officers  of
 the  ex-State  Railways  were  absorbed
 in  class  III,  with  effect  from  the  date
 of  integration.  Subsequently,  they
 were  all  promoted  to  class  ll.  Of
 these,  two  were  reverted  to  class  III
 for  unsatisfactory  work.

 fc)  Orders  have  since  been  issued
 that  the  ex-State  Railway  Officers  ori-
 ginally  equated  to  class  III  with  the
 exception  of  the  two  mentioned  in  (b)
 above,  would  be  given  an  option
 cither  to  continue  under  the  condi-
 tions  hitherto  applicable  to  them,  or
 to  be  permanently  promoted  to  class
 II  with  retrospective  effect  from  the
 date  of  Feders]  Financial  Integration.

 Tourism  (KASHMIR)

 764.  Shri  Amjad  Ali:  Will  the
 Minister  of  Transport  be  pleased  to
 State  the  facilitics  offered  by  the
 Government  of  India  to  the  tourists
 to  visit  Kashmir?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):
 Concessional  return  tickets  from  a
 number  of  stations  in  India  are  issued
 to  cover  rail-cum-air  and  rail-cum-
 road  journeys  to  Srinagar.  Special
 and  duplicate  trains  are  run  during
 the  tourist  season.  Retiring  rooms
 have  been  provided  at  the  Pathankot
 Railway  Station.  A  Guide  to  Kash-
 mir,  a  Folder  giving  factual  informa-
 tion  on  Kashmir  and  a  map  of  Sri-
 nagar  have  been  published.
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 ‘SUGAR  MANUFACTURING  PLANT

 765.  Shri  Gadilingana  Gewd:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  Czechoslovakia  has
 agreed  to  supply  a  Punjab  Co-opera-
 tive  with  a  sugar  plant;

 (b)  if  so,  whether  the  Union  Gov-
 ernment  have  permitted  the  Co-ope-
 rative  to  enter  into  this  agreement;
 and

 (c)  the  main  features  of  this  agree-
 ment?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.  M/s.
 Panipat  Co-operative  Sugar  Mills
 Ltd..  Panipat  (District  Karnal),  have
 placed  orders  for  the  supply  of  a  com-
 plete  plant  from  Czechoslovakia
 through  M/s.  Skoda  (India)  Ltd.

 (0)  The  sugar  factories  including
 the  co-operative  factories  are  free  to
 purchase  such  of  their  requirements
 of  machinery  as  are  not  manufactured
 in  India  from  any  country  in  the
 world  with  whom  India  has  trade
 relations.  As  such  the  question  of
 Government  permission  does  not
 arise.

 (c)  It  is  not  possible  to  give  the
 main  features  of  the  agreement  which
 has  been  entered  into  Between  two
 private  parties.

 ACCOMMODATION  FoR  P,  &  T.
 STAFF  aT  BOMBAY

 766.  Dr.  Rama  Rao:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  great  difficulty  is  experienced  by
 the  Posts  and  Telegraphs  Staff  to
 secure  accommodation  on  transfer  tu
 Bombay;  and

 (b)  if  so,  the  steps  taken  to  provide
 accommodation  to  such  staff?

 The  Minister  in  the  Ministry  of
 Communications  (Shri  Raj  Bahadur)  :
 (a)  and  (b).  The  Government  are
 fully  aware  of  the  difficulty  experi-
 enced  by  the  P.  &  T.  staff  in  securing
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 accommodation  on  transfer  to  Bom-
 bay;  and  have  decided  to  construct
 a  sufficient  number  of  quarters  in
 Bombay  for  the  P.  &  T.  staff.  In
 addition  to  ]6l  quarters  then  existing,
 additional  322  quarters  were  con-
 structed  and  allotted  to  P.  &  T.  staff
 during  1954-55.  Proposals.  for  the
 construction  of  580  more  quarters  are
 being  speedily  finalised.  The  ues-
 tion  of  a  sufficient  percentage  of
 quarters  being  reserved  for  transfer-
 able  staff  is  also  under  active  consi-
 deration.

 TRAINS  TO  MAHAMAKHAM  FESTIVAL

 767.  Shri  Gadilingana  Gowd:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  number  of  special  trains
 that  were  run  to  and  from  Mahama-
 kham  at  Kumbakonam;

 (b)  the  special  arrangements  pro-
 vided  for  the  visitors;  and

 (c)  the  total  amount  of  collection
 from  the  visitors?

 The  Deputy  Minister  of  Railways
 and  Transpo
 In  all  334  special  trains  were  run  to
 and  from  Kumbakonam  in  order  to
 clear  the  heavy  traffic  offering  in  con-
 ‘nection  with  the  Mahamakham  festi-
 val  at  Kumbakonam  during  the  period
 20-2-56  to  28-2-56

 (b)  Various  special  arrangements
 for  the  convenience  and  comfort  of
 the  passengers  were  provided  as
 under  :—

 (i)  temporary  covered  platform
 with  all  amenities  as  water  coollers,
 refreshment  shall  etc;

 (ii)  two  temporary  foot  over
 bridges;

 (iii)  six  waiting  sheds  for  passen-
 gers:

 (iv)  five  temporary  booking  offices
 with  eighteen  booking  counters;

 (v)  Enquiry  offices;

 (vi)  Loud-speakers  at  required
 places;  telephone  connections:

 (vii)  two  Vegetarian  Light  Refresh-
 ment  Rooms  and  four  stalls  of  which
 one  Refreshment  Room  and  two
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 stalls.  near  the  3rd  class  Waiting
 Sheds,  One  Refreshment  Room  near
 the  upper  class  Booking  Office  and
 one  stall  on  the  permanent  platform
 and  one  on  the  temporary  platform;

 (viii)  four  police  out-posts;
 (ix)  medical  facilities;
 (x)  isolation  sheds  and  issue  of  re-

 turn  tickets  in  II  and  III  classes  etc.,
 etc,

 (०)  The  total  amount  of  collection
 from  the  visitors  is  Rs.  6,35,371-11-0
 There  will  be  a  slight  increase  in  the
 final  figures  in  regard  to  passengers
 alighted  as  particulars  from  a  few
 stations  are  yet  not  available.

 DEPARTMENTAL  CATERING

 768.  Sardar  A.  S.  Saigal:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that
 Ahmedabad,  Mahsana  and  Ratlam
 Stations  were  recommended  and
 selected  for  departmental  catering;

 (b)  if  so,  whether  Ahmedabad  has
 been  dropped  ;

 (c)  if  not,  whether  Government
 contemplate  to  undertake  departmen-
 tal  catering  at  Ahmedabad;  and

 (d)  the  firm  which  has  been  given
 contract  for  the  dining  car  on  metre-
 gauge  on  203  Up  and  204  Down  Ex-
 press  Trains  between  Delhi  and
 Ahmedabad?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 to  (c).  There  were  various  proposals
 under  consideration  including  Ahme-
 dabad.  To  begin  with,  departmental
 catering  has  been  introduced  at
 Mahsana  and  Ratlam  from  1-4-56,

 (d)  M/s.  R.  S.  Suchet  Singh.

 FRUIT  PRODUCTION

 69  Sardar  Iqbal
 Sardar  Akarpari

 Will  the  Minister  of  Feed  and
 Agriculture  be  pleased  to  state  :

 (a)  the  amount  sanctioned  to  the
 States  of  Punjab,  Himachal  Pradesh
 and  PEPSU  during  the  year  1955-56
 for  fruit  production  schemes;



 799  Written  Answers

 (b)  whether  they  have  requested for  more  financial  assistance  in  this
 connection;  and

 (c)  if  so,  the  details  thereof?
 The  Minister  of  Food  and  Agricul-

 ture  (Shri  A.  P.  Jain):  (a)  The  fol-
 lowing  amounts  have  been  sanctioned
 for  fruit  production  schemes  during
 1955-56.

 Name  of  the  State.  Amount  Sanctioned
 during  1955-56

 (Rs.  in  lakhs)

 Loan  Grants
 Punjab  Nil  Nil
 Pepsu  Nil  Nil
 ‘Himachal  Pradesh  0-40  0°30

 (b)  No.
 (c)  Does  not  arise.

 Sus-Post  OFFICES

 770  Sardar  Iqbal  Singh  : *
 |  Sardar  Akarpuri:

 Will  the  Minister  of  Communica-
 tions  be  pleased  to  state:

 (a)  the  number  of  Sub-Post  Offices
 in  the  State  of  Punjab  and  the  num-
 ber  of  the  same  working  in  rented
 buildings;

 (b)  the  number  of  Sub-Post  Ofhces
 in  that  State  which  have  been  provid-

 ed  with  Government  buildings  from
 the  year  1951  to  the  31st  January.
 1956,  year-wise  and  district-wise:

 and
 (c)  the  names  of  the  Sub-Post

 Offices  for  which  Government  build-
 ings  are  now  under  construction  in

 the  said  State?
 The  Minister  in  the  Ministry  of

 ‘Communications  (Shri  Raj  Bahadur)  :
 (a)  Out  of  a  total  of  529  sub-post
 officers  in  the  State  of  Punjab  440  are
 ‘working  in  rented  buildings.

 (७)  The  number  of  sub-post  offices
 provided  with  Government  buildings
 year-wise  and  district-wise  is  as
 follows  :—
 Name  of  Year  of  No,  of  Quarters
 District  construction

 Ambala  1953-54  ]
 Amritsar  1954-55,  2

 1955-56  2
 Karnal  1954-55,  ]
 ‘Rohtak  I955-56  I

 Tora,  7
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 (c)  Government  buildings  for  (a)
 M.  A.  0.  College  Sub-Post  Office,
 Anritsar,  and  (b)  Golden  Temple
 Sub-Post  Office,  Amritsar.  are  under
 construction  at  present  in  the  State  of
 Punjab.

 AGRICULTURAL  IMPLEMENTS

 Sardar  Iqbal  Singh  : ™.
 {  Sardar  Akarpari:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state  :

 (a)  whether  Government  have  for-
 mulated  any  scheme  to  effect  im-
 provements  in  the  indigenous  agri-
 cultural  implements;

 (b)  if  so,  how  far  it  has  been  put
 into  operation:  and

 (c)  if  not,  when  it  would  be  im-
 plemented?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.  ,

 _(b)  A  scheme  for  the  multiplica-
 tion,  distribution  and  trial  of  improved
 agricultural  implements  is  in  opera-

 ron
 at  the  I.A.R.I.  since  October,

 (c)  Docs  not  arise.

 RESTORATION  OF  TRAIN  SERVICE  IN
 SOUTHERN  RAILWAY

 772.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  the  passenger  train
 services  curtailed  during  the  war
 have  been  fully  restored  in  the
 Southern  Ruilway:

 (b)  if  not  the  extent  to  which  res-
 toration  has  been  done;  and

 (c)  the  steps  proposed  to  be  taken
 to  complete  the  same?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (४)
 and  (b).  Except  for  about  46  and  9
 shuttle  trains  on  the  broad  and
 metre  gauges  respectively,  all  the  pre-
 war  train  services  on  the  Southern
 Railway  have  been  restored.
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 (c):  Out  of  the  above  trains  yet  to
 be  restored.  according  to  the  present
 traffic  trends,  there  is  no  justification
 for  the  restoration  of  32  trains  on  the
 broad  gauge  and  99  trains  on  the
 metre  gauge.  The  restoration  of  pre-
 ‘war  trains,  wherever  justified,  will.
 however,  receive  a  high  priority,  con-
 sistent  with  the  availability  of  linc
 capacity,  coaching  stock  and  locomo-
 tives.

 RaYAGADA  RaiLWay  STATION

 773.  Shri  a:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  whether  Government  are  aware
 that  the  travelling  public  do  not  get
 tickets  in  time  due  to  shortage  of
 booking  staff  at  the  Rayagada  Rail-
 way  Station  in  the  South-Eastern
 Railway:

 (b)  whether  it  is  a  fact  that  one
 Assistant  attends  to  issuing  of  tickets
 and  to  taking  delivery  of  parcels
 from  the  Brake  Van  after  the  arrival
 of  the  trains:  and

 (c)  whether  the  running  staff  such
 as  Travelling  Ticket  Examiners  and
 Travelling  Ticket  Inspectors  are
 empowered  to  issue  tickets  at  the
 station  during  the  stoppage  of  the
 trains  with  or  without  prejudice  to
 their  legitimate  duties?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (६)
 Government  have  received  no  com-
 plaint  of  this  nature.

 (b)  Yes.  At  small  stations,  the
 Assistant  Station  Masters  function
 also  as  Booking  Clerks  and  Parcel
 Clerks,  because  traffic  is  very  meagre.

 (c)  The  travelling  ticket  examiners
 are  empowered  to  issue  excess  fare
 tickets  at  stations  during  the  stoppage
 of  the  train  as  per  rules.

 HALT  OF  TRAINS  AT  BHUBANESWAR
 774,  Shri  Sanganna:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 travelling  public  are  greatly  incon-
 venienced  due  to  short  halts  of  all
 trains  at  Bhubaneswar:
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 {b)  whether  the  Government  of
 Orissa  have  made  out  u  case  for  in-
 crease  of  the  halting  time  of  all
 trains  at  Bhubaneswar  Railway  Sta-
 tion  in  South-East  Railway  Zone;  and

 (c)  if  so,  whether  any  action  has
 been  taken  in  this  direction’

 The  Deputy  Minister  of  Railways

 _
 Transport  (Shri  Alagesan):  (a)

 INO.

 (b)  No.

 (c)  Does  not  arise.

 “ANDHA  SHISHI’  WEED

 775.  Shri  U.  M.  Trivedi:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  has  been  brought  to
 the  notice  of  Government  that  a
 weed  known  as  ‘Andha_  Shishi’  is
 spreading  in  grazing  lands  in  many
 parts  of  India,  particularly  Bombay,
 Madhya  Bharat,  Rajasthan  and
 Punjab  and  has  occupied  considera-
 ble  portion  of  grazing  lands:  and

 (b)  whether  Government  have  taken
 any  steps  to  meet  this  menace?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  Yes;  experiments  to  control
 this  weed  by  using  chemical  weedi-
 cides  were  conducted  in  Bombay
 State  and  at  the  Indian  A

 gricultural Research  Institute.  New  Delhi.

 The  results  indicate  that  the  weed
 can  be  effectively  controlled  by  spray-
 ing  2,  4-0  Ethyl  ester  just  before  the
 flowering  stage.

 Ex-RAJASTHAN  RAILWAY
 EMPLOYNES

 776.  Shri  U.  M.  Trivedi:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  the  number  of  ex-Rajasthan
 Railway  employees  taken  over  by
 the  Western  Railway  on  its  merger,

 (b)  the  arrangements  ,made  for
 interest  charges  on  Provident  Fund
 accumulations  of  the  ex-Rajasthan
 Railway  employees.
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 (d)  A  private  person  admitted  to
 paying  beds  in  the  general  wards  is
 charged  Rs.  4  per  day  for  accom-
 modation,  diet,  nursing,  medical  at-
 tendance  and  medicines  excluding
 special  medicines.  Those  in  special
 wards  and  cottages  are  charged  at
 rates  varying  from  Rs.  3  to  Rs.  6
 per  day  according  to  the  accommoda-
 tion  occupied  by  them,  exclusive  of
 the  cost  of  diet,  which  has  normally
 to  be  arranged  for  by  the  patients
 themselves.

 (e)  Yes.  Paying  patients  are  also
 admitted  to  special  wards  and  cotta-
 ges  in  the  Sanatorium.

 CONSTRUCTION  OF  A  NEW  STATION
 AT  CHILLNOUR

 778.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  the  amount  sanctioned  for  con-
 structing  a  new  station  building
 covering  the  platform  and  providing
 other  amenities  including  the  ap-
 proach  road  and  circulating  area  in
 Chillnour  near  Tenali  in  Andhra:

 (b)  the  date  of  sanction  of  the
 amount  and  the  date  on  which  the
 work  on  different  items  was  complet-
 ed;  and

 (c)  the  amount  spent  thereon?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  Presumably  the  Hon'ble
 Member  is  referring  to  Chiluvur  sta-
 tion  near  Tenali,  where  the  construc-
 tion  of  a  new  station  building  and
 covering  over  the  platform  were  sanc-
 tioned  at  a  cost  of  Rs.  65,330  on
 the  30th  August  1952.  The  construc-
 tion  of  the  station  building  along  with
 water  supply  and  drainage  arrange-
 ments  was  completed  in  March  1954,
 Trusses  for  covering  the  platform  are
 being  manufactured.  The  scheme  did
 not  include  the  provision  of  circulating
 area  by  or  improvement  to  station
 approach  road.

 (c)  The  up-to-date  expenditure  is
 Rs.  47,092.

 3—85  L.  5.
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 PARCELS  ON  RAILWAY  PLATFORMS

 779.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  has  come  to  the
 notice  of  the  Railway  Board  that  in
 most  of  the  important  Railway  Sta-
 tions,  parcels  are  dumped  on  the
 platforms,  causing  great  inconve-
 nience  to  the  passengers;  and

 (b)  if  so,  the  steps  taken  to  remove
 the  inconvenience?

 The  Deputy  Minister  of
 aoe and  Transport  (Shri  Alagesan):  (a)

 No;  not  at  most  of  the  important
 Railway  stations  but  only  at  some  sta-
 tions.

 (b)  A  statement  is  attached.  [See
 Appendix  VII,  annexure  No.  10.J

 BezwaDaA-Mapras  LINE

 780.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  steps  being  taken  to  improve
 the  line  capacity  between  Bezwada
 and  Madras;  and

 (b)  how  far  the  traffic  has  improv-
 ed  on  account  of  the  improvement
 effected  so  far?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  @
 Besides  the  provision  of  additional
 crossing  stations  and

 lengthening
 of

 loops  the  following  major  works  have
 been  sanctioned  on  the  Bezwada—
 Madras  Section  and  are  in  progress  :

 (i)  Remodelling  of  the  Yard  at
 Bezwada.

 (ii)  Conversion  of  Renigunta-Gudur
 Metre  Gauge  line  to  Broad  Gauge.

 (iii)  Doubling  of  the  Section  bet-
 ween  Bezwada  and  Gudur  (in  phases).

 (b)  Capacity  of  Section  has  been

 Saereseed  trom  300  to  450  wagons
 per  day.
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 RayaGaDA  RaiLway  STATION

 78l.  Shri  Sanganna:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  improvements
 have  been  proposed  for  the  develop-
 ment  of  the  Rayagada  Railway  Sta-
 tion  on  the  South  Eastern  Railway;

 (b)  if  so,  what  are  they;  and

 (c)  whether  the  work  has  com-
 menced?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  @  Provision  of  two  additional
 reception  lines  in  the  yard.

 (ii)  Platform  covers.

 (iii)  Septic  tank  latrine.

 (iv)  Platform  Benches.

 (c)  The  work  of  providing  the  two
 reception  lines  in  the  Yard  has  been
 included  in  the  Works  Programme  for
 1956-57,  and  the  plan  and  estimatz
 are  under  preparation.  ‘The  remain-
 ing  three  works  are  proposed  to  be
 undertaken  in  subsequent  years  of
 the  Second  Five-Year  Plan  period.

 STATISTICAL  OFFICER,  GORAKHPUR

 782.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 post  of  statistical  officer  has  been
 transferred  from  Gorakhpur  to  Cal-
 clitta;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways

 =a  ipanepert
 (Shri  Alagesan)  :  (a)

 8,  Sur.

 (b)  It  was  considered  desirable  to
 post  a  senior  scale  officer  at  Calcutta
 so’that  he  can  exercise  greater  autho-
 rity  and  settle  many  matters  on  the
 spot  without  reference  to  the  Head-
 quarters  office  of  the  Railway  at
 Gorakhpur.  The  senior  scale  post  at
 Geradkhpur  was  therefore  exc!  hanwed
 with  the  assistant  officer's  post  at
 Calcutta.
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 SuGAR  FACTORIES

 783.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 new  sugar  mills  are  to  be  set  up  in
 Bihar  during  the  Second  Five-Year
 Plan  period;  and

 (b)  if  so,  their  number,  estimated
 cost  and  capacity?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain)  :  (a)  No  applica-
 tion  has  been  received  so  far  for  the
 establishment  of  any  new  sugar  mills
 in  Bihar.

 (b)  Does  not  arise.

 रेलवे  पुलिस  संरक्षण  दल

 eat.  क्रि  भीखा  भाई  :  क्या  रेलवे  मंत्री

 यह  बताने  की  कृपा  करेंगे  किः

 (क)  क्या  मध्य  रेलवे  के  माणिकपुर
 रेलवे  स्टेशन  से  रेलवे  पुलिस  संरक्षण  दल
 को  हटा  लिया  गया  है;  कौर]!

 (ख)  यदि  हां,  तो  इसका  कया  कारण
 ?

 रेलवे  तथा  परिवहन  उपमंत्री  (भी  भ्र लगे शन ):
 (क)  जी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  t

 FLAG  STATION  AT  PATTABHIPURAM

 785.  Shri  S.  द  L.  Narasimham  :
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  any  representation  has
 been  revived  to  arrange  a  Railway
 Flag  Station  near  Pattabhipuram  at
 Guatar:  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Deputy  Minister  of  Railways

 Lo
 Transport  (Shri  Alagesan):  (a)

 :

 (9)  As  the  provision  for  either  a  flag
 station  or  a  halt  was  not  justified,  the
 request  was  not  complied  with.

 (OT
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 प्राइवेट  रेलवे  लाइनों  का  राष्ट्रीयकरण

 ७८६  श्री  बादशाह  गुप्त  :  क्‍या  रेलवे  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  अब  तक  किन-किन  रेलवे  लाइनों
 का  राष्ट्रीयकरण  नहीं  हुआ  है  ;

 (ख)  इन  रेलवे  लाइनों  का  राष्ट्रीयकरण
 करने  पर  प्रत्येक  को  पृथक्-पृथक्‌  कितनी  क्षति-

 पूति  देनी  होगी  ;  भौर

 (ख)  उनके  साथ  किये  गये  समझौते

 कब  समाप्त  होंगे  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री  ध्रलगेशन ):
 (क)  से  (ग).  मांगी  गयी  सूचता  साथ  वाले
 बयान  में  दी  गयी  है  ।  [देखिये  परिशिष्ट  ७,  प्रभु-
 बन्ध सं  ११]

 हिजड़ा--दिल्ली  एक्सप्रेस

 ७८७.  श्री  बादशाह  गुप्त  :  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  फरूखाबाद--

 मैनपुरी  की  शोर  से  दिल्‍ली  जाने  वाले  प्रथम
 श्रेणी  के  यात्रियों  के  लिये  रात  को  शिकोहाबाद
 कौर  टूंडला  जंक्शन ों  पर  हावड़ा--दिल्ली  एक्सप्रैस
 में  स्थान  सुरक्षित  कराना  प्राय:  असम्भव  हो
 जाता  है;  कौर

 (ख)  कया  यह  भी  सच  है  कि  दिन  में

 फर्रुबाबाद--मैनपुरी  की  शोर  से  ऐसी
 कोई  गाड़ी  नहीं  &  जो  दिल्ली  जाने  वाली  गाड़ियों
 के  लिये  छशिकोहाबाद  या  दूं डला  जंक्शन  पर
 थोड़े  समय  बाद  मेल  लेती  हो  (कौर  जिसके

 "|  यात्रियों
 को  बहुत  देर  तक  प्रतीक्षा  न  करनी

 पड़े)!

 रेलवे  तथा  परिवहन  मंत्री  (भो  प्रमोशन):
 (क)  जी  नहीं  ।

 (ख)  जी  नहीं  ।

 GypsuM  MINES

 788.  Shri  Boovaraghasamy:  Will
 the  Minister  of  Labour  be  pleased  to
 state:

 (a)  the  total  number  of  Labourers
 working  in  gypsum  mines  in  Peram-
 balur  Taluk  in  Tiruchi  District
 (Madras  State);  and
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 (b)  the  facilities  given  to  these
 labourers  by  the  contractors?

 The  Minister  of  Labour  (Shri
 Khandu  Bhai  Desai):  (a)  ‘1,559.

 (b)  The  work  in  the  mines  is  gene-
 tally  executed  on  a  piece-rate  basis.
 The  labour  is  stated  to  be  engaged
 directly  by  the  managements  and  not
 through  contractors.  Excepting  in
 two  of  the  mines  at  Odhium  facilities
 for  drinking  water,  first-aid  equip-
 ment,  rest  shelters  etc.  were  not  avail-
 able  at  the  mines,  when  they  were  ins-
 pected  in  February,  1956.  Action  is
 being  taken  to  enforce  the  provisions
 of  the  Mines  Act  and  Rules  made
 thereunder  in  respect  of  such  facili-
 ties.

 DIVISIONAL  SYSTEM  ON  SOUTHERN
 RAILWAY

 789.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state  :

 (a)  the  steps  taken  to  introduce
 divisional  system  of  working  on  the
 Southern  Railway;  and

 (b)  the  number  of  divisions?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  details  are  being  worked  out.

 (b)  It  is  proposed  to  have  eight
 divisions  on  the  Southern  Railway
 with  Headquarters  at  :—

 Madras.

 Mysore.
 Trichinopoly.
 Madura.

 Guntakal.
 Bezwada.
 Hubli.

 .  Olavakot.  ,

 KAKINADA  PORT

 790.  Shri  8,  S.  Murthy:  Will  the
 Minister  of  Transport  bé  pleased  to
 state  :

 (a)  the  amount  allotted  for  the  im-
 provement  of  the  port  of  Kakinada
 during  the  Second  Five-Year  Plan;
 and

 ः

 #
 (०

 Ee
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 (b)  the  mature  of  the  improvement
 proposed  ?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Rs.  18:15  lakhs.

 (b)  The  above  provision  is  intend-
 ed  to  cover  expenditure  on  the  follow-
 ing  schemes  :—

 (Ra.  in  Lakhs)

 (i)  Schemes  carried  over  from
 the  First  Plan  :
 (ly  Replacement  of  timber

 jetties  with  fine  wharves  2°00

 (2)  Construction  of  4  Nos.
 reinforced  concrete
 jetties  for  Ore.  .  2°00

 (ii)  New  Schemes  4
 (1)  Electric  lighting  of

 wharf  walls  and  rein-
 forced  concrete  jetties
 along  the  Commercial
 Canal  including  flood
 lighting  of  iron  ore
 stacking  area.  5  0°40

 (2)  Realignment  of  Rly.
 track  androad  between
 railway  goods  shed  and
 oil  installation  including
 acquisition  of  land  for
 providing  stacking  arca
 for  iron  ore  .  2°25

 3  Hydrographic  survey ७)
 of  Kakinada  Anchorage  0-50

 (4)  Model  experiments  and
 collection  of  data  for
 ascertaining  whether
 a  dredged  deep  water
 channel  across  Kaki-
 nada  Bay  isfeasible  1:00

 (5)  Provision  of  a  dicsel
 tug  of  250  H.P.  .  2°50

 6)  Improvements  to  groy- o
 meth  revetment  =.  2°00

 (7)  Improvements  to  canal
 boat  wharf,  stacking
 area  and  provision  of
 fencing.  .  .  0°50

 (8)  Provision  of  cranes,
 trollies  with  trolley,
 lines  and  buckets  for
 ore  +  .  *  *  4°00

 (9)  Reclamation
 lyi  arcas  including

 arch  ase  of  sand  pump,
 Biluting  pump  etc.  .  l°00

 of  low-

 —
 TOTAL  8°5
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 PosT  AND  TELEGRAPH  OFFICES

 791.  Mulla  Abdullabhai:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  the  total  number  of  Post  and
 Telegraph  Offices  opened  in  Madhya
 Pradesh  during  952  to  955  District-
 wise;  and

 (b)  the  total  number  of  Post  and

 777  as
 Offices  to  be  opened  during

 The  Minister  in  the  Ministry  of
 Communications  (Shri  Raj  Bahadur)  :
 (a)  A  statement  giving  the  required
 information  is  placed  on  the  Table  of
 the  Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  12]

 (b)  (i)  Post  Offices—About  450.

 (ii)  Combined  Post  and  Telegraph
 Offices  :  30  (subject  to  availability
 of  stores).

 PosTaL  COMPLAINTS

 792.  Mulla  Abdullabhai:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  whether  Government  are  aware
 that  misdeliveries  and  non-deliveries
 of  letters  have  become  a  common  fac-
 tor  in  the  city  of  Nagpur;

 (b)  the  number  of  complaints  re-
 ceived  from  the  public  in  this  respect
 during  1955;  and

 (c)  the  steps  taken  in  the  matter?

 The  Minister  in  the  Ministry  of
 Communications  (Shri  Raj  Bahadur)  :
 (a)  Fact  is  not  as  stated.  Some  cases
 of  misdelivery  and  non-delivery  have,
 no  doubt,  been  reported  and  dealt
 with.

 (b)  Average  number  of  articles  re-
 ceived  daily  for  delivery  is  about
 60,000.  Complaints  received  during
 the  year  955  are  272  against  non-
 delivery  and  56  against  misdelivery
 out  of  which  37  were  found,  on  en-
 quiry,  to  be  without  basis.

 (c)  Improvement  in  delivery  ar-
 rangement  and  introduction  of  sur-
 prise  checks  of  delivery  work  and
 posting  of  test  letters.
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 पटियाला  रेलवे  स्टेशन

 ७६३.  Blo  सत्यवादी  :  क्‍या  रेलवे  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  हैँ  कि  पटियाला  रेलवे
 स्टेशन  पर  रात  को  नल  बन्द  हो  जाते  हैं;

 (ख)  यदि  हां,  तो  इसका  क्‍या  कारण

 है;  भौर

 ग)  प्रतीक्षालय  में  रात  को  यात्रियों  को

 होने  वाली  इस  भ्र सुविधा  को  दूर  करने  के  लिये
 क्या  कार्यवाही  की  जा  रही  है  ?

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री  श्रलगेशन  )  :

 (क)  जी  हां  ।

 (ख)  प्रतीक्षालय,  रेल  कर्मचारियों  की
 बस्ती,  दफ्तर  की  इमारत  शौर  प्लैटफॉर्मों  के
 नलों  में  पानी  एक  ही  नाली  (pipe  line)
 द्वारा  पहुंचता  है  ।  बसें  से  प्रतीक्षालय,  प्लेटफार्म
 शर  कर्मचारियों  के  क्वार्टरों  में  रात  के  समय
 पानी  बन्द  किया  जाता  रहा  है  जिससे  ऊपर  की
 टंकी  में  शाम:  तक  इकट्ठा  हुआ  पानी  बिना  कारण
 नल  चलते  रहने  से  बह  न  जाये  कौर  दूसरे  दिन

 सुबह  पम्प
 नाल  होने

 तक  इंजिनों  को  पर्याप्त
 मात्रा  में  पानी  रहे  ।

 (ग)  पम्प  कर्मचारियों  का  एक  शौर  दल
 रखने  के  सवाल  पर  विचार  किया  जा  रहा  है  t
 तब  तक  एक  अलग  नाली  निकाली  जा  रही  है
 ताकि  कर्मचारियों  के  क्वार्टरों  और  दूसरी
 इमारतों  का  पानी  बन्द  होने  पर  भी  प्लेटफार्म
 कौर  प्रतीक्षालयों  के  नल  चलते  रहें  |

 EMPLOYMENT  EXCHANGE  AT
 AGARTALA

 794,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Labour  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  729  on  the  2lst  Decem-
 ber,  955  and  state  whether  the  em-
 ployment  Exchange  has  started  func-
 tioning  at  Agartala?

 The  Minister  of  Labour  (Shri
 Khandu  Bhai  Desai):  No.  It  has  not
 yet  been  possible  to  secure  necessary
 accommodation.
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 DISPUTE  BETWEEN  SWASTI  SAMITI
 AND  TRIBAL  PEOPLE

 795.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply.  given  to
 the  Starred  Question  No.  1773  on  the
 l4th  September  955  and  state:

 (a)  whether  the  disputes  between
 the  tribal  people  and  the  Swasti
 Samiti  of  Kanchanpur  has  since  been
 settled;  and

 (b)  if  not,  how  long  it  will  take  to
 settle  the  disputes?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  and  (b):
 It  is  understood  from  the  Tripura
 State  that  in  accordance  with  the  ami-
 cable  settlement  agreed  upon  by  the
 Swasti  Samiti  and  Tribals,  land  will
 be  reallotted  according  to  actual  pos-
 session  after  survey.  Survey  work
 has  already  commenced  and  is  ex-
 pected  to  be  completed  soon.

 LIGHTING  IN  TRAINS

 796.  Shri  Kirolikar:  Will  the
 Minister  of  Railways  be  pleased  to
 State:

 (a)  whether  the  passenger  train
 going  from  Calcutta  to  Nagpur  on  the
 7  March,  956  in  the  evening  was
 without  light  from  Tirora  Railway
 Station  to  Nagpur;  and

 (b)  if  so,  whether  any  steps  were
 taken  to  light  the  train?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)  :  Ay
 No,  but  the  lights  became  dim  during
 halts  due  to  the  batteries  being  in  a
 run-down  condition.

 (b)  Arrangements  are  being  made
 to  ensure  that  the  batteries  are  charged
 more  often.

 RaILwayY  EMPLOYEES’  PROVIDENT
 Funp

 797.  Pandit  Lingaraj  Misra:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  Rail-
 way  employee,  resigning  his  post  on
 grounds  of  health,  after  putting  in
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 more  than  2  years  of  approved  ser-
 vice,  is  entirely  denied  of  all  share  of
 the  Railway's  contribution  to  his  Pro-
 vident  Fund  and  is  only  allowed  a  re-
 fund  of  his  own  share  of  contribution
 to  the  Fund;  and

 (b)  if  so,  whether  there  is  any  pro-
 posal  of  revising  the  rule  for  the  bene-
 fit  of  railway  employees?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No,  Sir.  Railway's  contribution  com-
 prises  of  two  parts  viz.,  Government
 Contribution  to  Provident  Fund  and
 Special  Contribution  to  Provident
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 Fund.  Government  Contribution  is
 not  denied  to  a  railway  employee  who
 resigns  his  job  on  grounds  of  health,
 after  putting  in  2  years  of

 approved service  except  in  respect  of  the  sub-
 scriptions  for  the  ha  Fs year  in  which
 he  resigns.  Special  Contribution,  is
 however,  payable  to  a  non-gazetted
 employee  on  resignation  after  5
 years  of  service  on  grounds  admitted
 by  the  Controlling  Officer  as  goad
 and  sufficient  from  the  point  of  view
 of  the  administration.

 (b)  No,  Sir.
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 4537
 re

 LOK  SABHA

 Friday,  6th  April,  4956

 The  Lok  Sabha  met  at  Half  Past  Ten
 of  the  Clock.

 (Mr.  Speaker  in  the  Chair]

 QUESTIONS  AND  ANSWERS

 (See  Part  I

 11-33  AM.

 PAPERS  LAID  ON  THE  TABLE

 STATEMENTS  SHOWING  ACTION  TAKEN
 BY  GOVERNMENT  ON  ASSURANCES  ETC.

 The  Minister  of  Parliamentary  Af-
 fairs  (Shri  Satya  Narayan  Sinha):  I  beg
 to  lay  on  the  Table  the  following  state-
 ments  showing  the  action  taken  by  the
 Government  on  various  assurances,  pro- mises  and  undertakings  given  by  Minis-
 ters  during  the  various  Sessions  shown
 against  each  :

 ()  First  Statement.
 Twelfth  Session,  956  of  Lok  Sabha.
 (See  Appendix  VII  Annexuye  No.  3)

 (2)  Supplementary  Statement  No.  IV
 Eleventh  Session,  955  of  Lok  Sabha.
 (See  Appendix  VII,  Annexure  No.  4)

 (3)  Supplementary  Statement  No.  VIII
 Tenth  Session,  955  of  Lok  Sabha.
 (See  Appendix  VII,  Annexure  No.  5)

 (4)  Supplementary  Statement  No.  XIV
 Ninth  Session,  955  of  Lok  Sabha.
 (See  Appendix  VII,  Annexure  No.  I6)

 (5)  Supplementary  Statement  No.  XVIII
 Eighth  Session,  954  of  Lok  Sabha.
 (See  Appendix  VII,  Annexure  No.  7)

 4538

 (6)  Supplementary  Statement  No.  XXVIII
 Sixth  Session,  954  of  Lok  Sabha.
 (See  Appendix  VII,  Annexure  No.  8)

 a)  Supplementary  Statement  No.  XXXIIF
 Fifth  Session,  953  of  Lok  Sabha.
 (See  Appendix  VII,  Annexure  No.  9)

 (8)  Supplementary  Statement  No.  XXXVI
 Fourth  Session,  953  of  Lok  Sabha.
 (Se  Appendix  VII,  Annexure  No.  20)

 (9)  Supplementary  Statement  No.  XIIII'
 Third  Session,  953  of  Lok  Sabha.
 (See  Appendix  WII,  Annexure  No.  21)

 (10)  Supplementary  Statement  No.  XXXIX
 Second  Session,  952  of  Lok  Sabha.
 (See  Appendix  VII,  Annexure  No.  22)

 ESTIMATES  COMMITTEE

 TWENTY-FOURTH  REPORT

 श्री०  ato  जी०  मेहता  (गोहिल  बाद):  प्रत्यक्ष

 महोदय,  में  रेलवे  मंत्रालय  संबंधी  एस्टीमेट
 समिति  की  चौबीसवी  रिपोर्ट  को  पेश  करता  हूं

 SCHEDULED  CASTES  AND  SCHE-
 DULED  TRIBES  ORDERS  (AMEND-

 MENT)  BILL  *

 The  Minister  of  Home  Affairs  (Pan-
 dit  G.  B.  Pant):  I  beg  to  move  for  leave
 to  introduce  a  Bill  to  provide  for  the
 the  inclusion  in,  and  the  exclusion  from
 the  lists  of  Scheduled  Castes  and  of
 Scheduled  Tribes,  of  certain  castes  and
 tribes  and  matters  connected  therewith.

 Mr.  Speaker:  The  question  is  :

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  inclu-
 sion  in,  and  the  exclusion  from,  the

 *Published  in  the  Gazette  of  India,  Extraordinary,  Part  II,  Section  2,  dated  6-4-1956,  pp.—4l-82
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 4533  Delay  in

 {Mr.  Speaker]
 lists  of  Scheduled  Castes  and  of
 Scheduled  Tribes,  of  certain  castes
 and  tribes  and  matters  connected
 therewith.”

 The  motion  was  adopted.

 Pandit  G.  B.  Pant:  |  introduce  the
 Bill.

 DELAY  IN  DISTRIBUTION  OF
 ANNUAL  REPORTS  OF  CERTAIN

 MINISTRIES

 Shri  Kamath  (Hoshangabad):  Before
 we  proceed  to  the  other  item,  may  I  say
 this  ?  |  invited  your  attention  yesterday
 to  the  faet  that  it  was  unfortunate  and
 even  detrimental  to  the  growth  of  a
 sound  and  efficient  parliamentary  sys-
 tem,  that  some  Ministries’  Demands
 should  be  put  to  the  vote  of  the  House
 without  any  discussion.  I  referred  in
 this  connection  to  the  Demands  of  the
 Ministry  of  Information  and  Broadcast-
 ing,  for  which  no  time  has  been  allot-
 ted  for  discussion.  I  am  constrained  to
 say  that  it  has  given  rise  to  laxity  and
 irresponsibility  on  the  part  of  the  Minis-
 try  which  has  not  so  far  cared  to  make
 available  to  us  its  report  and  summary
 as  other  Ministries,  whose  Demands  are
 before  the  House,  for  discussion,  have
 already  donc.  There  is  another  Minis-
 try,  the  Ministry  of  Law,  for  which  uo
 time  is  allotted  for  discussion,  and  the
 same  thing  has  happened  in  that  Minis-
 try:  they  have  not  made  available  to
 us  their  annual  report  as  other  Minis-
 tries  have  done,  and  only  a  summary  of
 the  Ministry  has  come—not  its  report.
 ]  am,  therefore,  constrained  to  voice  my
 suspicion  that  unless  there  is  proper
 goading  and  prodding  of  the  Ministries
 by  the  Howse,  they  will  continue  to  re-
 main  somnolent.  This  state  of  affairs
 should  be  rectified  without  much  de-
 lay.  I  am  sure  you  share  the  views
 that  I  have  just  expressed,  and  I  would
 appeal  to  you  to  take  strong  action  in
 this  matter  immediately.  Unless  action  is
 taken  immediately,  this  somnolence  will
 tend  to  aggravate  in  the  Ministries
 whose  Demands  are  not  coming  up  be-
 fore  the  House  for  discussion.

 Mr.  Speaker:  Neither  of  the  Minis-
 ter.  is  here,  but  it  is  not  their  fault.  I
 would  only  urge  upon  the  hon.  Member

 6  APRIL  1956,  Distribution  of  Annual  4540
 Reports  in  cerlain  Ministries

 who  has  raised  this  point  to  give  me
 sufficient  notice  and  also  to  the  Minis-
 ters  so  that  they  may  be  presented  here.
 In  this  case  I  gave  special  permission.

 Shri  Kamath  :  I  gave  notice.

 Mr.  Speaker:  Just  now.  How  can  I
 draw  the  Ministers  here?  Therefore,
 instead  of  merely  taking  the  opportunity
 to  criticise  the  Ministers,  it  would  be
 better  if  hon.  Members,  who  wish  to
 raise  such  points,  give  sufficient  notice
 to  me  and  to  the  Ministers.  In  this
 case,  I  cannot  anticipate  their  reasons.
 Because  the  Sub-Committee  and  the
 Business  Advisory  Committee  did  not
 choose  to  allot  time  during  this  session
 for  discussion  or  debate  for  the  voting
 on  grants  relating  to  the  Information
 and  Broadcasting  Ministry  and  the  Law
 Ministry,  they  might  not  have  sent
 round  their  reports.  It  may  be.....

 Shri  Kamath:  No,  Sir.

 Mr.  Speaker:  The  hon.  Member  ex-
 cludes  t  he  possibility  of  this  one  per
 cent.  It  may  be  that  because  of  this
 they  have  not  circulated  their  reports
 etc.  Therefore,  hereafter,  I  will  insist
 upon  all  hon.  Members  to  give  me
 sufficient  notice  so  that  wherever  the
 Ministers  have  to  give  certain  informa-
 tion  on  the  points,  nothing  shall  be  said
 in  their  absence  because  they  could  not
 be  present  here  for  want  of  sufficient
 notice.  Ultimately,  of  course,  what-
 ever  has  to  be  done  will  be  done.
 Therefore,  I  am  not  going  to  take  note
 of  this  matter  now.  I  request  the  hon.
 Ministers  to  be  in  the  House  next  day
 when  we  meet  so  that  they  may  state
 to  the  House  as  to  why  they  have  not
 sent  in  their  reports  for  perusal  by
 Members—administration  reports  and
 other  reports.  If  they  have  got,  they
 must  sent  them  round.  So  far  us  the
 other  question  is  concerned,  namely,
 alloting  of  more  time,  I  have  already
 said  that  it  is  too  late  for  this  year,  and
 therefore  it  will  be  considered  next
 time.

 Shri  Kamath:  May  ]  know  whether
 when  a  Ministry's  Demands  are  not
 posted  for  discussion  in  the  House,  the
 Minister  is  not  aware  that  those  De-
 mands  may  be  discussed  during  the
 general  discussion  of  the  Budget  or  in
 the  discussion  of  the  Finance  Bill,  for
 which  these  reports,  etc.,  should  be
 made  available  ?
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 Mr.  r:  We  will  discuss  all
 those  matters,  and  this  matter  will  stand
 over  for  the  next  day.  Meanwhile,  the
 hon.  Minister  of  Parliamentary  Affairs
 will  inform  the  Ministers  concerned

 =
 request  them  to  be  kindly  present

 re.

 *  DEMANDS  FOR  GRANTS
 Mr.  Speaker:  The  House  will  now

 resume  further  discussion  of  the  De-
 mands  for  Grants  relating  to  the  Minis-
 try  of  Production.  Out  of  6  hours
 allotted  for  the  Demands  of  this  Minis-
 try,  5  hours  and  24  minutes  have  al-
 ready  been  availed  of  and  36  minutes
 now  remain.

 Shri  Kanhu  Ram  Deogam  will  now
 continue  his  speech.

 tt  वेंग  (चैबस्सा  रक्षित  प्रनुसूचित  ख़ादिम
 जातियां)  :  प्रत्यक्ष  महोदय,  कल  में  सदन  का
 ध्यान  कौर  सरकार  का  ध्यान  ग्रामोद्योगों  की  जोर
 खींच  रहा  था  ।  इस  विषय  में  दो  मत  नहीं  हैं  कि
 भारतवर्ष  ग्रामों  का  देश  है  कौर  हमको  देवा  का
 उत्थान  ग्रामों  का  उत्थान  समझना  चाहिये  कौर
 जब  तक  ग्रामों  का  उत्थान  नहीं  होता  तब  तक

 हिन्दुस्तान  का  उत्थान  होना  नहीं  समझा  जा  सकता
 और  हम  लोगों  को  इसके  लिये  सबसे  निम्न  स्तर  के
 लोगों  से  यह  काम  शुरू  करना  चाहिये  कौर
 इस  लिये  हमारी  इस  सरकार  को  ग्रामोद्योगों  की
 उन्नति  करने  के  विषय  में  विशेष  रूप  से  ध्यान  देना
 चाहिये  ।

 आज  हमारे  देश  को  स्वराज्य  प्राप्त  किये
 हुए  ८  वर्ष  होगया  लेकिन  मुझें  यह  खेद  के
 साथ  निवेदन  करना  पड़ता  है  कि  उस  स्वराज्य
 और  आज़ादी  की  हलकी  सी  किरण  भी  हमारे
 गांवों  में  नहीं  पहुंच  पाई  है  और  भ्रमर  हम  लोगों
 को  वाक़ई  में  इस  स्वराज्य  को  सच्चे  मानों  में
 स्वराज्य  बनाना  है  तो  गांवों  श्र  ग्रामवासियों
 की  उन्नति  करने  के  लिये  जल्दी  से  जल्दी
 प्रयत्न  करना  चाहिये  ।  गांवों  के  उत्थान  को
 प्राथमिकता  देनी  चाहिये  ।

 हमारे  सिंहभूम  जिले  में  जो  सब  से  निम्न

 स्तर  के  लोग  पड़  हुए  हैं  उन  के  बारे  में  फैक्ट्स
 ऐंड  फिगर्स  एबाउट  विहार

 हार
 संबंधी

 तथ्य  श्र  आंकड़े )  )
 नामी  किताब  में  पृष्ठ  १६८  पर

 लिखा  हुमा  है  :

 “A  wandering  tribe,  known  as
 ‘Birhors’,  are  experts  in  the  making
 of  rope  and  string.  Enough  raw
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 materials  are  available  in  this  State
 for  rope  and  string  making.  Seal-
 patta  or  Maulan  occurs  in  the
 forests  of  Saranda,  Kolhan  and
 Prohat  Forest  Divisions  in  Singh-
 bhum,  Its  fibres  make  excellent
 rope  and  string.”

 यह  जो  सब  से  नीचे  पड़े  हुए  लोग  हैं  जो  कि
 जंगल  जंगल  भटकते  फिरते  हैं,  जिन  के  पास  घर
 या  जमीन  कोई  चीज  नहीं  हैं,  उन  को  सरकारी
 सहायता  से  ऊपर  उठाया  जाय  |  जब  उन  को
 सरकार  बसायेगी,  उस  दिन  में  समझूंगा  कि
 यथार्थ  में  हमें  स्वराज्य  मिला  है  |

 कल  में  बहुत  सी  बातों  को  कह  हूं  आज
 उनको  न  दोहराते  हुए  यह  नम्र  करता  हूं
 कि  प्राखिर  गांव  के  लोगों  की  कठिनाइयां  क्‍या
 हैं  ?  उन  कठिनाइयों  को  समझने  के  लिये  न
 सिर्फ  हमारे  अफसरों  को  गांवों  तक  पहुंचना  चाहिये
 बल्कि  हमारे  मंत्रीगण  को  भी  उन  गरीबों  की

 हालत  को  देखने  के  लिये  पहुंचना  चाहिये
 att  वह  अपनी  आंखों  से  उन  की  हालत  को

 नहीं  देख  पाते  हैं,  वे  सिर्फ  बड़े  बड़े  लोगों  से,
 डिस्ट्रिक्ट  ग्राफिक्स  (ज़िला  अफ़सरों)  से  ही
 मुलाकात  कर  के  उतने  की  मौत  इन  बातों  को

 सुनते  हैं  ।  राज  गांवों  सें  घानियों  का  उद्योग  है
 उस  की  हालत  क्‍या  हैं  ?  एक  तो  लोगों  के  पास
 घानियां  ही  बहुत  नहीं  हैं,  न  सरकार  उस  का
 कोई  प्रबन्ध  करती  हैं,  दूसरे  गर  रानियां

 हो  भी  तो  उन  को  तिलहन  नहीं  मिलता  है  ।  जब
 तक  पर्याप्त  मात्रा  में  तिलहन  उन  को  नहीं  मिलेंगे
 तब  तक  सिर्फ  घानियां  से  ही  वे  क्या  कर  सकते

 हैं  ?  इस  के  लिये  में  यह  सुझाव  दे  चुका  हूं  कि
 तीलियों  को  कंसेशन  मिलना  चाहिये  |  आज  कल
 क्या  होता  है  कि  बाजारों  में  मिल  वाले  जितने

 होते  हैं  वे  पहुंच  कर  अपनी  मिलों  के  लिये  सारा
 बीज  ले  लेते  हैं  और  बेचारे  तेली  पड़े  रह  जाते  हैं  ।
 ग्रुप  की  रिपोर्ट  से  यह  ज्ञात  होता  हैं  कि  धानी
 से  तेल  निकालने  वाले  पूरी  तरह  से  काम  नहीं
 करते  हैं  ।  लेकिन  वह  करें  भी  क्‍या,  उन  को

 तिलहन  तो  मिलता  ही  नहीं  ।  इस  लिये  ग्रुप
 को  यह  उपाय  भी  करना  चाहिये  जिस  से  कि  उन
 को  तिलहन  मिल  सके  |

 जहां  पर  रा  मैटीरियल  (कच्चा  माल)
 मिलता  हो  वहीं  पर  उस  से  बनने  वाला  पक्‍का  माल
 बनना  चाहिये  और  वहीं  पर  उस  रा  मैटीरियल
 से  तैयार  होने  वाली  इन्डस्ट्रीज  खोलना  चाहिये  ।

 *hfoved  with  the  recommendation  of  the  President.
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 Sbrimati  Mayadeo  (Poona  South):
 Mr.  Speaker  I  am  grateful  to  for  allow-
 ing  me  a  few  minutes  even  when  the  dis-
 cussion  was  nearly  atanend.  When  we
 go  through  the  re

 fee
 of  the  Production

 Miuitry,  we  find  that  the  production  in
 the  country  has  increased  so  much  that
 the  Ministry  deserves  congratulations
 from  Members.  Our  Finance  Minister
 has  very  rightly  said  that  in  most  in-
 dustries,  production  reached  significant-
 Iv  hicher  levels  and  the  upward  trend
 in  industrial  production  had  persisted
 through  955  and  this  increase  in  pro-
 duction  was  shared  by  almost  all  the
 important  industries.  But  to  achieve
 this  success,  our  Government  also  have
 given  so  many  facilities.

 During  the  year,  a  number  of  export
 duties  were  abolished  or  reduced  in  the
 interest  of  our  export  trade.  The  re-
 sult  of  this  was  that  the  total  national
 income  over  the  First  Five  Year  Plan
 period  would  have  increased  by  some
 eighteen  per  cent  as  against  eleven  per
 cent  increase  envisaged  in  the  Plan.
 When  we  look  at  all  these  figures  and
 when  we  see  that  our  national  income
 has  considerably  increased,  we  feel
 glad.

 But  the  Finance  Minister  himself
 says  that  notwithstanding  the  progress
 achieved  in  different  sectors  of  eco-
 nomy,  the  employment  situation  in  the
 country  remains  a  matter  of  concern.
 Meanwhile,  from  the  rather  inadequate
 data  furnished)  by  the  employment
 figures  it  would  appear  that  unemploy-
 ment  in  the  urban  areas  is  increasing.
 When  the  production  and  the  wealth  of
 our  country  are  increasing,  why  should
 this  be  so?  One  does  not  understand.
 When  every  one  says  that  our  national
 wealth  is  increasing  the  common  man
 feels  that  he  is  getting  poorer  and
 poorer.  What  is  the  reason  for  this  ?

 The  Co-operative  Department  have
 themselves  explained  this  in  the  fol-
 lowing  words  :

 “Most  productive  work  now-a-
 days  is  conducted  under  the  follow-
 ing  conditions.  The  work  is  con-
 trolled  by  a  small  body  of  three  or
 five  men  who  usually  have  only
 a  very  small  theoretical  and  no
 practical  knowledge  at  all  of  the
 work  but  who  have  an  intimate
 Knowledge  of  banking,  credit  and
 the  principles  of  quick  turn-over
 and  profit  percentages.  This  small
 body  of  men  is  in  turn  nominally
 control  by  a  somewhat  larger
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 body  of  men  who  finance  the  busi-
 ness  but  who  have  no  knowledge
 of  the  work  and  its  conditions  and
 usually  have  no  knowledge  of  bank-
 ing  or  business  either.  The  actual
 work,  on  the  other  hand,  is  done
 by  a  very  large  body  of  men  who
 are  paid  low  wages,  who  have  no
 voice  in  the  management  of  the
 business  or  the  nature  of  their
 work,  who  are  liable  to  be  turned
 off  whenever  the  controllers  con-
 sider  that  the  step  will  be  profitable
 to  themselves  and  who  in  turn  do
 as  bad  work  as  possible,  since  they
 can  have  no  motive  for  doing  de-
 cent  work.”

 That  is  how  our  industries  are  run.

 Shri  Giri,  our  former  Labour  Minis-
 ter,  speaking  on  the  Budget  said  that.
 the  provision  of  good  conditions  of
 work  for  workers  was  not  enough.  The
 workers  naturally  desire  a  voice  in  the
 control  of  the  industrial  system,  says
 he.  The  time  has  come  when  every-
 body,

 hig
 ially  the  employers,  realised!

 the  hard  fact  that  workers  were  no
 longer  hewers  of  wood  and  drawyers  of
 water.  Shri  Giri  anticipated  that  a
 time  would  come  when  the  public  sec-
 tor  would  absorb  the  private  sector
 under  certain  conditions.  He,  therefore,
 wanted  the  public  sector  to  be  in  a  po-
 sition  to  set  an  example  to  the  private
 sector  in  the  matter  of  wages  and  other
 conditions  of  life  for  the  workers.  So,
 what  I  feel  is  that  the  time  has  come
 when  we  should  find  some  way  out  of
 this  difficulty.  ‘

 We  know  that  our  Government  had
 appointed  so  many  committees—for
 example,  the  Karve  Committee  and  the
 Village  Industries  Board—who  have  re-
 commended  what  sort  of  industries
 there  should  be  for  the  people  in  India.
 They  are:  khadi,  hand-made  paper,
 village  oil  industry,  hand-pounding  of
 rice,  atta/chakkis,

 spt
 inning,

 palm
 gur

 industry  etc.,  etc.  ese  are  the  indus-
 tries  recommended  for  the  people  of
 India.

 I  just  visited  one  or  two  of  the  in-
 tensive  village  industry  centres  and  went
 through  the  register  to  see  how  the
 wages  are  given  to  the  people.  I  found
 that  the  wages  are  calculated  on  piece-
 work  basis,  which  is  one  anna  per  hour
 and  eight  annas  per  day.  That  means,
 if  a  worker  works  for  eight  hours  conti-
 nuously  then  he  would  get  only  eight  an-
 nas  at  the  end  of  the  day.  That  also  is
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 -only  for  25  days  in  a  month,  which
 means  that  a  worker  will  get  at  the  end

 -of.  the  month  Rs.  12-8  by  way  of
 ‘salary.  How  can  one  person  even  eat
 sufficiently  with  such  a  small  amount  ?

 Then  I  visited  some  of  the  destitute
 homes  where  also  such  village  indus-

 stries  are  run.  There  also,  from  the
 -catalogue  I  found,  the  lowest  was
 Rs.  8-0-0  a  month  and  the  highest  was
 Rs.  20-0-0  per  worker.  This  is  the  way

 -our  committees  are  recommending  in-.
 -dustries  and  work  for  our  people.

 When  I  went  through  the  report  of
 ithe  Industrial  Finance  Corporation  3
 found  that  the  private  sector  is  run-
 ning  industries  like  electrical  industries,
 Bengal  potteries,  glass  works,  metal  and
 alloys,  iron  and  steel,  vanaspathi,  oil
 mills,  cement,  textiles  etc.,  etc.  For

 ithese  industries  also  they  are  getting  a
 lot  of  help  from  the  Government—
 financial  help  as  well  as  relaxation  of

 ‘taxes  and  all  that.  One  moment  I  feel,
 let  us  exchange  these  two  lists.  Let  the

 ‘people  get  all  these  big  industries  to  be
 run  and  let  the  private  sector  run  the

 ‘industries  like  khadi,  hand-pounding  of
 rice,  palm  gur  and  other  things.  The
 Government  is  helping  in  both  the  cases.
 Then  only  you  will  realise  how  people

 .can  live  on  such  small  wages.
 Then  [  went  further  through  the

 “papers  to  find  out  if  the  Government
 have  done  anything  for  the  people.  I

 ‘came  across  the  Finance  Minister's
 ‘speech.  Here  he  says  :

 “Special  measures  were  taken
 during  the  year  for  the  promotion
 and  development  of  small  indus-
 tries.  A  Natlonal  Small  Industries
 Corporation  has  been  set  up  and
 four  regional  Small  Industries  Ser-
 vice  Institutes  opened.”
 I  tried  to  take  advantage  of  this.  I

 thought,  there  are  so  many  unemployed
 ‘people  in  our  country,  who  are,  many
 «of  them,  technical  experts  also,  but  they
 cannot  start  a  concern  because  they
 have  no  money.  Therefore,  if  the  Gov-
 ernment,;  could  advance  the  entire
 capital  for  any  concern,  ask  a  grou
 -of  workers  to  come  together  and  work
 out  a  scheme,  it  would  be  profitable  for
 the  people  as  well  as  the  Government.
 When  I  further  applied  my  mind  in  this
 direction  I  found  that  the  Government
 of  India,  in  their  memorandum  dated
 4-6-1955,  had  arranged  for  special  types
 of  industrial  co-operatives,  where  the
 ‘workers  themselves  are  members  and
 would  share  in  the  profits.  The  Central
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 Government  would  sanction  specific
 schemes  sent  up  by  State  Governments
 on  the  following  basis.  The  memoran-
 dum  says  that  75  per  cent  of  the  share
 capital  to  be  advanced  by  the  Centre
 and  the  remaining  25  per  cent  to  be
 found  by  the  State  Government  and/or
 the

 party
 concerned.  75  per  cent  of  the

 working  capital  also  was  to  be  advanced
 by  the  Central  Government  and  25  per
 cent  to  be  found  by  the  State  Govern-
 ment.  This  means  that  the  entire  capi-
 tal  for  any  small  concern  can  be  ad-
 vanced  by  the  Government  if  a  group
 of  workers  could  form  an  industrial  co-
 operative  and  work  out  a  scheme  for
 running  a  small  concern.

 On  this  basis  |  just  submitted  a
 scheme,  for  manufacturing  radio  trans-
 formers,  to  our  Planning  Commission.
 I  am  glad  to  say  that  this  scheme  was
 passed  and  the  Government  have  sanc-
 tioned  the  entire  amount  of  the  capital
 for  this  industry  to  be  run  by  a  group
 of  workers  as  an  industrial  co-opera-
 tive.  I  should  like  to  say  that  in  this
 small  concern,  where  we  are  just  trying
 to  make  only  parts  of  a  radio,  it  is  possi-
 ble  to  allow  the  workers  eight  annas
 per  hour  over  and  above  their  share  in
 the  profits.  ‘Fherefore,  with  the  help
 of  Rs.  |  lakh  by  way  of  capital  from
 the  Government  we  will  be  able  to  give
 employment  to-40  persons  who  will  get
 a  minimum  wage  of  eight  annas  per
 hour  and  a  maximum  wage  equal  to
 four  or  five  times  the  minimum.  So,
 if  the  Government  is  ready  to  render
 help  like  this  we  can  multiply  any
 amount  of  such  concerns  in  this  coun-
 try.

 The  Finance  Minister  has  said  in  his
 report,  that  among  the  more  important
 new  projects  that  will  be  taken  up
 during  the  coming  year  is  the  setting  up
 of  a  heavy  electrical  equipment  factory
 in  the  public  sector  for  the  manufacture
 of  electric  generators,  transformers,
 switch  gears,  turbines  for  river  valley
 projects  and  traction  equipment  for
 railways.  What  I  feel  is  that  all  these
 concerns  should  be  started  by  industrial
 co-operatives  of  the  special  type  which
 the  Government  of  India  have  recom-
 mended.

 The  Machine  Tool  Factory  and  the
 Hindustan  Cable  Limited  are  given  to
 some  private  limited  companies.  Hence-
 forth,  I  would  request,  the  Government
 to  give  such  industries  to  industrial  co-
 operatives.  The  Government  want
 25,000  village  radios  set  per  year  during
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 |Shrimati  Maydeo}
 the  next  five  years.  I5  lakhs  of  bi-
 cycles  will  be

 required
 in  our  country

 during  the  next  five  years.  More  ce-
 ment  will  be  required.  ‘There  are  so
 many  railway  parts  that  are  to  be  pre-
 pared.  If  we  do  all  this  work  by  in-
 dustrial  co-operatives  on  group  basis
 where  the  workers  are  the  sharers  in
 the  profits  then  [  feel  that  the  problem,
 that  there  is  still  unemployment  even
 when  the  production  is  increasing,  will
 disappear  and  we  will  be  able  to  give
 employment  to  millions  of  people  in
 our  country.  We  will  also  be  able  to
 pay  them  a_  sufficient  wage  on  which
 they  can  maintain  themselves  properly.

 The  Deputy  Minister  of  Production
 (Shri  Satish  Chandra):  Mr.  Speaker,
 Sir,  my  senior  colleague  the  Minister  of
 production,  gave  a  very  comprehensive
 reply  yesterday  to  the  points  raised  du-
 ring  the  debate.  In  fact,  I  find  that
 there  is  not  much  which  I  can  usefully
 add  to  what  he  has  already  said.

 Several  Members,  during  the  course
 of  the  debate  referred  to  such  subjects
 as  gold-mines,  co-operative  spinning
 mills,  cement,  exploitation  of  minerals
 other  than  coal,  locomotives,  small-scale
 industries  etc.  The  hon.  Member  who
 spoke  last  referred  to  radio  sets,  bicycles
 and  engineering  goods  required  by  the
 railways.  It  was  made  clear  by  the
 Minister  yesterday,  that  the  Production
 Ministry  deals  only  with  a  limited  num-
 ber  of  subjects.  There  will  be  other
 occasions  when  hon.  Members  can  speak
 about  these  industries.  The  Ministry
 of  production  is  not  quite  competent  to
 give  answers  as  far  as  these  industries
 are  concerned.

 12  Noon

 My  friend  Shri  Raghunath  Singh,  in
 opening  the  debate  emphasized  the  need
 for  establishing  a  second  shipyard.  He
 was  supported  by  Shri  Matthen  and  Shri
 A.  M.  Thomas.  As  far  as  the  need  for
 setting  up  a  second  ship-building  yard is  concerned,  there  are  no  two  opinions,
 The  target  for  Indian  shipping  at  the
 end  of  the  Second  Five  Year  Plan  period
 is  9  lakh  tons.  During  the  next  five
 years,  about  90,000  tons  will  have  to  be
 replaced.  All  that  the  Hindustan  Ship-
 yard  will  he  able  to  build  during  the
 next  five  years  is  75,000  to  90,000  tons,
 depending  on  the  type  of  ships  to  be
 constructed.  Therefore,  the  output
 from  the  present  shipyard  will  be  hardly
 sufficiemt  to  meet  the  replacement  re-
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 uirements  of  the  Indian  merchant  fleet.
 hat  being  the  position,  the  Govern-

 ment  accepts  the  necessity  for  starting
 a  second

 shipyard.
 A  thriving  merchant

 fleet  and  a  healthy  ship-building  indus-
 try  are  necessary  for  the  growth  of  our
 national  economy.

 The  problem,  however,  is  that  various
 sectors  of  national  economy  including:
 transport,  industry,  power,  agriculture,
 social  services  etc.,  make  rival  claims  on
 the  available  resources,  and  certain  prio-
 rities  have  got  to  be  allotted.  The
 Planning  Commission  is  fully  seized  of
 this  matter  and  after  considering  all
 aspects  it  has  been  decided  that  arrange-:
 ments  should  be  made  immediately  to
 train  the  requisite  personnel  to  man  the:
 second  shipyard.  Provision  has  been
 made  in  the  Plan  for  this  purpose.
 More  recruits  will  be  taken  in  the  exist-.
 ing  shipyard.  They  will  be  trained.

 qracually
 so  that  in  the  middle  or  by

 the  end  of  the  second  Plan  period,  the
 Government  will  be  in  a  position  to
 consider  the  possibility  of  taking  some
 concrete  steps  for  the  establishment  of
 another  shipyard.  I  think  that  it  will
 be  possible  even  during  the  course  of
 this  year  to  plan  for  such  training  and
 to  take  some  steps  in  that  direction.

 Shri  Raghunath  Singh  referred  to  the
 system  of

 arene
 the  United  Kingdom

 parity  prices.  There  has  been  a  demand
 from  the  shipping  companies  that  the
 cheapest  world  price  should  be  the
 guiding  factor  in  determining  the  price-
 that  they  are  asked  to  pay  to  the  ship-
 yard.  Considering  the  fact  that  our
 ship-building  industry  is  in  its  infancy
 and  almost  all  the  shipyards  in  the
 world  are  booked  for  many  years,  the
 present  arrangement  is  not  very  un-
 satisfactory.  However,  the  Planning.
 Commission  is  considering  this  matter.
 There  have  not  been  any  loud  protests.
 from  the  shipping  companies  against
 this  arrangement.  I  think  that  the  pre-
 sent  system  is  by  and  large  satisfactory.

 Shri  B.  D.  Pande  (Almora  Distt.—
 North-East):  How  long  will  it  take  for
 our  shipyard  to  become  a  full-fiedged
 one  ?

 Shri  Satish  Chandra:  It  is  98  full-
 fledged  one.

 Shri  B.  D.  Pande:  You  said  it  is  in:
 its  infancy.

 Shri  Satish  Chandra:  There  is  only
 one  major  shipyard  in  the  country.
 The  possibility  of  starting  a  second:
 shipyard  is  being  considered  at  present.
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 The  simultaneous  development  of  ancil-
 lary  industries  is  also  very  important.
 For  the  development  of  the  ancillary  in-
 dustries  such  as  the  manufacture  of
 propelling  machinery,  electrical  equip-
 ment  or  numerous  other  gadgets  which
 go  into  the  building  of  a  ship,  we  must
 depend  to  a  large  extent  on  the  general
 industrial  development  in  the  country.
 Many  requirements  of  a  ship,  even  in
 technologically  advanced  countries  of  the
 world,  are  supplied  by  other  industries.
 The  making  of  a  hull  does  not  make  a
 ship.  |  hope  that  it  will  be  possible
 in  due  course  to  take  concrete  steps  for
 the  manufacture  of  propelling  machi-
 nery  which  is  at  present  imported.  The
 work  .of  a  major  shipyard  will  be  very
 much  facilitated  with  the  growth  of
 large-scale  industries  in  the  country.

 Shri  Raghunath  Singh  wanted  to
 know  the  present  position  of  the  orders
 pending  with  the  Hindustan  Shipyard.
 The  Shipyard  has  already  got  orders  for
 4  vessels.  Ten  of  these  are  large  ships
 und  four  are  smaller  vessels  required
 by  ports,  etc.  We  expect  to  get  orders
 tor  two  more  occan-going  ships  but  the
 keels  for  these  cannet  be  laid  earlier
 than  the  middle  of  1957,  So,  we  are
 not  very  much  worried  about  the  orders.
 In  fact,  fresh  orders  have  been  promised
 to  us  and  we  hope  to  get  them.

 I  may  say  a  few  words  about  the  In-
 dustrial  Management  Service.  The  Gov-
 ernment  are  considering  the  question
 of  establishing  a  joint  Industrial  Ma-
 nagement  cadre  for  the  State  under-
 takings.  The  proposal  is  to  have  a  com-
 mon  pool  of  administrative  officers  for
 the  industrial  enterprises,  controlled  by
 the  Ministry  of  Production.  Other  Mi-
 nistries  may  join  the  scheme  later  on.
 lt  will  be  followed  soon  by  an  Indus-
 trial  Technical  cadre.  The  Industrial
 Management  cadre  will  be  a  common
 cadre  for  managerial  personnel  consis-
 ting  of  officers  who  have  experience  of
 administration,  accounts,  audit,  stores
 purchase,  sales,  etc.  The  Industrial
 Technical  cadre  will  consist  of  chemical,
 clectrical  and  mechanical  engineers  and
 the  icchnologists  required  by  various
 State  industrial  undertakings.  The  In-
 dustrial  Management  cadre  will  meet
 to  some  cxtent  the  wishes  of  the  Mem-
 bers  of  this  House  and  the  Estimates
 Committee.  I  hope  that  some  decision
 will  be  taken  at  a  very  early  date.

 There  has  been  some  discussion  about
 the  role  of  the  public  sector  and  the
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 private  sector  in  the  national  economic
 development.  I  do  not  wish  to  go  int
 the  details.  There  are  only  a  few  minutes
 at  my  disposal.  The  question  has  al-
 ready  been  dealt  with  by  my  senior
 colleague  yesterday.  I  would  only  say
 that  in  the  context  of  the  next  Five  Year
 Plan,  Government  are  considering  the
 revision  of  the  Industrial  policy  an-
 nounced  in  948,  The  revised  resolu-
 tion  will  recognise  the  existing  state  of
 aifairs.  I  hope  that  the  scope  of  the  pub-
 lic  sector  will  be  considerably  enlarged
 in  the  light  of  the  developments  that
 have  taken  place  during  the  last  8  years.

 I  have  nothing  much  to  say  about  the
 coal  industry  because  it  has  been  dealt
 with  comprehensively  yesterday.  The
 only  thing  I  can  add  is  that  it  has  been
 decided  to  wash  all  the  coal  required  for
 metallurgical  purposes.  Some  big
 washeries  may  be  set  up  in  the  public
 sector.  Orders  have  been  placed  in
 Japan  for  the  purchase  of  a  big  washery
 plant  to  wash  the  coal  raised  in  the
 Bokaro  and  Kargali  mines.  <A_  few
 washeries  may  be  established  alongside
 the  steel  plants  as  a  part  of  the  steel
 projects.  Washing  of  metallurgical  coal
 will  help  considerably  in  the  conserva-
 tion  of  better  grades  of  coal.

 I  do  not  think  that  the  Min-
 ister  referred  yesterday  to  the
 lignite  investigations.  Considerable  pro-
 gress  has  been  made  in  the
 investigations  now  being  carried  on  at
 Neiveli.  Sixteen  pumps  arc  already
 working  and  about  7  to  18,000  gallons
 of  water  is  being  pumped  out  every
 minute.  This  has  lowered  down  the
 water  level  considerably.  It  has,  how-
 ever,  been  found  that  more  pumps  will
 have  to  be  installed.  Pumps  have  al-
 teady  been  ordered  and  are  soon  arri-
 ving  at  the  site.  It  is  expected  that  the
 project  will  be  a  success.  The  indica-
 tions  are  very  encouraging.  As  soon  as
 it  is  established  that  lignite  can  be  ex-
 ploited  economically,  a  multi-purpose
 Corporation  may  be  set  up  for  genera-
 tion  of  electricity,  for  briquetting  of
 lignite  to  bé  used  as  domestic  as  well
 as  industrial  fuel,  for  setting  up  certain
 by-product  industries  and  for  the  pro-
 duction  of  fertilisers.  If  the  lignite  pro-
 ject  goes  through,  a  fertilizer  plant  to
 manufacture  80,000  tons  of  nitrogen
 will  be  set  up  at  Neiveli  itself.  In  this
 connection,  I  may  refer  to  a  report  that

 appe
 ared  in  one  of  the  morning  papers

 today.  Its  special  representative  has  re-
 ported  that  the  site  at  Bhakra  alone
 has  been  decided.  I  want  to  correct
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 [Shri  Satish  Chandra]
 that  impression.  It  is  not  exactly  so.
 The  sites  for  all  the  three  fertiliser
 factories  have  been  decided.  One  will
 be  located  at  Nangal,  the  other  at
 Rourkela,  utilising  the  gases  from  the
 steel  plant  and  the  third  at  Neiveli  sub-
 ject,  of  course,  to  the  successful  exploi-
 tation  of  lignite  which  is  considered  all
 most  a  certainty.

 Shri  G.  D.  Somani  said  yesterday  that
 Rajasthan  salt  is  the  cheapest  and  the
 best  and  that  the  Government  should
 increase  production  with  a  view  to  pro-
 vide  employment.  I  am  not  prepared
 to  admit  that  Rajasthan  salt  is  neces-
 sarily  the  best  or  the  cheapest.  There
 are  other  salt  sources  where  percentage
 of  sodium  chloride  is  better  and  salt
 can  be  manufactured  more  cheaply.  Ap-
 art  from  that,  however,  Government  arc
 considering  the  development  of  Rajas-
 than  salt  works.  The  difficulty  is  that
 we  are  already  surplus  in  salt.  The  total
 requirement  in  the  country  is  about  7
 crores  maunds.  As  against  this,  we  are
 producing  8  crores  maunds  at  present.
 Unless  the  chemical  industries,  such  as
 the  soda.  ash  industry  which  requires
 salt.  as  raw  material,  develop  further  or
 there  is  possibility  of  exporting  salt  to
 other  countries,  it  will  not  be  in  the  in-
 terest  of  salt  industry  itself  to  increase
 production.  The  problem  so  far  as  salt
 is  concerned,  is  to  improve  the  quality
 rather  than  to  expand  the  quantity.
 The  quantity  can  be  expanded  only  for
 export  or  for  industrial  consumption.

 क्रि  रघुनाथ  सिह  (  जिला  बनारस  मध्य)  :
 उत्तरप्रदेश  की  सरकार  ने  नमक  के  उपर  कर
 लगाया  हैं  तो  लगाने  के  विषय  में  क्या  उसने  आपसे

 पूछा  था  और  आपकी  राय  ली  थी  ?

 श्री  सती वा चन्द्र  :  मुझे  तो  उसके  बारे  में  कछ

 मालूम  नहीं  हैं  ।  भ्रखबारों  में  में  ने  पढ़ा
 नमक  पर  भी  बिक्री  कर  लगाया  है  1  सेल्स  टेक्स
 लगाना  स्टेट  गवर्नमेंट दस  का  काम  है  ।

 Shri  Feroze  Gandhi  (Pratapgarh Distt—West  cum  Rae  Bareli  Distt.—
 East):  No;  that  is  not  correct  because
 it  comes  under  the  Essential  Supplies
 Act.  The  Government  of  India  must
 be  consulted.

 Shri  Kamath  (Hoshangabad)  :  The  Mi-
 nistry  of  Law  will  look  into  this.

 Shri  Satish  Chandra:  Government
 Propose  to  develop  salt  works  in  Rajas-
 than  to  a  limited  extent  because  there
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 is  some  special  liking  for  this  salt  in
 certain  areas.  The  choice  of  the  con-
 sumers  is  a  factor  which  has  got  to  be
 considered  when  plans  are  made  for  the
 production  of  salt  in  different  areas.
 But,  it  is  not  possible  to  develop  such
 production  on  a  large  scale.

 I  do  not  want  to  repeat  what  has  al-
 ready  been  said  by  the  Minister.  I
 would  only  submit  that  the  trend  of  the
 yesterday’s  discussion  in  the  House  gave
 some  satisfaction  to  us,  because  it  was
 very  much  different  from  the  trend  of

 P
 eeches  delivered  on  earlier  occasions.
 on’ble  Members  seem  to  appreciate

 difficulties  confronting  the  Ministry.

 Shri  A.  M.  Thomas  (Ernakulam):
 The  devil  has  to  be  given  its  due.

 Shri  Satish  Chandra:  There  was  an
 expression  of  the  general  feeling  that
 we  are  doing  very  well....

 Shri  Kamath:  Not  very.
 Shri  Satish  Chandra:  Well—I  can

 amend  it  to  suit  my  hon.  friend—we  are
 not  doing  badly  and  that  we
 are  making  progress.  [  am  quite
 sure  that  as  we  gain  more
 experienced  we  will  be  able  to  do
 better.  As  more  and  more  industries
 are  set  up  in  the  public  sector  and  we
 are  able  to  raise  a  superstructure  on  the
 foundations  which  are  being  laid  at  pre-
 sent,  we  steadily  march  forward  towards
 our  goal  of  establishing  a  socialist  pat-
 tern  of  society  by  democratic  and
 peaceful  methods.

 Shri  Mohiuddin  (Hyderabad  City):
 May  I  ask  a  question?  The  hon.
 Deputy  Minister  said  that  a  certain
 number  of  pumps  are  pumping  out  the
 water  at  Neiveli  in  the  lignite  mine  at
 the  rate  of  15,000  gallons  per  minute.
 May  I  know  what  is  the  recuperative
 capacity  of  the  mine.  ic.,  how  much
 water  comes  back  again  after  pumping
 out  water  at  I5,000  gallons  per  minute?

 Shri  Satish  Chandra:  The  hon.  Mem-
 ber  is  under  some  misapprehension.  No
 water  can  get  into  it  because  there  is
 no  mine  as  such.

 Shri  Mohiuddin:  From  the  original
 source  of  the  water,  not  from  the  water
 that  is  pumped  out.

 Shri  Satish  Chandra:  There  are  arte-
 sian  aquifers  below  the  lignite  bed
 which  is  itself  about  250  or  300  feet
 below  the  surface.  The  problem  is  to
 lower  the  pressure  in  these  artesian  a

 / fers  below  the  lignite  bed  so  that  when
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 ‘actual  mining  is  done,  the  bed  does  not
 burst  by  pressure  of  water  which  will
 flood  the  mines.  Certain  calculations
 have  been  made  by  technical  experts.
 It  is  too  complicated  a  matter  for  me
 and  I  cannot  elaborate  on  it.  They  feel
 that  if  water  can  be  pumped  out  at  a
 certain  rate  it  will  be  possible  to  de-
 crease  the  pressure  to  such  an_  extent
 that  mining  can  be  done  safely.  It  is
 this  problem  which  is  being  investigated
 at  present.  The  economics  of  mining
 lignite  and  its  cost  of  production  can

 only  be  worked  out  when  we  know  how
 much

 pumping
 of  water  will  be  neces-

 ‘sary  to  make  safe  mining  possible.
 Mr.  Speaker:  J  now  put  all  the  cut

 Motions  relating  to  these  Demands  to
 the  vote  of  the  House.

 All  the  cut  motions  were  negatived.

 Mr.  Speaker:  The  question  is:

 “That  the  respective  sums  not
 #xceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  President.
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment

 during
 the

 year  ending  the  3ist  day  of  March,
 1957,  in  respect  of  the  following
 heads  of  demands  entered  in  the
 second  column  thereof  :

 Demands  Nos.  87,  88,  90,  9I  and
 138".

 The  motion  was  adopted.

 DEMAND  No.  87—MINISTRY  OF  PRo-
 DUCTION

 “That  a  sum  not  exceeding
 Rs.  24,52,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 ‘which  will  come  in  course  of  pay-
 ment  durin

 year
 ending  the

 3lst  day  of  March,  1957,  in  res-
 pect  of  ‘Ministry  of  Production’.”

 DEMAND  No.  88—SaLt

 “That  a  sum  not  exceeding
 Rs.  1,31,22,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the

 year
 ending  the

 3{st  day  of  March,  1957,  in  res-
 pect  of
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 DEMAND  No.  89—OTHER  ORGANISA-
 TIONS  UNDER  THE  MINISTRY  OF  Pro-

 DUCTION

 “That  asum  not  exceeding
 Rs.  7,14,71,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1957,  in  res-
 pect  of  ‘Other  Organisations  under
 the  Ministry  of  Production’.”

 DEMAND  No.  90—GoOVERNMENT
 COLLIERIES

 “That  a  sum  not  exceeding
 Rs.  3,83,41,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1957,  in  res-
 pect  of  ‘Government  Collieries’.”

 DEMAND  No.  9i{—MISCELLANEOUS  Dz-
 PARTMENTS  AND  EXPENDITURE  UNDER

 THE  MINISTRY  OF  PRODUCTION
 “That  a  sum  not  exceeding

 Rs.  1,05,49,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 38  day  of  March,  1957,  in  res-
 pect  of  ‘Miscellaneous  Departments
 and  Expenditure  under  the  Minis-
 try  of  Production’.”

 DEMAND  No.  |38—CapiraL  OUTLAY
 OF  THE  MINISTRY  OF  PRODUCTION

 “That  a  sum  not  exceeding
 Rs.  6,29,56,000  be  granted  to  the
 President  {o  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1957,  in  res-
 pect  of  ‘Capital  Outlay  of  the
 Ministry  of  Production’.”

 Mr.  Speaker:  The  House  will  now
 take  up  discussion  of  the  Demands  for
 Grants  Nos.  78,  79,  80,  8I,  82,  83,  84,
 85,  86.  und  137  relating  to  the  Ministry
 of  Natural  Resources  and  Scientific  Re-
 search.  As  the  House  is  aware,  3  hours
 have  been  allotted  for  the  Demands  of
 this  Ministry.

 There  are  a  number  of  cut  motions  to
 these  various  Demands.  Hon.  Members
 may  hand  over  the  numbers  of
 the  selected  cut  motions  which  they  pro-
 pose  to  move  at  the  Table,  within  1S



 4555  Demands  for  Grants
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 mranutes.  1  shall  treat  them  as  moved,
 if  the  members  in  whose  names  those
 cut  motions  stund  are  present  in  the
 House  and  the  motions  are  otherwise  in
 order.

 The  time-limit  for  speeches  will,  as
 usual,  be  15  minutes  for  the  members
 including  movers  of  cut  motions,  and
 20  minutes  if  necessary,  for  Leaders  of
 Groups.

 “DemManD  No.  78—MINISTRY  OF
 NATURAL  RESOURCES  AND  SCIENTIFIC

 RESEARCH

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  11,41,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  cnarges
 which  wil]  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3tst  day  of  March,  1957  in  res-
 pect  of  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’.”

 BrmManpo  No.  79—Survey  oF  INDIA

 Mr.  Speaker:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,47,25,000  be  granted  to  the*
 President  to  complete  the  sum
 necessary  to  defray  the  charges =  which  will  come  in  course  of  pay-
 ment  during  the

 peat
 ending  the

 3ist  day  of  March,  1957,  in  res-
 pect  of  ‘Survey  of  India’.”

 DEMAND  No.  80—BOTANICAL  SURVEY

 Mr.  Speaker:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs,  8,70,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1957,  in  respect  of
 “Botanical  Survey’.”
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 Demanp  No.  82—GEOLOGICAL  SURVEY

 Mr.  Speaker:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  1,43,89,000,  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges.
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1957,  in  res-
 pect  of  ‘Geological  Survey’.

 Demand  No.  83—MINES

 Mr.  Speaker:  Motion  moved  :

 “That  a  sum  _  not  exceeding
 Rs,  49,05,000  be  granted  to
 the  President  to  complete  the  sum
 necesary  to  defray  the  charges
 which  will  come  in‘  course  of  pay-
 ment  during  the  year  ending  the
 3st  day  of  March,  1957,  in  res-
 pect  of  ‘Mines’.”

 DeManpD  No.  84—ScIENTIFIC  RE-
 SEARCH

 Mr.  Speaker:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  3,08,45,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1957,  in  res-
 pect.  of  ‘Scientific  Research’.”

 DEMAND  No.  85——EXPLORATION  OF  OIL
 AND  NATURAL  Gas

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  53,93,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the

 iar
 ending  the

 3lst  day  of  March,  1957,  in  res-
 pect  of  ‘Exploration  of  Oil  and
 Natural  Gas’.”
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 DEMAND  No.  86—MISCELLANEOUS  Ex-
 PENDITURE  UNDER  THE  MINISTRY  OF
 NATURAL  RESOURCES  AND  SCTENTIFIC

 Demanpd  No.  8!]—ZooLocicaL  SURVEY

 Mr.  Speaker:  Motion  moved  :

 “That  a  sum  not  exceeding
 Rs.  10,24,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1957,  in  res-
 pect  of  ‘Zoological  Survey’.”

 RESEARCH

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  21,000  be  granted  to  the  Pre-
 sident  to  complete  the  sum  neces
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst  day
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 of  March,  1957,  in  respect  of  ‘Mis-
 cellaneous  Expenditure  under  the

 Ministry
 of  Natural  Resources  and

 Scientific  Research’.”

 DEMAND  No.  |37—CapPiITAL  OUTLAY
 OF  THE  MINISTRY  OF  NATURAL  RE-

 SOURCES  AND  SCIENTIFIC  RESEARCH

 Mr.  Speaker:  Motion  moved :
 “That  a  sum  not  exceeding

 Rs.  3,86.67,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1957,  in  res-
 pect  of  ‘Capital  Outlay  of  the
 Ministry  of  Natural  Resources  and
 Scientific  Research’.”

 Has  the  hon.  Minister  to  say  any-
 thing?

 The  Minister  of  Natural  Resources
 (Shri  K.  D.  Malaviya):  May  I  suggest
 with  your  permission  that  the  entire
 time  for  the  Demands  may  be  utilised
 today  and  the  debate  may  continuc  till

 Shri  Feroze  Gandhi:  Private  Mem-
 bers’  Bills  is  at  3  o'clock.

 Mr.  Speaker:  I  know.  The  hon.  Mi-
 nister  is  aware  of  that,  therefore  he
 makes  that  representation.  Therefore,
 we  will  have  to  sit  25  minutes  more  or,
 say,  half  an  hour  more,  till  6  o'clock.

 Shrimati  Renu  Chakravartty  (Basir-
 hat)  :  I  would  beg  of  you  not  to  admit
 this  request  of  the  hon.  Minister  for
 increasing  the  hours  of  sitting  because
 we  have.  been  finding  great  difficulty  in
 keeping  the  quorum  in  the  House  after
 half  past  five.  So,  I  would  request  the
 hon.  Minister  should  hold  over  his  re-
 ply  or  shorten  his  reply  and  make  it
 within  the  time  available.

 Shri  K.  D.  Malaviya:  I  am  prepared
 to  accept  the  suggestion.  I  only  meant
 there  should  be  no  discontinuity  in  the
 debate.  Otherwise,  two  holidays  are
 intervening  in  between  and  the  reply
 that  I  will  be  giving  on  Monday.  It
 may  perhaps  lose  some  of  its  reality.

 Shrimati  Renu  Chakravartty  ;  Let  the
 Minister  reply  on  the  next  day.

 Shri  Kamath:  He  will  come  with  a
 fresh  mind  on  Monday.

 _  Shri  V.  P.  Nayar  (Chirayinkil)  :  There
 is  no  time-bar  fot  the  Minister's  reply.
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 Mr.  Speaker:  The  main  objection
 seems  to  be  lack  of  quorum.  If  the  hon.
 Parliamentary  Minister  assures  me  of

 quorum,  then  what  ?

 Shrimati  Renu  Chakravartty  :  He  is.

 not  guaranteeing.
 Mr.  Speaker:  I  leave  it  to  him.

 Shri  Kamath  :  He  is  shaking  his  head.

 Shri  V.  P.  Nayar:  He  is  shirking  his.

 responsibility.
 The  Minister  of  Parliamentary  Affairs

 (Shri  Satya  Narayan  Sinha):  क  If  the
 House  decides  to  sit  till  six  o'clock  I
 will  try  my  best  to  keep  the  quorum.

 Mr.  r:  Each  is  dependant  on.
 the  other.  If  the  quorum  is  ready,  the
 House  will  sit.  If  the  House  is  ready,
 the  quorum  will  be  there.

 Shrimati  Renu  Chakravartty:  One
 small  point.  If  we  extent  the  time  till
 half

 past
 three,  after  that  is  the  Private

 Members’  Bill  and  Government  is  not
 interested  in  keeping  the  quorum.

 Mr.  Speaker:  I  think  nobody  raises-
 objection  regarding  quorum  during  Pri-
 vate  Members’  Bills.

 Shri  Satya  Narayan  Sinha:  Not
 &en  Shri  Kamath.

 Shri  Feroze  Gandhi:  Everything:
 should  not  be  done  to  suit  the  Minister.

 Mr.  Speaker:  Apart  from  the  ques-:
 tion  of  suiting  the  Minister,  the  break
 is  not  even  one  day.  Two  days  inter-
 vene,  on  the  third  day  he  will  reply.
 I  leave  it  to  the  House.

 Shri  Kamath:  Yesterday  there  were:
 hardly  12  Members  at  5.30.

 Mr.  Speaker:  Therefore,  the  hon.
 Minister  will  reply  the  next  day.  Does
 the  hon.  Minister  start,  or  who  starts  ?

 Shri  K.  D.  Malaviya:  |  will  require
 40  minutes.

 Shri  T.  S.  A.  Chettiar  (Tiruppur):  I
 consider  this  Demand  as  a  very  im-
 portant  one  for  the  future  of  the  coun-
 try.  I  have  examined  the  various  items
 under  these  Demands  and  I  find  that  the

 biggest  item  is  Rs.  2,25,00,000  budget
 estimates  for  1956-57  in  the  way  of
 grants  to  C.S.LR.

 Dr.  Krishnaswami  (Kancheepuram)  :
 There  is  so  much  noise  we  cannot  hear..
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 Mr.  Speaker  :  Order,  order,  I  find  the
 front  bench  gentlemen  make  more  noise
 than  the  rear  bench  gentlemen.  If  no-
 body  takes  interest  in  it,  the  hon.  Mem-
 bers  might  kindly  go  to  the  lobby  and
 then  I  will  once  for  all  decide  there  is
 No  quorum  in  the  House.  What  is  the
 ‘good  of  sitting  here  and  making  noise  ?
 Hon.  Members  are  very  great  men,  each
 one  representing  his  constituency.  I
 know  in  what  great  esteem  they  are
 held  in  their  own  constituencies.

 Shri  T.  S.  A.  Chettiar:  The  bi
 item  of  expenditure  is  Rs.  225  Takt ‘hs
 which  is  provided  for  grants  to  the
 C.S.L.R.  The  next  is  for  the  Geological
 Survey  of  nearly  Rs.  157  lakhs,  and  the
 other  for  the  survey  of  India  of  Rs.  l6}
 lakhs.  I  have  no  doubt  that  many  of
 these  research  laboratories,  including  the
 most  famous  ones  like  the  National
 Physical  Laboratory  und  others,  are  do-
 ing  very  uscful  work.  Lots  of  money
 have  been  spent  on  them,  but  I  would
 like  to  know,  when  these  institutions  are
 run,  whether  it  is  not  necessary  for  us
 to  have  an  evaluation  report  on  the
 working  of  these  institutions  so  that  we
 may  know  whether  what  is  expected  of
 them  is  being  done.  It  is  one  thing  to
 take  it  for  granted  that  simply  because
 we  invest  crores  of  rupees  in  these  ins-
 titutions  and  highly  placed  officials
 and  scientists  are  placed  there,  things
 may  be  well  done.  It  is  another  matter
 to  examine  whether  they  are  being
 worked  out  with  the  ideas  and  ideals
 which  we  have  in  view  and  whether  we
 are  having  a  proper  return  for  the
 money  that  is  being  spent  on  these  ins-
 titutions.  I  have  no  doubt  that  when
 examined  many  of  these  institutions  will
 prove  to  be  a  good  investment.  I  have
 also  no  doubt  that  things  can  be  im-
 proved  by  evalutions  and  examinations.
 I  would  like  to  get  a  few  international
 acientists  who  know  these  jobs  and  put
 the  along  with  some  of  our  own  scien-
 tists  and  form  a  team.  which  should  eva-
 lute  the  work  of  these  institutions,  and

 ‘fT  am  sure.  that  with  the  guidance  which
 an  expert  body  like  this  can  give,  we
 will  have  a  lot  to  improve  in  the  future
 and  we  will  have  a  better  return  for
 the  huge  sums  of  money  that  we  are
 spending.

 Now,  I  come  to  another  matter.  A
 sum  of  Rs.  32  lakhs  is  being  provided
 for  expenditure  on  other  bodies;  to
 give  grants-in-aid  and  donations  to
 scientific  societies  and  institutes  about
 Rs.  57  lakhs  have  been  provided.  I  am
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 anxious  that  this  work  should  be  done
 in  close  consultation  with  the  univer-
 sities.  You  know  that  the  universities
 are  bodies  which  are  primarily  intended
 to  do  research  in  science  and  in  various
 other  spheres  of  knowledge.  There  is
 another  body,  namely  the  University
 Grants  Commission,  to  which  we  have
 provided  nearly  Rs.  36  crores  in  the
 next  Five  Year  Plan  for  helping  the
 universities.  Unless  we  co-ordinate  the
 work  of  the  universities  with  that  of  this
 Ministry,  I  think  we  will  be  doing  work
 which  will  be  overlapping.  If  there  is
 co-ordination,  then  we  shall  be  able  to
 turn  out  much  better  work.

 We  find  that  the  Ministry  of  Educa-
 tion  as  well  as  the  Ministry  of  Natural
 Resources  and  Scientific  Research  are
 supposed  to  be  controlled  by  a  single
 Minister,  with  two  more  Ministers  un  sd
 him  to  be  in  charge  of  the  two  Minis-
 tries  respectively.  But  what  I  find  is
 that  even  betwcen  these  two  Ministries
 under  the  control  of  the  same  Minister,
 there  is  not  much  of  co-ordination.  |
 would  like  to  suggest  that  a  report
 should  be  placed  before  the  House,
 especially  in  the  matter  of  scientific  re-
 search,  showing  what  amount  of  co-
 ordination  there  is  between  the  univer-
 sities  which  are  doing  research  and
 these  very  highly  placed  bodies  which
 are  also  doing  similar  work.  These  are
 matter  which  we  must  take  into  consi-
 deration  if  in  this  poor  country  of  ours,
 we  are  to  get  sixteen  annas’  value  for
 every  rupee  that  we  spend.

 Now,  I  come  to  the  next  important
 point  regarding  the  results  of  research.
 It  is  not  enough  if  we  do  research;  it
 is  not  enough  if  we

 merely,
 do  some

 work  in  the  laboratories.  hat  is  ne-
 cessary  is  that  the  results  of  the  research
 must  be  broadcast,  so  that  the  people
 who  are  concerned  in  these  various
 matters  may  know  them

 I  know  that  the  Ministry  have  indi-
 cated  at  page  33  of  their  report  the
 various  steps  taken  by  them  to  broad-
 cast  the  results  of  research.  They  arc
 also  publishing  articles  in  the  various
 newspapers,  with  a  view  to  disseminate
 scientific  and  technical  information
 They  are  publishing  articles  in  maga-
 zines.  They  are  publishing  science  news
 letters  in  the  Sunday  news  of  news-
 paper.  Further,  the  Geological  Survey
 of  India  publish  memoirs,  and  so  on
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 But  I  would  like  to  know  whether
 any  of  these  publication  is  being  brought
 out  in  the  regional  languages.  I  find
 that  a  magazine  is  being  run  in  Hindi.
 But  let  me  tell  you,  and  you  know  it
 very  well,  that  this  country  consists  of
 vast  areas  in  which  Hindi  does  not
 reach,  in  which  Hindi  is  not  known,  and
 in  which  Hindi  is  not  spoken.  If  we
 ure  to  spread  these  ideas,  then  it  is
 necessary  that  we  must  reach  not  only
 the  English-speaking  people,  but  also
 the  areas  where  the  regional  languages
 ure  spoken,  areas  in  which  Hindi  is  not
 known,  and  in  which  English  is  also  not
 very  much  known.  In  the  future
 set-up  of  our  country,  in  the  very
 near  future,  that  is,  in  a  period
 of  about  five  to  ten  years,  the  medium
 of  instructions  in  the  universities  may
 also  become  the  regional  language.
 That  will  mean  that  the  research  also
 may  be  done  in  the  regional  languages.
 So,  it  is  time  that  the  Government  of
 India  think  in  terms  of  English  cer-
 tainly,  because  the  expression  of  the
 highest  scientific  research  is  possible  to-
 day  only  in  English.  But  an  attempt
 should  at  the  same  time  be  made  to
 publish  them  not  only  in  Hindi  but  in
 other  regional  languages  as  well.  That
 is  an  important  question  which  will
 have  to  be  taken  up.

 So  far  as  research  is  concerned,  it  is
 of  two  kinds,  namely,  fundamental  re-
 search  and  applied  research.  Funda-
 mental  research  is  mostly  done  in  the
 universities  and  the  research  institutes.
 But  applied  research  is  done  in  the  vari-
 ous  factories.  Many  of  these  factories
 are  spread  throughout  the  country.  Ap-
 plied  research  is  also  done  in  many  of
 the  institutes  under  the  auspices  of  the
 Council  of  Scientific  and  Industrial  Re-
 search.  I  would  like  to  know  whether
 there  is  any  co-ordination  between  the
 research  done  in  these  factories  and  in
 these  big  workshops  and  also  the  re-
 search  done  in  our  own  big  institutes.
 I  say  that  this  co-ordination  is  absolute-
 ly  essential  for  profiting  from  one
 another’s  work.  That  is  absolutely
 necessary,  especially  in  a  country  like
 ours  which  is  rather  poor,  and:  where
 we  are  unable  to  find  as  much  money  as
 possible  for  this  purpose.

 This  leads  me  on  to  the  Vigyan  Man-
 dirs  in  which  I  am  deeply  interested.
 The  Minister  is  a  eat  enthusiast
 in  the  matter  of  these  Vigyan  Mandirs.
 In  fact,  if  I  am  correct.  I  may  say  that
 they  are  his  brain-waves.  I  welcome
 the  proposal  to  have  Vigyan  Mandirs,
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 and  I  do  so  for  more  reasons  than  one,
 in  fact,  for  the  very  objectives  that  they
 have  in  view.  I  shall  have  occasion:
 later  on  to  say  how  things  have  been
 done  in  these  Vigyan  Mandirs  and  how
 much  of  staff  have  been  trained,  and
 how  far  they  have  been  equipped.
 There  is  a  very  ambitious  programme
 before  these  Vigyan  Mandirs.  They  are
 to  be

 .
 2

 a
 for  the  following,  name-

 ly  soil  and  water  analysis,  plant  patho-
 logy,  pathological  examination  of  any
 human  diseases  and_  deficiencies,  rural:
 health  and  sanitation  education,  identi-
 fication  of  pests  and  insects,  reading:
 room,  literature,  material  etc.,  spread  of
 scientific  education  and  so  on,  and  they
 are  also  to  serve  as  applied  science
 laboratories  for  high  schools.

 To  my  mind,  this  appears  as  a  very:
 ambitious  programme.  There  is  no
 course  in  any  single  university,  which:
 equips  people  to  do  all  this  work  to-
 gether.  There  are  unversities  which
 provide  courses  in  different  subjects.
 Only  if  we  could  put  all  of  them  to-.
 gether  can  we  get  a  well-trained  man.
 necessary  for  these  Vigyan  Mandirs.  I
 would  like  to  know  what  attempts  have
 been  made  to  train  the  technical  per-
 sonnel  required.

 In  the  report  of  the  Ministry,  we  are-
 told  that  certain  Vigyan  Mandirs  have-
 been  started.  One  of  them  has  been.
 started  in  a  place  called  Kallupatti  in
 Tamil  Nad.  I  dare  say  that  the  Minis-
 ter  would  have  come  across  an  article-
 written  by  Shri  Kumarappa  on.  this.
 particular  Vigyan  Mandir  at  Kallupatti.
 I  do  not  know  who  is  responsible  for
 having  started  it  and  for  having  left  if
 in  its  present  position.  The  Chief  Min-.
 ister  of  Madras  was  asked  to  open  that
 Vigyan  Mandir.  When  he  opened  it,
 there  was  a  lot  of  scientific  equipment.
 there.  But  after  he  opened  it  and  went
 away,  most  of  the  equipment  disappear~

 The  reason  for  that  was  that  these:
 had  been  borrowed  from  a  neighbouring
 college  and  therefore  they  had  been  re-
 turned  back  to  them  after  the  opening
 of  the  Vigyan  Mandir.  The  people  who.
 opened  it  were  not  ready  to  open  that:
 Vigyan  Mandir.

 So,  this  is  an  example  of  how  a
 good  idea  is  back-levered.  It  is  an  ex-
 cellent  idea.  I  welcome  it.  But  we
 cannot  afford  to  work  an  excellent  idea
 badly.  An  excellent  idea  must  have  its:
 foundation  ;  it  must  have  trained  per-
 sonnel,  and  it  must  have  equipment.
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 “Only  when  all  these  are  provided  an  ex-
 cellent  idea  can  become  excellent  in

 practice.  When  the  personnel  and

 equipment  are,  lacking,  even  excellent
 ideas  may  suffer,  and  they  be  pooh-
 poohed  and  discredited.

 At  a  time  when  we  are  having  eco-
 nomic  expansion  in  various  depart-
 ‘ments,  in  science,  in  education  and  also
 in  the  very  highly  technical  work  of  this

 Ministry,  what  we  want  is  men;  apart
 from  money,  what  we  want  is  trained

 personnel.  I  would  like  to  know  what
 arrangements  are  being  made  to  create
 the  trained  personnel.  We  have  a  num-
 ‘per  of  persons  studying  in  the  colleges,
 and  lakhs  of  persons  are  going  in  for

 unemployment  because  we  have  not
 trained  them  for  any  particular  job  that
 we  require.

 In  the  case  of  mining,  for  example,
 under  the  Second  Five  Year  Plan,  our
 coal  production  which  now  stands  at
 37  million  tons  is  to  be  stepped  up  to
 60  million  tons,  that  is  to  say,  nearly
 double  the  present  production.  In  this,
 there  is  the  public  sector  as  well  as  the

 private  sector.  For  both,  the  personnel
 required  is  the  same.  For  coal  mining
 alone,  it  has  been

 t=
 that  we

 would  require  1,66  graduate  mining
 engineers

 4
 and  about  8,000  to  10,000

 subordinate  staff  during  the  Second
 Five  Year  Plan  period.

 At  present,  there  are  only  two  insti-
 tutions,  I  understand,  to  train  graduate
 mining  engineers,  namely  the  Banaras
 Hindu  University  and  the  Indian  School
 of  Mines.  The  Indian  Institute  of
 Technology  is  planning  to  open  8

 mining  course.  At  present,  the  annual
 output  of  mining  engineers  8  only  70
 to  80.  I  hope  the  Minister  will  give  us

 figures  as  to  how  many  more  persons
 have  been  trained,  and  how  much  more
 funds  have  been  provided.

 Planning  is  good;  planning  is  help-
 ful;  planning  will  be  fruitful.  But  if
 it  is  to  be  fruitful,  first  things  must  come
 first.  Mere  money  does  not  do  things.
 We  want  men  with  knowledge,  with

 strength,  with  integrity,  with  character
 and  with  a  persistence  which  scientists
 alone  possess.  Leadership  in  very  pro-
 fession  for  that  matter  needs  such  men
 who  are  trained.  And  we  are  yet  to
 know  what  arrangements  are  being
 made  to  train  them.  Planning  can  come
 to  fruition,  only  when  the  trained  men
 appear.
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 This  is  of  the  utmost  importance  not
 only  in  the  case  of  mining,  but  in  the
 case  of  many  other  schemes  as  well.
 Trained  personnel  are  necessary  every-
 where.  I  hope  the  Government  of
 India  will  be  able  to  place  before  this
 House  the  arrangements  that  they  are
 making  to  train  the  personnel.

 It  may  be  that  some  changes  may
 have  to  be  made  in  the  university
 courses;  it  may  be  that  some  little
 training  may  have  to  be  given  to  the
 graduates  who  are  going  through  the
 university  courses.  But  that  subject  has
 to  be  taken  up  with  the  universities  and
 with  the  existing  institutions,  and  where-
 ever  possible,  something  has  to  be  done
 to  achieve  the  end  in  view.

 In  the  matter  of  training,  I  would  in-
 sist  on  one  other  thing.  There  is  at
 present  a  School  of  Mines  in  Dhanbad.
 It  is  not  necessary  that  for  training  men
 in  mining,  we  must  have  a  mine  near  the
 school.  I  understand  that  there  is  a
 proposal  to  have  an  institute  at  Dhan-
 bad  for  mining,  involving  an  expendi-
 ture  of  a  few  crores  of  rupees.

 Il  would  like  to  impress  upon  this
 House  and  the  Government  that  this
 training  should  be  provided  on  a  re-
 gional  basis  throughout  India,  so  that
 not  only  the  people  of  a  particular
 locality  will  pet  the  advantage  of  this
 training  but  people  all  over  India  will
 get  this  training.  This  is  also  a  very  im-
 portant  matter.  If  this  is  attended  to,
 we  will  not  have  difficulties  in  finding
 personnel  for  the  various  areas  when
 we  need  trained  personnel  in  those
 areas.

 I  would  not  like  to  take  much  more
 of  your  time,  but  I  would  like  to  say
 this.  This  Ministry  is  of  fundamental  im-
 portance  to  the  progress  of  this  country.
 Many  of  the  institutions  that  have  been
 started,  many  of  the  National  Labora-
 tories  have,  I  have  heard  been  started  in
 a  hurry,  sometimes  in  without  proper
 men.  l  would  like  the  Government
 to  ensure  that  in  a  country  like  India,
 where  our  resources  are  not  large,  from
 every  pie  that  is  used  we  get  the  best.
 ]  hope  that  the  Government  will  in
 future  reports  provide  us  with  an  eva-
 luation  report  about  the  various  insti-
 tutions  in  which  large  amounts  of
 money  are  being  spent.

 Shri  च  P.  Nayar:  I  agree  with  Shri
 T.  S.  A.  Chettiar  that  the  subjects  cover-
 ed  by  this  Ministry  are  very  important.
 T  would  like  the  Government  and  also
 the  House  to  pay  more  attention  to  the
 subjects  under  this  Ministry,  as  I  find
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 from  the  report  that  subjects  which  are
 of  fundamental  importance  to  the  deve-
 lopment  of  the  economy  of  our  country
 have  been  assigned  to  this  Ministry.  For
 example,  there  are  mines  and  minerals,
 scientific  surveys  such  as  geological  sur-
 veys,  botanical  survey,  zoological  sur-
 vey,  land  survey  etc.,  scientific  research,
 ‘both  fundamental  and  applied,  and  also
 industrial  research.

 As  you  know,  these  are  some  of  the
 asic  requirements,  Certain  surveys,
 which  we  have  necessarily  to  have,  have
 not  been  made  so  far.  I  shall  come  to
 each  of  these  subjects  and  try  to  briefly
 discuss  it.  But  I  want  to  say  that  the
 Government  of  India,  although  is  spend-
 ing  three  or  four  crores  of  rupees,  has
 not  done  proper  justice  in  the  matter  of
 the  very  important  subjects  which  have
 come  under  this  Ministry.  Any  amount
 spent  on  these  surveys  of  mapping  but
 the  whole  of  India  would  not  have  been
 in  excess  of  the  demand.

 Coming  to  the  Survey  of  India,  I  find
 that  there  exists  even  today  an  inter-
 ministcrial  conflict.  As  I  understand  it,
 a  survey  of  India  should  necessarily  in-
 clude  a  survey  of  the  seas  which  sur-
 round  the  land  of  India.  But  unfor-
 tunately,  the  Survey  of  India  today  con-
 fines  its  activities  only  to  the  Indian
 land.  You  know  how  very  important
 a  marine  survey  will  be  for  the  purpose
 of  defence.  This  question  was  posed
 when  Dr.  Shanti  Swarup  Bhatnagar  was
 examined  by  the  Public  Accounts  Com-
 mittee,  on  which  I  have  had  the  honour
 to  serve.  Dr.  Bhatnager  revealed  in  the
 course  of  evidence  that  it  was  impossible
 to  get  the  Food  Ministry  agree  to  the
 proposition  that  a  marine  survey  should
 be  undertaken  by  the  Ministry  of
 Natural  Resources  and  Scientific  Re-
 search.  I  am  quoting  from  his  evi-
 dence  :

 y  am  quite  certain  that  as  in-
 telligence  grows,  this  subject  (that
 is,  marine  survey)  will  be  put  to-
 gether.”

 Later  on,  he  said  in  that  meeting  that
 although  he  made  an  effort  to  formu-
 late  a  scheme  for  a  complete  marinc
 survev  including  an  oceanographic  study
 and  the  establishment  of  a  Central
 Oceanographic  Institute—at  a  point  of
 time  when  the  UNESCO  also  promised
 some  financial  aid—the  Food  Ministry
 once  agreed  to  its  being  handled  by  the

 ae
 of  Natural  Resources  and

 Scientific  Research,  but  later  on,  when
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 it  came  to  the  stage  of  finalisation,  said
 that  it  had  to  change  its  decision  and
 that  it  shall  run  the  Institute.  As  far
 as  I  understand,  such  an  Institute  has
 not  come  into  being  so  far.

 This  is  not  merely  important  for  the
 purpose  of  defence.  Apart  from  the

 req
 uirements  of  defence  we  have  got  in-

 exhaustible  resources;  around  the  coast
 of  India,  the  sea  has  inexhaustible  re-
 sources.  Unfortunately,  although  seve-
 ral  years  have  passed  after  indepen-
 dence,  we  have  not  had  a  complete  sur-
 vey  made  of  our  seas.  Every  inch  of
 the  surface  and  every  fathom  of
 the  sea  has  to  be  surveyed.  Land
 survey  alone  will  not  give  any
 immediate  benefit.  I  want,  there-
 fore,  that  the  Survey  of  India  should
 take  it  up.  I  am  not  interested  which
 Ministry  handles  it.  But  I  feel  that
 under  the  present  set-up,  the  Survey  of
 India  under  the  Ministry  of  Natural  Re-
 sources  and  Scientific  Research  should
 take  it  up.  The  Ministry  of  Defence  is,
 of  course,  there  and  it  has  the  advantage
 of  having  some  vessels  and  some  ins-
 truments  which  they  can  place  at  the
 disposal  of  the  Survey  of  India.  But
 the  survey  should  be  undertaken  im-
 mediately.

 Then,  the  Survey  of  India  has  many
 aspects  which  I  da  not  have  time  to
 go  into.  Even  the  single  Union  of
 workers  in  the  Survey  of  India,  the
 Karmachari  Union,  has  not  been  re-
 cognised.  saw  the  other  day  a.  peti-
 tion  submitted  to  the  hon.  Minister
 where  they  werc  asking  for  certain

 vey legitimate  demands  being  conceded.
 For  example,  there  was  the  question  of
 medical  facilities.  I  want  the  Minister
 to  sympathetically  consider  their  case
 also.

 I  want  to  say  something  about  the
 Geological  Survey  also.  As  you  know,
 I  have  been  putting  some  question  on
 this.  I  am  very  sorry  that  my  country
 does  not  have  a  geological  map  so  far,
 and  |  am  very  sorry  that  we  do  not
 have  the  required  personnel  for  conduct-
 ing  a  geological  survey.  It  is  no  good
 saying  that  the  Dhanbad  Institute  will  be
 enlarged  shortly..  It  is  not  as  if  we
 want  geologists  in  their  hundreds  and
 thousands  who  will  distinguish,  by  sec-
 ing  the  earth,  whether  it  belonged  to  a
 particular  age  or  to  the  crotaceous
 period  or  this  period  or  that  period.
 But  I  want  my  country  to  have  several
 thousands  of  geologists  who  will  go  and
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 {Shri  V.  P.  Nayar]
 find  out  the  important  minerals  to  start
 with.  Do  we  have  a  programme?  Do
 we  have  a  central  institute  of  geology
 whe’.  various  persons  from  the  various
 States,  according  to  their  ‘requirements,
 can  train  field  workers  to  find  out  the
 minerals.  I  would  command  to  the
 Minister  the  setting  up  of  an  institute
 like  this  where  persons  can  be  trained,
 may  be  on  a  year's  course.  Several  of
 the  Indian  Universities  today  do  not
 have  a  course  in  geology.  The  Prime
 Minister  told  the  House  last  year  or  the
 year  before  that  in  China  he  saw  several
 thousand  geologists  like  that.  We  want
 such  a  thing  in  our  country  also.

 Shri  U.  M.  Trivedi  (Chittor):  What
 is  it  in  China?

 Shri  V.  P.  Nayar:  Let  him  find  out
 for  himself.

 It  reminds  me  of  an_  incident  the
 other  day.  When  I  was  going  around  a
 part  of  Travancore-Cochin  outside  my
 constituency,  I  found  that  there  were
 monazite-bearing  sands.  Immediately  I
 got  interested  in  it  and  took  some  sand
 and  sent  it  to  the  Indian  Bureau  of
 Mines,  where  they  analysed  it  and  found
 that  that  particular  deposit  of  sand  had
 a  monozite  content  which  was  not  seen
 anywhere  else  even  in  Tranvancore-
 Cochin.  But  what  did  the  Indian
 Bureau  of  Mines  do?  They  asked  me,
 of  all  persons,  to  produce  00  Ibs.  for
 a  detailed  verification.  If  the  hon.  Min-
 ister  can  place  one  or  two  of  his
 staff  with  me,  I  can  produce  one  or  two
 tons.  But  this  is  the  attitude.  How
 can  we  go  about  and  ask  people  to  find
 out  whether  there  are  valuable  minerals
 in  this  place  or  that  place?  I  am  very
 sorry  to  say  that  some  of  the  accounts
 of  geological  formations  of  India  have
 to  be  relied  upon  on  the  reports  made
 by  Dr.  King  in  the  last  century  or  by
 Capt.  Newbolt  several  decades  back.
 Even  today,  the  reports  are  incomplete.
 I  can  understand  e  it  is  incomplete  in
 ordinary  known  minerals.  But  here  is
 a  classic  example  of  what  Government
 has  been  doing—or  has  not  been  doing.

 In  the  Geological  Survey  of  India  by
 Dr.  M.  S.  Krishnan,  there  is  a  passage
 where  I  find  that  Malabar  has  500
 square  miles  of  gold-bearing  pyrites.
 He  says  that  the  details  have  still  to  be
 investigated.  I  will  just  read  one
 sentence  :

 6  APRIL  956  Demands  for  Grants  4565

 “Crookshank~  states  that  the
 numerous  small  but  rich  reefs  near
 Devala  and  Pandalur  in  Wynad  re-
 quire  further

 sy
 stematic  investiga-

 tion  and  are  likely  to  be  of  im-
 portance.”
 Even  in  the  matter  of  gold  the  sur--

 veys  have  not  been  completed.  As  I
 told  you  the  other  day,  here,  the  pro--
 position  is  not  the  content  of  gold  a  lone
 but  along  with  that  gold  occurs  another
 rare  mineral  that  is  the  base  for  sulphur.
 We  are  importing  a  good  lot  of  sul-
 phur.  Fortunately,  here,  we  find  gold
 m  combination  with  pyrites  and  no  sys--
 tematic  survey  has  been  done.

 I  would  also  give  another  example.
 You  come  from  the  south  and  you
 know  that  in  the  south  there  is  the  pro-
 blem  of  fuel.  We  do  not  have  that
 much  of  coal  which  the  Bengal-Bihar
 collieries  have.  Unfortunately,  it  is  not
 possible  to  transport  coal  on  account  of
 a  variety  of  reasons.  What  have  they
 done?  The  Neiveli  project  is  there
 undoubtedly.  It  may  turn  out  to  be
 a  good  project.  Here  again,  there  is.
 a  report  that  in  Varkalai  there  is  a  for-
 mation  of  more  than  500  sq.  miles  of
 lignite.  The  analysis  of  the  lignite  has
 shown  that  the  heat  coefficient  is  good:
 its  moisture  is  certainly  within  workable
 rate  and  what  is  more—when  I  was
 searching  some  records  in  the  library  of
 the  Indian  Bureau  of  Mines—there  I
 found  a  report  that  this  particular  variety
 of  lignite  which  was  workable  had  also:
 a  definite  percentage  of  workable  ex-.
 tracts  of  a  very  rare  commodity  vana-
 dium  oxide.  I  was  surprised  to  find  that
 Tay  constituency  had  not  only  400,000°
 tons  of  lignite  at  one  place  alone  that  is
 suitable  for  extraction,  but  a  variety  the-
 ash  content  of  which  is  perhaps  the’
 least.  What  do  we  do  with  that  ?

 Shri  K.  D.  Malaviya:  Your  constitu-
 ency  might  have  all  that.

 Shri  द 4  P.  Nayar:  I  have  put  sever-
 al  questions.

 Shri  Matthen  (Thiruvellah):  I  know
 it  is  correct.

 Shri  द  P.  Nayar:  I  did  not  hear  the
 third  Minister  there.

 The  Geological  survey  is  good  and  it
 has  some  reports.  But,  I  want  the
 Minister  to  consider  how  long  are  we:
 to  wait  for  the  exploitation  of  these:
 minerals  simply  because  of  the  fact  that
 a  detailed  survey  has  not  been  made.  In
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 the  case  of  lignite,  graphite,  ahd  in  the
 case  of  all  other  metals,  gold  pyrites,
 everything,  not  only  in  Tranvancore-
 Cochin  alone...

 An  Hon.  Member:  It  is  Greek  and
 Latin  to  them.

 Shri  V.  P.  Nayar:  Even  for  the  known
 minerals,  a  detailed  survey  has  not  been
 completed,  although  we  are  having  the
 geological  survey  and  we  have  yearly
 reports  being  published  and  although  we
 claim  to  have  some  of  the  international
 figures  in  geology.  I  want  the  geologi-
 cal  survey  to  be  ‘of  practical  help  to  us.
 That  is  why  I  have  suggested  that  a  Cen-
 tral  Institite  of  Geology  where  hundreds
 and  thousands  of  people  will  be  trained
 to  go  out  into  the  country  and  find  out
 the  minerals,  as’  a  first  prerequisite.
 Government  has  not  thought  about  it.

 Let  us  look  at  the  botanical  survey.
 These  are  questions  which  are  not  very
 often  discussed  in  this  House  and  that
 is  why  I  am  referring  to  them.  Whut
 about  botanical  survey?  Is  it  so  very
 difficult  to  have  a_  botanical  survey  ?
 Have  we  to  import  specialists  ?  Certain-
 ly  not.  Most  of  the  States  have  botani-
 cal  surveys.  The  only  question  is  to
 make  them  up-to-date.  In  Tranvancore-
 Cochin,  for  example,  there  is  a.  Sfate
 Manual  where  there  is  an  account  of
 the  Tarvancore  flora.  Today  I  cannot
 get  a  handbook  anywhere  which  will
 give  a  complete  account  of  the  flora  of
 India.  I  am  very  much  interested  in
 finding  out  the  value  of  a  number  of
 plants.  What  does  the  ‘botanical  survey
 say?  It  has  not  so  far  made  a  com-
 plete  study  of  the  medicinal  plants  of
 India.  The  common  plant  Raulfia  ser-
 pantina  was  exported  in  thousands
 of  tons  out  of  which  some  medicines
 came  back  to  India.  Very  cost-
 ly  medicines  were  made  out
 of  it.  I  do  not  want  to  say  much  about
 the  Raulfia  serpantina,  What  about  ordi-
 nary  strychnine  ?  It  is  a  classic  example
 of  the  neglect  of  this  Ministry  on  cer-
 tain  fundamental  subjects  which  we  can
 tackle  with  the  limited  resources  which
 we  have.  Strychnine  has  variable  uses.
 Almost  every  preparation  of  strychnine
 is  extracted  from  the  strychno-nux-
 vomica  seeds  and  they  are  sent  back  to
 us  at  frantastic  prices.  There  are  ever
 so  many  herbs  known  for  their  diuritic,
 anti-pyretic,  anti-helminthic  properties,
 What  has  the  botanical  survey  done  to
 us?  Botanical  survey  must  necessarily
 have  certain  importance  to  the  lives  of
 the  people.  Here,  we  are  exporting  all
 2—88  Lok  Sabha
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 these  crude  drugs  and  im
 Porting

 the
 manufactured  drugs.  Has  the  Ministry
 any  programme  to  separte  the  alkaloids?
 Have  we  any  programme  to  extract
 the  active  principles  ?  This  is  a  question
 which  deserves  immediate  tackling.  I
 do  not  find  that  the  botanical  survey
 has  a  complete  reference  to  the  flora  of
 India.  There  is  no  reference  of  the
 kind  which  we  desire  to  have,  especially
 in  the  maiter  of  plants  which  are  of
 medicinal  importance,  which  are  of  eco-
 nomic  importance.  I  think  the  Ministry
 should  seriously  consider  this  suggestion
 which  I  give.

 Then,  about,  the  zoological  survey.
 We  have  no  complete  reference  or  ac¢-
 count  of  the  Indian  fauna.  It  is  not
 merely  interesting  theoritically  but  it  is
 of  some  practical  interest  also.  I  would
 suggest  that  in.the  matter  of  the  zoglo-
 gical  survey  the  survey  should  be  made
 to  bring  out  some  volumes  containing
 a  complete  account  of  the  animal  life  of
 India  from’  the  protozoa  to  the  mam-
 malia  on  the  lines  which  were  indicated,
 for  example,  in  the  Cambridge  Natural
 History  Series.  I  am  conscious  of  the
 fact  that  we  do  not  have  a  number  of
 zoologists  who  can.  go  out  and  find
 out.and  identify  specimens.  The  Minis-
 try  claims  that  428  specimens  have  been
 recorded.  I  do  not  know  what  is  there.
 I  can  do  it  in  the  laboratory  all  by  my-
 self  if  |  have  some  books  for  consulta-
 tion:  it  is  so  easy  and  that  is  trotted
 out  as  a  tribute  to  the  zoological  sec+
 tion.  Certainly  they  have  done  good
 work.  I  know  that.  Gentlemen  like
 Sunderlal  Vohra  have  done  poineer
 work.  What  is  the  net  result  which  we
 have?  We  have  not  got  an  account  of
 the  fauna  of  India  which  we  must  have.
 I  would  like  to  have  one  complete  ac-
 count  as  I  suggested  spending  any
 amount;  it  is  immaterial  what  we  have

 oo
 There  is  no  programme  like

 Shri  K.  D.  Malaviya:  In  25  years  it
 will  be  done.

 Shri  द  P.  Nayar:  It  will  not  take
 25  years:  it  is  a  matter  of  opinion.  I
 happen  to  know  some  little  zoology  and
 that  is  why  I  say  it  will  not  take  25
 years.  If  we  have  the  will  to  do  it,
 it  will  be  done  within  5  years.
 Most  of  the  States  have  got
 some  accounts  of  the  flora  and  fauna.
 Everything  has  been  covered  and  the
 only  question  is  revising  them  and  bring-
 ing  them  up  to  date.  It  will  not  take
 25  years.  Even  if  it  takes  25  -years,
 why  not  we  make  a  beginning  ?
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 Pines
 हू,  D.  Malaviya:  We  have  done

 t.

 Shri  चका  P.  Nayar:  Sir,  I  have  a  lot
 to  speak  in  such  a  short  space  of  time.

 Mr.  Speaker:  I  will  give  the  hon.
 Member  5  more  minutes.

 Shri  V.  P.  Nayar  :  I  would  like  to  put
 one  point  to  the  hon.  Minister.
 There  is  the  National  Research  Corpo-
 ration.  What  are  its  activities  ?  The  re-
 port  does  not  indicate  anything.  I  know
 that  the  advantages  or  the  results  of  the
 research  work  are  given  over  to  some
 industrialists  for  exploitation.  ‘Are  the

 ‘Government  getting  any  royalty  on
 that  ?  If  so,  what  is  the  royalty?  Who
 are  the  people  who  use  them?  There
 must  be  a  lot  of  research  also  done  by
 the  industrialists.  May  be  it  is  for  ap-
 plied  purposes  and  not  fundamental.

 There  are  several  other  subjects  which
 require  a  complete  research.  The  case  of
 lemon  grass  oil  is  an  instance  in  point.
 ‘We  know  that  lemon  grass  is  sent  out
 of  India,  worth  Rs.  2  or  3  crores  every
 year;  they  make  ionone  and  citrol  for
 rich  profits.  What  is  being  done?  Have
 ‘we  evolved  any  simple  process  by  which
 these  can  be  extracted?  Have  we  got
 a  single  factory  where  all  these  essential
 oils  can  be  manufactured?  There  is
 the  sandalwood  oil;  there  are  ever  80
 many  volatile  oils  which  can  be  manu-
 factured.  These  are  the  points  which  I
 want  the  Minister  to  consider.

 There  is  one  more  point,  and  that  is
 about  oil  prospecting.  I  do  not  want
 to  discuss  it  in  detail.  We  know  that
 India  today  is  almost  completely  de-
 pendent  on  foreign  giants  for  the  re-
 quirements  of  oil,

 especially
 the  motor

 oils  and  aviation  spirit  and  everything.
 I  understand  from  a_  usually  reliable
 source  that  the  Standard  Vacuum  Oil
 Company's  agreement  with  the  Govern-
 ment  of  India  has  been  fixed  for  a

 veh
 of  50  years.  I  want  the  hon.

 inister  to  contradict  me  if  he  can.
 I  shall  be  very’  glad  to  be
 corrected;  but  look  at  this  position.
 Oil  is  so  vital  not  merely  forthe  pur-
 pose  of  defence,  but  also  for  developing
 our  economy.  The  whole  transport
 system,  apart  form  the  Railways,  has  to
 depend  upon  oil.  Here  the  foreign  giants
 have  got  a  monopoly,  which  they  are
 not  willing  to  give  up.  The  irdustrial
 interests  of  our  country  will  not  be
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 served  Uy  agreement  with  8  -foreign
 giant  for  fifty  years.  If  what  I  under-
 stand  is  correct,  the  Minister  ought  to
 hang  his  head  in  shame  because  it  is
 ruining  the  interest  of  our  country.

 l  P.M.

 The  other  day  I  remember  the  Prime
 Minister  told  the  House  that  he  would
 place  a  copy  of  the  agreement  on  the
 Table  of  the  House.  I  wonder  whether
 it  has  been  placed  at  all.

 Some  Hon.  Members:  No.

 Shri  V.  P.  Nayar:  Personally,  I  have
 nothing  against  the  hon.  Minister.  He
 has  still  the  warmth  of  my  affection,  but
 he  must  know  what  is  happening  in  his
 Ministry.

 I  understand  from  8  very  reliable
 source—which  I  do  not  wish  to  disclose
 —that  this  agreement  has  been  signed.
 Why  should  you  sign  an  agreement  of
 all  companies  with  the  Standard  Oil
 Company,  and  in  matter  of  all  matters
 like  oil,  for  fifty  years?  I  want  a
 categorical  answer  to  this  when  the  hon.
 Minister  gives  his  reply.

 Mr.  Speaker:  Can  an  oil  agreement
 be  entered  into  with  a  coal  company  ?
 An  oil  agreement  has  to  be  entered  in-
 to  only  with  an  oil  company.  Whether
 it  should  be  for  fifty  years  or  otherwise
 is  the  question.

 Shri  द  P.  Nayar:  The  question  is
 whether  we  should  at  all  enter  into  an
 agreement  with  the  Standard  Vacuum
 Oil  Company,  whose  interests  in  India
 we  know  and  whose  monopoly  in  the
 world  we  know.  But  that  is  a  different
 matter.  The  point  to  which  I  want  a
 definite  answer  is  whether  this  agree-
 ment  is—as  we  hear  from  very  reliable
 sources—for  a  period  of  fifty  years.  If
 it  is  so,  then  it  is  very  serious  ;  it  is  very
 detrimental  to  the  interest  of  the  coun-
 try.

 Sbri  K.  D.  Malaviya:  The  simple  fact
 is  that  this  is  not  correct.

 Mr.  Speaker  :  What  is  the  period  ?

 Shri  K.  0.  Malaviya:  Fifty  is  not  cor-
 rect.

 Shri  द  P.  Nayar:  It  is  not  a  process
 of  elimination  that  it  is  not  fifty,  nor  is
 it  sixty.
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 ShriK.  D.  Malaviya:  I  only  wish  to
 mention  that  the  question  of  production
 of  crude  oil  by  the  Standard  Vacuum
 Oil  Company  has

 i
 yet  fully  arisen,

 They  are  still  in  the  prospecting  stage.
 If  and  when  oil  will  be  produced  in  the
 area  where  prospecting  is  going  on  and
 on  which  they  are  spending  crores  of
 rupees,  the  question  will  then  arise  for
 how  many  years  oil  will  be  produced.
 There  has  been  some  preliminary  under-
 standing  arrived  at  between  us  and  the
 Standard  Vacuum  Oil  by  which  we  are
 bound.  But  it  is  not  fifty  years  ;  it  is  not
 sixty  years;  it  is  much  less.

 Therefore,  my  hon.  friend  Mr.  Nayar
 should  not  raise  that  question.  We  are
 at  the  moment  engaged  in  locating  the
 oil  which  may  be  found  in  the  bowels
 of  Bengal  Basin.  Once  we  find  the  oil
 we  will  know  what  to  do  about  it.

 Shri  V.  P.  Nayar:  It  is  not  by  the
 Standard  Vacuum  Oil  Company  alone
 that  oil  can  be  found  in  India.

 Shri  K.  D.  Malaviya:  I  know  more
 about  oils;  I  shall  give  the  hon.  Mem-
 ber  some  very  interesting  information.

 Shri  द  P.  Nayar:  I  do  not  want  to
 take  any  more  time  of  the  House.  I
 know  the  personal  interest  of  the  hon.
 Minister.  I  happened  to  have  occasions
 to  have  some  discussions  with  him.  He  is
 very  much  interested  in  several  subjects,
 but  I  cannot  understand  why  he  should
 preside  over  a  conference  of  zoologists
 or  botanist.  I  want  him  to  have  a  realis-
 tic  view  and  also  to  see  that  some  of
 the  suggestions  which  I  have  put  for-
 ward  especially  in  the  matter  of  a  geo-
 logical  survey,  a  subject  which  is  of
 fundamental  importance  to  the  country,
 are  implemented,  I  hope  that  we  shall
 have  in  the  course  of  a  few  years  at
 least  the  necessary  technical  personnel
 to  have  all  these  surveys  done.

 Shri  Debeswar  Sarmah  (Golaghat-
 Jorhat):  Mr.  Speaker,  I  was  attentively
 listening  to  the  well-thought-out  speech
 of  Shri  Nayar.  I  would  like  to  say  that
 I  agree  with  most  of  his  suggestions.
 Shorn  of  the  bitterness—I  mean  bitter-
 hess  in  the  nature  of  the  complaints—
 his  suggestions  are  very  welcome.  But
 when  he  says  that  this  has  not  been
 done,  that  has  not  been  done,  I  would
 like  to  tell  him  that  others  could  very
 easily  and  to  the  list  of  things  not
 done.  In  reply  to  him,  I  could  only
 quote  what  the  American  labour  leader,
 Mr.  Reuther,  said  yesterday  :  “You  have
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 a  tremendous  task  before  you;  you  have
 to  achieve  things’  which  have  been
 omitted  to  be  done  during  the  last  one
 hundred  years”.  If  during  the  Jast  one
 hundred  years  many  things  were  left
 undone,  can  we  blame  the  infant  Minis-
 try  created  the  other  day  for  not  achie-
 ving  the  whole  range  of  things.  I  would
 request  my  hon.  friend  Shri  Nayar  and
 others  in  the  House  to  agree  with  me
 when  I  pay  a  compliment  to  the  hon.
 Minister  for  Natural  Resources  and
 Scientific  Research  for  having  done  his
 best  with  all  the  handicaps  before  him.
 These  handicaps  are  not  easily  sur-
 mountable,  the  handicap  of  paucity  of
 funds,  the  mee

 2
 of  dearih  of  tech-

 nical  know-how.  ese  two  are  almost
 insurmountable  difficulties.  I  would  say
 that  the  hon.  Minister,  Shri  Malaviya  is
 not  less  patriotic  than  my  hon.  friend
 Shri  V.  P.  Nayar.

 Shri  V.  P.  Nayar:  Nor  did  I  say  that.

 Shri  Debeswar  Sarmah:  Therefore,  if
 he  is  driven  in  a  bargain  to  yield  as
 much  as  he  had  to,  it  must  be  consider-
 ed  that  he  could  not  do  better.

 Shri  च  P.  Nayar:  That  was  decided
 before  he  came  into  office.

 Shri  Debeswar  Sarmah  :  I  appreciate
 the  hon.  Member’s  list  of  things  not
 done,  and  I  could  very  easily  add  to
 the  list  given  by  him.  The  only  point
 I  seek  to  make  is  that  all  these  could
 not  be  done  overnight.  As  was  pointed
 out  by  the  American  labour  leader,  a
 dispassionate  observer,  for  a  hundred
 years  nothing  had  been  done,  and  you
 cannot  expect  every  thing  to  be  done
 in  the  course  of  a  couple  of  years.

 I  could  not  understand  one  thing
 which  my  hon.  friend  Shri  Chettiar
 said—if  I  understood  him  aright—that
 the  Indian  School  of  Mines  at  Dhanbad
 should  be  spread  out.

 Shri  T.  S.  A.  Chettiar:  What  I  said
 about  the  Indian  School  of  Mines  is
 that  training  in  mining  can  be  given  in
 various  Universities—that  is  what  I
 said.

 Shri  Debeswar  Sarmah:  I  would  like
 to  suggest  that  the  Indian  School  of
 Mines  at  Dhanbad  should  be  raised  to
 a  first-rate  institution,  so  that  it  may
 attract  students  from  all  parts  of  Asia,
 as  our  Forest  Research  Institute  at
 Dehra  Dun  is  doing  at  present.  India
 must  be  proud  of  these  institutions.
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 {Shri  Debeswar  Sarmah]
 In  a  discussion  on  the  Ministry  of

 Natural  Resources  and  _  Scientific
 Research,  the  question  of  oil  comes
 foremost  to  our  minds,  because
 the  oil  that  is  produced  in
 India  at  present  is  only  about  0  per
 cent.  of  our  total  requirements,  and  if
 we  do  not  have  imported  oil,  perhaps,
 we  may  have  to  cry  a  halt  to  most  of
 our  progress,  including  defence,  before
 long.  We  have  a  feeling  from  what  we
 hear  in  the  lobbies  and  elsewhere  that
 the  Ministry  is  not  getting  adequate  ap-
 preciation  of  its  activities  from  quarters
 from  which  it  should  come.  If  what
 I  heard  is  correct,  the  Ministry  for  the
 next  Five  Year  Plan  asked  for  at  least
 Rs.  30  crores  and  now  the  Planning
 Commission  has  come  forward  to  give
 them  only  round  about  Rs.  0  crores,
 For  exploration  of  oil  alone  they  will
 require  about  Rs.  28  crores  or  Rs.  30
 crores  for  the  next  five  years  and  at
 least  Rs.  7°5  crores  ‘for  the  coming
 two  years.  Oil  being  important  for  all
 our  developmental  activities,  it  should
 have  the  highest  priority  in  our  ex-
 penditure.  With  the  Rs.  10.  crores,  ex-
 ploration  for  oil  has  ‘to  be  done  in
 Jaisalmer,  Saurashtra  and  Jwalamukhi
 and  they  have  also  to  depute  trainees  to
 Rumania,  USSR  and  other  countries,
 How  can  the  Ministry  carry  on  explora-
 tion  of  oil  in  these  places  where  we  are
 told  that  there  is  likehood  of  finding  oil
 in  other  places  with  such  an  inadequate
 amount?  I  submit  that  the  Ministry
 should  receive  due  recognition  in  appro-
 priate  quarters  about  its  importance  in
 various  nation-building  developmental
 schemes.

 Coming  to  the  question  of  oil,  what-
 ever  oil  is  found  in  India  is  found  in
 Assam  at  present,  and  we  hope  and  pray
 to  God  that  oil  will  also  befound  in
 other  parts  of  the  country.

 Coming  to  Assam,  I  have  to  tell  the
 same  old  pitiable  tale.  In  the  First
 Five  Year  Plan  Assam  was  practically
 bypassed.  In  the  Second  Five
 Year  Plan  also,  whether  in  the  matter
 of  industrialisation  or  of  power  develop-
 ment,  practically  nothing  has  been  done
 and  there  is  no  scheme  for  Assam.
 While  the  overall  national  income  for
 India  is  calculated  to  be  between  25  and
 28  per  cent,  for  Assam  the  calculation
 does  not  come  even  to  8  per  cent.
 And  in  the  field  of  employment,  it  is
 even  less.  In  the  Delhi  A.I.C.C.  meet-
 ing  resolution  was  adopted  that  the
 packward  regions  should  receive  due
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 attention  in  the  matter  of  ‘industrial  de-
 velopment  with  weightage.  The  same
 was  the  recommendation  made  in  the
 States  Reorganisation  Commission  Re-
 port  also.  But  what  do  we  find  in
 practice  at  least  in  the  case  of  Assam  ?
 Now  we  héar  that  the  refinery  contem-
 plated  for  the  new  oil  found  in  Nahar-
 katiya  and  the  neighbourhood  is  going to  be  installed  outside  of  Assam.  Is  it
 fair  to  Assam  ?  What  are  the  arguments
 for  depriving  Assam  of  this  refinery  ?
 The  arguments  are  these  and  I  will
 briefly  narrate  and  meet  them.

 Some  people  say  that  it  is  too  near
 Pakistan  and  so  the  refinery  is  not
 feasible  in  Assam.  We  have  already
 one  in  Digboi  and  the  other  may  be  set
 up  anywhere  in  Assam,  whether  in  the
 north  of  Brahmaputra  or  in  the  south
 inside  Assam.  If  it  is  established  in  the
 northern  part,  then  .of  course.  oil  may
 be  brought  to  the  refinery  by  pipe  from
 the  wells.  What  difference  does  it  make
 between  50  and  00  miles  at  the  pre-
 sent  day  when  fighters  and  bombers
 have  ‘supersonic  speeds  ?  Does  the  argu-
 ment  carry  any  force  that  the  refinery  in
 Assam  is  not  good  or  safe  from  the
 strategic  standpoint.  Will  it  be  safe  in
 Bihar,  U.P.  or  Calcutta  ?  I  submit  that
 that  argument.  carries  no  force.  The
 Railways  Gods  say  that  they  cannot
 come  forward  with  commitments  for
 Tank  requirements  for  a  refinery  in
 Assam.  I  ask  in  all  humility,  how  then
 are  you  going  to  develop  this  region  of
 India  ?  -Are  you-  going  to  leave  this  area
 undeveloped?  Are  you  going  to  keep
 this  area  with  guns?  Is  it  only  a  ques-
 tion  of  law  and  order  there?  Are  you
 not  going  to  develop  this  part  of  India  ?
 If  you  say  thatin  respect  of  oil  tankers
 you  cannot  commit  yourself,  I  submit
 that  the  refinery  is  not  going  to  be
 established  there  now  within  a  short
 time  ;  it  will  take  at  least  two  to  three
 years  and  by  then  the  Railways  should
 be  able  to  provide  tanker  wagons.  There
 are  wagon-ferry  Amingaon
 and  Pandu.  I  submit  that  there  are  vast
 areas  in  North  Eastern  and  Eastern
 India  where  metre  gauge  railways  serve;
 these  come  right  up  to  Delhi  and  up  to
 Ahmedabad  by  the  circuitous  way.  If
 refineries  in  Bombay  and  a  prospective
 ont  at  Vizag  feed  the  broad  guage  lines,
 let  the  refinery  in  Assam  feed  the  metre
 gauge  areas.  That  can  be  done.

 nother  argument  advanced  from
 another  quarter  is  that  Assam  consumes
 only  a  small  portion  of  the  oil  which
 will  be  produced  by  Naharkatiya.  So
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 the  Refinery  should  not  be  in  Assam  but
 in  a  central  situation.  Is  it  a  serious
 argument  ?  Does  Bihar  consumes  all
 the  iron  produced  in  Jamshedpur  or
 consume  all  the  fertiliser  produced  at
 Sindri?  I  submit  that  such  silly  argu-
 ments  may  not  find  quarters  with  the
 Government.

 Others  say  that  we  are  in  the  exa-
 mination  position.  It  is  only  an  aca-
 demic  question  now  as  regards  Nahar-
 katiya  oil.  I  submit  that  it  is  a  dodge  !
 We  are  a  small  State  which  has  no  big
 pull.  They  want  to  present  a  fait  ac-
 conipli  before  the  State  of  Assam  so
 that  we  may  have  no  chance  of  talking
 about  it.  I  submit  that  these  things  may
 not  count  for  depriving  Assam  of  the
 refinery  for  the  oil  that  is  found  in
 Assam.  After  all,  Assam  has  no  other
 industry.  If  any  subsidiary  industries
 are  to  be  built  up  there,  these  are  to  be
 built  up  around  the  refinery.  This  is
 the  only  chance  for  Assam  in  the  fore-
 seeable  future.

 The  last  point  is  about  technical  opi-
 nion  and  people  find  it  very  handy  to
 use  it  for  an  excuse.  They  say,  we  do
 not  know  and  it  is  only  the  technical

 penne
 or  the  technicians  who  will

 able  to  say  where  the  refinery  is  to
 be  set  up.  We  are  not  asking  as  to
 whether  oil  will  be  found  in  Assam  or
 how  it  will  be  refined.  All  these  are
 technical  questions.  If  oil  is  found  in
 sufficient  quantity—and  we  are  told  it
 has  been  found—and  if  a  refinery  is
 contemplated,  where  does  the  question
 of  technical  opinion  come  in?  I  fail  to
 understand  this.  If  there  is  a  question
 of  a  bridge,  the  engineer  will  say  whe-
 ther  the  bridge  can  be  built  on  a  parti-
 cular  site.  So  also  if  it  is  a  question
 of  oil,  the  technician  will  say  that  oil
 may  be  or  may  not  be  found  there.
 The  same  is  the  case  with  cement  and
 the  technician  will  say  that  this  stone  is
 good  or  that  coal  is  useless.  But  when
 it  is  a  question  of  a  refinery  being  set
 up  for  oil  which  is  already  found  where
 does  the  question  of  technical  opinion
 come  in?  It  is  only  a  question  of  build-
 ing  a  refinery  for  refining  the  oil  which
 we  have.  Even  during  war-time,  oil
 was  pushed  through  pipes  from  Cal-
 cutta  to  Assam  and  right  up  to  China
 via  Burma.  It  may  be  said’  that  there
 were  guards  over  the  pipelines  and  also
 engineers  over  there  and  it  was  an  ex-
 pensive  affair.  That  point  may  be  look-
 ed  into.  In  peace-time  there  will  be  no
 necessity  to  amount  guards  over  all  these
 places,  and  particularly  in  the  case  of
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 a  small  distance  from  Naharkatiya  area
 right  up  to  the  other  side  of  the
 Brahmaputra,  say  near  about  Bongain-

 gaon
 or  somewhere  in  the  district  of

 ubri.  It  may  be  installed  on  this  side
 of  the  Brahmaputra.  So  the  plea  of
 technical  opinion  is  not  a  weighty  one.
 I  sumbit  that  the  feeling  over  this  re-
 finery  site  is  very  strong  in  Assam.  A
 resolution  was  passed  on  the  30th  and
 3ist  December  1955,  by  the  Assam  Pro-
 vincial  Congress  Committee,  which
 reads  like  this  :

 “The  A.P.C.C.  notes  with  con-
 cern  the  arguments  lately  being
 advanced  in  certain  quarters  that
 due  to  transport  difficul  ties  the  new
 petrol  refinery  could  not  be  esta-
 blished  in  Assam.  A.P.C.C.  con-
 siders  that  the  refinery  for  Assam
 Oil  should  naturally  be  established
 in  Assam,  and  requests  the  Gov-
 ernment  of  India  to  conclude  the
 decision  that  jt  be  so  established.

 As  regards  transport  difficulties,
 the  A.P.C.C.  resolves  to  request  the
 Government  of  India  to  take  im-
 mediate  steps  to  expand  the

 requi
 ui-

 site  transport  facilities  and  for  that
 purpose  make  provision  in  the  plan
 without  delay.”
 In  the  Assam  Political  Conference  in

 February  last  which  was  attended  by  our
 ‘Minister.  of  Labour  as  well  as  Shrimati
 Indira  Gandhi,  the  following  resolution
 ‘was  unanimously  passed  :

 “The  Assam  Political  Conference
 notes  with  concern  and  regret  the
 arguments  advanced  in  certain
 quarters  that  the  Petrol  refinery  for
 Assam  oil  cannot  be  established  in
 Assam  because  refinery  must  be
 constructed  near  a_  potential  con-
 sumption  centre  of  oil  products  as
 also  because  of  transport  difficul-
 ties.  Such  arguments  are  falla-
 cious  and  untenable  in  view  of  the
 facts  that  the  expected  quantity  of
 oil  will  cater  for  vast  areas  of  India
 so  that  any  location  is  bound  to  be
 far  from  other  consumption  cen-
 tres.  Secondly,  development  of
 transport  facilities  in  Assam  is  in-
 evitable  if  it  has,  according  to  the
 declared  policy,  to  be  brought  to
 the  standard  and  level  of  other
 advanced  regions  in  India,  where-
 fore  the  argument  about  lack  of
 transport  facilities  also  becomes  in-

 applicable.  The  Conference,  on  the
 other  hand,  feels  that

 develop
 ment

 of  transport  in  Assam  should  be
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 [Shri  Debeswar  Sarmah]
 given  attention  immediately  not
 only  to  solve  the  transport  diffi-
 culties  for  taking  oil  from  Assam,
 but  also  to  help  the  people  in  this
 backward  region  to  the  standard  of
 advanced  areas  in  India.  Further,
 as  oil  wells  being  one  of  the  main
 resources  around  which  industrial
 development  of  Assam  is  expected
 to  take  place,  it  will  be  depriving the  people  of  Assam  of  their  legi-
 timate  expectation  of  development
 and  progress  if  its  raw  resources,
 such  as  crude  oil,  are  transferred
 to  other  already  developed  and  ad-
 vanced  regions  of  India.”
 Mr.  Speaker:  Is  the  hon.  Member

 reading  all  the  resolutions  ?
 Shri  Debeswar  Sarmah:  I  have  come

 to  the  end.  It  continues  :
 “This  Conference  requests  the

 Government  of  India  to  conclude
 the  decision  for  the  establishment
 of  refinery  for  Assam  oil  at  a  suit-
 able  place  in  Assam  and  to  take
 immediate  steps  to  expand  the  re-
 quisite  transport  facilities  for  this
 purpose.”
 Some  four  days  back,  the  Legislative

 Assembly  in  Assam  unanimously  adopt-
 ted  a  resolution  requesting  the  Govern-
 ment  of  India  to  establish  the  refinery
 in  Assam.  In  order  that  they—the
 people  in  that  part  of  the  country—
 may  not  have  the  feeling  that  they  are
 being  treated  in  the  same  way  as  the
 Britishers  did  in  the  old  days,  I  request
 the  refinery  be  established  there.  ere
 are  great  resources  in  Assam,  timber,
 coal  and  various  other  minerals  but  only
 a  police  raj  was  run  there  during  British
 days—maintaining  law  and  order  and
 collecting  tax.  Tea,  oil  and  coal  be-
 longed  to  them  and  they  exploited  these
 to  their  best  advantage.  The  people  of
 Assam  should  be  made  to  feel  that  the
 conditions  in  India  have  changed  and
 they  also  share  the  benefit  and  glow  of
 freedom.

 Shri  Keshavalengar  (Bangalore
 North)  :  I  am  happy  to  participate  in
 the  debate  on  this  most  important
 Ministry.  I  am  one  of  those  who  feel
 that  all  other  Ministries  have  their  eyes
 on  this  Ministry.  (Jnterruptions.)

 Mr.  Speaker:  The  hon.  Member
 need  not  explain  it  to  them.

 Shri  Keshavalengar:  I  am  very
 happy  that  my  learned  colleague  has
 been  fortunate  enough  to  have  been
 placed  in  charge  of  this  Ministry.
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 Our  country  -has.an  overwhelming
 abundance  of  wealth  and  the  Minister
 of  Natural  Resources  who  is  in  charge
 of  it  is  the  richest.  Our  country  is  rich
 but  the  people  are  very  poor.  How  did
 it  that  happen  ?  The  reason  is  not  far  to
 seek,  The  advantages  of  scientific  re-
 search  have  not  been  brought  home  to
 the  poor  people  in  our  country.  The
 standard  of  living  of  the  people  of  our
 country  and  the  development  of  our
 country  entirely  depend  upon  the  way  in
 which  we  work  out  our  natural  re-
 sources.  I  may  even  go  to  the  extent
 of  saying  that  it  is  the  base  of  our
 country  and  if  I  may  say  so,  the  Minis-
 ter  in  charge  is  the  Field  Marshal  of
 that  base  and  he  has  to  conduct  his
 operations  in  a  very  extensive,  intensive
 and  effective  manner.  Now,  let  us  see
 how  things  are  functioning  in  this
 Ministry.

 Very  recently,  while  I  was  returnin;
 from  Helsinki  a  few  months  back,
 happened  to  spend  a  few  days  in  Den-
 mark.  I  learnt  there  that  our  beloved
 Father  of  the  Nation  had  written  about
 30  letters  to  a  Danish  lady.  With  her
 permission,  I  went  through  some  of
 them  and  I  found  in  one  of  them,
 written  as  far  back  as  3-8-1917,  there
 are  very  important  matters  for  us  to
 note.  The  relevant  passage  of  that
 letter  reads  as  follows  :

 “This  state  of  innocence  is  the
 one  we  must  reach  but  only  a  few
 can  reach  it.  It  seems  to  be  im-
 possible  for  nations  to  reach  it.
 Equal  progress  in  all  is  an  incon-
 ceivable  situation.  Nations  will,
 therefore,  always  fight.  One  of
 them  will  be  less  wrong  than  the
 other.  A  nation  to  be  in  the  right
 can  only  fight  with  soul  force.
 Such  a  nation  has  still  to  be  born.
 I  had  hoped  that  India  was  that
 nation.  I  fear  |  was  wrong.  The.
 utmost  I  expect  of  India  is  that  she
 may  become  the  greatest  restrain-
 ing  force,  but....”  mark  these
 words,  he  says,  “she  must  acquire
 the  ability  to  fight  and  suffer  be-
 fore  she  can  speak  to  the  world
 with  any  degree  of  effect.”

 How  can  we  acquire  this  ability  to
 fight  and  suffer  until  and  unless  the
 entire  natural  resources  of  our  country
 are  exploited  to  the  full  ?

 Mr.  Speaker:  Is  all  this  quotation
 necessary  ?  I  may  remind  hon.  Mem-
 bers  that  they  have  got  a  limited  time
 to  speak  .on  so  many  _  subjects.
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 Shri  Keshavalengar:  I  will  come  to
 the  performance  of  this  Ministry.

 From  the  report
 809

 plied  to  us,  it  is

 rey
 gratifying  to  find  that  Government

 had  been  pleased  to
 accert

 t  the  recom-
 mendations  of  Professor  Chatterjee  and
 embark  upon  the  scheme  for  a  national
 atlas.  We  are  very  happy  to  note  that
 all  mapable  information—economic  de-
 velopment,  physical  features,  etc.—will
 be  embodied  in  these  maps.  I  would  in
 this  connection  submit  that  they  should
 take  into  consideration  the  regional
 languages  of  our  country  and  issue  these
 maps  m  the  regional  languages  also.
 Unless  this  is  done,  I  doubt  if  it  will
 serve  us  very  much.

 Next,  I  come  to  the  Survey  Depart-
 ment.  There  are  different  branches—
 zoological,  botanical,  geological,  etc.
 On  going  through  the  report  I  find  that
 only  skeleton  set-up  has  been  establish-
 ed  in  all  these  branches  or  departments.
 They  ceased  to  function  during  the  last
 war.  That  position  is  not  acceptable  to
 us.  The  Ministry  has  come  to  be  in
 charge  of  these  departments  several
 years

 age
 and  to  tell  us  that  the  staff

 is  insufficient  and  so  it  had  ceased  to
 function  during  the  period  of  war  is
 not  very  satisfactory.  No  stone  must
 be  left  unturned  by  the  Ministry  to  en-
 large  the  activities  and  increase  the
 establishment  and  make  it  function  in
 an  effectivé  manner.  We  see  that  some
 of  them  have  been  in  existence  for  over
 a  century  and  8  half  or  some  sixty
 years  but  we  cannot  expect  a  foreign
 Government  to  function  in  a  very  satis-
 factory  way  in  these  matters.  No  excuse
 can  be  offered  now  for  not  enlarging
 the  scope  and  the  activities  of  these  de-
 partments,  and  unless  we  work  these
 effectively,  there  cannot  be  any  salva-
 tion.

 Lack  of  personnel  cannot  be  plead-
 ed  as  an  excuse.  I  quite  agree  with
 Shri  Chettiar  when  he  said  that  there
 should  be  a  very  close  co-ordination
 between  the  universities  and  other
 bodies.  That  is  a  very  important  fea-
 ture.  Till  now,  all  our  Colleges  and
 educational  institutions  have  been  com-
 pletely  cut  off  from  the  progressive
 activities  in  the  country.

 It  is  very  necessary  and  important
 that  we  should  evolve  a  scheme  to
 bring  about  close  contact  and  co-ordi-
 nation  between  our  universities.  Let  us
 take  the  young  men  into  our  confidence
 and  introduce  many  of  these  research
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 items  in  the  universities  themselves,
 Give  them  grants,  if  necessary,  or  help
 them  in  some  other  manner  and  bring
 them  in  close  contact  with  the  efforts
 that  we  make  towards  the  progress  of
 our  country.  There  cannot  be  two
 opinions  that  if  more  institutions  like
 the  one  in  Dhanbad  are  started  in  the ne  South  of  India,  where  also  many  mines
 exist,  applications  will  be  forthcoming  in
 very  large  numbers.  We  need  not  rest
 content  with  the  production  of  75  or
 90  students  who  will  come  out
 of  this  mining  and  applied  geo-
 logy  school.  वा  y  good  con-
 tact  is  established  between  the
 universities  and  our  governmental  set-
 up,  I  am  sure,  this  diff  culty  with  regard
 to  personnel  can  very  easily  be  solved.

 I  am  very  happy  to  find  the  progress.
 made  in  the  branch  connected  with  the
 sanction  of  grants  for  scientific  re-
 search  institutes  and  societies.  That  is
 the  way  to  enlist  people’s  co-operation.
 I  am  one  of  those  who  feel  anxious  that
 this  activity  must  be  enlarged  and  more
 and  more  societies  and  research  institu-
 tions  must  be  taken  into  our  fold.

 Now  I  come  to  the  other  research
 Institutions.  I  have  had  occasion  to
 visit  a  good  number  of  these  institu-
 tions—the  Food  Research  Institute  in
 Mysore,  the  Road  Research  Institute  in
 Delhi,  the  Medical  Research  Institute
 in  Patna,  the  Building  Research  Insti-
 tute  in  Roorkee  and  so  on.  I  am  one
 of  those  who  feel  very  anxious  that
 these  institutions,  very  valuable  insti-
 tutions,  built  with  very  great  care,
 should  not  result  in  coming  out  as  mere
 ‘maintenece  mandirs'  of  these  scientists.
 I  have  known  that  several  good  results
 have  been  achieved  by  a  number  of
 these  institutions.  I  am  anxious  to
 know  as  to  what  is  the  machinery  that
 the  Government  has  evolved  to  reach
 the  people  with  the  results  in  the
 several  institutions.  I  am  very  anxious
 that  the  widest  publicity  must  be  given
 to  the  results  of  research  done  in  the
 several  institutions  that  we  have  got  in
 the  country  so  that  the  people  may
 benefit  from  them.

 While  I  am  on  this  subject,  I  have  to
 join  my  voice  with  my  other  friends
 who  spoke  about  vigyan  mandirs.  I
 am  very  anxious  that  there  should  be  a
 net-work  of  vigyan  mandirs  all  over  the
 country.  This  seems  to  be  a  very  in-
 teresting  and  nice  feature.  I  am  sure
 it  will  serve  its  purpose  eminently  if
 only  we  take  it  to  all  corners  of  our



 4585  Demands  for  Grants

 [Shri  Keshavaiengar]
 country.  I  am  not  satisfied  with  the
 quantum  of  effort  put  in  in  this  direc-
 tion.  No  doubt  some  criticism  was
 levelled  against  the  working  of  these
 vigyan  mandirs,  but,  I  am  sure,  if  a
 little  attention  is  devoted  to  overhaul-
 ing  the  working  of  these  mandirs  a  way
 can  be  found  to  effectively  carry  them  to
 every  corner  of  the  country.  I  am  not
 bothered  about  the  largeness  of  the
 ambitious  schemes  that  the  mandirs  are
 expected  to  undertake.  The  personnel
 can  easily  be  secured  if  only  a  proper
 attempt  is  made.  It  is  not  wanting.
 There  is  so  much  of

 unemploy
 ment

 everywhere.  Our  young  men  will  sim-
 ply  jump  at  this  idea  and  will  be  very
 willing  to  work  in  these  mandirs.  I  re-

 peat
 I  am  very.  anxious  that  there  must

 a  net-work  of  these  vigyan  mandirs
 all  over  the  country.  These  institutions
 can,  if  it  is  acceptable,  also  be  made
 as  a  sort  of  means  for  distribution  of
 the  knowledge  of  the  results  achieved
 due  to  the  research  done  in  the  several
 other  bigger  institutions  that  we  have
 in  other  parts  of  the  country.

 The  working  of  the  Bureau  of  Mines
 is  also  a  matter  for  consideration.  This
 is  a  matter  where  we  cannot  evaluate
 our  efforts  and  the  results  achieved  in
 terms  of  rupees,  annas  and  pies.  We
 cannot  also  demand  the  results  of  these
 institutions  to  be  given  to  us  in  a
 very  short  time.  This  is  not  a  matter
 of  that  kind.  But  I  am  very  anxious
 that  we  should  overhaul  the  working
 and  enliven  the  working  of  this  Bureau
 of  Mines.  There  seems  to  be  a  _little
 difficulty  in  view  of  the  fact  that  it  in-
 volves  State  enterprise  as  well  as  that  of
 the  Centre.  There  seems  to  be  some
 difficulty  to  work  under  the  rules  pro-
 mulgated  under  this  Act.  Perhaps,  it
 is  very  welcome  if  you  can  revise  the
 rules  suitably  and  see  that  the  inordi-
 nate  delay  involved  in  the  disposal  of
 the  applications  for  mining  licences
 issued  by  the  States  is  avoided  by  any
 means  under  these  rules.  We  shall  not
 rest  content  with  the  fact  that  we  ex-
 pect  12,300  returns  to  be  submitted  by
 the  mine-owners  and  the  same  will  be
 scrutinised.  Some  such  effective  mea-
 sure  to  secure  these  reports  and  bring
 the  mine-owners  under  ‘control  must  be
 taken  and  that  is  a  matter  which  has
 got  to  be  taken  notice  of.
 One  other‘matter  and  I  have  done.

 The  fulfilment  of  the  Second  Five  Year
 Plan  certainly  strains  to  a  very  great
 extent  the  resources  of  the  country  in-
 cluding  the  man-power.  We  also  see
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 that  to  a  very  great  extent  .in*the  im-
 portant  spheres  of  manganese  and  iron
 the  private  sector  has  played  a  very
 great  and  important  part.  When  we  are
 so  short  of  personnel  and  _  resources,
 when  we  are  unable  to  pick  up  skilled
 and  experienced  men—we  cannot  pick
 them  up  from  the  mango  tree;  but  at
 the  same  time  we  have  got  to  enlist  this
 valuable  material  of  skill  and  ex-
 perience  in  conducting  mining  opera-
 tions  and  co-ordinate  with  our  effort  for
 increasing  the  targets—I  feel  very
 strongly  that  the  Government  -must
 come  forward  with  an  unequivocal  and
 categorical  declaration  as  regards  the
 part  that  it  permits  the  private  sector  ‘to
 play  in  this  adventure.

 sit  शिवमूर्ति  स्वामी  (कुष्ट गी)  :  भ्रध्यक्ष
 महोदय,  यह  प्राकृतिक  संसाधन  का  मंत्रालय

 मुल्क
 में  बहुत  प्रीमियर  रखता  है  1  इस  मिनिस्ट्री

 द्वारा  मुल्क  में  तमाम  डेवलपमेंट्स  (विकास)
 के  काम  शुरू  किये  जाते  हैं

 हर  चल
 इस  मिनिस्ट्री

 का  काम  बहुत  महत्वपूर्ण  है  में  समझता
 कि.  जो  तीन  घंटे  का  समय  इसके  लिये  दिया  गया

 वह  नाकाफ़ी  है  और  में  उम्मीद  करता  हूं  कि
 झ्रायन्दा  साल  इस  मिनिस्ट्री  की  डिमांड  फार
 ग्रांटस  (भ्रनुदानों  की  मांगों)  के  लिये  कुछ  और
 अधिक  समय  दिया  जायेगा  t  जब  कि  प्रथम  पंच-
 वर्षीय  योजना  हमारी  खत्म  है  और  दूसरी  पंचवर्षीय
 योजना  हम  शुरू  कर  रहे  हैं  तो वह  तमाम  योजनायों
 इसी  मिनिस्ट्री  से  शुरू  होती  &  और  इस  मिनिस्ट्री
 पर  उनको  चलाने  की  ज़िम्मेदारी  जाती  है,  और

 यह  बहुत  ज़रूरी  हो  जाता  है  कि  हम  इस  मिनिस्ट्री
 पर  डिस्कशन  (चर्चा)  के  लिये  प्रगति  साल  और
 अधिक  समय  दें  कौर  ज्यादा  से  ज्यादा  रक़म  भो
 उसके  लिये  मुहैया  करे  ताकि  हमारे  प्राकृतिक
 संसाधन  मंत्री  महोदय  ज्यादा  से  ज्यादा  भारतवर्ष
 का  सर्वे  (सर्वेक्षण)  करवायें  शौर  माइंस  (खानों)
 का  सर्वे  करा  कर  मुल्क  के  सामने  भ्र पनी  रिपोर्ट्स
 पेश  करें  |  इसमें  शक़  नहीं  कि  अपने  लिमिटेड
 रिसोर्सेज  (सीमित  संसाधनों)  के  भीतर  जितना
 काम  उनको  करना  चाहिये  था,  उत्तना  नहीं  कर
 पाये  हें  कौर  जितना  सैटिसफैक्टरी  (संतोषप्रद)
 काम  होना  चाहिये  था  वह  नहीं  हो  पाया  है,
 लेकिन,  तो  भी  कुछ  न  कुछ  काम  उन्होंने  किया

 है  ।  लेकिन,  में  इस  जिआलाजिकल  सर्वे  (भूतत्वीय
 सर्वेक्षण.)  चे  उपर  यह  कहना  चाहता  हूं  कि  इस
 वक्‍त  जो  सर्वे  पार्टीज

 पीर
 मुल्क  में  हैं  वे काफी

 नहीं  हें  । उनको  जो  जोन्स  (खंडों
 लि

 में  तकसीम
 किया  गया  हें,  जिस  के  बारे  में  कि  रिपोर्टों  बताया
 गया  है  उस  से  बजाय  हर  स्टेट  में  या  हर  दो
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 चार  जिलोंमें  एक  एक  पार्टी.  जरूर  होनी  चाहिये।
 झगर  हम  भपने  मुल्क  को  तेजी  से  इन्डस्ट्रीयलाइज
 (औद्योगीकृत)  करमा  चाहते  हैं  तो  हम  को

 जो  रा  मैटीरियल्स  (कच्चा  माल)  उस  के  लिये

 मुल्क  में  मिलते  हैं,  उन  को  बढ़ाने  की  जरूरत  है  ।
 राज  माइन्स  को  डेबेलप  (विकसित)  करने
 के  लिये  कौर  उस.  के  रिसोर्सेज  (संसाधनों)  को

 हासिल  करने  के  लिये  बड़ी  बड़ी  कुंजियों  को
 लगाना  पड़ता  है,  यह  एक  साफ  बात  है  |  में  समझता

 हूं  कि  इस  को  कोआपरेटिव  बेसिस  (सहकारिता  के
 आधार)  पर  छोटे  छोटे  प्राणियों  के  जरिये
 करवाना  चाहिये  |  मिनरल  ऐडवाइजरी  बोद

 (खनिज  मंत्रणा  बोर्ड  )  ने  भी  खुद  इस  की  सिफारिस
 की  है  |  जुलाई  ,  १६५४  में  उस  की  कान्फ्रेन्स
 श्रीनगर  में  हुई  थी,  उस  में  उन्होंने  बताया  है  कि  :

 “the  question  of  organisation  of
 small  producers  into  co-operatives
 by  State  Governments  and.  help-
 ing  them  with  credit  facilities
 through  the  Reserve  Bank  if  they
 needed  this  assistance,  and,..."

 दूसरे  में  यह  कहा  हैं  कि  :

 “the  setting  up  of  customs  mills
 for  beneficiation  of  low  grade  ores,
 after  the  State  Governments  had
 collected  the  necessary  data  in  re-
 gard  to  the  reserves  and  quality
 of  the  low  grade  ore......”

 में  माननीय  मंत्री  जी  से  पूछना  चाहता
 हूं

 ह कितनी  कोग्मापरेटिज  बनाई  गई  हैं,  या
 कितने

 लोग  इस  कॉन्नापरेशन  के  द्वारा  इन  मिनरल्स  का
 फायदा  उठा  रहे  हैं?  जहां  तक  मुझे  अनुभव  .  है
 माइन्स  रिसोर्सेज  के  लाइसेन्स  (  भ्रनुज्ञातियां  )
 इन्डिविजुभ्रल्स  (व्यक्तियों)  को  दिये  जाते  हैं
 शर  वह  इन्डिविजुभ्रल्स  बड़े  बड़े  पूंजीपति  होते
 हैं  जो,  लेंड  लाइंस  (जमीदारों)  की  तरह,  या
 मिलने  (मध्यवर्ती या)  की  तरह  बड़े-बड़े
 एरियाज  के  लिये  लाइसेंस  ले  कर  उन  को  एक्स-
 प्लांट  (शोषण )  करते  हैं  ।  हैदराबाद  की  जो
 शाहाबाद  सीमेन्ट  फैक्टरी  है,  जब  निजाम  की

 हुकूमत  थी  उस  वक्‍त  उस  के  काफी  ग्राइन्डिग  पैचेज
 (पिसाई  के  काम)  छोटे  छोटे  व्यापारियों  के
 और  छोटे-छोटे  माइन  झोनर्स

 (खान  मालिकों)  के  हाथ  में  थे  और  बही  हर
 तरह  के  रिसोर्सेज  को  एक्सप्लायट  करने  का  काम
 करते  थे  ।  लेकिन  जब  दो  तीन  साल  हुए  एक.  बड़े

 मुगीगति
 को  उस  का  ठेका  दे  दिया  गया  है।  इस

 वहां  के  लोगों  को  दुःख  है  इस  के  मुताल्लिक
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 में  ने  दो  चार  सवाल  माननीय  मंत्री  जी  के

 सामने  रखे  थे,  लेकिन  उन  का  कोई  खयाल  नहीं
 किया  गया,  उन  पर  गौर  तक  नहीं  किया  गया।
 मेरे  कहने  का  मकसद  यह  है  कि  हर  स्टेट  में  जो

 माइन्स  पाई  जाती  हैं  उन  में  ग्रुप  छोटी-छोटी
 कोआपरेटिव  कायम  करें,  यह  नहीं  होना  चाहिये
 कि  गवर्नमेंट  छोटे  छोटे  लाइसेन्स-होल्डसें

 (अनु ज्ञात्पिधारीयों)  के  बजाय  बड़े  बड़े  पूंजीपतियों
 इस  का  काम  दे  1

 इस  के  अलावा,  में
 बहुत

 त  ज्यादा  लाइसेंस  देकर
 प्र पने  रा  मैटीरियल्स  को  गैर  मुल्कों  में  भेज  देने  के
 भी  खिलाफ  हूं।  बेलारी  डिस्ट्रिक्ट  में  को  आयरन
 ज़ोर  (कच्चा  लोहा  )  हें  हो सकता  है  कि  उस  तरह
 के  दूसरी  जगहों  पर  भी  हों,  लेकिन  जहां  तक
 मेरा  अनुभव  है,  वह  रिजेक्ट  भ्रोर  हैं  |  वहां  पर
 सायरन  इन्डस्ट्री  (लोहा  उद्योग)  को  कायम
 करने  के  लिये  कोई  योजना  निकाली  जानी  चाहिये  ।
 भें  समझता  कि  तुंगभद्रा  प्रोजेक्ट  के  एरिया

 (क्षेत्र)  में  लौहे  को  निकालने  की  योजना  कायम
 करनी  चाहिये,  प्रौढ़  वहीं  पर  छोटे-छोटे  कारखाने
 बना.  कर  हम  झ्रायरन  को  इस्तेमाल  भी  कर  सकते

 हैं  ।  जो  राज  बाप  गैर मुल्क  के  लोगों  को  लाइसेन्स-
 दारों  के  जरिये  अपना  धन  देते  हें  वह  मुझे  पसन्द

 नहीं  है  t

 इस  के  बाद  में  जुलाजिकल  सर्वे  के
 बारें  में  कहना  चाहता  हूँ  :  उस  की  सर्वे  राज

 मुल्क  में  काफी  नहीं  है,  इस  का  दौर  भी  बढ़ाना
 चाहिये  ।  ट्यूब  वैल्स  (नलकूप)  और  दूसरे
 एक्सप्लोरेटरी  बेल्स  (परिचयात्मक  नलकूप )
 वगैरह  कायम  करने  8

 सकने  री  का
 का

 दा
 त  कुछ  ताल्लुक  रहता  है  I  न  कल

 डहु  रिपोर्ट  में  आपने  यह  नहीं  बताया  है  कि

 ट्यूब  बेल्स  कौर  पानी  निकालने  के  जो  दूसरे
 तरीके  हैं  वे  इस  मुल्क  में

 गुर
 (सफल )

 हो  सकता  हैं  या  नहीं.  array  aa  रिपोर्ट  कौर

 मुकम्मिल  होनी  चाहिये,  शौर  जह-जहां  पर  पानी
 के  रिसोर्सेज  हें  वह  बहुत  वाजेह  तरीके  सें  हमारे
 सामने  शाने  चाहियें  |

 {[MR.  Deputy-SPEAKER  in  the  Chair]

 इस  रिपोर्ट  में
 (किच स्टेन

 कौर  ज़िलों  के  बारे
 में  बताया  गया  है

 लेकिन
 पूरे  देश  का  सर्वे  ठीक  तरह

 से)  नहीं  हुआ  है  L  इसी  तरह से  में  अवसर  वाटर
 (भूनिम्न  जल)  की  सर्वे  भी  पूरी  तरह  से  करने  के

 लिये  आप  से  विनती  करता  ।  इन  साज  के  साथ
 साथ  ही  वाटर  (जल)  का  भी  सर्वे  होना.  चाहिये  |
 समद्र  के  इन्दर  जो  अपार  सम्पत्ति  पड़ी  हुई  है,  उस  |
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 [श्री  शिवमूर्ति  स्वामी ]
 को  एक्सप्लायट  करने  के  लिये

 दुर
 सर्वे  होना

 बहुत  जरूरी  है  ।  हमारा  देश  तीन  तरफ  सें  समुद्र
 से  घिरा  हुआ  है,  मगर  हम  मुकम्मिल  तौर  से
 अपने  सी  वाटर  (समुद्रतल  )  का  सर्वे  करें  शौर  उस
 में  जो  सम्पत्ति  है,  अर्थात्  मोती  कौर  मछलियां,
 उस  को  एक्सप्लायट  करें  तो  हमारे  देश  का  काफी
 फायदा  उस  से  हो  सकता  है  t

 इसी  तरह  से  जो  शाप  डिफेन्स  परपजेज

 (प्रतिरक्षा  कार्यों)  के  लिये  सर्वे  कराते  हैं,  उस  में
 मेरा  सुझाव  यह  है  कि  पूरा-पूरा  और  पक्का
 नैशनलाइजेशन  (राष्ट्रीयकरण)  होना  चाहिये,
 उस  में  कोई  भी  फारेनर  (विदेशी)  नहीं  होना
 चाहिये,  उस  में

 पूरी
 तौर  से  हिन्दुस्तानियों  का

 ही.  हाथ  होना  |  सब  कामों  के  लिये  तो
 शायद  यहां  टेकनिकल  पर्सनल  (प्रविधिक

 स्टग मिल  जायेगा,  लेकिन  डिफेन्स  परपज्ेज  के

 मुमकिन  है  कि  शाप  को  सर्वे  करने  लायक  टेक्निकल
 पर्सनल  मिलने  में

 द्
 मुश्किलात  का  सामना

 करना  पड़ेगा  ।  इस  के  बारे  में  सर्वे  श्राफ  इंडिया
 (क्लास  ३)  ऐसोसियेशन  के  जरिये  एक  मेमो-
 रैन्डम  (ज्ञापन)  पीड़ित  जवाहरलाल  नेहरू,
 पंडित  पंत,  काटजू  साहब,  मौलाना  क़बूल  कालाम
 आजाद,  शादी  के  पास  भेजा  गया  है  और  पूछा
 गया  है  कि  इन  लोगों  ने  क्‍या  ऐक्शन  लिया  है  ?

 “There  is  no  other  basic  civil  de-
 partment  under  the  Government
 of  India  except  the  Survey  of  India
 which  is  so  close  a  preserve  for
 military  officers  and  in  which  the
 interests  of  civilian  officers  are  so
 consistently  and  persistently  tram-
 pled  upon.  We  entreat  you....”
 में  इस  को  जानता  हूं  कि  पहले  माइन्स  का

 नेशनलाइज  करना  बहुत  जरूरी  है,  लेकिन  जो
 डिफेन्स  परपजेज  के  लिये,  साइटिफिक  परपजेंज
 के  लिये  या  दूसरे  विभागों  के  लिये  सर्वे  करना  है,
 उस  के  लिये  अगर  टेक्निकल  पर्सोनल  भारतवर्ष
 में  नहीं  है  तो  भले  ही  हम  प्रापने  आदमियों  को
 बाहर  भेज  कर  ट्रेन  (प्रशिक्षित)  करावें,  उन  को
 विदेशों  में  भेज  कर  तालीम  हासिल  करवा  सकते

 हैं,  लेकिन  हमारे  मुल्क  के  सर्वे  डिपार्टमेंट  में  कोई
 फारेनस  न  हों  इस  की  तरफ  हमारे  मिनिस्टर
 महोदय  को  खास  तबज्जह  देनी  चाहिये  ।

 हमारे  मुल्क  में  भ्र क्सर  कहा  जाता  है  कि
 साइंटिफिक  रिसर्च  (वैज्ञानिक  गवेषणा)  हों ”
 रही  है,  होती  होगी,  लेकिन  लेबोरेटरी  (प्रयोग-
 शाला)  की  चारदीवारी  में  रिसर्च  कर  के  रंगरेजी

 :  में  कागज  पर  एक  रिपोर्ट  लिख  देने  से  कोई
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 फायदा  होने  वाला  नहीं  है  -  जो  भी  एक्सपेरीमेंट

 (क्षण)
 हमारे  देना  में  होते  हैं,  हमें  इस  की

 करनी  चाहिये  कि  उन  का  इस्तेमाल
 पब्लिक  यूटिलिटी  (सार्वजनिक  उपयोगिता)
 के  लिये  हो  और  सारे  समाज  को  उस  से  सहूलियत
 हासिल  हों  ।  हम  सोलर  एक्सपेरीमेंट  (सौर
 परिजनों)  की  बात  बहुत  दिनों  से  सुन  रहे  हैं,

 सुनते
 सुनते  वह  चीज  खत्म  भी  हो  रही  है,
 उससे  पब्लिक  का  कोई  फायदा  नहीं  हुमा  |

 मुझे  यह  नहीं  मालूम  कि  उस  में  क्‍या  मुश्किलात'
 है,  लेकिन  अगर  उस  को  तेजी  से  किया  जाय  ब्रोकर
 इधन  वगैरह  के  लिये  सूरज  की  रोहानी  का  दस्ते-
 माल  हो  सके  तो  इस  से  पब्लिक  के  कामों  में

 बड़ी  ग्रा सानी  हो  सकती  है  |  लेकिन  इस  को
 तीब्र  गति  से  किया  जाये  यह  मेरी  बिनती  है  ।

 इसके  बाद  मुझे  यह  कहना  है  कि  मुझे  रिलायबल
 सोर्स  (विश्वसनीय  स्त्रोत  )से  पता  चला  ह  कि  बहुत
 सा  साइंटिफिक  एपरेटस  (यंत्रादि)  आपके  पास
 पड़ा  हुआ  हू  जोकि  किसी  काम  भी  नहीं  श्र  रहा
 है  ।  यह  सामान  ब्राइडल  (बेकार)  पड़ा  है  ।
 में  चाहता  कि  माननीय  मंत्री  जी  बतायें  कि  क्या
 कारण  है  कि  यह  सामान  इस  तरह  से  ब्राइडल
 पड़ा  हुआ  है  प्रौढ़  क्‍यों  इसको  इस्तेमाल  में  नहीं
 लाया  जा  रहा  है  ।  में  चाहता  हूं  कि  इसके  भी
 रिसे  के  काम  मे  लाया  जाये  t  झगर  बाप  इसका
 इस्तेमाल  नहीं  कर  सकते  हैं  तो  भाप  इसे  किसी

 1
 (विश्वविद्यालय)  को  जहां  पर  कि

 वर्क  (गवेषणा  कार्य  )  होता  है,  दे  सकते  हें  1
 इससे  वहां  के  जो  स्टूडेंट्स  हें  उनको  रिसर्च  के
 काम  में  बहुत  ज्यादा  सहूलियत  होगी  t

 छापने  कई  लेबोरेटरीज  कायम  की  हैं  कौर  वहां
 बहुत  कुछ  काम  हो  भी  रहा  है  ।  लेकिन  क्या  काम

 वहां  पर  हो  रहा  है  इसका  अंदाजा  तभी  लगाया
 जा  सकता  है  जब  इससे  जनता  को

 मूछुलाग पहुंचना  शुरू  हो  जाये  |  इस  सम्बन्ध  सें  में  किसान
 रिसर्च  लेबोरेटरी,  (सूती  कपड़ा  गवेषणा  प्रयोग-

 शाला),  ग्रहमदाबाद  का  जिक्र  करना  चाहता
 हूं  ।  वहां  पर  काफी  रिसर्च  वर्क  हो  रहा  है  ।  में

 चाहता  हुं  कि  बजाये  शाप
 बहुत  बड़े-बड़े  रिसर्च  के

 काम  कर  बाप  को  भ्र पनी  छोटे-छोटे  रिसर्च
 के  कामों  पर  केन्द्रित  करनी  चाहिये  |  ग्राम  आपने
 कोई  ऐसी  मशीन  निकाली  जिससे  कि  जो  हैंडलूम
 इंडस्ट्री  है,  या  खादी  इंडस्ट्री  है,  उसको  फायदा

 पहुंचा  तो  श्राप  एक  बहुत  अच्छा  काम  करेंगे  ।

 जहां  तक  खादी  का  सम्बन्ध  है,  उसका  सवाल  तो

 बहुत
 रच

 झा सान  हो  गया  है  नम्बर  वर्षों  के  प्रा
 जाने  से  भ्र ौर  में  चाहता  हूं  कि  श्राप  उसको  छोड़
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 दे  ।  एक  टेक्सटाइल  इंडस्ट्रीज  को  कायम  करने  के
 लिये  राज  जहां  करोड़ों  रुपये  की  भ्रावश्यकता
 पड़ती  है,  मगर  वही  इंडस्ट्री  एक  लाख  या  दो
 लाख  की  लागत  से  कायम  करने  का  रास्ता  शाप
 बता  दें,  तो  लोगों  को

 है

 त  फायदा  पहुंच  सकता

 है  कौर  जो  शोषण  राज  हो  रहा  है  वह  काफी  हद
 तक  खत्म  हो  सकता  है  ।  हम  यह  उम्मीद  नहीं
 करते  कि  रिसर्च  लैबोरेटरीज  में  बड़े-बड़े  रिसर्च
 के  काम  हो,  हम  तो  यह  चाहते  हैं  कि
 छोटे-छोटे  रिसर्च  के  काम  हों  ताकि  एक  लाख
 या  दो  लाख  की  लागत  से  एक  स्पिनिंग  (कताई  )
 मिल  कायम  हो  सके  भ्र ौर  दूसरी  इंडस्ट्रीज  कायम
 हो  सकें  |  राज  हम  यह  देखते  है  कि  लोगों  के  पास
 जो  मशीनरी  है  बह  काफी  समय  तक  ब्राइडल  पड़ी
 रहती  है  |  ट्रायल  इंजिनों  की  ही  बात  ले  लीजिये  ।
 उनको  प्राया  पीसने  कें  काम  में  लाया  जाता  है  |
 लेकिन.  काफी  समय  तक  यह  इंजिन  पश्राइडल  पढ़े
 रहते  हें  -  कोई  ऐसा  तरीका  set  जा  सकता  है
 जिससे  कि  जब  ये  मशीनें  आइडल  रहती  है,
 स्पीसीस  (तकुए)  लगा  कर  इनको  स्पिनिंग
 के  काम  में  लाया  जा  सकें  |  इससे  हमारे  मुल्क  सें
 कौर  भी  ज्यादा  उत्पादन  हो  सकता  है  ।

 शब  यह  जो  विज्ञान  मंदिर  खोले  जा  रहे  हैं,
 इनके  बारे  में  में  थोडा  सा  कहना  चाहता  हूं  ।  मै  यह
 चाहता  हुं  कि  हमारे  देश  में  जितनी  भी  यूनि-
 वर्सिटीयां  हैं  उन  सब  के  साथ  एक  एक  विज्ञान
 मंदिर  होना  चाहिये  ।  हमारे  देश  में  जितने  भी
 लोग  पोस्ट-ग्रेजुएट  स्टडी  करते  हें  या  एडवांस
 स्टडी  (उच्च  प्रयत्न)  करते  हैं,  उन  सब  को
 डिग्रियां  देने  से  पहले  एक-दों  साल  के  लिये  विज्ञान
 मंदिरों  में  काम  करने  के  लिये  मजबूर  किया  जाना
 चाहिये  ।  हमारे  मुल्क  में  लोग  ज्यादा  रिसर्च
 माइंडिड  (गवेषणा  की  सचिवाले)  नहीं  है
 क्योंकि  यहां  का  वातावरण  ही  कुछ  इस  प्रकार  है  |
 जितने  भी  ग्रेज्युएट्स  होते  हैं  उनमें  से  बहुत  कम

 ऐसे  होते  हैं  जो  रिसर्च  बक  करते  हैं  ।  में  चाहता

 हू  कि
 श्राप  कोई  ऐसी  स्कीम  बनाये  कि  जिससे ने

 भी  लोग  साइंस  में  ग्रेजुएशन  करते  हैं,  उनका
 किसी  न  किसी  सूरत  में  कुछ
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 इन  विज्ञान  मंदिरों  से  रहे  और  श्राप  कुछ
 स्टाइपेंड  (छात्रवृत्तियां),  कछ  गुज़ारा
 एलाउंस  (भत्ता),  या  कुछ  मेंटनेंस  एलाउंस
 (निर्वाह  भत्ता)  एक  या  दो  सौ  रूपया  महीना

 दे  सकते  हैं  ।

 शब  में  सेंट्रल  रोड  रिसर्च  इंस्टीट्यूट  के  बारे  में

 थोड़ा  सा  कहना
 आर  लि

 ।  में  चाहता  हूं  कि  इस
 की  एक्टिविटीज  (  [)को  जितना  ज्यादा
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 से  ज्यादा  एक्स्पेंड  (
 है

 किया  जाये,  उतना

 ही  भ्रच्छा है  ।  इस  mye  को  कम  से  कम
 कीमत  में  अच्छी  से  भ्रच्छी  सड़कें  बना  कर  लोगों

 को  दिखानी  चाहिये  ।  राज  हम  क्या  देखते  हैं  ।

 कांट्रेक्टर  (ठेकेदारों)  द्वारा  काम  करवाया

 जाता  है,  और  उनसे  काम  करवाने  से  हमारा

 बहुत  ज्यादा  रुपया  बेस्ट  (नष्ट)  हो  रहा  है।
 सड़कों  को  जल्दी  से  जल्दी  बनाने  की  भोर  भी

 ध्यान  दिया  जाना  चाहिये  |  कम  से  कम  कीमत  में

 कौर  ग्राही  से  भ्रच्छी  सड़कें  बनाने  का  टेकनीक

 हमें  मालूम  होना  चाहिये  शर  उस  टेकनीक  का

 इस्तेमाल  होना  चाहिये  ।

 भ्रामरी  बात  मुझे  लेदर  रिसर्च
 इस्टीदमट

 ट

 (चर्म  गवेषणा  प्रतिष्ठान)  के  बारे  में  जो  मद्रास

 है,  कहनी  है  1  यहां  पर  काफी  रिसर्च  वर्क  हो  रहा

 है  ।  लेकिन  दुख  की  बात  है  कि  हमारे  गरीब  हरिजन
 भाइयों  को,  कौर  दूसरे  गरीब  लोगों  को  इस
 रिसर्च  के  जो  नतीजे  होते  हैं,  बतलानें  का  इंतिजाम

 नहीं  किया  जाता  है।  चाहर-दीवारी
 नक

 कर

 लेना  ही  काफी  नहीं  है  ।  उस  रिसर्च  का  जो

 रिजल्ट  (परिणाम)  है,  उसको  लोगों  को  बतलाने
 की  तरफ  हमें  भ्र पना  ध्यान  केन्द्रित  करना  चाहिये  ।
 हमारे  जो  गरीब  हरिजन  भाई  हैं,  उनको  नये
 टेनिस  का  कुछ  पता  नहीं  है,  वे  पुराने  तरीकों
 से  ही  भ्रभी  तक  भी  लेदर  का  टैनिंग  (कमाई)
 करते  हें  ।  भ्रापको  चाहिये  कि  लेदर  को  टैनिंग

 करने  के  जो  नये  तरीके  हें,  वे  श्राप  उनको  बतायें  |
 राज  बाटा  कम्पनी  जैसी  दूसरी  कम्पनियां  नये
 टेनिस  को  अपना  कर  उनसे  फायदा  उठा  रही
 है  प्रौढ़  लोगों  को  एक्सप्लायट  कर  रही  हैं  -  इस
 रास्ते  में  चाहता  हूं  कि  सस्ती  कीमत  में  भ्रच्छा
 सामान  जो  लेदर  से  बनाया  जा  सकता  है,  उसके
 बारे  में  आवश्यक  जानकारी  हमें  हरिजन  भाइयों
 को  देनी  चाहिये  ।  में  यह  भी  चाहता  हूं  कि  हर

 एक  जिले  में  एक  एक  ट्रेनर  (प्रशिक्षक)  होना
 चाहिये  जो  इन  लोगों  को  ट्रेनिंग  देने  का  ही  काम
 करे  ।

 इतना  कहने  के  बाद,  तरन्त  में  में  इतना  ही  कहना
 चाहता  हूं  कि  भ्र ौर  ज्यादा  पैसा  इस  मंत्रालय  को  ,
 दिया  जाये,  ताकि  यह  भ्र ौर  ज्यादा  काम  कर  सके
 कौर  मै  जो  डिमांड  (मांगें)  पेश  की  गई  हैं,
 उनको  सपोर्ट  (समर्थन)  करता  हूं  |

 Mr.  Deputy-Speaker:  The  following
 are  the  selected  cut  motions  relating  to
 various  Demands  under  the  Ministry  of
 Natural  Resources  and  Scientific  Re-
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 {[Mr.  Deputy-Speaker]
 search  which  have  been  indicated  by
 Members  to  be  moved.
 Demand  No.  No.  of  Cut  Motions

 78  1025,  1035,  1036,  1037,  1038,
 1039,  1040.

 79  1026,  04I.

 80  1043,  1044,  1045.

 al  1046,

 82  1047,  1048,  1049.

 83  774,  983,  984,  1050,

 84  985,  1051,  1052,  1053.

 increasing  the  staff  for  exploiting  the
 natural  resources  of  the  country

 Shri  Sivamurthi  Swami:  I  beg  to
 move  :

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’  be
 reduced  by  Rs.  100.”

 Policy  pursued  in.-the  matter  of  ex-
 ploitation.  of  natural  gas  and  coal

 Shri  V.  P.  Nayar:  I  beg  to  move:

 “That  the  demand  -under  the
 head  ‘Ministry  of  Natural.  Re-
 sources  and  Scientific  Research’  be
 reduced  by  Rs.  I00.”

 Working  of  the  Ministry
 Shri  द  P.  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’  be
 reduced  by  Rs.  100.”

 Lack  of  proper  investigation
 Warkala  formations

 Shri  V.  P.  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100."

 ,  Non-exploitation  of  Lignite  in  the  War-
 kala  region  and  Mica  and  Rare  earths

 in  Travancore-Cochin  State

 Shri  द  P.  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  |  Research’
 be  reduced  by  Rs.  100.”

 in  the
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 Failure  to  make  public  the  Agreement
 regarding  Stanvac  Project  for  oil  ex-

 ploration  in  West  Bengal

 Shri  N.  B.  Chowdhury:  I  beg  to
 move;

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Payment  of  inadequate  compensation
 to  persons  of  Ramnagar  area  in  Aram-
 bag  Sub-division  in  district  of  Hoogly
 due  to  damage  caused  in  course  of
 seismic  refraction  survey  by  Stanvac

 Project

 Shri  N.  B,  Chowdhury:  I  beg  to
 move  :

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Increase  of  Survey  parties  in  the  country

 Shri  Sivamurtht  Swami:  I  beg  to
 move  :

 “That  the  demand  under  the
 head  ‘Survey  of  India’  be  re-
 duced  by  Rs.  100.”

 Non-inclusion  of  marine  survey

 Shri  V.  P.  Nayar:  I  beg  to  move  :

 “That  the  demand  under  the
 head  ‘Survey

 of  India’  be  reduced
 by  Rs.  100."

 Incomplete  character  of  the  Botanical
 Survey  now  being  done

 Shri  V.  P.  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Botanical  Survey’  be  re-
 duced  by  Rs.  100."

 Failure  “to  have  any  adequate  re-
 search  in  the  matter  of  exploiting
 Indian  herbs  for  medical  preparations

 Shri  V.  P.  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Botanical  Survey’  be  reduced
 by  Rs.  100.”

 Failure  to  prepare  a  comprehensive
 list  of  indigenous  medical  plants

 Shri  V.  P.  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Botanical  Survey’  be  reduced
 by  Rs.  100.”
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 Incomplete  nature  of  Zoological
 Survey

 Shri  V.  ए,  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Zoological  Survey’  be  re-
 duced  by  Rs.  100.”

 Inadequacy  of  Geological  Survey

 Shri  द  P.  Nayar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Geological  Survey’  be  re-

 -  duced  -by  Rs.  i00.”

 Lack  of  qualified  surveyors  for  the
 purpose  of  a  complete  Geological  Sur-

 vey  in  India

 Shri  च्,  P.  Nayar  :T  beg  to  move  :

 +  “That  the  demand  under  the  head.
 “Geological  Survey’  -he  reduced  by.  .
 Rs.  100.”

 Inadéquacy  of  Surveys  for-finding  out
 yin  important  minergqls  re

 “Shri  6 /  P.  Nayar  ;  I  beg  to  rhove  #
 See  we.  s

 ee  “That  the  .demand_
 under:

 the
 “head  ‘Geological  Survey’  re-

 duced  hy’  Rs~  100:"
 लहिनिध..,.  हि  a

 Need  for  nationalisation  of  all  mines
 in  the  courttry

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 “That  the  demand  under  the

 pee
 ‘Mines’  be  reduced  by  Rs.

 है।  Fig

 Need  to  stop  individuals  or  firms  from
 obtaining  leases  of  mines  In  different

 names  of  firms

 Shri  Deogam  :  I  beg  to  move  :

 “That  the  demand  -under  the
 head  ‘Mines’  be  reduced  by  Rs.
 100.”

 Failure  to  help  the  tribals  in  the
 commercial  exploitation  of  the  rich
 natural  resources  in  their  area  as  शान

 visaged  in  the  First  Five  Year  Plan

 Shri  Deogam  :  I  beg  to  move  :

 “That  the  demand  under  the
 head  ‘Mines’  be  reduced  by
 Rs,  100.”
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 Policy  pursued  in  the  matter  of  ex-
 ploring  and  investigating  gold  mines  in

 Malabar

 ‘Shri  च  P.  Nayar:  I  beg  to  move  :
 “That  the

 head  ‘Mines’
 Rs.  00.”°

 demand  under  the
 be  reduced  by

 Need  to  establish  Vigyan  Mandirs  in
 areas  inhabited  by  aboriginals,  as  sug-

 gested  by  the  Planning  Commission

 Shri  Deogam  :  I  beg-to  move:
 “That  the  demand  under  the

 head  ‘Scientific  Research’  be  re-
 duced  by  Rs,  100.”

 Policy  pursued  in  fostering  research  in
 various  subjects

 i
 ‘Shri  द  P.  Nayar;  I-beg  to  move  ६

 i  “That  the  demand  under  “the
 ‘“tiead  ‘Scientific  Research’  bé  re-  -
 duced.  by  Rs.  100,”

 inadequacy  in  ‘the  matter  of  sqjent- fic  research  in  purifying  ores  of  metals

 Shri  V.  P.  Nayar:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Scientific  Research’  be  re-
 +  duced  by  Rs.  100.”

 Inadequacy  of  research  in  the  matter
 of  essential  (Volatile)  oils

 Shri  च  ए,  Nayar:  I  beg  to  move  :

 “That  the  demand  under  the
 head  ‘Scientific  Research’  be  re-
 duced  by  Rs.  100.”

 Mr.  Depoty-Speaker:  All  these  cut.
 motions  are  before  the  House.

 श्रीमती  कमलेन्दुमति  शाह  (जिला  गढ़वाल»
 पश्चिम  व  जिला  टिहरी  गढ़  वाल  व  जिला  बिजनौर

 उत्तर)  :  उपाध्यक्ष  महोदय,  में  आपको  धन्यवाद
 देती  हूं  कि  भ्रापने  इतना  थोड़ा  समय  इस  डिमांड  की

 बहस  के  लिये  .रखे  जाने  के  बावजूद  भी  मुझे
 बोलने  का  अवसर  प्रदान  किया  ।

 में  प्राकृतिक  संसाधन  मंत्री  की  प्रभारी  हूं  कि

 उन्होंने  हमारे  जिले  में  कृपा  करके  भ्रम  हाल  ही
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 [श्रीमती  कमलेन्दुमति  शाह]

 मे  प्नुसंघान  कार्य  कराया  शौर  इसके  लिये  में

 उन्हें  धन्यवाद  भी  देती  हूं  ।  उस  प्ननुसंधानकाय
 का  जो  नतीजा  निकला  है  वह  प्राकारों  में  भी

 पा  है  और  में  उसको  पढ़  कर  प्रतीकों  सुनाना
 चाहती  हूं  ।  इसके  बारे  में  नवभारत  टाइम्स  ने

 यह  लिखा  है  :

 “उत्तर  प्रदेश  सरकार  के  खनिज  तथा  भूगर्भ
 विभाग  के  एक  प्रवक्ता  ने  बतलाया  कि  इस
 जिले  की  मिलना  घाटी  के  ७०  मील  लम्बे
 क्षेत्र  में  तांबे  की  खान  का  पता  लगाया  गया

 है  शौर
 अनुमान

 मान  किया  जाता  है  कि  व्यापारिक

 दृष्टिकोण  से  इस  क्षेत्र  में  प्रचुर  मात्रा  में  तांबा
 पाया  जाता  है  |

 इस  क्षेत्र  मे ंपोखरी  नामक  स्थान  पर  समस्त

 गढ़  वाल  प्रदेश  सें  सर्वोत्तम  तांबा  पाया  जाता  है  |
 खनिज  तथा  भूगर्भ  विभाग  का  एक  दल  इस
 समय  तांबा  तथा  अन्य  धातुझों  की  विस्तृत
 छानबीन  कर  रहा  है,  कौर  विश्वास  किया  जाता

 है  कि  इस  मास  के  प्रीत  तक  सरकार  को  उसकी.
 रिपोर्ट  मिल  जायेगी.......

 ”

 2P.M.

 में  आशा  करती

 हनी

 कि  मंत्री  महोदय  के  पास

 यह  रिपोर्ट  शा  गई  ।  दूसरी  खबर  हिमाचल
 टाईम्स  में  छपी  है,  जो  इस  प्रकार  हैः

 “The  geologists  of  the  Directo-
 rate  carried  out  detailed  investiga-
 tions  on  the  copper  deposits  oc-
 curring  near  Pokhari  in  Tehri-
 Garhwal  and  found  that  the  depo-
 sits  contain  rich  copper  contents.
 It  is  proposed  to  conduct  deep  dril-
 ling  operations  in  the  next  field
 season  beginning  from  April.”

 मेरा  मंत्री  जी  सें  यही  निवेदन  है  कि  वे  इस
 के  विकास  को  हाथ  में  ले  लें  ।  इसके  बाद  उनको

 वहां  इस  काम  के  लिये  सड़कें  बनानी  होंगी  ।
 में  आशा  करती  हूं  कि  उनको  भी  वे  बनायेंगे  ।
 तांबे  के  बारे  में  मेरा  यही  निवेदन  हैं  ।

 दूसरी  बात  मुझे  जड़ी  बुटीयों  की  बारे  सें  कहनी
 है  ।  यह  सारी  दूनिया  को  पता  है  कि  इसके  लिये

 हिमालय  एक  बड़ा  भारी  कोष  है  ।  उत्तराखंड
 में  एक  स्थान  है  जहां  पर  जवान  लड़कों  को  जड़ी
 बूटियों  से  दवायें  बनाना  सिखाया  जाता  है  ।  उस
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 स्थान  का  नाम  है  उत्तराखंड  विद्यापीठ  महा-
 विद्यालय,  गुप्तकाशी,  गड़वाल  ।  इस  संस्था  को
 झा धिक  सहायता  की  प्राप्यक  है  1  में  तराशा  करती

 हूं  कि  उसका  उत्साह  बढ़ाने  के  लिये  मंत्री  महोदय
 उस  संस्था  को  पर्याप्त  श्रमिक  सहायता  देने  का
 प्रबन्ध  करेंगे  |

 तीसरी  बात  में  माननीय  मंत्री  जी  के  सामने

 हवाई  चक्करों  के  बारे  में  रखना

 सा ह

 a
 मेरे  इलाके  में  व ेसफल  भी  होंगी  क्योंकि  में

 हवा  हमेशा  चलती  रहती  है  ।  उनकी  ओर  भी
 कदम  उठाया  जाये  शौर  उनको  लगाने  के  ग्रावर्यक
 साधन  जुटाये  जायें  t  इससे  मेरे  यहां  के  भ्रांतियों
 को  बहुत  लाभ  हो  सकता  है  |

 इसके  बाद  मेरा  निवेदन  है  कि  हिमालय  में

 तरह  तरह  के  वृक्ष  होते  हैं  जैसे  देवदारु  इरादी,
 जिनका  उपयोग  किसी  से  छिपा  नहीं  है  ।  मगर
 देवदार  सन्दूक  बनाये  जायें  तो  उनमें  गरम

 कपड़ा  शाप  बरसों  रखें  उसमें  कीड़ा  नहीं  लगेगा  ।
 गरम  कपड़ों  को  कीड़ों  सें  बचाने  के  लिये  श्राप
 अनेक  विदेशी  प्रौषधियां  जैसे  डी०  डी०  टी०  इरादी
 का  प्रयोग  करते  |:  और  उस  पर  काफी  रुपया  खर्च
 करते  हैं।  प्रगर  देवदारु  के  सन्दूक  शौर  भलमारियां
 बनाकर  देश  में  शौर  विदेशों  में  बेची  जायें  तो
 इससे  हमको  बहुत  राय  हो  सकती  है  t  भाषा  है  कि
 इस  पर  भी  माननीय  मंत्री  जी  विचार  करेंगें  1

 मेरा  एक  शौर  निवेदन  है  ।  कांगड़े  में  ज्वाला-

 म्
 के  पास  तेल  की  खोज  हो  रही  है  ।  इसी  तरह

 3  कौर  पहाड़ो  में  खोज  होनी  चाहिये  क्योंकि  वहां
 भी  तेल  निकल  सकता  है  ।  हमारे  यहां  के  पहाड़
 भी  कांगड़े  के  पहाड़ों  की  तरह  ऊंचे  हें  इस  खोज
 सें  टिहरी  गढ़वाल  पीछे  नहीं  रहना  चाहिये  ।  भ्रमर
 इस  काम  को  वहां  चलाया  गया  तो  हम  लोग

 हर  तरह  से  सहयोग  देने  को  तैयार  होंगे  ।

 में  जानती  हूं  कि  हमारे  मंत्री  महोदय  बड़े
 कर्म झील  हें  ।  इसके  लिये  में  उनको  धन्यवाद
 देती  हुं  परन्तु  जो  में  उनको  बार  बार  याद  दिलाती

 हूं  वह  इस  डर  सें  कि  कहीं  वह  हम  पिछड़े  तभों  को

 भूल  न  जायें।  इसके  लिये  स्त्री  महोदय  मुझे
 क्षमा  करेंगे।

 पिछले  साल  एक  तारांकित  प्रश्न  द्वारा  में  न ेइस
 बात  पर  प्रकाश  डाला  था  कि  हमारे  यहां  एक  महे-
 हरी  दत्त  डिमरी  नामक  व्यक्ति  ने  स्ब चल  जल-
 कल  बनायी  है  उसका  सारा  पता  में  माननीय  मंत्री
 जी  को  दे  सकती  हूं  -  इस  कल  द्वार  बिना  बिजली
 अादि  के  और  बिना  किसी  झ्रादमी  की  मेहनत  के
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 जल  ऊचाई  में  उठाया  जा  सकता  है।  यह  कल
 पानी  के  जोर  से  अपने  श्राप  चलती  है  I  कल  में
 इंडिया  गेट  गयी  थी  वहां  में  न ेएक  जरमनी  की
 जनी  हुई  स्प्रे कल  का  प्रदर्शन  देखा।  लेकिन  वह
 डीज़ल  फाईल  से  चलती  है  ।  मेरा  निवेदन  है  कि

 यह  एक  गरीब  पहाड़ी  की  गेज  है  ।  प्यार  इस
 ओर  माननीय  मंत्री  जी  घ्यान  देंगे  तो  उसे  बहुत
 उत्साह  मिलेगा  भर  इससे  देश  को  बहुत  लाभ  हो
 सकता  है  |

 श्री  हेमराज  (कांगड़ा)  :  उपाध्यक्ष  महोदय,

 में  नेचुरल
 रिसोर्सेज  एंड  साइंटिफिक  रिसर्च

 (प्राकृतिक  संसाधन  कौर  वैज्ञानिक  गवेषणा)
 विभाग  की  जो  मांगे  पेश  हुई  हैं  उनका  समर्थन
 करता  हूं  भ्र ौर  मंत्री  जी  को  धन्यवाद  देता

 कि उन्होंने  उस  काम  की  ओर  विशेष  ध्यान

 है  जिसकी  वजह  से  हर  रोज  यह  काम  ज्यादा  से
 ज्यादा  तरक्की  कर  रहा  है  ।

 पहले  फाइव  इअर  प्लान  (पंचवर्षीय  योजना)
 में  तो  जो जोर  दिया  गया  था  वह  ज़्यादातर
 एग्रीकल्चर,  इरीगेशन  और  पावर  (कृषि,  सिंचाई
 और  विद्युत)  पर  दियां  गया  था।  अब  दूसरी
 पंचवर्षीय  योजना  सें,  जिसका  सॉफ्ट  (प्रारुप)
 हमारे  सामने  हें,  ज़्यादा  जोर  हैवी  इंडस्ट्रीज  (भारी

 उद्योगों)  पर,  काटेज  इंडस्ट्रीज  (कुटी  उद्योग)
 पर  और  उनके  साथ  साथ  मिनरल्स  (खनिज
 पदार्थों)  पर  दिया  जायेगा  ।  हमारे  मंत्री  महोदय
 प्लानिंग  कमीशन  से  अपने  काम  के  लिये  जितना
 रुपया  चाहते  हे  वह  उनको  नहीं  मिल  सका  लेकिन
 फिर  भी  वे  उत्साह  के  साथ  आगे  बढ  रहे  हें
 इसके  लिये  में  उनको  बधाई  देता  हूं।  चुनाचे
 उन्होने  ईस  बात  को  महसूस  किया  कि  हमारे  देश
 तेल  के  मामले  में  आत्म  निर्भर  नहीं  है  ।  भारत-
 वर्ष  में  अपनी  आवश्यकता  का  ५  फीसदी  तेल
 आसाम  से  निकलता  है  ।  बाकी  बाहर  से  मंगाना
 पडता  हैं।इस  वक्‍त  जो  बाहर  से  तेल  आता  है  कौर
 जो  स्पिरीट्स  वगैरह  आती  है  उनके  लिये  हमको
 हर  साल  ५५  करोड़  रुपया  बाहर  भेजना  पड़  रहा
 है  ।  इस  बात  को

 गत
 (सामने)  रखते  हुए

 उन्होंने  एक  गैस  आई  डिवीजन  का
 डायरेक्टरेट  (निदेशालय)  बना  दिया  है।
 ईससे  हमको  मालूम  होता  हें  कि  उन्होंने  उत्साह
 के  साथ  इस  तरफ  काम  शुरु  कर  दिया  है।
 लेकिन  में  एक  बात  उनके  नोटिस  में  लाना  चाहता

 हैं  जो  रिफाइनरी  (तेल  पोषक
 कारखाने) के  सम्बन्ध  में  एग्रीमेंट्स  (करार)  हुए  हैं  में

 उनको  देखा  ।  उनसे  मालूम  होता  है
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 यह  दत  रखी  गइ  हूँ  कि  यह  रिफायनरीज  हर
 साल  हमारे  यहां  के  “एडीक्वेट  नम्बर  आफ
 टैकनीदान्स”'  (यंत्रविसेषज्ञों  की  पर्याप्त  संख्या)
 को  काम  सिखाया  करेगी  t  यह  जो  दाऊद  “एडीक्वेट'
 (पर्याप्त)  है  यह  मुझे  ठीक  नहीं  मालूम  होता
 में  समझता  हूं  कि  काफी  नहीं  है।  में  समझता

 हूं  कि
 इसमें  एक  परसेंटेज  (प्रतिशत  )

 रखना

 चाहिये  ।  जेंसे  कि  शुरु  में  करे  yo  पर  सेंट  हमारे
 टेकनीशियनो  को  ट्रेन  (प्रशिक्षित)  करेंगी
 कौर  अगले  २५  साल  में,  जब  तक  के  लिये  कि
 उनका  एग्रीमेंट  है,  वे  हमारे  सब  फीसदी  टैकनी-
 शियनों  (प्रविधिविज्ञो)  को  ट्रेन  कर  देंगी  ।

 में  मंत्री  जी  का  एक  बात  के  लिये  विशेष  रूप
 से  आभारी  हूं।  इस  बारे  में  मै  ने  उनके  सामने
 भी  रिप्रेजेंट  (पम्यावेदन)  किया  था  और
 प्लानिंग  कमीशन  के  सामने  भी  रिप्रेजेंट  किया  था।
 कब  तो  उस  चीज  को  सेकंड  फाईव  भ्र  प्लान
 मे  भी  रख  दिया  गया  हैं  कि  ज्वालामुखी  एरिया
 में  टेस्ट  डीलिंग  (प्रयोगात्मक  खुदाई)  किया  जाये।
 इस  सिलसिले  में  यह  खबर  कुछ  अखबारों  में
 छप  गयी  थी  कि  जो  ज्वालामुखी  की  ज्योती  है  वह
 बन्द  हो  जायेगी  1  इससे  कूछ  लोगो  मे  आशंका
 फैल  गयी  है  ।  वहां  के  कुछ  पंडे  भी  इस  सिलसिले
 में  मेरे  पास  आये  थे  t  यह  स्थान  मेरे  यहां  से  चार
 पांच  मील  हैं।  में  न ेउनको  समझा  दिया  है  ।
 में  नहीं  समझता  कि  इस  सम्बन्ध  में  मेरे  इलाके
 में  कोई  एजीटेशन  (आन्दोलन)  होगा  ।  लेकिन

 हो  सकता  है  कि  आपके  इलाके  में  इसके  बारे  में

 एजीटेशन  जोर  पकड़े  क्योंकि  ज्यादातर  आपके
 इलाके  के  लोग  ही,  जैसे  कि  बुलन्दशहर  के अलीगढ
 के  भ्र ौर  दूसरी  जगहों  के,  इसको  ज्यादा  मानते  है  t
 आपके  इलाके  से  लाखों  की  तादाद  में  लोग  वहां
 जाते  हैं।  इस  लिये  मुझे  डर  है  कि  आपके  इलाके
 में  इसके  बारे  में  एजीटेशन  न  शुरु  हो  जाये  ।

 उपाध्यक्ष  महोदय  :  मेरा  और  माननीय  सदस्य
 का  इलाका  तो  एक  ही  है  t

 sit  हेमराज  :  में  माननीय  मंत्री  महोदय  के

 इलाके  के  बारे  में  कह  रहा  था  I

 झा  के०  डी०  सालबोनी  :  में  उनको  समझा

 लुंगा  :

 श्री  हेमराज:  में  भी उनको  यकीन  दिलाता  चाहता

 हूँ
 कि  मेरे  इलाके  में  कोई  ऐसी-शन  नहीं  है।  में
 उनको  विश्वास  दिला  सकता  हूं  कि  मेरे  इलाके

 से  तो  उनको  इस  काम  में  पूरा  सहयोग  मिलेगा
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 [श्री  हेमराज]
 (अनुदान,

 )  मिलनी  चाहिये  ताकि  वह  जियोलाजी'

 मेरी  परमात्मा  स  प्रार्थना  है  कि  झपका  यह  टैस्ट  अच्छी  तरह  चल  सकें  ताकि  उन  इलाकों

 डिलिंग  का  तजुर्बा  कामयाब  हो  कौर  इसक  द्वारा

 मेरे  इलाके  को  मदद  मिलें।  में  नादां  करता  हूँ
 कि  मेंरे  इलाके  की  तरफ  मंत्री  जी  प्रवाह  ध्यान

 देंगे  ।  जो  मेरा  इलाका  है  उसके  मेम्बर  श्री
 दीवान  चन्द्र  शर्मा  तो  कभी  मिनिस्टर  साहब  के

 पास  ही  बैठे  थे।  हमारा  इलाका  बहुत  पिछड़ा

 हुआ  है  ।  वहां  खाने  क॑  लिये  कुछ  नही  होता  है  ।

 में  समझता  हूं  कि  भाप  ही  हमारे  लिये  कांख
 का  खजाना  साबित  होगे  कौर  प्रगर  हमें  खजाना
 मिलेगा  तो  वह  आपकी  ही  वजह  सें  मिलेगा  t

 हमारा  इलाका  तो  सारा  सूखा  पड़ा  है  प्रौर  झगर

 वहां  पर  कुछ  वर्षा  हो  जाय  तो  हमें  काफी  खाने
 पीने  की  मिल  जाता  है  वरना  हमारे  इलाके  के
 लोगों  को  बाहर  आकर  के  बताने  मांजने  के  और
 कोई  काम  नहीं  हैं  -  लेकिन  में  समझता  हूं  कि  भ्रमर

 यह  तजुर्बा,  कामयाब  हो  जाय  तो  हमें  उम्मीद

 है  कि  हमारे  'इलाकों  में  जिस  खजाने  की
 आप  तलाश  कर  रहे  हैं,  उसके  मित्र  जाने  से

 हमारे  लोगों  की  हालंत  ग्राही  हो  जायेगी  ।

 इसके  साथ  ही  एक  सुझाव  में  यह  देना

 चाहता  कि  साज़  जो  हमारे  देश  में  टेकनीशियनों
 की  बड़ी  कमी  अनुभव  हो  रही  है,  उसके  लिये
 प्रखर  स्कालरशिप  (छात्र  वृत्तियां)  दिये  जाये
 शौर  ज्यादा  से  ज्यादा  तादाद  .में  दियें  जायें  तो

 वह  कमी  जबकि  कि  ओर  कई  माननीय  सदस्यों
 नें  भी  ध्यान  आकर्षित  किया  है,  बहुत  हद  तक  दूर
 हो  सकती  है।  में  चाहता  हूं  कि  इसके  लिये  हमारी
 सरकार  ज्यादा  से  ज्यादा  तादाद  में  भ्र पने  यहां  के

 ग्रेजुएट्स  को  स्कालरशिप  देकर  बाहर  ट्रेनिंग.  के
 लिये  भेजें  ताकि  यह  जो  टेक्नीशियनों  की  हमारे
 वहा  कमी  है  वह  पूरी  हो  सके  ।

 एक  सुझाव  में  यह  देना  चाहता
 ह

 कि  ऐसे
 इलाक  जिनमें  कि  मिनरल्स  पाई

 जिगोलो
 हैं,  वहां

 पर  हर  एक  कालिज  सें  जियोलाजी
 (भूतत्व विज्ञान)  के  क्लासेज  होने  चाहियें  और

 (केन्द्र)  को  उनको  ग्रांट  देनी  चाहिये  t  धर्मशाला
 कालिज  में  एक  जियोलाजी  का  क्लास  है,  उसके
 लिये  हमारी  पंजाब  सरकार  पिछले  दिनों  यह
 जियोलाजिकल  क्लास  ही  बंद  कर  देने  लगी  थी,
 हमने  उसके  खिलाफ  रि प्रेजेंटेशन  किया  और  तब

 कही  जा  कर  बह  जु ओला जी  का  क्लास  कायम
 रखा  गया।  मेरी  आप  से  यह  प्रार्थना  है  कि  ऐसे
 इलाकों  में  जहां  पर  कि  मिनरल्स  पाई  जाती

 हु  और  जहां  कालिजों  में  जियोलाजी  के  क्लासेज
 है  उन  कालिजेज  को  सेंटर  की  तरफ  से  भी  ग्रांट

 में  जहां  कि  यह  चीजें  पाई  जाता  है  वहां
 के  लड़के  इन  चीजों  के  बारे  में  जानकारी  हासिल
 कर  सके  और  यह  जान  सकें  कि  कैसे  इत  माइंस

 (खानों)  को  वर्क  (चलाना)  करना  होगा  शौर
 धनबाद  के  स्कूल  में  दाल  होने  के  ये  उनकी

 प्रीलिमिनुरों  (प्राथमिक)  ट्रेनिंग  हो  जायेगी
 और  उन  इलाकों  के  लोग  वहां  पर  जाकर  इस  के
 बारे  में  ट्रेनिंग  हासिल  कर  सकेंगे  ।

 इसके  साथ  साथ  एक  बात  में  दौर  श्रापकोें
 नं.  टीस  में  लाना  चाहता  हूं  और  वह  यह  है  कि
 हमारा  जो  यह  पहाड़ी  इलाका  हैं,  इसमें  यही  नहीं'
 है  कि  सिर्फ  तेल  ही  मिला  हो,  तेल  के  अलावा

 कुल्लु  के  सबडिवीजन  और  कांगढ़ा  का  जो
 बाकी  सब् डिवीजन  है  उसमें  लोहा,  कोयला,  कौर'
 सीमेंट  भी  पाया  जाता  है  और  सीमेंट  के  मुताल्लिक़'
 में  ने  एक  प्रश्न  भी  यहां  पर  किया  था  और  उसके

 मुताल्लिक़  आपकी  तरफ  से  जबाब  भी  दिया  गया
 था।  कि  धर्मकोट  के  इलाके  में  बेहतरीन  क़िस्म  का
 लाइम स्टोन  (चुने-  का  पत्थर)  मौजुद  है  a  में
 समझता  हूं  कि  इंडस्ट्रीज  का  डिसेंट्रलाइजेशन
 (विकेन्द्रीकरण  )  होगा  और  यह  जो  सेकेंड
 फाइव  इअर  प्लान  में  काफी  नये  काम  शुरू  होने
 वाले  @,  उनके  लिये  सीमेंट  की  काफी  ज़रूरत
 पड़ेगी,  तो  उस  इलाके  में  जो  यह  सीमेंट  पाया
 जाता  &  उसको  आपको  :एक्सप्लायट  (खोज)
 करना  चाहिये  ।

 इसके  अलावा  में  श्रमिकों  बतलाता  चाहता
 हूं  कि  पंजाब.  गजेटियर  के  अ्रनुसार  कुल्लू  के
 सब डिवीज़न  में  कौर  कांगड़ा  में  राज  सें  कई  साल

 पहले  जब  अंग्रेज  यहां  के  हाकिम  थे  तब  उन्होंने
 कांगड़ा  में  लोहा  तलाश  किया.था  और  इंग्लैंड  में
 उस  पर  जो  एक्सपेरीमेंट  (प्रयोग)  किया  .नग्मा
 तो  वह  लोहा  वहां  पर  सबसे  बेहतरीन  किस्म  के
 स्टील  में  शुमार  किया  गया  था।  इसके  अलावा

 कुल्लू  सबडिवीजन  में  कौपर  (तांबा),  सिलवर,
 (चांदी),  एंटीमनी(ममीरा),  गोल्ड  (सोना),

 लैंड  (सीसा),  बिस्मथ,  मैंगनीज,  चाईनीज  क्ले,
 ग्रौर  लाइम स्टोन  काफी  मिकदार  में  पाया  जाता
 है  |

 एक  और  चीज  जिसका  कि  जिक्र  भ्र भी  हमारी
 राजमाता

 कमल

 मति  शाह  ने  किया  है  शर  वह
 मेडिसिनल  नक  (जड़ी  बूटी)  है  श्र  उसके
 लिये  वहां  पर  अभी  तक  बॉटैनिकल  विभाग
 की  तरफ  से  कोई  इन्तजाम  नहीं  हुआ  है  1  प्रा पकी
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 भालि वनस्  एक  टीम  पिछले  -साल  स्थिति  गई  थी
 .

 लेकिन  बाकी  जो  इल  का  है  जहां  पर  कि  यह
 चीजें  होती  हैं,  उसकी  तरफ  कोई  ध्यान  नहीं  गया

 है  और  इस  सम्बन्ध  में  मुझे  अपनी  भाषा  की  एक
 लोकोक्ति  याद  था  जाती  है  :

 “बनाई  बसूटी  बायां

 ध्रादमी  किया  मया”

 जहां  यह  तीनों  चीजें  हों  “देयर  मैंन  ज्ज्
 नोट  डाई”  (“वहां  मनुष्य  नहीं  मरता” )
 में  चाहता  हूं  कि  कुल्लू  के  इलाके  में  जो  मेडिसनल
 हब्स  पाई  जाती  है  उनके  बारे  में  यह  मंत्रालय
 रिसर्च  (गवेषणा)  करवाये  कौर  मुझे  परा
 यकीन  है  कि  अगर  सरकार  इस  सम्बन्ध  में  ठीक
 से  और  मुस्तैदी  से  रिसर्च  करवाये  ब्रोकर  बु टैक निकल
 सर्वे  वहां  पर  ठीक  ढंग  से  किया  जाय  तो
 वहां  पर  एक

 फार्मास्यूटिकल
 क्यूटिकल  इंडस्ट्री  (भ्रौषधी

 निर्माण  उद्योग  )  हो  सकती  है  ।

 एक  बात  जो  में  आपके  नोटिस  में  लाना

 चाहता
 ह

 वह  इन  विज्ञान  मंदिरों  के  मुताल्लिक़  है  I
 आपके  विज्ञान  मंदिरों  में  यह  ठीक  है  कि  देहातों
 के  लिये  यह  सारे  चाट  भी  होंगे  ग्रोवर  दूसरी
 चीजें  भी  होगी  लेकिन  आप  तो  खुद  जानते  हें  कि
 देहात  के  किसानों  को  -थ्योरी  (सैद्धान्तिक
 की  बनिस्बत  प्रेक्टिकल  (व्यवहारिक)  ट्रेनिंग
 ज्यादा  समझें  आ  सकता  है  प्रौढ़  व ेआपकी  इन
 किताबों  और  चाॉटंस  वगेरह  से  उतने  ज्यादा  मता-
 सिर  (प्रभावित)  नहीं  हो  सकते  जितने  कि  oo
 कल  ट्रेनिंग  से  ।  ध्योरिटीकल  ट्रेनिंग  के  प्रति  आपका

 वहां  पर  कोई  आदमी  बैठ  कर  उनको  प्रैक्टिकल
 ट्रेनिंग  देता  है  तो लाजिमी  तौर  पर  वह  उसको

 फोलो  (अनुसरण)  करते  हैं  और  उसको  अपना
 लेते  हें  ।  इस  लिये  में  चाहता  हूं  कि  यह  विज्ञान
 मंदिर  गांव  वालों  के  लिये  मुफ्त  बना  देने  चाहिये

 प्रौढ़  आपके  वहां  पर  एक्सपर्ट  (विशेषज्ञ)  जो  नये

 नये  अनुसंधान  हो  शौर  जो  जो  मालूमात  आपने
 नये  नये  तजुर्बा  से हासिल  की  हों,  उनके  बारेमें
 वहां  पर  लोगों  को  प्रैक्टिकल  तौर  पर  दिखा  सकें
 ताकि  लोग  उनका  फायदा  उठा  सकें  ।

 एक  कौर  बात  मझे  यह  निवेदन  करनी  हैं  कि
 भ्रामक  जो  रिपोर्टस  छपती  हैं,  में  ने  देखा  है  कि
 जेग्नोलाजिकल  डिपार्टमेंट  (भूतत्ववीय  विभाग)  की
 लाईब्रेरी  में  सिर्फ  १६५१  के  रिपोर्ट  आपको
 मिलेगी  और  १६५२-५३  की  यानी  पिछली
 दो  सालों  की  रिपोर्ट्स  वहां  पर  नहीं  है,  सन्‌
 १६५४  शौर  १६५५  की  रिपोर्ट्स  तो  भ्र भी
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 तक  नहीं  झाई  हें  लेकिन  सन्‌  १६५२  भौर  १६५३
 की  रिपोर्ट  तो  वहां  पर  होनी  चाहिये  |  जब  साल
 खत्म  हो  जाता  है  तो  उस  साल  भर  के  काम  की
 रिपोर्ट  जल्द  से  जल्द  छप  जानी  चाहिये  ताकि  हर
 एक  प्राप्ति  को  पूरी  जानकारी  उस  साल  के
 बारे  में  हो  सके  कि  उस  साल  के  दौरान  में  क्‍या

 क्या  कार्यवाही  हुई  है  ?

 हमारे  यहां  के  लोगों  से  बहुत  सारी  कम्पनीज
 ने  स्लेट  माइंस  के  मुताल्लिक़  एग्रीमेंट्स  (करार)
 किये  हुए  हैं,  चूंकि  कम्पनी  वाले  समझदार

 और  यार  लोग  थे  शौर  हमारे  गांव  वाले
 लोग  अनपढ़  थे  और  कुछ  जानते  बूझते  नहीं  थे,
 इसलिये  उन  गांव  वालों  के  साथ  उन  कम्पनियों
 ने  इस  तरह  के  एग्रीमेंट्स  कर  लिये  हें  और
 जिनकेकि  मुताबिक  १००,  too  साल  के  लिये
 उन  माइंस  को  ब्र पने  नाम  कर  लिया  हैं  कौर
 लाखों  रुपये  का  उनसे  फायदा  उठा  रहे  हैं,  यह  तो

 नहीं  कह  सकता  कि  देहाती  लोगों  को  इस  तरह
 ठग  रहे  हैं  क्‍योंकि  एग्रीमेंट  किये  गयें

 हैं  भौर  लिख  कर  किये  गये  हैं,  लेकिन  इतना
 जरूर  कहूंगा  कि  गअ्नजानेमें  किये  गये  हैं  शौर
 गवर्नमेंट  को  उन  गांव  वालों  के  इंटरेस्ट  (हित  )
 को  भी  देखना  चाहिये  और  विलेज  कम्यूनिटीज
 (ग्रामीण  समुदाय)  की  रक्षा  करने  के  लिये
 शर  गवर्नमेंट  को  इन  एग्रीमेंटस  को  री ओपेन  करना

 चाहिये  ताकि  यह  एग्रीमेंट  उन  गावों  वालों  के
 लिये  भी  हितकर  सिद्ध  हों  t

 इन  दादों  के  साथ  उपाध्यक्ष  महोदय,  में
 झ्रापका  फिर  धन्यवाद  करता  हूं  कि  छापने  मुझे
 बोलने  का  मौका  दिया  और  मंत्री  महोदय  का  भी
 धन्यवाद  करता  हूं  कि  उन्होंने  काफी  भ्रमणी  तरह
 से  और  खूबी  के  साथ  प्र पने  मंत्रालय  के  कामों
 को  चलाया  है  ।

 Shri  0.  C.  Sharma  (Hoshiarpur):  In
 speaking  on  this  Ministry's  Demands,  I
 have  slightly  a  sense  of  pride,  a  sense
 of  joy  and  also  a  sense  of  achievement.
 It  is  a  Ministry  of  inadequate  financial
 resources  asked  to  deal  with  the  im-
 mense  natural  resources  of  our  coun-
 try.  It  is  a  Ministry  of  Scientific  Re-
 search  asked  to  deal  with  the  overall
 scientific  problems  of  our  country,
 where  science  is  not  yet,  to  quote  a
 phrase  of  Wordsworth’s  ‘in  widest  com-
 monalty  spread’.  This  makes  the  task
 of  this  Ministry  very  difficult.  But
 with  your  permission,  I  would  like  to
 make  a  suggestion  and  that  is  that  we
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 [Shri  D.  C.  Sharma]
 should  take  a  leaf  out  of  the  book  of
 our  neighbouring  country,  modern
 China.  It  is  also  a  country  which  is
 not  as  highly  developed  as  it  should  be.
 Without  meaning  any  offence,  I  would
 say  that  it  is  an  under-developed  coun-
 try,  but  the  approach  that  the  Chinese
 have  made  to  this  problem  is  very
 sensible.

 ‘They  have  centralised  all  kinds  of
 scientific  research  in  one  place.  Here
 I  find  that  the  map  of  India  is  dotted
 with  places  for  scientific  research,  but
 those  places  are  not  correlated.  Some
 research  work  is  being  done  by  one
 Ministry,  some  by  another.  It  is  a
 diversified  pattern  and,  I  should  say,  a
 heterogeneous  pattern  as  also  a  waste-
 ful  pattern.  I  would,  therefore,  suggest
 that  so  far  as  research  is  concerned,
 whether  it  relates  to  agriculture,  whe-
 ther  it  relates  to  defence  or  it  re-
 lates  to  any  other  thing,  it  should
 come  within  the  purview  of  this  Minis-
 try.  In  China,  engineering  research,
 weather  forecasting,  river  control,  agri-
 culture,  medicine  and  health,  social
 sciences,  all  these  are  under  one  Min-
 istry,  and  I  do  not  see  any  reason  why
 we  should  not  follow  that  pattern.

 I  also  beg  to  submit  that  the  scienti-
 fic  landscape  of  our  country  is  a  very
 queer  landscape.  I  see  the  National
 Laboratories  of  India.  I  am  very  proud
 of  them  and  I  must  say  that  they  are
 doing  excellent  work.  Again,  I  see  Uni-
 versities.  Every  University  has  labora-
 tories  and  every  University  is  doing
 some  kind  of  research.  Then  I  must  say
 in  all  fairness  to  my  hon.  friend,  the
 Minister  of  Natural  Resources,  that  he
 is  going  to  have  a  network  of  vigyan
 mandirs.  But  I  would  say  to  him:
 Make  a  broad  highway  which  leads  from
 the  National  Laboratories  to  the  Uni-
 versities  and  from  the  Universities  to
 the  vigyan  mandirs  and  from  the  vigyan
 mandirs  to  the  common  people.

 Basic  research  is  very  good.  Funda-
 mental  research  is  very  fine,  and  I  am
 very  happy  that  we  have  produced
 some  great  scientists  who  have  done
 some  fundamental  research.  But  I
 would  say  this  research  is  not  worth  a

 nny  if  it  is  not  translated  into  utility
 for  the  common  man.  I  have  here  an
 article  written  in  a  periodical  of  China
 about  the  kind  of  research  done  there.
 They  also  have  research,  but  they  are
 doing  research  which  is  related  to  the
 meeds  of  their  country.
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 We  are  saying  on  the  floor  of  the
 House  that  we  do  not  have  any  steel.
 We  are  saying  that  the  railways  are
 suffering  from  lack  of  steel.  Shri
 Alagesan  is  always  wailing  that  we  do
 not  have  enough  steel.  Surely,  we  do
 not  have  enough  steel.  But  what  are
 we  going  to  do?  In  China,  they  are
 trying  to  have  a  low  cost  metal  which
 can  replace  steel.  Are  we  doing  any-
 thing  in  that  direction?  Then  again,
 we  have  the  fuel  industry.  Our  re-
 sources  of  coal  are  fast  running  short.
 Of  course,  we  are  now  having  our  river
 valley  projects  and  electricity  output  is
 going  up,  and  we  are  also  going  to
 have  atomic  energy  for  peaceful  pur-
 poses.  But  as  my  hon.  friend  Shri
 Nanda  said,  this  atomic  energy  may  be
 there  available,  but  it  is  going  to  be
 very  costly.  I  would  therefore  suggest
 that  so  far  as  this  industry  is  concern-
 ed,  we  must  make  some  good  inex-
 pensive  substitutes.  Are  we  doing  any-
 thing  in  that  direction?  We  are  not
 doing  anything.  In  China,  they  are
 having  synthetic  petroleum,  They  are
 trying  to  do  that  so  that  the  problem
 of  fuel  should  be  solved.

 Some  time  back  a  lot  was  said  about
 the  solar  cooker.  The  sun  is  the  source
 of  all  energy,  the  rivers  are  the  source
 of  energy  and  the  mines  are  the  source
 of  energy.  I  would  ask  the  Minister,
 who  has  a  progressive  outlook  on  these
 matters,  to  tell  us  what  is  being  done
 to  tap  the  energy  of  the  sun.  I  know
 that  in  some  other  countries  this  kind
 of  tapping  is  being  done.  But  I  do  not
 know  whether  people  are  using  solar
 cookers  here.

 Shri  U.  M.  Trivedi:
 them  ?

 Has  he  seen

 Shri  D.  C.  Sharma:  I  will  show  them
 to  him  when  he  is  in  a  mood  to  look
 at  them.

 But  I  say  that  our  research  should
 be  related  to  the  needs  of  our  country.
 We  want  a  substitute  for  these

 things I  was  saying  that  in  China  they  are  do-
 ing  weather  forecasting  so  as  to  be  of
 help  to  every  farmer  in  the  country.

 Shri  V.  P.  Nayar:  Broadcast  in  Eng-
 lish.

 Shri  D.  C.  Sharma:  I  am  talking
 about  China;  I  know  he  konws  more
 about  China  than  I  do.



 4605  Demands  for  Grants

 Take  zoological  survey.  Let  us  see
 ‘what  the  Chinese  zoologists  have  done.
 They  have  produced  a  new  breed  of
 sheep  which  will  interest  many  of  us.
 It,  on  an

 pelle  |
 gives  45  per  cent

 more  meat  and  6  times  more  wool  than
 pure  Kazak.

 Shri  Hem  Raj  was  just  now  speaking
 about  medicines,  that  the  hills  of
 Hoshiarpur  and  Kangra  are  full  of
 herbs.  Herbs  mean  wealth,  these  herbs
 mean  health,  they  mean  good  life,  But
 where  are  the  persons  who  know  these
 herbs  so  as  to  make  use  of  them?  The
 old  persons  who  knew  something  about
 these  herbs  are  disappearing  from  the
 scene,  and  we  are  not  having  anybody
 ‘who  knows  these  herbs,  so  that  we  can
 make  use  of  them.

 So  I  would  say  that  the  most  im-
 portant  problem  for  us  at  this  stage  is
 to  see  that  we  should  relate  our  re-
 search  to  the  everyday  needs  of  our
 country  and  everyday  needs  of  our
 nation.  While  there  should  be  some
 scientists  to  fly  in  the  air,  many  of  the
 scientists  of  India  should  keep  their
 feet  on  the  solid  earth,  and  solve  those
 problems  which  are  here.

 You  will  forgive  me  if  I  say  a  few
 words  about  my  constituency  to  which
 a  reference  was  made  by  my  hon.
 friend  Shri  Hem  Raj.  I  have  the
 honour  to  represent  the  place  in  which
 he  was  born  and  bred  and  I  would  say
 that  in  that  constituency  you  have
 minerals,  herbs  and  you  have  almost
 everything.  During  the  last  war  when
 I  met  some  persons  who  had  come  over
 to  India,  they  said:  Why  should  India
 be  poor?  All  the  wealth  of  India  lies
 buried  under  the  ground.  I  am  glad
 that  some  prospecting  is  being  done  but

 I  will  say  that  there  should  be  an  in-
 tensive  prospecting  of  the  Kangra  dis-
 trict  and  of  the  Hoshiarpur  district.  I
 can  assure  the  hon.  Minister  that  if
 this  is  done,  he  will  be  rewarded  much
 beyond  his  expectations  and  if  he  is
 rewarded,  the  people  of  that  area  will
 be  rewarded  and  above  all  India  will

 rewarded.  Jwalamukhi  is  going  to
 give  us  oil.  But  there  are  other  places
 also  where  you  have  limestone,  manga- nese  and  gypsum  and  all  those  things and  a  very  detailed  and  systematic  sur-
 vey  of  this  area  is  needed  now  so  that
 we  can  do  something.

 Shri  Raghubir  Sahai  (Etah  Distt.—
 North-East  cum  Budaun  Distt.—East)  :
 f  you  sure  that  the  flame  of  the
 Jwalamukhi  will  not  be  extinguished  ?
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 Shri  D.  C.  Sharma:  The  flame  of  life
 will  never  be  extinguished  and  |  am  in-
 terested  more  in  the  flame  of  life  than
 in  any  other.  kind  of  flame  and  I  may
 tell  you  that  as  long  as  life  is  there
 the  jawalamukhi  flame  will  go  up.

 Mr.  Deputy-Speaker  :  The  hon.  Mem-
 ber  should  not  succumb  to  this  tempta-
 tion,  he  has  limited  time  at  his  disposal.

 Shri  D.  C.  Sharma:  I  have  always
 succumbed  to  good  temptations.  I  sa’
 that  India  should  march  towards  sel  ra
 sufficiency.  It  does  not  make  me  happy
 to  see  that  our  prospecting  is  being
 done  by  the  Standard  Vacuum  Oil  Com-
 pay.  |  do  not  feel  unhappy  ;  but,  I  also
 do  not  feel  happy.  It  does  not  make
 me  happy  to  thing  that  this  prospecting
 in  Digboi  is  being  done  by  the  Assam
 Oil  Company.  I  say  while  India  _  is
 marching  on  the  road  to  self-sufficiency
 in  other  sections,  why  should  it  not
 acquire  self-sufficiency  in  this  field  also.
 The  only  way  of  doing  that  is  this,  that
 we  must  have  education  and  training.
 Shri  Hem  Raj  was  quite  right  when  he
 said  that  geology  is  a  subject  which  is
 not  very  popular  in  India.  In  Dharma-
 sala  we  had  a  geological  department,  a
 small  department  but  they  did  not  want
 it.  So,  I  say  that  such  departments
 should  be  opened  in  the  Universities
 and  the  scientific  education  of  the  coun-
 try  should  be  taken  in  hand  especially
 in  those  subjects  in  which  our  former
 masters  made  no  adequate  provisions.
 Therefore,  4  would  say  that  for  self-
 sufficiency  we  require  scientific  educa-
 tion  and  we  also  require  training.

 In  this  report  I  was  very  unhappy  to
 read  that  during  the  year  8  officers
 completed  their  training  at  the  Officers’
 Training  School.  Again  on  page  18,  it
 is  said  that  0  trainees  from  different
 universities  were  trained  in  taxidermy
 and  museum  technique.  What  are
 those  0  persons  ?  We  want  an  army  of
 persons,  not  only  in  these  fields  but
 also  in  other  fields.  I  would  further  sa
 that  we  must  have  a  very  large  networ
 of  scientific  departments  in  this  country
 and  we  should  also  have  very  ambitious
 schemes  for  the  training  of  the  per-
 sonnel  in  this  country.  We  should
 educate  the  people  of  India  in  scienti-
 fic  techniques  a i  along  the  line.  You
 do  not  need  only  Vigyan  Mandirs.  I
 welcome  them.  Of  course,  the  pros-
 pectus  of  these  Vigyan  Mandirs  is  very
 ambitious;  I  do  not  say  that  they
 should  not  be  ambitious.  I  am  glad
 that  they  are  going  to  be  linked  with
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 our  community  projects.  But  I  would
 say  to  the  hon.  Minister  that  he  should
 try  to  arrange  for  museums  also.

 IT  had  been  to  Japan  and  I  found  that
 they  had  scientific  museums  everywhere
 and  I  found  that  they  were

 try
 ing  to

 inculcate  scientific  education  and  scienti-
 fic  outlook  in  the  minds  of  the

 People. Why  can’t  we  have  scientific  and  other
 kinds  of  museums  in  our  country?  At
 the  same  time,  |  would  like  that  we
 should  have  scientific  exhibitions.  We
 have  industrial  exhibitions,  art  exhibi-
 tions  and  all  kinds  of  exhibitions.  Why
 not  our  country  arrange  scientific  ex-
 hibitions  so  that  people  may  know  what
 science  is  and  what  it  is  doing  for
 mankind  ?

 The  most  deplorable  thing  is  this:
 We  have  not  yet  arrived  at  a  correct
 assessment  of  our  scientific  manpower.
 We  do  not  know  what  scientific  re-
 sources  we  have  and  even  if  we  know
 that  slightly,  we  are  not  making  ade-
 quate  use  of  that  scientific  manpower.
 I  would,  therefore,  ask  the  hon.  Minis-
 ter  to  try  to  encourage  the  building  up
 of  associations  of  scientific  knowledge.
 I  would  also  ask  him  to  encourage  the
 establishment  of  small  scientific  institu-
 tions.  If  this  is  done,  I  am  sure  his
 task  will  become  lighter.  I  welcome  this
 report  and  I  would  say  that  there  is  one
 hope  for  this  Ministry  in  this  that  the
 Five  year  Plan  is  flexible  and  I  hope
 the  flexibility  will  work  to  the  advan-
 tage  of  the  Ministry  and  not  to  its  dis-
 advantage  so  that  it  will  get  much  more
 money  for  its  projects.

 श्री  भक्त  बदन  (जिला  गढ़ वाल--पूर्व  व  जिला

 मुरादाबाद--उत्तर-पूर्व  ):  उपाध्यक्ष  महोदय,
 सबसे  पहले  में  यह  भ्र पना  कांस्य

 समझता  हूं  कि
 कि

 प्राकृतिक  संसाधन  और  वैज्ञानिक
 मंत्रालय  को  जो  पिछले  वर्ष  देश  के  विभिन्‍न
 भागों  में  मूतत्वीय  सर्वेक्षण  श्रादि  कार्य  हुए
 कौर  जैसा  प्रशंसनीय  कार्य  उसने  किया,  उसके
 लिये  उनको  बधाई  दूं  ।  इस  बधाई  देने
 का  कारण  यह  भी  है  कि  इस  मंत्रालय  की  जिम्मेदारी
 जिन  के  कन्धों  पर  है  उन्हें  बहुत  वर्षों  से  जानने
 के  कारण  में  जानता  हूं  कि  उन्हों  ने  यू०  पी०
 में  जब  वह  उद्योग-धंधों  तथा  ग्राम-सुधार  सम्बंधी
 मामलों  के  मंत्री  थे  तो  उन्होंने  बहुत  परिश्रम,
 योग्यता  तथा  कर्मठता  से  अपना  कार्य  किया  था

 कौर  मुझे  इस  बात  में  कोई  संकोच  नहीं  है  कि  श्रम
 जिस  मंत्रालय  को  वह  संभाले  हुए  हैं  वह  मंत्रालय
 भी  बहुत  भ्र धिक  तरक्की  करता  जायेगा--यह
 भरा  विश्वास  है  ।
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 यहां पर  बहुत  से  विषयों  पर  बहस  हुई  है  ।
 में  इस  सदन  का  ध्यान  केवल  एक  विषय  की  शोर
 झ्राकधित  करना  चाहता  हूं  शौर  वह  है  लोहेतर
 धातु यें  यानी  नान  -फेरस  मेटलज  (झलाई  घातुर्े )  t
 भारत  सरकार  ने  सन्‌  १६४८  म  भ्रपनी  इंडस्ट्रीयल
 पालिसी  का  डेक्लामेशन  किया  था,  भ्र पनी  औद्योगिक
 नीति  की  घोषणा  की  थी  श्र  उसमें  नान-फेरस
 मेटल्स  को  एक  बेसिक  इंडस्ट्री  यानी

 बुनियादी उद्योग  माना  था  और  वह  है  एक
 बहुत  महत्वपूर्ण  इंडस्ट्री  । इसका  कारण  यह  है  कि
 जहां  तक  तांबे  का  सम्बन्ध  है  इसका  एक

 बहुत ही  महत्वपूर्ण  भौर  प्र निवार्य  स्थान  बिजली  बोर
 रसायनिक  उद्योगों  में  खास  तौर  से  है।
 लेकिन  दुःख  की  बात  है  कि  हम  करीब-करीब
 सारा  तांबा  विदेशों  से  मंगा  रहें  है  -  उदाहरण-
 स्वरूप  अभी  दो  तीन  दिन  पहले  एक  प्रद नके  उत्तर
 में  मंत्री  महोदय  ने  बताया  था  कि  सन्‌  १६५४  में

 हमारे  देश  कें  इन्दर  तांबे  का  उत्पादन  केवल
 ७,१६१  टन  था  और  सन्‌  १६५४५  में  वह  बढ़  कर
 ७,२८१  टन  हो  गया  जब  कि  हमारे  गेंदा  की  मांग
 इस  समय  कम  से  कम  २५,०००  टन  की  है  ।
 और  अगली  पंचवर्षीय  योजना  में  ज्यों  ज्यों  हमारे

 ,देश  में  झ्रौद्योगिकरण  बढ़ता  जायेगा  त्यों  त्यों
 तांबे  की  मांग  भी  बढ़ती  चली  जायेगी  ।

 इस  समय  में  मंत्रालय  का  ध्यान  खास  तौर  से
 इसलिये  इस  तरफ  आकर्षित  करना  चाहता  हूं
 कि  यदि  हम  अपनी  आवश्यकता  का  तांबा
 अपने  देश  में  उपलब्ध  करने  लगें  तो  एक  लाभ  तो

 हमको  यह  होगा  कि  जो  १०  क्रोध  रुपये  का  फारेन

 एक्सचेंज  (विदेश  विनिमय)  हमको  दूसरे  दों
 को  देना  पड़ता  है  वह  बच  जायेगा  ।  दूसरे  इस  समय
 तांबे  का  उद्योग  मुख्यतः  विदेशियों  के  हाथ  में

 होने  से  इसका  परिणाम  यह  हो  रहा  है  कि  इंटर-
 नैशनल  मार्केट  (अन्तर्राष्ट्रीय  बाजार)  में  तांबे
 का  भाव  बढ़ता  चला  जा  रहा  है  ।  उदाहरण-
 स्वरूप  लड़ाई  के  बाद  सन्‌  १६४६  में  लन्दन  के
 बाजार  में  तांबे  का  भाव  ७७  पौन्ड  प्रति  टन  था,
 जब  कि  १६५१  में  वह  २२०  पौन्ड  हो  गया  और
 पिछले  वर्ष  ३५०  पौन्ड  के  लगभग  तांबे  का  भाव

 रहा  ।  इस  कारण  हमारे  देश  पर  भार  बढ़ता  चला
 जायेगा  |  इसलिये  हमको  सर्व  प्रथम  अपने  को
 तांबे  के  प्याले  में  स्वावलम्बी  बनाना  चाहिये  ।

 जहां  तक  एल्युमीनियम  का  प्रचलन  है  इस  समय

 हमारे  देश  में  इसका  उत्पादन  ५  हजार  टन  है
 लेकिन  मुझे  यह  जान  कर  बड़ी  प्रसन्नता  हुई  हैं
 कि  योजना  कमीशन की  योजना भों  के  अनुसार
 अगले  तीन-चार  वर्षों  में  वह  २४  हजार  से  ३०

 हजार  टन  तक  हो  जायेगा  -
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 लेड  अर्थात्‌  सीसे  का  उत्पादन  इस  समय  हमारे
 श्वा  में  ६००  टम  है,  लेकिन  प्रगति  चार-पांच  वर्षों
 में  यदि  हमारी  योजना  सफल  हो  गयी,  जैसी  कि
 धावा  है,  तो  उसका  उत्पादन  बढ़  कर  ६,०००
 टन  तक  हो  जायेगा  ।  लेकिन  जो  सबसे  बड़ा
 प्रदान  है  तांबे  का  है।

 परसो  ४  तारीख  को  मेरे  एक  प्रदान  के  उत्तर
 में  माननीय  मंत्री  महोदय  ने  बतलाया  था  कि

 हमारे  देना  के  विभिन्‍न  भूमागों  में  बहुत  बड़ी
 माता  में  तांबा  दबा  पड़ा  हैं।  उन्होंने  जिन
 स्थानों  के  नाम  बतलाये  वे  इस  प्रकार  हैं  :

 १.  पश्चिमी  बंगाल  में  दार्जिलिंग  तथा  जलपाईगुड़ी
 जिले,  २.  बिहार  में  हजारीबाग  तथा  सिंघभूम
 जिले,  ३.  मध्य  प्रदेश  में  बालाघाट,  जबलपुर  तथा
 सागर  जिले,  ४.  राजस्थान  में  खेतडी  तथा  दरीबा,
 ५.  जिला  करनूल  में  गनी,  भ्रांति  में  भ्रनन्तपुर  तथा
 नैलोर  जिले,  ६,  मैसुर  में  चितलदू्गं,  ७.  उत्तर
 प्रदेश  में  अलमोड़ा  तथा  गढ़वाल,  ८.  बम्बई  में

 लोटौड़पुर,  ६.  सिक्किम  में  रंगो,  १०.  मध्य
 भारत  में  इन्दौर,  ११.  पंजाब  में  Hea,  १२.  भ्राता
 में  बोर  की  पहाडियां  तथा  कामटी,  १३.
 बिन्त  प्रदेश  में  रीवां,  तथा  १४.  मनीपुर  |

 इससे  प्रकट  होता  है  कि  हमारे  देश  में  यह
 धान  प्रायः  सभी  प्रदेशों  में  फैली  हुई  है,  परन्तु
 मी  तक  इसको  निकालने  का  कोई  प्रयत्न  नहीं
 हो  पाया  है  ।  में  इसका  एक  उदाहरण  देता  हूं  ।
 मेरे  जिले  गढ़वाल  में  राज  से  १५०  वर्ष  पूर्व,  जब
 वहां  राजाओं  का  राज्य  था,  धन पूरब  पांखरी
 शादी  स्थानों  पर  तांबे  की  खुदाई  होती  थी  और
 बड़े  पैमाने  पर  होती  थी  ।  लेकिन  जब  अंग्रेज
 हस  देश  में  कराये  तो  उन्हों  ने  अपनी  साम्राज्यवादी
 नीति  के  कारण  उस  उद्योग  को  समाप्त  कर  दिया  |
 लेकिन  भारत  के  स्वतंत्र  होने  के  बाद  भी  शब  तक
 उस  दिशा  में  कोई  कार्यवाही  नहीं  की  गयी  है  ।
 उसका  सर्वेक्षण  भी  किया  गया  है  और  उसकी  कुछ
 रिपोर्ट  भी  हमारे  सामने  हैं,  जिनके  लिये  में  मंत्रालय
 का  आभारी  हूं,  लेकिन  इस  दिशा  में  कोई  सक्रिय
 कदम  नहीं  उठाया  गया  है  t  पिछले  साल  जो
 जिग्रोलौीजिकल  सर्वे  की  रिपोर्ट  निकली  थी,
 उससे  मालूम  होता  है  कि  गढ़वाल  में  दक्षिण-

 पूर्व  ग्वालदम  से  उत्तर  पश्चिम  को  ऊखीमठ  के
 समीप  wo  मील  तक  एक  तांबे  की  पट्टी  (कापर
 बैल्ट)

 ह  हुई
 है  |  सन्‌  १६३८  में  जब  हमारे

 प्रधान  मंत्री  जी,  उस  समय वे  प्रधान  मंत्री  नहीं  थे,
 अपनी  बहिन  श्रीमती  विजयालक्ष्मी  पंडित  के  साथ
 गढ़वाल  गये  थे  भर  वहां  की  उन्होंने  ५  दिन  तक
 यात्रा  की  थी  तब  वहांसे  लोटने  पर  उन्होंने  एक
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 वक्तव्य  दिया  था  |  उसमें  उन्हों ने  कहा  था:
 “Yet  with  all  its  poverty  and

 barrenness,  Garhwal  gave  us  the
 idea  of  great  potential  strength  and
 resources.  There  was  water-power
 runnonig  to  waste  everywhere,  when
 it  could  be  converted  into  electri-
 city  and  life-giving  power  for  fields
 and  industries.  Probably  there
 were  plenty  of  minerals  in  that  vast
 area  only  waiting  to  be  develop-
 ed  ,
 Thus  two  expert  enquiries  seem
 called  for  immediately—one  for
 the  utilisation  of  water-power  and
 the  building

 up
 of  hydro-electric

 schemes,  and  the  other  into  the  mi-
 neral  resources  of  the  area.”

 राज  से  १७  वर्ष  पहले  जब  वें  कांग्रेस  द्वारा

 नियुक्त  योजना  आयोग के  भश्रध्यक्ष  थे  तब  उन्होंने
 जो  “इम्मीजिएटली”  दाढ  कहा  था,  लेकिन
 उसके  भ्रनुसार  राज  तक  कार्य  नहीं  हो  पाया  है
 और  कभी  तक  इस  झर  कोई  सक्रिय  कदम  नहीं
 उठाया  गया  है  1

 इस  सम्बन्ध  में  में  एक  बात  मंत्री  महोदय  से

 कुहना  चाहता  हूं।  वह  यह  है  कि  ऐसे  बढ़ते  उद्योग-
 धन्धे  हें  जिनमें  कि  प्राइवेट  सैक्टर  कुछ  काम  कर
 सकता  है  t  लेकिन  तांबा  इस  देश  के  लिए  तात्कालिक
 झा वद पकता  की  चीज  है  1  इसको  प्राइवेट  सैक्टर
 पर  नहीं  छोड़ना  चाहिये  t  वेसे  भी  अभी  एक
 भ्रमणकारी  लेखक  ने  अपने  लेख  में  लिखा  था  :

 “As  the  non-ferrous  industry  is
 comparatively  new  and  had  no
 time  to  provide  adequate  reserves
 for  profits  and  is  suffering  from
 under-production,  it  is  not  possible’
 for  the  existing  concerns  to  take
 the  lead  in  providing  the  necessary
 capital  for  prospecting  work  and.,
 of  non-ferrous  meta  B;  therefore,
 the  initiative  and  the  financial  re-
 sources  for  this  work  will  have  to
 come  mainly  from  the  Govern-
 ment.”

 इस  सम्बन्ध  में  जो  हमारे  मंत्रालय  की  नीति
 कभी  तक  रही  है  वह  मेरी  समझ  में  नहीं  आयी  ।

 जहां  तक  में  समझता  हूं  मंत्रालय  की  अपनी  नीति

 यह  है  कि  वह  जांच-पड़ताल  करके  यह  बतला
 देता  है  कि  यहां  पर  जो  धातु  है  वह  कितनी  मात्रा
 में  है,  उसकी  क्वालिटी  क्‍या  है  और  किस  तरह  से
 उसको  निकाला  जाये  ।  लेकिन  बाद  में  या  तो  उस
 काम  को  वह  प्राइवेट  सेक्टर  पर  छोड़  देता  है
 या  राज्य  सरकारों  से  प्रार्थना  की  जाती  है  कि  वे
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 [श्री  भक्त  दर्शन]
 इस  काम  को  करें।  में  समझता  हूं  कि  यदि  हम
 इस  नीति  पर  चलेंगे  तो  युग  बीत  जायेंगे  भौर

 समृद्धि  के  जिस  स्तर  पर  हम  झपने  देश  को  ले
 जाना  चाहते  हैं  उस  स्तर  पर  हम  नहीं  ला  पायेंगे  ।

 हमारे  देश  में  वैसे  ही  ऐसे  वैज्ञानिकों  की
 कमी  है  जो  कि  भूगर्भ  शास्त्र  के  जानकार  हों,
 फिर  भी  उनके  बारे  में  इस  रिपोर्ट  सें  पृष्ठ  ६  पर  यह
 लिखा  है  :

 “The  sanctioned  strength  of  the
 Survey  is  322  gazetted  posts,  of
 which  209  gazetted  posts  were  ac-
 tually  filled  during  the  period.  Of
 the  sanctioned  650  non-gazetted
 posts,  only  474  could  be  filled.”
 इसका  मतलब  यह  है  कि  ११३  गजेटेड  पोस्ट

 नहीं  भरी-जा  सकीं  और  १७६  नान-गजेटेड  पोस्टें

 नहीं  भरी  जा  सकी  ।  प्लानिंग  कमीशन ने  वैसे  ही
 इस  काम  के  लिये  बहुत  कम  रुपया  मंजूर  किया

 है  ।  लेकिन  उसको  खर्च  करने  का  भी  प्रबंध  नहीं
 किया  जा  सका  और  प्री  जगहें  नहीं  भरी  जा
 सकी।  में  अपने  मित्र  दिवान चन्द  शर्मा
 की  तरह  तो  हाइपरबोलिक  (अझतिशायोक््तिपूर्ण  )
 भाषा  सें  यह  नहीं  कहना  चाहता  कि  इस  काम  के
 लिये  एक  श्रार्मी  (सेना)  खड़ी  कर  दी  जाय  ।  अगर

 हर  एक  काम  के  लिये  बर्मीज़  खड़ी  कर  दी  जायें
 तो  हो  सकता  है  कि  वे  आपस  में  ही  लड़ने  लगें
 शौर  काम  कुछ  न  हो  ।  लेकिन  मेरा  निवेदन  बह  है
 कि  यदि  हमें  देश  का  औद्योगीकरण  करना  है
 सनौर  देश  को  समृद्ध  बनाना  है,  तो  अगर  हम  इस
 किए  की  चाल  से  चले  तो  हमें  कोई  लाभ  होने
 वाला  नहीं  है  |  मुझे  माननीय  मंत्री  महोदय  की
 योग्यता  और  कर्मठता  में  विश्वास  है  दौर  साथ  ही
 उनके  विभाग  को  प्र  नन  मंत्री  जी  का  आ्राशीर्वाद
 प्राप्त  है  और  उसमें  उनकी  बड़ी  दिलचस्पी  है,
 इसलिये  में  जोरदार  अनुरोध  करूंगा  कि  योजना
 कमीशन  पर  फिर  से  इस  विषय  में  जोर  डाला
 जाये  और  अधिक  रुपया  लिया  जाये  और  उससे
 देश  के  ग्रन्दर  भ्रच्छे  प्रच्छे  विशेषज्ञ  और  कार्यकर्ताभ्ों
 को  त॑यार  करके  अगले  पांच  वर्षों  में  इस  काम  को
 तेजी  से  शुरू  कर  दिया  जाये  ।

 ग्रभी  हमारे  मित्र  नायर  साहब  ने  कहा  कि

 हमारे  पास  इस  देश  का  पूरा  जियोलाजिकल
 मैप  (भूतत्वीय  मानचित्र)  तक  नहीं  है।  हमको
 यह  नहीं  मालूम  कि  हमारे  यहां  किस  जगह  पर
 कौन  चीज  मौजुद  है  ।  क्या  यह  लज्जा  की  बात  नहीं
 @  कि  स्वाधीनता  के  पाठ  वर्ष  बाद  भी  हमें  नहीं

 मालूम  कि  हमारे  यहां  किस  स्थान  पर  क्‍या  चीज

 मौजुद  है  ।  पहले  हमको  मालूम  तो  होना  चाहिये
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 कि  हमें  क्या  करना  है,  तभी  हम  किसी  काम  को
 करने  की  योजना  बना  सकते  है  t

 उपाध्यक्ष  महोदय,  में  प्रतीक  समय  न  लेकर
 अन्त  में  एक  बात  कौर  कहना  चाहता  हूं  ।  वह  यह
 है  कि  हाई  भाल्टीट्यूड  रिसर्च  स्टेशन  (उत्तुंग
 गवेषणा  केन्द्र  )  के  बारे  में  लगभग  दस  वर्ष  से
 लिखापड़ी  चल  रही  है।  कार्मिक  रे  (ब्रह्मांड
 किरण)  के  बारे  में  प्रनुसन्धान  करने  के  लिये  एक
 अलग  स्टेशन  स्थापित  करने  का  विचार  है
 शौर  शब  यह  निश्चित  सा  मान  लिया
 गया  है  कि  गुलमर्ग  के  पास  मिलन  मर्ग  में  वह
 स्टेशन  स्थापित  किया  जायेगा  ।  लेकिन  उसके
 कौर  भी  रंग  हैं  जैसे  ग्लेशियोलोजी  के  बारे  में

 अनुसन्धान  होना  है  श्र  हिमालय  के  फ्लोरा
 शर  फोन  (वनस्पतियों  और  जानवरों)  के
 बारे  में  भ्रनुसंघान  करता  है,  हिमारोहण  के  बारे
 में  प्रनुसंघान  करना  है  कौर  वनस्पतियों  के  बारे
 में  भ्रनुसंधान  करना  है  |  इन  सब  कामों  के  लिये
 भी  आपको  कोई  स्थान  निश्चित  करना  चाहिये।
 में  मंत्री  महोदय  से  निवेदन  करूंगा  कि  केन्द्रीय

 हिमालय  में  बद्रीनाथ  के  पास  जो  जोशीमठ  का
 स्थान  है  वह  इस  कार्य  के  लिये  बहुत  उपयुक्त
 है  t  वहां  से  बर्फ  भी  नजदीक  है  लेकिन  फिर  भी
 यह  बारहों  महीने  खला  रहता  है  |  वहां  तक  केन्द्रीय
 सरकार  की  सहायता  से  मोटर-सड़क  जल्दी  हीं
 बनने  वाली  है  ।  वह  भारत  वर्ष  के  लिये  प्रत्युत
 महत्व  का  स्थान  है।  क्‍योंकि  जगदगुरु  श्री
 धांकराचार्य  ने  भारत  भर  में  जो  चार  मठ  बनाये  थें
 उनमें  स ेएक  वहां  पर  बनाया  था।  इसलिये
 जहां  उस  स्थान  ने  सांस्कृतिक  दृष्टि  से  देश  के
 उत्थान  में  भाग  लिया  है  वहां  उसको  अब  वैज्ञानिक
 कौर  भ्रार्थिक  जीवन  में  उन्नति  करने  में  भी
 भाग  लेने  का  अवसर  दिया  जाना  चाहिये  ॥$
 देश  के  कई  स्थानों  पर  लेबोरेटरीज  खोली  जा

 चकी  हे  ।  स्वर्गीय  भटनागर  साहब.  कई  ऐसे
 इन्स्टीट्यूट  खोल  कर  पता  नाम  कमर  कर
 गये  है  a  उन्होंने  बड़ी  बड़ी  प्रनुसंधघानशालायें
 खोल  कर  अपना  नाम  अमर  बना  दिया  है  ।
 एक  बार  इस  स्थान  के  बारे  में  भी  मेरी  उनसे
 बातें  हुई  थी  ।  उनकी  इच्छा  थी  कि  वहां  पर  भी
 एक  रिसर्च  स्टेशन  कायम  किया  जाये,  लेकिन  वे
 उस  इच्छा  को  पुरा  न  कर  सके  अरब  में  मंत्री
 महोदय  से  प्रतिरोध  करूंगा  कि  वे  इस  ओर  ध्यान
 दें।  यह  न  केवल  डिफेंस  (प्रतिरक्षा)  की  दृष्टि
 से  उपयोगी  चीज  है  बल्कि  वे  वैज्ञानिक  दृष्टिकोण
 सें  भी  आवश्यक  हे  t

 भरत:  मुझे  श्ाद्या  है  कि  मंत्री  महोदय  मेरे
 सुझावों  पर  ध्यान  देंगे  ।
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 Shri  N.  M.  Lingam  (Coimbatore):  I
 may  be  the  last  speaker  today  on  this
 subject  and  I  shall  be  very  brief.

 The  Planning  Commission,  while  dis-
 cussing  the  mineral  development  in  this
 country  have  said  :

 “The  rate  at  which  mineral  de-
 velopment  takes  place  and  the  ex-
 tent  to  which  minerals  are  used  for
 industrial  production  are  among
 the  principal  indicators  of  a  coun-
 try’s  economic  development.  De-
 velopment  programmes  for  mine-
 tals  and  for  industries  have  to
 be  closely  integrated.  The  fact
 that  on  the  eve  of  the  Second
 Plan,  when  ambitious  industrial
 programmes  are  envisaged,  the  ex-
 ploration  of  Igdia’s  minerals  re-
 sources  is  incomplete,  emphasises
 the  urgency  of  obtaining  more  de-
 tailed  knowledge  of  them.”
 The  observation  of  the  Planning

 Commission  at  once  emphasises  the
 need  for  developing  our  minerals  re-
 sources  and  sets  the  tone  for  future
 activity.  But  at  the  same  time.  the
 Plan  is  about  Rs.  I:5  crores.  At  the
 seem  to  have  a  clear  programme  for
 the  development  of  our  mineral  re-
 sources.

 We  hear  that  the  provision  for
 mineral  development  in  the  Second
 Plan  is  about  Rs.  l:5  crores.  At  the
 same  time,  we  understand  that  a  pro-
 vision  of  Rs.  30  crores  is  considered.
 We  do  not  know  the  basis  of  these
 figures  and  on  what  lines  the  Commis-
 sion  is  working  or  what  the  programme
 of  the  Ministry  is  and  whether  there  is
 agreement  between  the  Ministry  and  the
 Planning  Commission  with  regard  to
 mineral  development.  These  are  not
 clear  and  |  hope  the  Minister  will  throw
 some  light  qp  this  aspect  of  the  ques-
 tion.  Time  ts  of  the  essence  in  this
 development.  It  is  a  race  in  which  we
 start  with  a  great  handicap.  The  Minis-
 try  has  had  the  advantage  of  consulta-
 tion  with  foreign  experts—the  Russians,
 Canadians  and  the  Rumanians—and  it
 ought  to  be  in  a  position  to  place  be-
 fore  the  House  and  the  Planning  Com-
 mission  a  definite  programme  of  de-
 velopment.  I  hope  the  Minister  will
 give  us  some  indication  of  the  pro-
 gtamme  that  he  envisages  for  the  de-
 velopment  of  the  industry.

 There  is  another  important  question
 in  this  connection:  whether  the  deve-
 lopment  of  oil  is  to  be  taken  up  in  the
 public  sector  only  or  in  the  private  sec-

 6  APRIL  956  Demands  for  Grants  464

 tor.  According  to  our  industrial  policy—
 perhaps  it  is  also  the  concensus  of
 opinion  in  this  House—the  exploitation
 of  the  oil  industry  should  be  in  the  pub-
 lic  sector.  But  the  delay  with  which
 this  important  question  has  been  tackled
 in  the  past  shows  that  even  if  it  is  in
 the  public  sector,  a  method  should  be
 devised  by  which  more  expeditious
 action  is  taken  for  tapping  the  oil  in
 the  country.

 In  this  connection,  I  cannot  refrain
 from  paying  a  tribute  to  the  Minister  of
 Natural  Resources  and  Scientific  Re-
 search.  I  know  he  has  fought  against
 tremendous  odds  and  made  the  country,
 and  the  planners  especially,  oil-con~
 scious.  But  for  his  energy  and  drive,
 the  Planning  Commission  would  not
 have  given  the  exploitation  of  oil  the
 importance  that  it  seems  to  have  now
 given.

 This  brings  me  back  to  the  Industrial
 Exhibition  that  took  place  in  Delhi  a
 few  months  back.  There  the  manufac-
 turers  from  great  industrial  countries  of
 the  world  were  brought  together,  a$  it
 were;  they  brought  to  a  focus  the
 scientific  and  technological  advances  of
 the  various  countries  and  we  were
 awakened  to  the  great  leeway  that
 India  had  to  make  up  in  the  develop-
 ment  of  her  technological  and  scienti-
 fic  research.

 Here  I  have  to  mention  that  geolo-
 gical  survey  is  the  basis  of  all  other
 surveys.  The  Geological  Survey  of
 India  is  at  present  dissipating  its  ener-
 gies  on  various  matters.  A  preliminary
 geological  survey  is  necessary  for  hydro-
 electric  projects,  dam  sites,  steel  plants
 and  for  each  and  everything:  I  do  not
 know  whether  the  full  requirements  of
 the  Geological  Survey  of  India  for  the
 Second  Five  Year  Plan  have*  been  taken:
 into  consideration.  I  would  urge  upon.
 him  to  see  that  this  teams  are  not  sent
 over  other  projects  so  that  he  may  have
 intensive  concentration  on  _  geological
 survey  for  the  mineral  development
 only.

 With  regard  to  the  exploration  of  oil,
 the  following  processes  have  to  be  un-
 dergone:  geological  survey,  gravity  sur-
 vey,  geo-physical  prospecting  and  then
 test  drilling.  We  do  not  know  the  pro-
 grammes  under  each  of  the  above  items.
 We  find  that  surveys  are  being  under-
 taken  all  over  the  country—instead  of
 each  area  being  subjected  to  each  of
 these  tests.  We  find  a  superficial  sur-
 vey—preliminary  geological  survey—
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 [Shri  N.  M.  Lingam]  I  cannot  dilate  upon  more  details
 being  undertaken  everywhere—a  sort  of
 a  rambling  survey  is  going  on.  I  would
 urge  the  Minister  to  see  that  each  area
 is  subjected  to  all  the  surveys  so  that  if
 no  oil  is  to  be  found  in  that  area,  it
 could  be  eliminated  from  the  surveys.
 This  is  very  important  not  only  from  the
 point  of  view  of  tapping  oil  easily  but
 also  from  the  point  of  view  of  economy.

 I  come  to  the  negotiations  with  the
 Assam  Qil  Company.  We  have  only
 heard  that  negotiations  are  going  on
 with  it;  we  do  not  know  the  details.
 The  existing  prospecting  licence  con-
 fers  several  concessions  on  it.  The
 financial  implications  of  the  rupee  com-
 pany  are  not  clear.  We  also  do  not
 know  whether  the  setting  up  of  the
 future  refinery  is  a  subject  matter  of
 negotiations  with  that  company  nor  do
 we  know  whehter  the  railway  is  going
 to  make  arrangements  for  the  transport
 of  oil  from  the  future  refinery.  In-
 formation  on  these  vital  issues  has  to
 be  placed  before  the  House  so  that  the
 House  can  give  its  approval  to  the
 ‘whole  question.

 The  exploration  of  oil  in  the  south
 is  also  an  important  question.  The
 Russian  geologists  have  indicated  the
 possibility  of  oil  not  only  in  Orissa  but
 also  in  the  Deccan  alluvium.  I  would
 request  the  hon.  Minister  to  give  us  an
 indication  of  the  programme  for  the
 -development  of  the  mineral  oils  in  the
 ‘south.

 It  is  reported  that  the  Ministry  is
 ‘going  to  have  a  new  directorate  for  oil
 and  natural  gas.  We  also  hear  that
 foreign  technicians,  consultants  and
 scientists  are  going  to  be  brought  to
 man  this  digectorate.  The  House  would
 like  to  know  the  relationship  of  these
 foreign  experts  with  the  directorate.  It
 is  vital  that  in  such  a  directorate  our
 scientists  and  our  experts  have  at  least
 equal  voice,  if  not  a  dominant  voice.  I
 hope  the  Minister  will  enlighten  the
 House  on  this  very  important  question.

 We  have  a  partnership  with  the
 Assam  Oil  Company,  and  the  Standard
 Vacuum  Oil  Company.  I  am  voicing,
 I  think,  the  sense  of  this  House  when
 I  say  that  this  agreement  needs  modi-
 fication  to  ensure

 greater
 association  of

 the  Government  of  India  in  these  com-
 panies.

 within  the  limited  time  at  my  disposal.
 I  hope  the  Minister  will  be  ble  to  tell
 us  the  exact  position  of  the  Govern-
 ment  of  India  in  all  these  matters.

 With  regard  to  copper,  we  are  short
 of  our  requirements.

 Mr.  Deputy-Speaker  :  Would  the  ben.
 Member  able  to  conclude  within  a
 minute  or  two?

 Shri  N.  M.  Lingam:  No,  Sir;  I  will
 require  about  five  minutes  more.

 Mr.  Deputy-Speaker:  He  can  conti-
 tinue  on  the  next  day.  We  will  now
 take  up  the  next  item  on  the  Order
 paper—Private  Members’  Business.

 3  P.M.

 CHILD  SANYAS  DIKSHA_  RES-
 TRAINT  BILL*

 Shri  Dabbi  (Kaira  North):  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 provide  for  the  restraint  on  Sanyas
 diksha  of  a  child.

 Mr.  Deputy-Speaker  :  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  res-
 traint  on  Sanyas  diksha  of  a  child.”

 The  motion  was  adopted.

 Shri  Dabhi:  Sir,  I  introduce  the  Bill.

 PROCEEDINGS  OF  LEGISLATURES
 {PROTECTION

 OF  PON)

 Mr.  Deputy-Speaker  :  The  House  will
 now  resume  further  discussion  of  the
 motion  moved  by  Shri  Feroze  Gandhi
 on  the  23rd  March,  1956,  that  the  Bill
 to  protect  the  publication  of  reports  ot
 proceedings  of  Parliament,  State  Legis-
 latures  and  their  Committees  be  taken
 into  consideration.

 Out  of  4  hours  allotted  for  discussion
 of  the  Bill,  ]  hour  and  58  minutes  were
 taken  up  on  the  23rd  March,  956,  and
 2

 ours
 and  2  minutes  are  still  avail-

 able.
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 Shri  Raghubar  Dayal  Misra  may  con-
 tinue  his  speech.

 शी  आर०  to  सचिव  (जिला  बुलन्दशहर )  :
 साननीय  उपाध्यक्ष  महोदय,  पिछले  दिन  में  यह

 नज  कर  रहा  था  कि  में  इस  बिल  का  समर्थन  करता

 नट  इस  का  खास  कारण  यह  हूँ  कि  हमारे  देह  में
 प्रजातंत्र  राज्य........

 Mr.  Deputy-Speaker:  Order,  order.
 There  are  a  large  number  of  hon.  Mem-

 ‘bers  who  have  expressed  their  desire  to
 participate  on  this  important  Bill.  If
 the  hon.  Members  agree  that  they  want
 to  have  a_  time-limit  placed  on  the

 ‘speeches  then,  perhaps,  they  might  be
 able  to  accommodate  a  larger  number

 ‘of  Members  to  participate  in  the  debate.
 Shall  we  have  45  minutes  for  each
 Member  ?

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon)  :  0  minutes.

 Pandit  Balkrishna  Sharma  (Kanpur
 Distt—South  cum  Etawah  Distt.—
 Easi):  |  am  told  that  there  are  some
 important  Members  who  will  speak  on
 this  Bill,—Shri  N.  C.  Chatterjee  is  one

 ‘of  them—and  we  would  like  to  hear
 them  for  a  longer  time.

 Mr.  Deputy-Speaker:  Then  we  fix
 it  at  10  minutes  normally  and  in  some

 -cases  I5  minutes.

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  I  think  I  should  be  given

 about  20  minutes.

 Mr.  Deputy-Speaker  :
 would  be  made.

 Exceptions

 श्री  प्यार  Bo  fa:  हमारे  नंदा  में  प्रजातंत्र
 राज्य  स्थापित  होने  के  बाद  यह  भ्रावश्यक  हो  गया
 है  कि  इस  हाउस  (सभा)  में  या  स्टेट  के  लेजि-
 स्टेटस  (राज्य  विधान  मंडलों)  में  हम  जो
 क्राम  करते  हें,  वह  काम  जनता  के  सामने

 जाय  और  जनता  के  सामने  सिवा  समाचारपत्रों
 के  तौर  कोई  साधन  नहीं  है  जिस  के  जरिये  उन
 के  पास  यहां  को  कार्यवाही  जाय  |  राज  यह
 जरूरी  हो  जाता  &  कि  यहां  की  कार्यवाही  सही
 सही  जनता  के  सामने  पहुँचे  ताकि  जनता  यह
 समझे  कि  उन  के  नुमाइन्दे  लेजिस्लेचस्स  में  क्‍या
 कर  रहें  हे,  किस  तरीके  से  टैक्स  लगाते  हूँ,  क्या  उन
 की  जिम्मेदारियां  हे;  किस  चीज  के  लिये  उन्हें
 क्या  खर्च  करना  हू,  शौर  भोर  जी  जो  जरूरी  बातें
 हों  उन  सभो  के  बारे  में  जनता  को  अच्छे  तरीके
 से  जानकारी  हो  ।  इस  लिये  यहां  की  प्रोसीडिग्स
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 (कार्यवाहियों  )  का  छपना  अभ् रख बारात  में  निहायत
 जरुरी  है  |

 लेकिन  में  ने  पिछले  दिनों  देखा  कि

 ्  अर झाखबारात,  हस  हाउस  की  बहुत  सी

 नहीं  छापते  हें,  कुछ  अख़बारात  हैं  जो  कि  छापते
 हैं,  कुछ  प्रखबारात  ऐसे  हें  जो  कि  एक  हिस्सा
 छापत  हैं,  दूसरें  नहीं  ।  को  पार्टियों  के  श्राखबारात

 होते  हैं  वह  यह  करते  हे  कि  अपनी  पार्टी  के  भ्रांतियों
 की  बातों  की  ले  लिया  कौर  उन्हें  छाप  दिया  I
 इस  के  मुताल्लिक  कोई  कानून  हमारा  बना

 हा  नहीं  है  जिस  से  हम  इस  प्रेस  को  भी  कंट्रोल
 (नियंत्रित)  कर  सके  शौर  यह  देख  सकें  कि  उन
 लोगों  की  कहां  तक  शभ्ख्त्यार  हें  । अ्खबारोंकी  हस
 की  पूरी  आजादी  होनी  चाहिये  कि  यहां  जो  कुछ  भी

 कार्यवाही  हाउस  के  अन्दर  हो  उस  को  सही  सही
 जनता  के  सामने  रख  दें,  लेकिन  भ्रमर  कोई  प्रकार
 उस  कायंबाही  में  से  किसी  बात  को  छिपाता
 है  या  दबाता  है,  एकतरफा  कार्यवाही  रखता  है,
 तो  उस  के  खिलाफ  भी  इस  हाउस  को  भ्र धि कार

 होना  चाहिये  ।  तो  यह  बिल  जो  कुछ  कर  रहा  हैं
 वह  सिर्फ  यही  है  कि  भ्राखबारों  को  यह  आजादी
 होनी  चाहिये  कि  वह  सही  सही  कार्यवाही  जनता
 के  सामने  रख  सके  |  हमारे  विधान  ने  इस  बात
 को  मान  लिया  था  कि  इस  हाउस  की  कार्यवाही
 छापी  जा  सकती  है,  लेकिन  इस  हाउस  की  प्रथा-
 रिटी  (प्रधिकरण  से  )  से  उस  की  मंजूरी  से

 -  तो  इस
 किस्म  की  मंजूरी  का  कानून  गवर्नमेंट  को  पहले  ही
 ले  कराना  चाहिये  था  कि  इन  शर्तों  के  साथ  प्रकार
 वाले  यहां  की  कार्यवाही  की  छाप  सकते  हैं  और
 झ्रखबार  वालों  को  पूरी  आजादी  है  कि  अगर  वह  सही
 सही  रिपोर्ट  इस  हाउस  की  प्रोसीडिग्स  को  छापेंगे
 तो  उन  के  खिलाफ  बाहर  का  कोई  भी  आदमी

 मुकदमा  नहीं  चला  सकेगा  |  यह  जनता  के  हित
 में  है  कि इस  हाउस  और  दूसरे  लेजिस्लेचर्स  की
 कार्यवाही  जनता  के  सामने  जाय।  जब  वह  ठीक
 ठीक  कार्यवाही  छापते  हैं  तो  उन  की  नेक  नियति
 या  बद  नियती  का  कोई  सवाल  पैदा  नहीं  होता
 है  क्‍योंकि  प्रजातंत्र  राज्य  में  जनता  के  नुमाइंदों
 को  जो  कार्यवाही  लेजिस्लेचस  में  हो  वह  जनता  के
 सामने  जानी  ही  चाहिये  ।  उस  का  छापना  निहायत
 जरूरी  होता  है  कौर  उस  में  मैलीस  (व्देष)  का
 कोई  सवाल  नहीं  ।  इस  लिये  ज॑सी  कि  मेरे  भाई
 डाभो  साहब  ने  तरमीम  रखी  हैँ  कि  इस  में  गुड
 फंस  (सदिच्छा)  रख  देना  चाहिये,  उस  मे  गुड
 फैल  की  कोई  बात  नहीं  है  ।  मगर  प्राकारों  में

 सही  सही  रिपोर्ट  छापी  जाये  तो  उस  में  गुड  फैथ
 का  सवाल  पैदा  नहीं  होता  ।  जैसा  कि  हमारे
 संविधान  में  प्रोवाइड  (उपबन्ध)  किमी  गया  है,
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 [श्री  आर०  डी०  मिश्र]
 इस  तरह  का  बिल  गवर्नमेंट  को  ही  लाना  चाहिये
 था,  लेकिन  हमारे  भाई  श्री  फीरोज  गांधी  को  एक
 प्राइवेट  मेम्बर  की  हैसियत  से  इस  को  यहां  लाना

 पड़ा  ।  में  समझता  हूं  कि  उन्होंने  बड़ा  बरच्छा
 काम  किया  है  |  भ्रमर  यह  बिल  यहां  पर  पास  हो
 जाता  है  तो  समाचारपत्र  जगत  में  उनका  नाम
 स्वीपरों  में  अंकित  रहेगा  ।  जहां  पर  भी  प्रजातंत्र

 राज्य  हें  वहां  पर  सभी  जगह  थोड़ी  सी  शरायत
 के  साथ  खबरों  को  छापने  की  पूरी  झ्राजादी  दी

 हुई  है  ।  अमरीका  के  प्रकार  तो  वहां  के  संविधान
 में  ही  यह  बात  हुई  है  कि  ग्रखबारों  को  पूरी
 प्रा जादी  है|  जहां  तक  इंग्लिस्तान  का  ताल्लुक  है
 वहां  पर  सन्‌  १६३८  में  जो  मुकदमा  हुआ  था
 उस  के  बारे  में  फीरोज  भाई  ने  बतलाया  था  कि
 उस  के  भ्रनुसार  वहां  पर  पूरी  आजादी  है  कि  अगर

 सही  कार्यवाही  अखबार  वाले  छापते  हें  तो  उन  के
 ऊपर  कोई  मुकदमा  नहीं  चल  सकता  है  ।  लेकिन

 कानून  के  मुताबिक  नगर  कोई  आदमी  बिना

 हाउस  श्राफ  कॉमन्स  की  मंजूरी  के  वहां  की
 प्रोसीडिंग्स  को  छापता  है  तो  कंटेंट  आफ  प्रोसी-
 डॉग्स  (सभा  की  मान  हानि)  हो  जाती  है,
 लेकिन  वहां  के  हाउस  ने  इस  चीज  को  वेव  (हटा  )
 कर  दिया  है  और  वहां  पर  सही  सही  रिपोर्ट
 छपती  हैं  ।  इसी  तरह  से  दूसरे  मुल्कों  में  भी  इस

 तरह  की  कार्यवाही  छापी  जाती  हैं,  मगर  ग्राम
 तक  हमारे  में  मुल्क  ग्रखबारों  को  पूरी  आजादी

 नहीं  है  ।  इस  लिये  अखबार  वालों  को  डर  रहता
 है  कि  अगर  किसी  सेम्बर  ने  कोई  ऐसी  बात

 यहां  पर  कह  दी  जो  किसी  के  खिलाफ  आ  कर

 पड़ती  हो  कौर  वह  डिफंमेशन  के  इलाज  (मान
 हानि  के  खंड)  में  आ  जाती  हो  तो  वह  आदमी
 उस  के  छापने  वाले  पर  मुकदमा  चला  सकता  है  ।
 इस  डर  की  वजह  से  वह  कार्यवाही  को  नहीं  छापते

 हैं,  और  जो  छापते  हें  वह  उस  के  छापने  की
 जिम्मेदारी  अपने  ऊपर  लेते  हैं  I  तो  मेरे  कहने
 का  मतलब  यह  है  कि  जहां  तक  डिफंमेशन  का
 सवाल  है  बहुत  से  मामलात  हमारे  सामने  कराते

 हैं,  कान्स्टिट्युएंसी  (निर्वाचन  क्षेत्र)  का  सवाल
 गाता  है,  अफसरों  की  शिकायतों  का  सवाल  अता

 है,  किसी  मेम्बर  के  खिलाफ  कोई  बात  प्रति  है,
 जनता  के  भ्रांतियों  की  शिकायतें  कराती  हैं,  मगर
 उन  शिकायतों  को  इस  हाउस  के  सामने  रख  दिया

 गया,  मुमकिन  है  कि  उन  में  पूरी  सदाकत  (सत्यता  )
 न  हों,  या  वह  पूरी  तरह  से  साबित  न  हो  सकें,  तो
 उस  के  छापने  वालों  को  अपने  ऊपर  मुकदमा
 चलने  का  डर  रहता  हैं  और  इस  लिये  वह  चीज
 जनता  के  सामने  नहीं  पहुंचती  हू  -  जो  खराब
 काम  करता  है  और  प्यार  उस  के  खिलाफ  कोई
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 शिकायत  रखी  जाय  तो  मुकदमा  नहीं  चल  सकता

 है  लेकिन  जहां  तक  इस  हाउस  का  ताल्लुक  है
 अगर  यहां  पर  कोई  बात  पेश  की  जाय  कि  गवर्नमेंट
 का  फलां  भ्रमर  खराब  काम  कर  रहां  है,  उस  की
 जांच  करने  पर  अगर  पाया  जाय  कि  वह
 निर्दोष  है  तब  तो  कोई  बात  नहीं,  कौर  प्रगर
 दोषी  है  तो  उस  को  सजा  दे  दी  जाय,  लेकिन  भ्रमर

 वह  भ्रफसर  निर्दोष  है  और  उस  की  शिकायत
 अखबार  में  छप  जाती  है  तो  वह  उस  अखबार  के
 खिलाफ  डिफैमेशन  की  कार्यवाही  कर  सकता  है  ।
 तो  इस  डर  से  तो  अखबार  वाला  छापता  नहीं
 है  कौर  जनता  सें  यह  शिकायत  की  जाती  है  कि

 हमारी  बातों  को  हाउस  के  सामने  रक्खा  नहीं
 जाता  ।  इस  लिये  जरूरी  है  कि  अखबारों  को

 इजाजत  दे  दी  जाय  कि  वह  हमारे  हाउस  और
 स्टेट  लेजिस्लेचर्स  की  कार्यवाहियां  को  सही  सही
 छापें  ।  जहां  तक  जनता  का  सवाल है  प्रेस  कमी-
 दान  (प्रेस  आयोग)  ने  इस  की  तहकीकात  (जांच)
 की  कि  कितने  ग्रामीण  यहां  की  तकरीरों  को

 पढ़ते  हैं  तो  उन्होंने  मालूम  किया  २,२५८  आदमियों
 की  राय  ली  गई,  कि  उन  में  बहुत  बड़ी  तादाद

 ऐसे  आदमियों  की  थी  जो  कि  यहां  की  स्पीचेस  को

 पढ़ने  में  दिलचस्पी  रखते  है  ।  इस  से  मालूम  पड़ता

 है  कि  हमारी  जनता  जो  हैं  वह  भी  इस  के  लिये
 सड़क  रहती  है  कि  हमारे  नुमाइन्दे  हाउस  के
 इन्दर  क्‍या  करते  हे  ।  इस  लिये  जरूरी  हो  जाता

 ह्  कि  जनता  की  दिलचस्पी  को  कायम  रखने  के

 लिये,  जनता  को  गवर्नमेंट  की  कार्यवाही  को

 मालूम  होने  के  लिये  जनता  को
 अपने  गुंडों का  काम  मालूम  होने  देने  के  लिये  पास

 अखबारों  के  जरिये  से  सही  सही  कार्यवाही  इसकी
 जाये  |

 दूसरी  बात  से  यह  कहना  चाहता  हूं  कि  मेरे

 दो  तीन  भाइयों  ने  एक  तरमीम  रखी  है  कि  इस
 बिल  को  राय  आम्मा  (जनमत)  जानने  के

 लिये  सिम्युलेट  (परिचित  )  किया  जाये  ।
 मेरा

 कहना  यह  है  कि  इस  पालियामेंट  की  लाइफ

 (संसद  के  जीवन)  का  करीब  करीब  एक  बहुत
 बड़ा  हिस्सा  खत्म  हो  चुका  है  और  चूंकि  इस  बिल

 का  पास  किया  जाना  बहुत  जरूरी  है  इस  वास्ते

 इसको  सर्क्यूलेंट  न  किया  जाये  ।  वैसे  तो  होना

 यह  चाहिये  था  कि  इस  बिल  को  बहुत  पहले
 लाया  जाता  लेकिन  चूंकि  यह  बेर  में  लाया  गया

 हैँ  इस  वास्ते  मेरे  खयाल  में  जनता  की  राय

 मालूम  करने  की  कोई  जरूरत  नहीं  है  ।  एक  भाई
 ने  एक  तरमीम  यह  पेश  की  है  कि  इसको  सिलेक्ट

 कमेटी  (प्रवर  समिति)  के  पास  भेज  दिया

 जाये  क्‍योंकि  इसकी  जो  लेगुयेज  (भाषा)  है,
 उसमें  कुछ  थोड़ी  इम्प्रूवमेंट  (सुधार)  की  जानी
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 भझावश्यक  है  ।  इस  चीज  को  में  मानता  हूं.  भर

 चाहता  हूं  कि  इसे  सिलेक्ट  कमेटी  के  पास  भेज
 दिया  जाये  1

 इतना  कह  कर  में  इस  बिल  को  सपोर्ट  करता

 हूँ  I

 Mr.  Deputy-Speaker  :  I  have  received
 notice  of  an  amendment,  at  this  stage,
 that  the  Bill  be  referred  to  the  Select
 Committee.  Normally  it  is  very  -diffi-
 cult  to  accept  such  an  amendment  at  this
 late  stage,  but  if  the  mover  of  the  Bill
 and  the  Government  agree,  I  will  have
 to  waive  notice  and  condone  the  delay.
 I  must  know  first  whether  the  Govern-
 ment  agree  to  the  amendment.

 Shri  Feroze  Gandhi  (Pratapgarh
 Distt.—West  cum  Rae  Bareli  Distt.—
 East):  I  agree.

 Shri  Pataskar:  Government  is  pre-
 pared  to  accept  a  reference  to  the  Select
 Committee.  But  the  Bill  in  its  very
 nature  is  such  that  I  do  not  know  whe-
 ther  it  involves  a  question  of  accepting
 the  principle  or  not.  But  I  do  not  think
 that  question  will  arise.  So,  Govern-
 ment  do  wish  that  the  Bill  be  referred
 to  the  Select  Committee.  Let  the  Bill
 be  considered  thoroughly  and  let  the
 Select  Committee  first  decide  what  to
 do  and  in  what  form,  etc.

 Mr.  Deputy-Speaker:  It  is  not  for
 me  to  lay  down  any  rule  or  tell  the
 House  whether  the  Government  would
 be  accepting  the  principles  of  the  Bill  or
 not.  If  Government  agree  to  this
 amendment,  they  will  have  to  decide
 those  questions.  J  am  only  to  be  told
 whether  the  Government  agree  to  this
 amendment.

 Shri  N.  C.  Chatterjee  (Hooghly):  I
 hope  the  Government  will  create  no
 di  fReulty  having  regard  to  the  impor-
 tance  of  the  Bill  and  the  repercussions
 that  it  will  have  both  on  the  press  and
 on  the  working  of  Parliament.

 Shri  Pataskar:  I  am  agreeable  to  the
 Bill  being  referred  to  the  Select  Com-
 mittee.

 Mr.  Deputy-Speaker:  Under  the  cir-
 cumstances,  notice  is  waived  and  the
 delay  condoned.  So,  I  shall  call  upon
 Shri  Rane  to  move  his  amendment.
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 Shri  Rane  (Bhusava):  I  beg  to  move  :

 “That  the  Bill  be  referred  to  ‘a
 Select  Committee  consisting  of  Shri
 Hari  Vinayak  Pataskar,  Dr.  Ram
 Subhag  Singh,  Shri  Tribhuvan
 Narayan  Singh,  Shri  Ganesh  Sada-
 shiv  Altekar,  Shri  Narahar  Vishnu
 Gadgil,  Shri  Nemi  Chandra  Kasli-
 wal,  Shri  Bhagwat  Jha  Azad,  Shri
 Abdus  Sattar,  Shri  Balkrishna
 Sharma,  Shri  Kamakhya  Prasad
 Tripathi,  Dr.  Shaukatullah  Shah
 Ansari,  Shri  A.  M.  Thomas,  Shri
 Feroze  Gandhi,  Shri  R.  Venkata-
 raman,  Shrimati  Subhadra  Joshi,
 Shri  Radhelal  Vyas,  Shri  Paidi
 Lakshmayya,  Shri  Tekur  Subrah-
 manyam,  Shri  Shankar  Shantaram
 More,  Shri  Jaipal  Singh,  Shrimati
 Renu  Chakravartty,  Shri  K.
 Ananda  Nambiar,  Shri  Amjad  Ali,
 Shri  K.  $.  Raghavachan,  Shri
 Bhawani  Singh,  Dr.  A.  Krishna-
 swami,  Shri  N.  C.  Chatterjee,  Shri
 A.  E.  T.  Barrow.  Shri  Fulsinhji
 B.  Dabhi  and  the  Mover,  with
 instructions  to  report  by  the  Ist
 May,  956.”

 I  will  not  take  much  time  of  this
 House  to  support  the  present  motion
 which  seeks  to  refer  this  Bill  to  a
 Select  Committee.  Last  time,  all  the
 hon,  Members  who  participated  in  the
 debate  fully  supported  the  principle.  I
 also  find  from  the  pamphlet  supplied
 to  us  by  the  Secretariat  of  the  Lok
 Sabha—for  which  I  think  the  House
 will  be  much  grateful  as  it  contains  use-
 full  information—that  in  almost  all
 countries,  United  Kingdom,  USA  in-
 cluding  the  different  States  in  the  USA,
 Australia,  Canada,  etc.,  they  have  also
 laid  down  that  there  should  be  a  privi-
 lege  for  the  press  in  publishing  the  pro-
 ceedings  of  the  legislature.  In  India
 also,  this  question  has  been  considered
 by  different  committees  and  as  far  back
 as  1948,  the  Press  Law  Enquiry  Com-
 mittee  considered  this  question.  Before
 that  committee,  the  representatives  of  the
 press  made  a_  representation  that  the
 statements  made  on  the  floor  of  the

 legislatures
 should  be  _  fully  protected

 when  they  are  published  in  the  news-
 Papers.  But  the  committee  did  not  ac-
 cept  the  suggestions  at  that  time  and
 the  reasons  were  as  under  :

 “With  regard  to  parliamentary
 proceedings,  it  is  true  that,  while
 there  is  freedom  of  speech  in  legis-
 lature,  there  is  no  privilege  attach-
 ed  to  the  publication  in  newspapers
 of  statements  made  on  the  floor  of
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 the  legislature......  We  are  unable
 to  recommend  that  newspaper
 should  be  fully  protected  when  they
 publish  parliamentary  proceedings,
 since,  in  our  view,  the  privilege
 attached  to  speeches  in  the  legisla-
 tire  cannot  be  passed  on  auto-
 matically  to  newspaper  reports  of
 such  speeches.  In  our  view,  this  is
 a  matter  for  determination  by  the
 legislature  concerned,  and  we  have
 no  recommendation  to  make  in  this
 behalf,  since  we  understand  that
 the  Parliament  of  Indian  Union  is
 likely  to  appoint  shortly  a  com-
 mittee  to  examine  this  question”.
 Recently,  the  Government  of  India

 appointed  a  Press  Commission,  and  the
 Press  Commission,  in  its  report,  has
 observed  as  follows  :

 “We  recommend,  however  that
 Exception  4  to  Section  499  of  the
 Indian  Penal  Code  be  amended  by
 inserting  the  words  ‘or  of  Parlia-
 ment  or  State  Legislature’  to  give
 effect  to  the  pinciple  Wason
 vg.  Walter.”

 These’  are  the  observations  made  by
 the  Press  Commission.  In  view  of  this,
 I  think  there  is  hardly  any  necessity  to
 substantiate  the  necessity  of  this  Bill.

 On  going  through  the  provisions  of
 the  Bill  and  also  comparing  them  with
 the  provisions  of  the  Defamation  Act
 of  1952  of  the  United  Kingdom  I  find
 there  is  some  lacuna  in  the  present
 Bill.  For  instance,  in  clause  2  of  the
 Bill,  the  word  “newspaper”  has  been
 defined.  I  find  there  is  a  difference
 between  the  definition  given  here  and
 that  given  in  the  United  Kingdom  legis-
 lation.  I  also  find  that  in  cluase  4  of
 the  Bill  the  mover  seeks  extension  of
 privilege  to  the  broadcasting  of  the
 speeches,  made  in  the  Legislature  etc.
 In  this  matter  also,  I  find  there  is
 difference  between  this  Bill  and  the
 United  Kingdom  legislation.

 Besides,  the  most  important  clause  is
 clause  3.  Clause  3  says:  that  no  per-
 son  shall  be  liable  to  any  proceedings
 in  any  court  in  respect  of  any  proceed-
 ings  of  either  House  of  Parliament  or
 of  a  State  Legislature  or  of  either
 House  of  a  State  Legislature  where  it
 consists  of  two  Houses  or  of  any  Com-
 mittee,  etc.,  unless  the  publication  is
 proved  to  have  been  made  with  malice.
 I  have  gone  through  the  provisions  of
 the  Constitution.  I  find  that  entry  No.
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 39  in  list  II  of  the  Seventh  Schedule
 Tuns  thus  :

 “Powers,  privileges  and  immu-
 nities  of  the  Legislative  Assembly
 and  of  the  members  and  the  com-
 mittees  thereof...."  etc.

 At  least  it  appears  to  me  that  this
 House  perhaps  may  not  have  power  to
 pass  a  piece  of:  legislation  which  may
 curtail  the  rights  of  the  State  legisla-
 tures.  So,  this  is  a  question  which  will
 have  to  be  gone  into  carefully.  I  think
 the  best  course  will  be  to  refer  the
 Bill  to  the  Select  Committee.

 As  far  as  the  personnel  of  the  Select
 Committee  is  concerned,  need  not
 speak  of  them.  They  are  all  distin-
 guished  Members  of  this  House  and
 they  will  do  justice.  With  these  obser-
 vations,  I  commend  my  motion  to  the
 acceptance  of  the  House  and  J  also  re-
 quest  my  hon.  friends  Shri  Feroze
 Gandhi,  the  mover  of  the  Bill,  and  Shri
 Pataskar,  the  Minister  of  Legal  Affairs,
 to  accept  this  motion.

 Mr.  Deputy-Speaker  :
 moved  :

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of  Shri
 Hari  Vinayak  Pataskar,  Dr.  Ram
 Subhag  Singh,  Shri  Tribhuvan
 Narayan  Singh,  Shri  Ganesh  Sada-
 shiv  Altekar,  Shri  Narahar  Vishnu
 Gadgil,  Shri  Nemi  Chandra  Kasli-
 wal,  Shri  Bhagwat  Jha  Azad,  Shri
 Abdus  Sattar,  Shri  Balkrishna
 Sharma,  Shri  Kamakhya  Prasad
 Tripathi,  Dr.  Shaukatullah  Shah
 Ansari,  Shri  A.  M.  Thomas.  Shri
 Feroze  Gandhi.  Shri  R.  Venkata-
 raman,  Shrimati  Subhadra  Joshi,
 Shri  Radhelal  Vyas,  Shri  Paidi
 Lakshmayya,  Shri  Tekur  Subrah-
 manyam.  Shri  Shanker  Shantaram
 More.  Shri  Jaipal  Singh,  Shrimati
 Renu  Chakravartty,  Shri  K.
 Ananda  Nambiar,  Shri  Amjad  Ali,
 Shri  K.  S.  Raghavachari,  Shri  Bha-
 wani  Singh,  Dr.  A  Krishnaswami,
 Shri  N.  Chatterjee,  Shri  A.  E.
 T.  Barrow,  Shri  Fulsinhji  B.  Dabhi,
 and  the  Mover,  with  instructions  to
 report  by  the  Ist  May,  1956.”
 The  original  motion  and  _  this

 amendment  are  before  the  House.  I
 have  received  the  names  of  eight  hon.
 Members  who  are  very  anxious  to  speak.
 There  may  be  others  also.  I  find  that
 balf  of  them,  four  of  them,  are  in-
 cluded  in  the  Select  Committee.  There
 have  been  cases  where  Members  have

 Amendment
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 been  allowed  to  speak  as  a
 special

 case.
 Not  that  half  of  them  should.  be  allow-
 ed.

 An  Hon.  Member:  Shri  Gadgil  and
 Shri  N.  C.  Chatterjee  are  always  excep-
 tions,

 Mr.  Deputy-Speaker  :
 Chatterjee.

 Shri  N.  C.  Chatterjee  :  It  is  very  kind
 of  you  to  permit  me  to  speak  although
 my  name  has  been  put  down  on  the
 Select  Committee.

 Mr.  Deputy-Speaker  :
 your  consent.

 Shri  N.  C.  Chatterjee:  Yes.  It  was
 with  my  consent.  You  will  find  that
 my  hon.  friend  Shri  Gadgil  also  spoke
 and  also  my  hon.  friend  Shri  S.  S.
 More.

 Shri  Gadgil  (Poona  Central):  Even
 now  my  consent  was  not  ascertained  :
 but  [  have  given.

 Shri  N.  C.  Chatterjee  :  When  the  Ma-
 harashtrians  have  got  that  privilege,  Ben-
 galees  also  should  be  given  that  privi-
 lege.

 Shri  S.  S.  More:  (Sholapur):  There
 was  no  talk  to  Select  Committee  when
 we  spoke.

 Mr.  Deputy-Speaker:  The  time  limit
 is  there.  The  hon.  Member  snould
 keep  that  in  view.

 Shri  N.  C.  Chatterjee:  Coming  to
 the  merits  of  the  Bill.  the  House  will
 remember  that  four  years  hence  we  will
 be  celebrating  the  [00th  anniversary  of
 the  enactment  of  the  Indian  Penal
 Code.  As  vou  know,  it  was  enacted
 in  October,  860.  It  was  drafted  by
 Lord  Macaulay  who  was  the  President
 of  the  First  Indian  Law  Commission.
 This  draft  Code  was  submitted  to  the
 Governor-General  in  Council.  IH  fur-
 ther  underwent  revision  at  the  hands  of
 two  great  lawyers.  Sir  Barnes  Peacock
 who  was  the  Chicf  Justice  of  the  Cal-
 cutta  High  Court,  and  Sir  James  Col-
 ville.  Suri  Feroze  Gandhi  is  right  when
 he  points  out  that  there  is  a  serious
 lacuna  in  the  Indivn  Penal  Code  and
 that  lacuna  is  this.  Under  section  499
 of  Indian  Penal  Code,  as  vou  know,
 which  deals  with  the  law  of  defamu-
 tion.  there  ure  certain  exceptions.  ‘he
 fourth  exception  is  not  comprehensive
 enough.  The  fourth  exception  says  that
 it  is  not  defamation  to  publish  a  subs-
 tantially  true  report  of  the  proceedings  of

 Shri  N.  C.

 Not  without
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 a  court  of  justice  or  the  result  of  any
 such  proceeding.  In  the  year  1860,
 when.  the  Indian  Penal  Code  was  enact-
 ed,  they  never  thought  of  any.  Parlia-
 ment.  There  was  no  question  of  any
 democratic  chamber.  There  was  no
 adult  suffrage.  There  was  no  legisia-
 ture.

 Shri  S.  S.  More:  There  was  a  legis-
 lature,  but  no  democratic  legislature.

 Shri  N.  C.  Chatterjee:  As  a  matter
 of  fact,  there  was  something  like  a
 parody  of  a  legislature,  which  was
 practically  a  packed  legislature  con-
 sisting  of  nominees  of  the  bureaucracy.
 Therefore,  there  was  no  question  of  any
 parliamentary  privilege.

 What  we  are  pojnting  out  is  this.  We
 want  the  same  law  to  be  enacted’  by
 Parliament  here,  that  law  which  was
 clearly  laid  down  by  a  great  judge  in
 England  in  the  year  1868,  on  the  25th
 of  November,  in  the  leading  case  Wason
 Vs.  Walter.  Chief  Justice  Cockburn  laid
 down  the  law  very  clearly.  That  law,
 I  submit,  should  be  enacted  by  this
 Parliament.  Otherwise,  parliamentary
 democracy  would  not  at  all  be  effective
 It  is  no  good  having  a  Parliament  with
 500  Members  elected  on  adult  suffrage.
 It  is  not  a  question  of  my  attacking,  or
 criticising  the  other  Members  of  Parlia-
 ment.  It  is  not  a  question  of  Members
 talking  to  each  other.  The  question  is,
 parliamentary  discussion  and  debate
 must  be  communicated  to  the  nation.
 We  are  daily  on  our  trial  before  the
 entire  nation.  Therefore,  if  parlia-
 mentary  debate  has  got  to  be  effective,
 it  must  be  communicated  to  the  peo-
 ple.  It  is  no  good  saying  in  the  Cons-
 titution  that  our  speeches  are  privileged.
 That  means  that  if  anybody  says  anv-
 thing  here,  he  cannot  be  prosecuted.
 No  action  civil  or  criminal  lies  in  re-
 gard  to  that  speech  or  that  debate
 That  is  not  enough.  You  must,  at  the
 same  time,  give  the  fourth  estate  the
 essential  immunity  in  order  to  make
 parliamentary  democracy  really  effec-
 tive.  You  remember  the  great  speech
 of  Sheridan  when  he  stood  up  in  the
 British  House  of  Commons.  He  said,
 “I  defy  you”—he  addressed  the  Trea-
 sury  Benches—"I  defy  you,  you  can
 have  a  venal  legislature,  you  can  have
 a  corrupt  Cabinet,  and  a  pliant  monar-
 chy,  but  give  me  the  freedom  of  the
 press,  if  I  get  that  freedom  to  publish
 your  speeches  and  focus  the  attention
 of  the  country  on  what  is  being  done
 here,  then  I  can  vindicate  the  rights  and
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 liberties  of  the  people.”  Therefore,  it
 is  no  good

 saying
 that  we  have  got  the

 right  to  deliver  our  speeches.  That
 must  be  communicated  by  the  press.
 The  press  must  have  the  corresponding
 right.  What  did  Chief  Justice  Cock-
 burn  say?  The  judgment  lays  down
 that  a  faithful  report  in  a  public  news-
 paper  of  a  debate  in  either  House  of
 Parliament  containing  matters  dispara-
 ging  to  the  character  of  an  individual
 which  had  been  spoken  in  the  course
 of  the  debate  is  not  actionable  at  the
 suit  of  the  person  whose  character  has
 been  called  in  question.  That  is  the
 immunity  which  we  want  to  confer  on
 the  press.  We  do  not  claim  any  funda-
 mental  right  to  commit  slander  or  to
 commit  libel.  There,  is  a  feeling  that
 Shri  Feroze  Gandhi's  Bill  is  meant  for
 the  purpose  of  getting  additional  rights
 to  Members  of  Parliament  for  the  pur-
 pose  of  indulging  in  vituperative  attack.
 Nothing  of  the  kind.  I  would  be  the
 last  person  to  endorse  any  such  Bill  or
 legislation.  What  I  am  pointing  out  is
 this.  We  are  responsible  people.  We
 have  come  here  in  responsible  charac-
 ter  as  representatives  of  the  electorate
 for  the  purpose  of  vindicating  public
 grievances  in  the  discharge  of  our  pub-
 lic  duties.  It  is  often  our  unpleasant
 duty,  not  a  pleasant  duty,  to  expose  the
 misdeeds  of  persons  who  are  dealing
 with  public  funds  or  quasi-public  funds
 or  who  are  placed  in  such  important
 positions  that  they  are  in  the  position
 of  trustees  or  quasi-trustees.  If  they
 commit  any  default  or  breach  of  trust,
 we  as  custodians  of  the  public  purse,
 we  as  representatives  of  the  electorate,
 have  got  to  focus  the  search  light  on
 those  misdeeds  and  call  upon  the  Gov-
 ernment  to  take  action.  If  they  do  not
 do  that,  we  have  got  to  take  steps
 against  the  Treasury  Bench.  All  that
 we  are  saying  is,  it  is  mo  good  deli-
 vering  speeches  here  exposing  the  mis-
 deeds  of  the  people  in  power  or  autho-
 rity.  We  have  got,  at  the  same  time,
 to  see  that  the  people  who  discharge
 their  duty  honestly  and  fairly,  without
 malice,  without  any  ill  motive,  without
 any  oblique  motive,  should  be  given  the
 protection  of  law.  Justice  Cockburn
 goes  on  to  say  that  publication  is  pri-
 vileged  on  the  same  principle  as  an
 accurate  ort  of  the  proceedings  in
 a  court  of  justice  is  privileged,  namely,
 that  the  advantage  of  publicity  to  the
 community  at  large  outweighs  any  pri-
 vate  injury  resulting  from  the  publica-
 tion.  That  is  exactly  the  principle  on
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 which  I  am  asking  this  Parliament  to
 accept  this  legislation  or  modify  or
 amend  it  if  necessary  in  view  of  this
 very  salutary  principle  laid  down.  The
 advantage  of  publicity  is  for  the  national
 good.  National  good  demands  that
 there  should  be  full  publicity  and  al-
 though  it  may  cannote  some  private  in-
 jury  resulting  from  the  publication  of
 the  debate.  this  great  Judge  points  out
 that  that  even  then  it  should  be  made
 immune  from  any  attack.  Judgment  has
 been  delivered  by  the  British  House  of
 Lords  in  8  recent  case  reported  in
 949  A.C,  where  they  pointed  out  that
 the  principle  is  very  important.  The
 principle  is  common  convenience  and
 welfare  of  the  society  .at  large.  It  is
 for  the  vindication  of  that  principle
 that  I  take  it  that  Shri  Feroze  Gandhi
 has  introduced  this  measure.  It  is  only
 by  that  yardstick  that  I  want  to  support
 this  Bill.  ‘General  interest  of  society’  is
 the  language  used  in  MclIntosh’s  case.
 In  leading  case  Stuart  V  Bill,  89!—
 2—Q.B.  34,  H  the  great  Judge  said  that
 the  general  advantage  to  the  countrv  in
 having  the  proceedings  made  public
 must  not  be  lost  sight  of.  Therefore,
 although  it  may  connote  reflection,  al-
 though  it  may  connote  a  certain  amount
 so-called  defamation,  how  can  a  man
 possibly  complain  if  a  newspaper  man
 is  simply  publishing  honestly,  bona
 fide  and  without  any  malice,  the  de-
 bates  which  take  place.  because  that  is
 to  the  general  advantage  of  the  com-
 munity  as  a  whole  ?

 In  another  case  Rex.  vs,  Wright  है
 TR  293  and  Davison  vs.  Duncan  J  find
 the  Judges  put  it  on  this  ground:  “Ba-
 lance  of  public  benefit  derived  from
 publicity”  is  the  test.  I  am  pointing  out

 -
 is  the  test  which  should  be  follow-

 ed.

 Now,  privilege  is  accorded  to  a  fair
 report  of  the  proceedings  of  courts.  I
 do  not  understand  this.  If  I  stand  up
 as  Counsel  in  the  Supreme  Court  and
 attack  strongly  some  businessman  or
 some  person  in  authority  in  the  Gov-
 ernment,  I  get  perfect  immunity,  no-
 thing  can  happen  if  that  speech  of  mine
 or  submission  of  mine  or  argument  of
 mine  is  published  in  the  daily  press  in
 any  part  of  India,  but  if  I  deliver  the
 same  speech  here,  then  the  press  does
 not  get  the  immunity.  I  submit  this  is
 unfair  discrimination.  This  is  not  right.
 I  submit  the  Supreme  Court  is  entitled
 to  the  highest  respect.  and  Counsel  can-
 not  perform  his  duties  unless  that  im-
 munity  is  given  t>  him  and  the  im-



 4629  Proceedings  of  Legislatures

 munity  is  given  to  the  press.  But  I
 cannot  understand  what  is  the  difference
 between  the  speech  or  submission  made
 or  an  address  delivered  in  the  Supreme
 Court  of  India  in  the  next  room  and
 the  speech  delivered  in  public  interest
 by  a  Member  of  Parliament  in  this
 House.  As  you  know,  the  British
 House  of  Commons  and  _  the  British
 Parliament  have  been  called  “This
 High  Court  of  Parliament”.  Here  this
 Parliament  also  in  a  sense  is  a  Supreme
 Court.  It  is  also  the  highest  tribunal
 for  the  redress  of  injuries,  for  the  vin-
 dication  of  the  basic  rights  of  human
 beings.  If  either  the  public  sector  or
 the  private  sector  does  something  gross-
 ly  wrong,  and  if  in  discharge  of  his
 public  duties  as  a  representative  of  the
 electorate  a  Member  has  got  to  expose
 the  wrong,  it  is  only  fair  that  not  mere-
 ly  he  gets  the  immunity,  but  the  press
 also  gets  the  requisite  immunity.

 I  had  pointed  out  to  Shri  Feroze
 Gandhi,—and  I  am  glad  that  he  has
 accepted  it,—that  it  should  not  be  made
 an  obsolute  privilege.  He  has  made  it
 a  qualified  privilege.  I  am  happy  to
 find  that  he  has  put  restraint  on  his
 anxiety  to  vindicate  the  press.  There-
 fore,  he  has  put  it  in  this  way.  In
 clause  3  you  find  this  language:  “un-
 less  the  publication  is  proved  to  have
 been  made  with  malice”.  Therefore,  if
 there  is  malice,  if  a  publisher  is  given
 facts  and  figures  and  he  does  not  pub-
 lish  it  in  spite  of  demand,  then  the
 courts  may  reasonably  infer  malice.
 Malice,  as  you  know,  means  not  mere-
 ly  ill-will,  it  means  oblique  motive  ;
 though  it  is  said  to  be  published  for
 public  good,  it  is  with  some  other
 motive.  Therefore,  the  courts  have  got
 the  power  to  punish  the  delinquent  if
 there  is  ill-will,  if  there  is  malice,  if
 there  is  oblique  motive.

 I  think  on  the  whole  this  is  a  Bill
 which  deserves  the  sympathetic  atten-
 tion  of  this  House.  We  are  not  taking
 power,  unrestrained  power  ;  we  are  not
 assuming  any  prerogative  of  indulging
 in  general  libellous  slander  either  of
 the  private  sector  or  the  public  sector
 and  therefore  I  submit  that  this  should
 be  carefully  considered  by  the  Select
 Committee,  and  I  hope  the

 an
 le

 of  the  Bill  will  be  accepted  by  this
 House.

 Shri  U.  M.  Trivedi  (Chittor):  I  op-
 pose  this  Bill.  I  oppose  this  Bill  with
 all  the  emphasis  at  my  command.

 Pandit  Balkrishna  Sharma:  Not
 vehemence  ?
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 Shri  U.  M.  Trivedi:  Why  I  o  it
 is  because  I  doubt  the  motives  On  the
 Mover.

 Mr.  Deputy-Speaker  :  Motives  ?

 Pandit  Balkrishna  Sharma:  Is  it  a
 parliamentary  expression  ?

 _Mr.  Deputy-Speaker:  Let  us  hear
 him  more.  Perhaps  he  might  clear  it.

 Pandit  Balkrishna  Sharma:  He  has

 soups
 the  motives  of  an  Hon.  Mem-

 er.

 Mr.  Deputy-Speaker:  Perhaps  his

 oO  ieee
 might  clear  it.  Otherwise,

 will.

 Shri  U.  M.  Trivedi:  With  all  the  res-
 pect  in  which  I  can  hold  Shri  Feroze
 Gandhi,  I  still  doubt  that  he  is  guided
 not  by  bona  fide  considerations.  Why
 I  feel  it  is  this.

 Mr.  Deputy-Speaker  :  The  hon.  Mem-
 ber  persists  in  this.

 Shri  N.  C.  Chatterjee:  Now,  it  is
 really  mala  fide.

 Mr.  Deputy-Speaker:  Certainly.  I
 would  request  the  hon.  Member  not  to
 carry  on  in  this  strain.  Motives  are
 not  to  be  doubted.  He  may  have
 different  views  on  a  certain  point,  and
 there  can  be  differences  of  opinion  even
 with  the  best  of  motives  on  both  sides.
 If  it  was  said  in  a  lighter  mood  that  is
 a  different  thing,  but  persistenly  to  say
 it  again  and  again  is  not  fair.

 Shri  Gadgil:  Is  it  parliamentary  or
 not  ?

 Pandit  Balkrishna  Sharma:  He  will
 gradually  come  round,  don’t  mind.

 Mr.  Deputy-Speaker:  I  also  hope  so.

 Shri  U.  M.  Trivedi:  |  am  sorry  that
 I  had  to  use  that  language,  but  if  it
 touches  my  friend....  °

 Shri  Feroze  Gandhi:  No,  no.

 Shri  U.  M.  Trivedi:  ....  I  offer  my
 unqualified  apologies  to  him.  iI  have
 absolutely  no  mind  to  injure  his  feel-
 ings,  but  why  I  felt  like  this  is  this.

 Shri  Feroze  Gandhi:  What  you  geid should  also  be  published.  et

 Shri  N.  C.  Chatterjee:  And
 with,  ip

 punity.



 4631  Procesdings  of  Legislatures

 Shri  U.  M.  Trivedi:  I  thank  him  for
 that  liberality.  I  think  hon.  Members
 will  allow  me  to  proceed.

 When  we  make  use  of  this  forum
 with  the  knowledge  that  what  we  speak
 here  in  this  House  is  so  much  privileged
 that  whatever  we  say  here  cannot  be
 made  a  ground  for  defamation  either  of
 a  criminal  nature  or  of  a  civil  suit  of
 a  libel  type,  and  then  if  we  succeed  in
 Tunning  down  a_  particular  individual
 here,  name  him,  give  details  about  false
 or  frivolous  or  vexatious  details  about
 his  doings,  we  desire  that  those  very
 things  which  we  said  here  which  are
 not  proved  may  still  be  published  to
 ruin  that  man  outside  in  the  country.
 I  say  that  we  must  cry  a  halt  to  have
 such  a  desire  at  our  heart  that  with  that
 desire  we  want  to  get  it  published.

 एम  एल०  द्विवेदी  (जिला  हमीरपुर)  :
 क्या  में  माननीय  सदस्य  से  एक  प्रश्न  पुछ  सकता

 हु?
 Shri  U.  M.  Trivedi:  I  want  to  say

 this;  I  feel  it.  Perhaps  wiin  the  best  of
 motives,  speeches  may  have  been  made
 by  particular  hon.  Members;  yet  can
 they  say  that  they  do  not  get  funky
 about  it  if  they  are  allowed  to  be  pub-
 lished  in  the  press  to  achieve  the  same
 object  which  they  wanted  to  achieve
 here  inside  this  House?  If  that  is  the
 object,  then  I  must  very  respectfully
 submit  that  this  Bill  goes  a  longer  way
 than  we  will  ordinarily  allow.

 ‘Ordinarily  I  would  have  immediately
 agreed  that  a  lacuna  does  exist,  but  does
 it  exist  except  by  reading  the  words  in
 the  Indian  Penal  Code,  because  the  ex-
 ceptions  do  not  cover  exactly  the  pri-
 vilege  which  a  man  can  enjoy  inside
 this  House  ?  We  must  remember  that
 the  law  in  England  on  libel  is  the  same
 as  the  law  in  India  so  far  as  the  civil
 law  is  concerned,  and  what  has  been
 decided  in  England  on  the  question  of
 civil  liability  still  holds  good  in  India.
 There  is  not  a  single  case  where  any
 distinction  has  been  made  and  it  has
 not  been  said  that  the  law  is  the  same
 as  the  law  in  England  is.  I  find  that
 two  of  my  friends  for  both  of  whom
 I  have  got  very  great  respect  for  their

 poeledee
 of  law,  are  shaking  their

 heads.

 Shri  Gadgil:  Significantly  shaking.
 Shri  U.  M.  Trivedi:  With  great  res-

 to  both  of  them  I  say  that  the  law
 is  as  I  said,  that  the  law  is  that  the
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 civil  liability  of  libels  stands  on  the:
 same  footing  in  India  as  it  stands  in
 England.  So,  the  question  of  remo--
 ving  this  lacuna  does  not  arise.  What
 arises  is  this,  the  criminal  liability,  the
 liability  which  is  attached  under  sec-
 tion  499  of  the  Indian  Panal  Code.  If
 anyone  wants  to  do  a  thing  for  public
 good  and  to  help  the  public  good,
 under  the  provisions  of  section  499,  if

 a  truthful  statement  which  can  be  veri--
 fled  is  made  on  the  floor  of  the  House,
 it  can  without  any  qualms  of  con-
 science  be  published  by  anybody  in  a
 newspaper.  And  he  is  completely  pro-.
 tected,  so  far  as  our  law  is  concerned.
 I  therefore  feel....

 Shri  Feroze  Gandhi:  He  is  not  pro-.
 tected  from  any  action.

 Shri  U.  M.  Trivedi:  He  is  protected:
 from  criminal  action.

 Shri  Feroze  Gandhi:  No.

 Shri  U.  M.  Trivedi:  You  say  so,
 but  he  is.

 Mr.  Deputy-Speaker:  What  Shri  Fe-.
 roze  Gandhi  means  is  that  that  may
 be  a  good  defence,  but  he  is  not  pro-
 tected.

 Shri  U.  M.  Trivedi:  What  he  wants
 is  an  absolute  privilege.  I  say  that  that

 rivilege  attaches  to  him  by  virtue  of  the
 Pct  that  what  he  said  in  the  public
 good  is  a  truthful  statement,  but  with
 this  proviso  that  there  is  no  malice,
 and  in  fact  that  is  the  sort  of  proviso
 which  the  hon.  Member  himself  has
 put  down  in  his  own  Bill  in  clause  3  in
 the  following  words  :

 publication  is
 been  made  with

 rs  ...unless  the
 proved  to  have
 malice.”.

 Now,  suppose  a  Member  makes  a
 speech  here,  and  he  is  also  the  editor
 of  8  paper;  then,  after  making  28
 speech  here,  suppose  he  goes  and  gets
 it  published  in  his  own  press.  What  is
 there  to  suggest  that  it  is  entirely  due
 to  malice,  if  this  law  is  made?  But  to-
 day,  it  would  be  malice,  and  today  he
 wi  if  not  be  protected  even  by  the  pro-.
 visions  of  the  Indian  Penal  Code.

 But  suppose  a  Member  comes  here
 and  makes  a_  speech  referring  to  a
 criminal  case  in  all  consciousness  and
 with  full  conviction  that  what  he  has
 done  is  in  public  interest  and  he  _  is

 ‘closely  connected  with  a  newspaper,
 wherein  the  publication  is  necessary
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 then  what  happens?  Then  I  say  with  a
 challenge  that  any  man,  any  good  man,
 who  has  got  the  courage  of  his  own
 convictions  and  who  is  the e  editor  of  a
 press  can  always  publish  it,  and  there

 nothing  to  bring  any  action  against
 im,

 Here,  look  at  the  example  which  is
 there.  Shri  Feroze  Gandhi  is  not  pro-
 bably  well-briefed.  I  would  request  him
 to  go  and  read  law  of  debates  in  the
 house;  what  he  speaks  today  is  pub-
 lished  and  is  available  for  sale,  and  the
 price  is  only  three  annas  or  four  annas.
 They  are  always  available  for  sale,  and
 you  can  always  reprint  them  as  much
 as  you  like.

 Shri  Feroze  Gandhi:  No,  you  can-
 not  reprint  them.

 Shri  U.  M.  Trivedi:  You  can  go  and
 reprint  them.

 Shri  Gadgil:  The  immunity  does  not
 extend  there.

 Shri  Feroze  Gandhi:  Only  if  it  is  by
 an  order  of  the  House.

 __Mr.  Deputy-Speaker:  Should  I  be  a

 ee  fear
 when  this  issue  is  being

 settle

 Shri  Gadgil  :  Bad  barrister.

 Shri  U.  M.  Trivedi:  My  difficulty  is
 this,  that  I  know  too  much  or  I  do  not
 know  anything.

 Pandit  K.  C.  Sharma:  (Meerut  Distt.
 —South):  Both  may  be  true.

 Shri  U.  M.  Trivedi:  It  is  just  possible
 that  too  many  cooks  spoil  the  broth.
 With  so  many  lawyers  about  me,  they
 think  that  they  understand  everything
 and  I  do  not.

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  keeps  to

 ns
 a  layman

 like  myself,  then  it  will  all  right.
 Why  should  he  indulge  in  discourses
 with  the  lawyers  ?

 Shri  U.  M.  Trivedi:  They  were  dis-
 turbing  me,  and  hence  I  was  led  away.
 I  am  sorry.  It  was  a  mistake  on  my
 Part.  I  shall  now  address  the  Chair.

 I  submit  that  this  Bill  is  not  going  to
 serve  any  purpose.  Govern-
 ment  had  felt  that  it  was  essen-
 tial,  if  any  fact  had  been  found
 out  by  virtue  of  which  it  was
 possible  that  the

 proceedings
 of  this

 House  were  made  the  subject-matter  of
 4—38  Lok  Sabha
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 an  action,  of  a  criminal.  action,  in  any
 court  of  law,  and  if  such  an  action  had
 in  any  manner  succeeded,  then  there
 would  have  been  a  _  ground  for  Go-
 vernment  to  come  round  and  say....
 ~  Pandit  Balkrishna  Sharma:  There  is
 the  Calcutta  High  Court  case.

 Mr.  De
 puty ee

 oes
 ised hon.  Member.  He  has  got  very  limited

 time.  Let  it  not  be  spent  away  in  this
 manner.

 Shri  U.  M.  Trivedl:..,...and  that
 case  ought  to  have  been  brought  for-
 ward  by  Government  to  indicate  that
 the  lacuna  does  exist.  In  this  particular
 instance,  I  do  not  know  whether  that
 case  has  gone  to  ‘the  Supreme  Court
 and  a  final  decision  has  been  obtained
 on  it.  For,  our  Government  are  al-
 ways  anxious  even  to  validate  the
 illegal  Acts.  They  would  have  certain-
 ly  given  protection,  if  it  were  a  legal  act

 _which  required  validity.  So,  an  exception
 to  section  499  could  have  been  brought
 in  by  any  Bill  by  Government.  The  ex-
 ception  could  have  been  introduced  in-
 to  the  Indian  Penal  Code  itself.  But
 this  Bill  in  its  present  form  tries  to  give
 an  absolute  immunity  of  a  type......

 Shri  N.  C.  Chatterjee  :  Not  absolute  ;
 it  is  only  qualified.

 Shri  U.  M.  Trivedi:  Yes,  absolute,
 You  call  it  qualified  only  because  the
 word  ‘malice’  is  there;  therefore,  it  is
 qualified  liability,  not  privilege.

 Shri  M.  L.  Dwivedi:  When  it  is  in
 public  interest.  (/nterruptions.)

 Shri  U.  M.  Trivedi:  Please  do  not
 disturb  me.

 Mr.  t  The  hon.  Mem-
 may  leave  that  part  of  the  job  to  me,
 and  perhaps  I  might  do  it.

 Shri  U.  M.  Trivedi:  I  am  sorry.  My
 contention  still  holds  good,  and  I  do
 maintain  that  what  is  formulated  here
 in  this  Bill  is  a  question  of  an  absolute
 privilege.  With  that  absolute  privilege
 are  added  the  words  :

 rs  ...Unless  the  publication  is
 proved  to  have  been  made  with
 malice.”.

 Such  a  question  will  arise  only  when
 the  editor  himself  happens  to  be  a
 Member  and  also  a  publisher.  Then
 only  the  question  of  malice  would  arise,
 Otherwise,  one  Member  may  be  set  up  to
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 [Shri  U.  M.  Trivedi]
 say  a  hundred  and  one  things  against
 a  particular  man  such  as  that  he  is  a
 drunkard,  he  is  a  rogue,  he  is  a  bad-
 mash  and  so  on,  and  in  this  way,  all
 sorts  of  accusations  can  be  showered  on
 that  man  on  the  floor  of  the  House;
 and  then,  there  may  be  another  gentle-
 man  who  may  have  been  paid  something
 or  the  other  by  a  publisher  of  a  paper
 who  goes  and  publishes  all  the  gibber-
 ish  that  is  being  uttered  here.

 Pandit  K.  C.  Sharma:  On  a  point  of
 order.  May  I  know  whether  such  a
 thing  can  be  uttered  here?  It  is  con-
 tempt  of  the  House.

 Pandit  C.  N.  Malviya  (Raisen):  You
 cannot  permit  such  things.

 Mr.  Deputy-Speaker:  If  a  Member
 says  that  all  these  things  can  be  uttered
 on  the  floor  of  the  House,  then  is  that
 contempt  of  the  House?  It  is  not  a
 point  of  order.  Whether  we  can  con-
 ceive  that  such  a  thing  would  be  uttered
 or  not  is  the  point.  That  would  not  be
 a  point  of  order.  He  conceives  that
 such  a  thing  can  be  uttered,  and  the
 hon.  Member  feets  that  it  cannot  be
 friend.

 Pandit  K.  C.  Sharma:  He  should  not
 conceive.

 Mr.  DeputySipeaker:  So,  it  is  only
 a  difference  of  -opinion.

 Shri  U.  M.  Trivedi:  I  shall  leave  the

 stil
 of  conception  to  my  leamed

 end.

 Shri  S.  S.  More:  You  better  deliver
 now.

 Mr.  Deputy-Speaker  :  I  would  request
 hon.  Member  to  remember  that  it  is  a
 serious  matter  of  very  great  importance,
 but  we  are  rather  ta sking  it  in  a  lighter
 mood.  We  have  to  consider  it  very
 seriously.  Besides,  there  is  too  much
 of  noise,  and  perhaps  all  hon.  Mem-
 bers  cannot  listen  to  the  hon.  Member
 who  is  speaking.

 The  hon.  Member's  time  is  also  up.
 Shri  U.  M.  Trivedi:  I  shall  conclude

 with  this  one  word.  My  submission  is
 that  even  the  exception  that  is  put  down
 here  in  the  following  proviso  :

 “....unless  the  publication  is
 proved  to  have  been  made  with
 mailce.”
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 is  of  no  use,  and  it  gives  complete
 and  absolute  privilege  to  a  person  who
 wants  to  make  use  of  this  forum.
 Therefore,  my  submission  is  that  the
 Bill  is  unwarranted.

 Shri  Tek  Chand  (Ambala-Simla):  I
 have  had  many  occasions  to  listen
 with  great  care  to  the  speeches
 of  my  hon.  friend  who  has  preceded
 me.  On  very  many  occasions,  I  have
 differed  from  him.  Today,  I  find  his
 speech  singularly  innocent  of  all  logic.
 I  endeavoured  to  analyse  what  he  said,
 and  the  more  I  analyse  his  speech,  the
 more  I  feel  that  the  Bill  has  been
 brought  forward  not  one  day  too  soon.

 When  I  persued  the  language  of  the
 Bill,  I  thought  it  was

 i
 a Ble  of  consi-

 derable  improvement.  Select  Com-
 mittee  will  no  doubt  prune  it.  The
 Select  Committee  will  no  doubt  bring
 about  certain  changes  with  a  view  to
 reflect  in  precise  language  the  laudable
 intention  behind  it.

 The  law  of  defamation  |
 wer

 ,  whe-
 ther  we  are  thinking  of  criminal  culpa-
 bility  or  of  civil  liability,  is  imperfect
 in  many  respects.  There  are  certain
 persons  who  are  a  privileged  class  and
 whose  privileges,  no  doubt,  well  worth
 preserving,  are  not  of  such  a  high  order
 which  the  law  need  jealously  guard.
 There  are  other  bodies  whose  privileges
 ought  to  be  preserved,  because  it  is
 mecessary  in  the  national  interest,  and
 the  law  has  omitted  to  do  so.  The
 parallel  before  you  is  to  be  found  in
 exception  4  to  section  499  of  the  IPC

 dealing  with  the  law  of  defamation.  It
 says  :

 “It  is  not  defamation  to  publish
 a  substantially  true  report  of  the
 proceedings  of  a  Court  of  Justice,
 or  of  the  result  of  any  such  pro-
 ceedings.”.

 But,  curiously  enough,  Lord  Macau-
 lay  omitted  to  include  or  omitted  to
 add  an  exception  conferring  similar
 privilege  to  a  house  of  legislature,  whe-
 ther  democratic  or  nominated  or  other-
 wise.  Why?  There  is  an  innate  ano-
 maly  that  needs  rectification,  and  that
 is  this.  In  a  court  of  law,  it  is  usually,
 ordinarily,  the  conduct  of  a  single  indi-
 vidual  or  a  few  individuals  which  is
 the  subject  of  scrutiny,  and  it  is  open
 to  a  lawyer  in  any  court  to  give  all  the
 lip-lashing  he  can  to  the  witnesses,  to
 the  parties,  -whomsoever  he  may,  like
 but,  of  course,  a  responsible  lawyer  al-
 ways  knows  his  limitations  and  he  al-
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 ways  conducts  himself  with  commend.
 able  self-restraint.  There  is  also  the
 brake  imposed  by  the  Judge.  But  when
 it  come  to  a  similar  person  or  persons
 or  bodies  or  corporations  who  may  be
 doing,  in  accordance  with  the  conten-
 tion  of  one  side,  considerable  damage,
 may  be  to  the  nation,  may  be  to  the  so-
 ciety,  may  be  to  the  bulk  of  the  people,
 you  can  say  with  advantage  what  you
 like  in  this  House  and  bring  it  to  the
 notice  of  every  other  colleague  in  this
 House  which  is  the  -voice  of  the  people,
 but  the  people  of  the  country  cannot
 know  what  has  been  said  here  because
 the  newspapers  have  not  got  the  identical
 immunity.

 With  the  best  of  motives,  anyone  of
 us  may  in  the  House  bring  to  Govern-
 ment’s  notice  certain  foibles,  certain
 errors,  even  certain  culpabilities  of  a
 public  person,  a  public  body,  a  gov-
 ernment  servant  or  anybody,  in  order
 that  the  Government  may  be  persuaded
 to  take  good  action  in  good  time.  But
 that  very  Member  cannot  communicate
 what  he  has  done  to  his  own  consti-
 tuency,  neither  directly  nor  through  the
 agency  of  the  newspaper,  because  a
 ‘tremendous  amount  of  protection  is
 ‘being  made  available  by  the  existing
 law  to  the  person  liable,  though  really
 guilty  as  to  the  allegations  which  hap-

 ॥  to  be  the  subject-matter  of  the
 Fibel.  The  result,  therefore,  is  that  our
 deliberations  or  utterances,  howsoever
 weighty,  howsoever  responsible,  howso-
 ever  nec  for  dissemination  to  the
 nation,  remain  abortive  because  the
 newspapers  next  morning  dare  not  pub-
 lish  what  is  otherwise  considered  to  be
 of  advantage  to  the  larger  interest.
 Therefore,  while  a  lawyer  can  say  what
 he  likes  in  the  course  of  arguments
 ‘with  respect  to  a  party,  with  respect  to
 a  witness,  with  respect  to  the  conduct
 of  all  abettors  of  conspirators,  this  can-
 not  be  communicated  to  the  larger  fo-
 tum,  to  the  larger  court  that  is  the  na-
 tion,  by  its  accredited  representatives,
 and  the  vehicle  for  communicating  what
 goes  on  here  seems  to  be  petrified  be-
 cause  the  law  of  defamation  is  in  the
 condition  in  which  we  find  it  today.

 Therefore,  it  is  absolutely  necessary
 in  the  larger  interest,  in  the  higher  in-
 terest,  that  a  similar  privilege  should  be
 accorded  to  newspapers  and  others  like
 broadcasting  organisations  who  are  re-
 flecting  what  is  substantially  true,  what
 is  substantially  correct,  what  is  said  in
 good  faith  and  published  to  the  nation
 at  large.
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 In  this  connection,  the  principle  un-
 derlying  the  grant  of  privilege  was
 stated  to  be—I  mean,  with  respect  to
 judicial  privilege—that  “though  the
 publication  of  such  proceedings  may  be
 to  the  disadvantage  of  a  particular  in-
 dividual  concerned,  it  is  of  vast  im-
 portance  to  the

 gr
 that  the  proceed-

 ings  of  courts  of  justice  should  be  uni-
 versally  known.  The  general  advan-
 tage  to  the  country  in  having  these  pro-
 ceedings  made  public  more  than
 counterbalances  the  inconveniences  to
 the  private  persons  whose  conduct  may
 be  the  subject  of  such  proceedings”.
 These  weighty  words  become  of  much
 greater  value  when  we  relate  them  to
 the  utterances  made  here  and  to  be
 brought  to  the  notice  of  the  nation.
 That  privilege  will  more  than  counter-
 balance  any  inconvenience,  any  discom-
 fort,  to  the  person  who  happens  to  be
 the  victim  of  those  speeches.

 Then  again,  it  is  a  privilege  which  is
 not  a  licence.  There  are  three  checks
 Whenever  a  speech  is  made  which  at-
 tributes  impropriety  of  conduct  to  an
 individual,  the  first  check  is  the  Chair,
 the  Speaker  himself.  The  moment  I
 start  uttering  anything  which  is  im-

 roper,  which  is  unparliamentary,  which
 is  defamatory,  the  Chair  will  check  me.
 The  second  check  is  the  check  of  m
 own  conscience.  I  should  see  that
 shall  not  abuse  this  privilege  whereby
 a  person  who  is  not  here  to  answer
 back

 may
 suffer.  The  third  check  is

 the  ch  of  a  responsible  newspaper-
 man  who  will  see  that  he  does  not
 publish  something  that  is  vituperative,
 something  that  is  gross,  something  that
 is  ugly  and  improper.

 Shri  M.  L.  Dwivedi:  Why  not  the
 check  of  the  Members  sitting  here  ?

 Shri  Tek  Chand:  If  my  hon.  col-
 league  desires  to  elevate  himself  to  the
 level  of  the  Chair,  his  check  is  cer-
 tainly  there;  he  is  the  fourth  brake.

 Therefore,  I  feel  that  these  checks
 are  there  and  there  is  not  the  remotest
 chance  that  we  will  take  leave  of  our
 good  sense,  of  our  sense  of  responsibi-
 lity  and  simply  let  ourselves  loose  inion
 vulgar,  and  vituperative  epithets  with
 respect  to  persons  not  here.  But  this
 privilege  is  necessary  because  the  news-
 papers  should  not  feel  that  the  Sword
 of  Democles  is  hanging  over  their
 heads.  I  can  say  what  I  like  here,  but
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 [Shri  Tek  Chand]
 if  these  very  words  of  mine  are  report-
 ed  by  someone  else,  then  of  course  he
 can  get  it  in  the  neck  and  I  go.  scot-
 free.  That  state  of  law  is  unfortunate
 and  deserves  to  be  rectified.

 It  will  not  be  improper  to  just  very
 briefly  see  the  well  known  landmarks  in
 the  growth  and  development  of  the
 parliamentary  privilege  vis-a-vis  the  law
 of  defamation  in  England.  There,  the
 speech  of  a  Member  of  Parliament
 from  his  seat  was  privileged  and,  but  he
 was  the  exclusive  beneficiary  of  that
 privilege.  The  state  of  law  in  England
 was  that  statements  made  by  members
 of  either  House  of  Parliament  in  their
 places  in  the  House,  tho

 ugh
 they  might

 be  untrue  to  their  knowledge,  could  not
 be  made  the  foundation  of  civil  or  cri-
 minal  proceedings,  however  injurious
 they  might  be  to  the  interest  of  a  third
 person.
 4  P.M.

 This  limitation  was  removed  in  840
 by  the  Parliamentary  Papers  Act  of
 1840,  It  extended  the  privilege  to  a
 small  extent;  that  is  to  say,  protection
 was  extended  to  publication  of  any
 papers  by  the  direction  of  either  House
 or  of  any  copies  of  such  papers.  But
 the  privilege  which  is  being  claimed
 was  not  yet  extended  in  England  in
 1840.  Later  on,  of  course,  it  was.

 The  latest  statute  law  in  England  is
 the  952  Act,  to  which  a  reference  was
 made  by  an  hon.  Member.  But,  I  wish

 ‘to  invite  his  attention  and  that  of  other
 hon.  colleagues  of  mine  here  to  section
 7.  Section  7  extends  a  qualified  privi-
 lege  to  newspapers.  The  publication  in
 a  newspaper  with  respect  to  any  mat-
 ters  mentioned  in  the  schedale  attached
 to  the  Act  is  deemed  to  be  a  privil
 only  if  the  publication  is  proved,  to  Be
 made  without  malice.  More  than  the
 section  itself,  the  schedule  is  important.
 And,  the  schedule  provides  extended
 privilege  to  a  fair  and  accurate  report
 of  any  proceedings  in  a  newspaper  of
 the  legislature  of  any  part  of  Her
 Majesty’s  Dominions  outside  Great
 Britain.  In  1952,  the  newspapers  in
 England  had  the

 privileg
 €  not  only  vis-

 a-vis  what  was  reported  or  said  in  the
 Parliament  of  England  alone  but  to
 anything  reported  in  the  Parliaments  or
 Legislatures  of  the  Dominions.  Similar
 privileges  have  been  extended  with  re-
 Bard  to  the  proceedings  of  international

 द्
 anisations,  international  courts  etc.
 erefore,  the  law  should  be  brought  in
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 consonance  with  logic  and  the  privi-
 lege  should  be  extended  not  only  to

 newspapers
 but  also  to  pamphlets  and

 broa

 When  my  hon.  friend  who  preceded
 me  was  referring  to  the  privilege  men-
 tioned  in  the  Bill  he  did  not  notice  that
 there  were  not  one  but  more  than  two
 hurdles  before  a

 newspape
 r  could  take

 rotection  of  law,  and  the  hurdles  are
 firstly,  the  report  should  be  substantially
 correct.  Secondly,  it  must  be  made
 without  malice.  Thirdly,  and  it  is  the
 third  provision  which  he  did  not
 notice,—the

 pubieation
 should  be  for

 the  public  benefit.  With  these  three
 hurdles  before  a  newspaper  to  clear,  I
 do  not  think  there  will  be  any  occasion
 —not  one  in-a-hundred  chance—of  its.
 abusing  the  privileges  and  in  case  it
 transgresses  the  limits,  even  then,  I  Sub-
 mit,  the  same  principles  vis-a-vis  the  law
 courts  and  what  are

 Kee  deere  ag rivileges  apply  to  larger  e  in  the
 ene  af  reproduction  of  the  delibera-
 tions  of  this  House  outside  the  House.

 Shrimati  Da  Palchoudhry  (Naba-
 dwip)  :  This.  Bill  has  come  not  a  day
 too  soon.  I  thoroughly  support  the
 Bill  because  it  was  high  time  that  we
 had  a  Bill  like  this.  The  Press  toda
 holds  the  key

 aa
 ic  opinion  and  k

 is  the
 respons

 iltty  of  the  Press  to
 -mould  and  create  that  opinion  in  a  de-
 mocracy.  After  all,  the  public  are  the
 people  who  will  assess  the

 pood
 of  any-

 thing  and  will  reject  that  which  is

 oe
 So,  the  Press  must  have  full

 m  to  reproduce  that  which  is  said
 in  this  House  because  it  is  here  that
 many  policies  are  decided  and  many
 speeches  are  made  and  if  we  cannot
 get  them  across  to  the  people,  how  can
 the  people  get  full  knowledge  of  what
 is  being  done  ?  rwise,  you  shut
 out  really  what  you  are  doing  in  this
 House  from  the  people.

 Sir,  Laski  has  said  that  “a  people
 without  reliable  news  is  sooner  or  later,
 a  people  without  a  basis  for  freedom.”
 So,  surely  the  freedom  of  the  Press  must
 be  a  primary  condition  in  a  free  country.
 In  fact,  the  Press  in  every  country  has
 it.  England  has  it;  the  U.S.A.  has  it
 and  India  is  the  only  country  where  we
 have  not  got  it.  If  you  look  at
 some  figures  which  I  have  taken  the
 trouble  of  collecting,  you  will  realise,
 that  after  all,  in  an_  illiterate  country
 like  India  what  small  diffusion  of  news
 we  have  of  whatever  happens  in  this
 august  House.  The  circulation  of  daily
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 newspapers  in  India  is  estimated  at  a
 little  over.  2.  million  copies  and  that

 ives  a  distribution  roughly  of  6  copies
 or  every  thousand  people.  Compare

 it  with  other  countries.  For  instance,  in
 England  there  are  596  to  every  thou-
 aand,  in  the  U.S.A.  354,  in  the  Nether-
 lands  it  is  8l,  in  the  Philippines  it  is

 25  and  even  in  Iraq  it  is  I  is  But,  in
 India  it  is  6.  So,  you  can  realise  what
 a  small  percentage  of  our  people  really
 do  get
 centage,  the  intelligentsia  that  will  read
 the  newspaper  and  it  is  this  small
 percentage  again  that  will  create

 the  opinion  of  the  democratic  public.
 Even  if  this  very  small  percentage  is
 denied  a  comprehensive  knowledge  of
 the  proceedings  of  the  legislatures,  what
 adequate  diffusion  of  information  can
 there  be?  The  democratic  public  of
 India  must  be  given  full  scope  to  know
 and  hear  what  has  been  said  in  this
 House.  Actually,  the  very  fact  that  it  can
 be  reproduced  in  newspapers.  I  think,
 will  constitute  a  wholesome  restraint  on
 Members  who  may  be  willing  to  or  in-
 clined  to  make  high-flown  or  wild
 ‘speeches  in  this  House.  I  think  it  is  a
 practice  amongst  lawyers  that  they  are
 allowed  to  abuse  the  opposing  lawyer.

 Shri  Tek  Chand:  It  is  not  the  prac-
 tice.

 Pandit  K.  C.  Sharma:  They  have  the
 highest  respect  for  each  other.

 Shrimati  Na  Palchoudhury  :  But,  they
 are  encouraged  to  do  that  sometimes,
 as  lawyers  themselves  know  !  When  the
 case  is  weak,  abuse  the  opposite  lawyer!

 But,  parlimentary  practice  and  tradi-
 tion  already  holds  that  every  responsi-
 ble  Member  of  this  -House  does  not
 use  anything  or  say  anything  about
 which  he  is  not  sure  and  which  can
 harm  another  person.  When  this  Bill
 is  passed—and  I  hope  it  will  be  passed
 and  also  accepted  by  Government—
 after  it  has  been  duly  reformed  a  little
 by  the  Select  Committee,  I  think  it  will
 have  some  effect  on  the  Press  also,  be-
 cause  when  they  have  _  this  privilege,

 they
 will  be  automatically,  more  care-

 Shri  Feroze  Gandhi:  Their  proprie-
 tors  will  be  very  careful.

 Shrimati  a  Palchoudhury:  The  pro-
 prietors  will  be  very  careful  because
 one  does  find  very  peculiar  things  re-
 ported  in  the  Press.  I  have  a  litt  fe  un-
 fortunate  experience  of  my  own.  When
 Helen  Keller  was  here,  I  spoke  about
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 Helen  Keller,  but  imagine  my  horrified
 surprise—that  I  had  spoken  about
 ‘Helen  Killer’!  the  ‘e’  having  been
 changed  to  ‘i’  and  so  on.  I  was  glad  and
 thanked  my  stars  that  it  was  not  report-
 ed  as  ‘Helen  the  Killer’!  It  has  been
 said:  “You  cannot  bribe  or  twist,
 Thank  God,  the  British  journalist”.
 But  it  has  also  been  said:  ‘Seeing  what
 the  man  will  do,  unbribed,  there  is  no
 occasion  to.’!  So,  I  hope  the  Press  will
 be  more  careful  once  it  gets  this  privi-
 lege  and  the  re-write  man  will  not  let
 his  imagination  run  riot.  The  journalists
 must  be  the  same  every  where  more  or
 less!  I  hope  that  freedom  and  scope
 which  are  the  very  essence  of
 full  growth  will  contribute  to
 the  stature  of  the  Indian  Press.  In
 India  we  yet  need  that  ideal  Press  which
 is  national  and  yet  has  international
 outlook,  a  Press  that  can  be  right  with-
 out  being  righteous,  a  press  that  can
 be  colourful  and  vivid  without  being
 cheap  and  nasty.  With  full  protection
 achieved,  of  reporting  anything  that  has
 been  said  here.  I  think  that  that  ideal
 Press  will  develop  in  India  which  will
 fully  justify  the  highest  expectations  that
 Indians  have  of  this  national  forum,
 and  the  journalists  of  the  future  be-
 hind  that  Press  would  feel,  that  they
 “sit  down  at  the  heart  of  men  and
 things”  abide  therewith  liking  and  res-
 pect.

 Sir,  I  warmly  support  this  Bill.
 Shri  M.  D.  Joshi  (Ratnagiri  South)  :  I

 wish  to  congratulate  the  hon.  Member,
 Shri  Feroze  Gandhi,  on  bringing  _  this
 very  desirable  Bill  with  regard  to  the
 privilege  of  the  fourth  estate  of  the
 realm.  I  belong

 Pesconally
 to

 the  fourth  estate  of  the  realm.
 So  many  times  I  have  been
 proceeded  against  in  the  law  courts,  and
 on  all  occasions  I  have  emerged  un-
 scathed.

 Hoyever,  the  editor  runs  a  great  risk
 in  trying  to  report  faithfully  the  pro-
 ceedings  of  a  Legislature.  I  find  that
 at  least  one  hon.  Member  is  unneces-
 sarily  afraid  that  this  liberty  of  the
 Press,  which  is  tried  to  be  secured  by
 this  Bill,  will  be  abused  especially  by
 Members  here  and  members  of  journa-
 lism  acting  in  combination,  That  means
 that  hon.  Members  in  Parliament  as
 well  as  journalists  will  have  to  be  in
 unison  or  in  collusion  in  wickedness.
 I  do  not  think  that  the  general  charac-
 ter  of  the  Members  of  Parliament  is  so
 low  that  they  will  begin  to  abuse  all
 their  powers  simply  because  there  is
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 {Shri  M.  D.  Joshi]
 this  additional  liberty  for  the  Press  to
 be  secured  still.  At  the  most,  I  would
 say  that  the  liberty  of  the  Press,  which
 will  be  additionally  secured  by  the  pro-
 visions  of  this  Bull,  will  cause  greater

 responsibility
 on  Members  of  Parliament

 to  guarded  in  their  utterances  and
 greater  responsibility  on  the  Chair  also
 which  is  the  guardian  of  the  good  cha-
 racter  of  Parliament.  It  has  been  already
 pointed  out  by  several  of  my  friends
 that  this  liberty  already  exists  in  several
 nations—U.K.,  U.S.A.,  etc.—and  I  wish
 to  cite  a  few  examples  in  which  this
 liberty  of  the  Press  is  there  already  in
 America.  I  shall  cite  three  cases  in
 which  there  have  been  decisions  of
 American  Law  Courts  cited  in  a  book
 which  has  been  recently  published,
 Problems  of  Law  in  Journalism.

 There  was  a  case  Swearingen  vs.
 Parkersburg  Sentinel  Company.  The
 newspaper  reported  or  alleged  that  twice
 the  amount  of  money  intended  for  other

 s  was  transferred  into  the  ०
 ral  fund  by  the  municipal  council,  of
 which  the  plaintiff  was  a  member.  The
 plaintiff  was  not  only  a  member  of  the
 municipal  council  but  was  a  candidate
 for  mayorship.  He  went  to  the  court
 of  law  and  the  court  decided  that  the
 management  of  the  municipal  funds  was
 a  matter  of  public  anxiety  and,  there-
 fore,  the  newspaper  was  protected  and
 there  could  be  no  _  successful  libel
 against  that  journal.  The  judge  said  :

 os
 thing  connected  with  the

 plaintiff's  official  duties  was  a  pro-
 per  subject  of  discussion,  which,  if
 made  without  malice,  was  not  libel-
 ous.”

 It  will  be  found  here  that  the  words
 “without  malice”  have  been  inserted
 in  order  to  give  proper  protection  to  an
 innocent  person.  *

 Then  there  was  another  case  in  which
 even  not  the  most  correct  report  but
 an  ordinarily  correct  report,  which
 was  made  more  readable  by
 the  imagination  of  the  newspa

 rer Man,  was  given  protection.  e
 court  stated  that

 oe
 or

 restating  the  substance  of  official  pro-
 ceedings,  and  almost  universal  news-
 paper  practice  in  the  interest  of  making
 the  stories  more  readable  for  laymen,
 sometimes  raises  a  question  of  the  ac-
 curacy  of  a  report  from  an  otherwise
 privileged  reco ra  Therefore,  giving  a
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 substantially  correct  report  with  an
 imaginative  addition  for  making  the  re-
 port  more  readable  is  also  given  protec-
 tion.

 Thirdly,  there  was  another  case  in
 which  the  report  of  the  grand  jury  was
 made  in  a  newspaper  and  it  was  given
 protection.  There  the  court  said:

 “A  report,  by  a  newspaper,  of  pro-
 ceedings  had  a  pub lic  meeting
 of  a  municipal  council,  in  which
 proceedings  the  public  has  an  in-
 terest,  when  the  report  is  a  fair
 and  accurate  one  of  the  proceed-
 ings  had,  is  privileged,  even  though
 it  contains  matter  defamatory  of
 another.  Reports  of  such  proceed-
 ings  are  privileged  in  the  same
 manner  as  are  reports  of  judicial
 proceedings.  It  is  not  necessary  in
 reports  of  judicial  proceedings,
 and  hence  of  the  proceedings  of
 municipal  councils,  that  the  report
 should  be  verbatim;  nor  is  abso-
 lute  accuracy  essential  so  long  as
 the  report  is  substantially  correct.”

 I  need  not  add  to  the  instances  on
 this,  When  the  law  of  defamation  was
 laid  down  in  the  I.P.C.,  there  was  no
 Legislature.  Lord  Macaulay  and  his
 colleagues  had  not  before  their  mind's

 e  the  case  of  the  Legislature  because
 th  ere  was  no  Legislature  then  existing
 and  public  opinion  was  not  so  insistent
 and  vocal.  Now  the  Legislatures  have
 come  into  being  and  the  Indian  nation
 is  free.  We  are  here  in  Parliament  dis-
 cussing  great  matters  of  moment.  It  is
 but  natural,  and  I  think  it  has  been
 rightly  said  that  the  Bill  has  not  been
 brought  forward  a  day  soon  because  we
 here  are  discussing  matters  in  the  world,
 matters  of  moment,  and  therefore,  news-
 papers  ought  to  be

 given
 this  very  de-

 sirable  protection.  I  have  done,  Sir.

 पंडित  ठाकर  वास  भागने  :  उपाध्यक्ष  महोदय,
 यह  सवाल  जो  हाउस  (सभा)  के  सामने  है,  यह
 मुश्किलात  से  खाली  नहीं  है  शौर  इसके

 मुख्तलिफ  पहलुओं  पर  गौर  करने  से  कई  एक
 तरह  -  के  सुझाव  दिमाग  में  जाते  हे  कि  हमको
 क्या  करना  चाहिये  ढ।  में  श्री  राने  का  मशक्र 7

 कि  उन्होंने  यह  तजवीज़  रखी  है  कि  इस  बिल

 (विधेयक)
 को  सेलेक्ट  कमेटी  (प्रवर

 निज सुपुर्दे  किया  जाय  क्योंकि  बगैर  सेलेक्ट
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 को  गये  इस  बिल  के  ऊपर  ठीक  तरह  से  गौर  नहीं
 हो  सकता  a  श्री  फीरोज़  गांधी  जो  यह  बिल  यहां
 पर  लायें  हैं,  उनकी  खुद  यह  मंशा  नहीं  है  कि

 हम  लिबर्टी  आफ  दी  प्रेस  (समाचार  पत्रों  की

 स्वतंत्रता)  को  इतना  बढ़ा  दें  जितना  कि  राज  के
 दिन  विलायत  में  है  क्योंकि  उन्होंने  खुद  जो  अपनी

 यह  तजवीज़  रखी  है  उसमें  दो  सेफ़गार्डेस
 (परिमाण)  रखे  हुए  हैं  1  जब  यह  कि  वह  सेफ़-
 गाडी  उसी  तरह  माने  जाय,  उनको  छोटा  कर
 दिया  जाय,  या  बड़ा  कर  दिया  जाय  या  उनको
 मॉडिफाइड  फ़ोरम  (परिवर्तित  रूप)  में  रखा  जाय,
 इसे  सेलेक्ट  कमेटी  में  अभी  तय  करना  है  ।  मेरी
 अदब  से  गुज़ारिश  हैं  कि  मासूली  तौर  पर  देखा
 जाय  तो  प्राय  पायेंगे  कि  फ्रीडम  ग्राफ़  स्पीच  और

 एक्सप्रेशन  (भाषण  तथा  विचार  प्रकट  करने  की

 स्वतंत्रता)  हमारे  फंडामेंट्ल  राइट्स  के  चैप्टर

 (मूल  भ्र धि कारों  के  अध्याय)  में  दफा  १६  में
 दी  हुई  और  १६  (१)  का  जो  पैरा  २  है  वह  उसको

 एक  तरीक़े  से  रजिस्ट्रेशन  (नियंत्रित)  करता  है  1

 यह  फ्रीडम  राज  हर  एक
 हिन्दुस्तान

 के  बाशिन्दा
 को  हासिल  है  ।  लेकिन  बतौर  पार्लियामेंट

 (संसद  सदस्य)  मुझ  को  जो  फ्रीडम  श्राफ  स्पीच

 हासिल  है,  वह  उससे  किसी  कदर  ज्यादा  हैं
 कौर  वह  एक  तरह  से  कांस्टीट्यूशनल  की  दफ़ा

 १०५  में  डिज़ाइन  (परिभाषित)  की  हुई  है
 झ्र ौर  उसके  इन्दर  लिखा  हुआ  है  कि  वह  फ्रीडम
 साफ  स्पीच  हर  एक  मेम्बर  को  हासिल  होगी,

 “Subject  to  the  constitution  and  the  rules

 of  procedure”  पहले  फ़िकर  मे  यह  लिखा

 हुआ  है|  अगले  फ़िकरे  में  यह  लिखा
 ग

 है  कि  जो
 बात  मेम्बर  यहां  पर  रखेगा  शौर  जो  कुछ  वोटिंग

 (मतदान  )  वगैरह  करेगा,  उसके  बारें  में  उसके
 ऊपर  कोई  सिविल.  या  क्रिमिनल  लाएबलिटी
 (दीवानी  या  फ़ौजदारी  उत्तर  दायित्व)  नहीं
 होगी  ।  जिस  के  माने  यह  है  कि  बावजूद  इसके  कि

 हमारे  ऊपर  रूल्स  श्राफ  प्रोसीजर  (प्रक्रिया
 नियमों)  के  बल  (नियम)  ३३१  में  बंदिशें  हैं
 जिस  की  बिना  पर  हम  डिफंमेटरी  (मानहानि
 कारक)  चीज़ें  हाउस  में  नहीं  कर  सकते,  कौर
 में  समझता  हूं  कि  जो  रूल  बने  हुए  हैं  उन  पर  हम
 चलेंगे,  लेकिन  कुछ  सूरतें  ऐसी  भी  होंगी  जिन  के
 इन्दर  कोई  शख्स  उन  र्ल्स  पर  न  चले  ।  मुझे
 याद  है  कि  जब  ब्रिटिश  गवर्नमेंट  के  एजेन्ट्स
 (अभिकर्ता)  यहां  पर  बेठा  करते  थे  जो  कि

 एग्जीक्यूटिव  कौंसिल से  होते  थे  तो  जो  हमारी
 स्वराज्य  पार्टी  के  मेम्बर  हुआ  करते  थे  वह  उन  को
 गालियां  दिया  करते  थे  ।  एक  मर्तबा  मुझे  याद  है,
 पंडित  मोती  लाल  नेहरू  ने  तकरीर  करते  हुए
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 यहां  फरमाया  था  कि  तुम  डाक्‌  हो,  तुम  चोर  हो  t
 इस  का  उसको  जवाब  मिला  था  कि  आप  जरा
 बाहर  चल  कर  तकरीर  कीजिये,  यहां  तो  श्राप
 को  कुछ  भी  कहने  के  प्रिविलिजेज  (विशेषाधिकार)
 हैं।  उन  को  यह  चैलेंज  (चुनौती)
 मिला  था  कि  यहां  के  तौर  बाहर  के  रूल्स  में

 बहुत  फर्क  हू,  आप  इस  तरह  से  बाहर  कहें  तो
 हम  श्राप  को  प्रो सी क्यूट  (मुकदमा  चलायेंगे)
 करेंगे  |  यहां  तुम  क्‍या  कहते  हो,  पब्लिक  प्लेटफार्म

 (सार्वजनिक  मंच)  पर  चल  कर  कहो  में
 भ्रम  करना  चाहता  हूँ  कि  इस  में  शक  नहीं  है  कि
 जो  र्ल्स  यहां  के  हें  वह  पब्लिक  के  रूल्स से
 डिफरेंट  (भिन्न)  हैं।  अरब  लिबर्टी  श्राफ  प्रेस
 की  बात  को  लीजिये  ।  सारा  विलायत  का  कानून
 कौर  सारा  हमारा  कानून  एक  चीज  पर  मबनी

 (निर्भर)  हैं  कौर  वह  यह  ह  इंडिविजुअल

 (व्यक्ति)  की  लिबर्टी  (
 स्वतंत्रता)

 |  वही
 लिबर्टी  प्रेस  की  है,  न  उस  से  ज्यादा  और  न
 कम  है  कभी  थोड़ा  अर्सा  हुआ  यहां  पर  प्रेस
 आ्राब्जेक्शनेबल  मैटर  बिल  (समाचारपत्र  झापत्तिन
 जनक  सामग्री  विधेयक)  पास  किया  गया  था।

 यहां  पर  एक  राइट  रायल  बैंटन
 (दुर)

 हुई
 और  यहां  पर  सैकड़ों  ऐतराजात  गये  ।
 में  समझता  हूं  कि  जो  ब्रिटिश  गवर्नमेंट  है  उस  के
 अन्दर  प्रेस  का  राज  भी  वह  हुकूक  हासिल  नहीं  हैं
 जो  कि  वहां  के  एक  मामूली  बाशिन्दा  को हासिल  हू  ।
 सब  भी  वहां  प्रेस  को  प्री  लिबर्टी  हासिल  नहीं  है  ।
 मेरी  राय  में  गोकि  प्रेस  कमीशन  (आयोग)  ने
 उस  को  इस  तरह  से  नहीं  देखा  है,  लेकिन  ताहम'
 राज  हम  प्रेस  की  लिबर्टी  को  मामूली  आदमी  की
 लिबर्टी  से  बढ़ाने  जा  रहे  हैं  4 राज  हम  अपनी
 लिबर्टी  भी  जो  कि  हमें  दफ़ा  १०४५  के  मुताबिक
 मिली  है  उससे  किसी  कदर  ज्यादा  कर  रहे  हैं
 राज  हम  यहां  पर  जो  स्पीच  चाहें  कर  सकते  हैं,
 लेकिन  पाटनकर  साहब  हमें  चैलेंज  करते  हैं  कि
 जरा  बाहर  शा  कर  स्पीच  करो  ताकि  हम  डिस्कस
 कर  सकें  कि  तुम  ने  क्या  कहा  शौर  क्या  नहीं  कहा  |
 लेकिन  अगर  एक  स्पीच  यहां  दे  कौर  आप  की  हजा-
 जत  से  उस  को  हमारे  भ्रस्बार  जल्दी  से  छाप  दें  तो
 उन  पर  मुकदमा  नहीं  चल  सकता  है|  इस  तरह
 से  अखबारों  के  इख्त्यार  ज्यादा  ही  बढ़े  ।  जो
 चैलेंज  यहां  पर  था  उस,को  ही  छापने  खत्म  कर

 दिया,  अखबार  वाले  को
 ्

 (उन्मुक्ति )
 दे  दी  ।  इस  तरह  सें  मेम्बरों  के  भी  राइट  ज्यादा

 हुए  कौर  लिबर्टी  साफ  दी  प्रेस  भी  बढ़ती  है  ।

 प्रेस  इन्क्वायरी  कमेटी  (समाचार  पत्र  जांच

 समिति)  की  रिपोर्ट  जो  हमारे  सामने  श्राप  तो
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 [पंडित  ठाकुर  दास  मांग]

 उन्होंने  जो  प्रिया  प्वाइंट  साफ  व्यू  (दृष्टिकोण  )
 रखा  उसमें  उन्होंने  इसकी  सिफारिश  नहीं  की  कि
 इस  तरह  की  लिबर्टी  दी  जाय,  मगर  जो  हमारा
 फांस्टिट्यूशन  है  उस  के  भ्रन्दर  यहां  की  कार्यवाही
 छापने  के  वास्ते  यह  दिया  हुआ  सैकिया  तो

 खुद  हाउस  उस  को  छापे  या  हाउस  की  भ्रथारिटी

 (प्राधिकार)  से  छुपे  |  उसके  इन्दर  हमारी
 कार्यवाही  प्रोटेक्टेड

 (हरित
 है-।  इस  सिल-

 सिले  में  जो  नुक्ते  ख्याल  दिल  में  भाते  हैं
 उन  में  से  एक  यह  है,  कौर  जो  स्पीच  मेरे  दोस्त  श्री
 त्रिवेदी  जी  ने  की  उस  के  अन्दर  इसी  बात  की
 झलक  थी,  वह  समझते  हैं  कि  यह  राइट  किसी
 कदर  मेम्बरान  को  है,  लेकिन  "दूसरी  तरफ
 जनाब  खयाल  फरमायें  |  श्री  फीरोज  गांधी  ने
 बतलाया'  है  कि

 कुल
 भर  में  प्रेस  को

 राइट  ह  कि  जो  (कार्यवाहिया ं)
 लेजिस्लेचर्स  (विधान  संभागों)  की  होती  हैं
 उन  को  छापें  |  विलायत  में  ही  यह  राइट  (भरी
 कार)  नहीं  है,  सर  मुल्कों  में  भी  ह,  हम  क्‍यों

 यह  समझें  कि  हमेशा  एक  आदमी  अपनी  लिबर्टी
 का  नाजायज  फायदा  उठा  कर  कोई  बात  छापेगा  ।
 में  नहीं  समझता  हूँ  कि  हमारे  यहां  या
 स्टेट  लेजिस्लेचर्स  में  भी  ऐसा  ऐटमास्फिभर
 (वातावरण)  बसेगा  जिस  में  कोई  मेम्बर  ऐसा
 करेगा  कि  फजल  की  बातों  को  कहें  ।  जो  सेफगार्ड

 (परिमाण)  श्री  टेकचंद  जी  ने  बताये,  उन  के

 रहते  हुए  में!  यकीन  नहीं  करता  कि  कोई  भी  इस
 तरह  पर  नाज़ायज  फायदा  उठाना  चाहेगा  |

 यहां  पर  मिसाल  दे  कर  उन्होंने  बतलाया  कि  भ्रमर
 कोई  प्राइवेट  मेम्बर  नाजायज  फायदा  उठा  कर

 ऐसा  करे,  मुझे  जो  डर  ह  वह  दूसरा  है,  और  वह
 यह  कि  कहीं  ऐसा  न  हो  कि  कोई  मेम्बर  यहां  आ  कर
 क्रिसी  होस्ट  प्राफिशल  (उच्चतम  पदाधिकारी )
 के  खिलाफ,  मिनिस्टरों  के खिलाफ  या  जो  पब्लिक
 झागनाइजेशन  (सार्वजनिक  संगठन)  हैं  उन  के
 खिलाफ  तकरीरें  करे  ।  म  यह  नहीं  चाहता  कि
 उन  का  क्रिटीसिज्म  (आलोचना)  न  हो,  जायज
 क्रिटीसिज्म  जरूर  हो,  लेकिन  ऐसा  क्रिटीसिज्म
 न  हो  जिस  का  वह  जवाब  न  दे  सकें  |  ऐसा
 करता  उन  सब  आदमियों  के  खिलाफ  यहां  पर
 दिये  गये  राइट्स  का,  ऐब्यूज  (दुरुपयोग  )
 हो  सकता  है  ।  लेकिन  यह  सब  चीजें  आउट  शरीफ  दी

 कामन
 (मिहाबारण)  है

 हैं  |  रोजमर्रा  की  चीजें

 नहीं  हैं।  राज  की  जितनी  चीजें

 होती  हैं  वह  मुल्क  के  भ्रमर  जाती  ही  नहीं  हें  ।
 में  तो  ऐंग्शास  (उत्सुक)  हूं  कि  हमारे  यहां  की
 प्रोसीडिग्ग  जो  हैं  वह  इस  तरह  से  छपें  जैसे
 कि  धौर  चीजें  छापी  जाती  हैं  भौर  वह  हर  खास
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 व  शाप  तक  पहुचें।  में  हस  बात  से  इन्कार
 नहीं  कर  सकता,  कौर  न  हस  बात  से  अपनी  आंखें
 बन्द  कर

 हा  पी

 कि  हमारे  देश  सें  लेजिस्लेचर्स
 की  कार्यवाही  तरह  से  पब्लिक  के  सामने
 नहीं  जाती  ।  एक  एक  दो  दो  लाइनें  लिख  दी
 जाती  हैं  बाकी  छोड़  दी  जाती  हैं  ।  म  श्री  करना
 चाहता  हूं  कि  ग्राम  जो  सेक्शन  wee  है  उस  के

 में  हे  कि  'पब्लिक  गुड  (सार्वजनिक  हित  )
 वास्ते' कोई  ऐसी  चीज  छाप  दी  जाय  जो  कि

 डिसरप्टीव(विध्वंसात्मक)  हो खराब  हो  लेकिन  गुड़
 फेथ  (सदिच्छा पूर्ण  )  में  हो तो  कोई  प्राप्ति  उसको
 सजा  नहीं  दे  सकता  ।  हमारा  ला  आफ  डिप्रेशन
 (मानहानि  कानून)  बन  चुका  ह।  वह  भी
 बाप  को  देखना  चाहिये  ।  लार्ड  मैकाले  हमारे
 देश  में  आये,  लाड  मेकाले  साहब  ने  सब  से  बड़ी
 गिफ्ट  (उपहार)  जो  हिन्दुस्तान  को  दी  बहू
 इंडियन  पेनल  कोड  (भारतीय  दंड  संहिता)
 जो  कि  निहायत  विजडम  (बुद्धिमत्ता)  की  चीज  है।
 शझ्ाज  भी  इस  बिल  में  7  कि  श्री  फीरोज  गांधी
 ने  पेश  किया  हू  उसमें  उन्होंने  दो  सेफगा्डस
 रक्खे  हैं।  में  इन  दोनों  सेफ गार्डस  से  एग्री
 (सहमत)  करता  हूं  सारे  सेफगार्डम  के  साथ  t
 उन्होंने  खुद  इसको  महसूस  किया  कि  कहीं  कोई

 को  न  करे,  रस  बात  पहली
 चीज  उन्होंने  कि  अभ्र गर  कोई  द्रास  मैलीस

 (शेष)  की  वजह  से  या  जैसा  कि  में  ने  कहा  महज
 तवील  डिस् पोजीशन  (बुरे  विचार)  की  वजह  सें
 या  इम्प्रापर  मोटी  (भ्रनुचित  मनोवृति)
 की  वजह  से,  जिस  के  माने  होते  हें  खराब
 नियत  से  या  अ्रनलाफल

 पिटकर मनोवृति)  की  वजह  से  करे  तो  वह  मलिस  क ।

 उन्होंने  यह  लिखा  कि  अगर  यह  साबित  हुआ  कि
 किसी  दास  ने  मैलीस  की  वजह  से  ,लखा  है  तो
 उस  सूरत  में  इस  प्रोटेक्शन  (संरक्षण)  को

 वह  नहीं  पायेगा  ।  में  बन  ग्राफ  प्रूफ  (प्रमाण
 भार)  को  थोडा  सा  बदलना  चाहता  हूं।  में

 चाहता  हूं  कि  जो  गुड  फेथ  में  छापे,  और  उसकी
 तारीफ  इंडियन  पेनल  कोड  में  दी  हुई  हे  कि
 दन  गुड़”  फेथ  क्या है  |  उस  में  लिखा है

 believed  to  have  been  done
 with  good  care  and  attention.”

 मगर  “इन  गुड”  फेथ  की  शक्ल  वह  बसा  दी  जाय
 कि  दफा  १०६  में  है  ।  इस  से  हमारा  मतलब  परा

 हो  जाता  है  |  गोकि  उस  से  भ्रामक  पर  बोझ
 कम  पड़ता  है  कौर  छापने  वाले  को  साबित  करना

 है  कि  उस  ने  गुड  फेथ  में  छापा  ।

 भ्रम  जनाब

 श

 फरमायें,  फर्ज  कीजिये  कि
 मैलिस  साबित  हो  जाती  है  कौर  पब्लिक  गुड  भी
 साबित  हो  जाता  है,  पब्लिक  गुड  में  एक  चीज
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 छपती  है,  लेकन  मोटिव  अच्छा  नहीं  है  तो  उसे
 सजा  मिलेगी  या  नहीं  ?  में  भज  करना  चाहता

 हूँ  कि  इस  चीज  को  सेलेक्ट  कमेटी  को  सोचना
 'पड़ेगा  ।  जो  भ्राइ,डया  इन् कारपोरेट  (सन्निहित
 भावना)  इस  में  है  वह  इस  तरीके  से  पूरा  हो  जाता

 है  ।  गुड  फेथ  कौर  पब्लिक  गुड  ऐसी  चीजें  हें  जो
 कि  कंसलटेंट  (संगत)  हैं  मगर  उनको  साथ
 रक्खा  जायगा  तो  कोई  दिक्कत  नहीं  होगी।
 जो  हमारा  प्रोजेक्ट  ला  (वर्तमान  विधि  )  है  वह  हमें
 'मालम  है  कौर  हम  उसको  मिसयूज  (दुरुपयोग)
 नहीं  कर  रहे  हैं।  यह  ठीक  है  कि  हमारे  प्रेस
 'की  लिबर्टी  जो  है  वह  हमारे  मेम्बरों  की  लिबर्टी
 'से  ज्यादा  है,  झगर  वह  बढ़ती  है,  तो  कोई

 कसन की  बात  नहीं  है  I  में  सेलेक्ट  कमेटी  की  खिदमत
 में  भ्रम  करूंगा  वह  इन  बातों  पर  विचार  करे  कि

 'हम  किस  तरह  से  प्रेस  की  लिबर्टी  को  बढ़ा  सकते

 हैं  ।  क्योंकि  में  जानता  हूं  कि  जब  तक  प्रेस  को
 भाप  यह  लिबर्टी  नहीं  देंगे  उस  वक्‍त  तक  इस  हाउस
 'की  जो  कार्यवाहियां  हैं  बह  सारी  पब्लिक  के  वास्ते
 -बोर्ड  बुक  (बन्द  पुस्तक)  रहेंगी  शौर  पब्लिक
 को  उनसे  कोई

 मह्  ण
 वाला  नहीं  है।

 'पब्लिक  तक  यहां  की  का

 ५

 om
 के  लिये

 'कुछ  भी  व्यवस्था  की  जाये  वे  थोड़ी  हैं  1

 Mr.  Deputy-Speaker:  Shri  Velayu-

 —
 There  are  only  seven  minutes

 left.

 ‘Shri  Feroze  Gandhi:  The  Minister
 will  require  about  25  minutes.  It  is
 already  4-30.

 Mr.  Deputy-Speaker  :  He  told  me  that
 che  would  require  only  twenty  minutes.

 Shri  Velayudhan  (Quilon  cum  Mave-
 likkara—Reserved—Sch.  Castes)  Sir,  I
 ‘congratulate  Shri  Feroze  Gandhi  for
 bringing:  this  legislation  before  this  Par-
 liament.  He  has  taken  a  lot  of  effort  and
 put  a  lot  of  pressure  and  also—I  will

 say—a
 little  influence,  to  mould  this

 Bill  so  that  it  may  be  accepted  by  the
 Treasury  Benches.  I  was  feeling  about
 this—the  way  in  which  this  was  in-
 troduced  in  the  House.  It  is  an  achieve-
 ment  of  the  non-official  benches  belong-
 ing  to  the  Congress  Party  in  power  to
 ‘bring  in  a  legislation  like  this.

 It  is  my  humble  opinion  that  it  is  not
 a  healthy  parliamentary  practice  for  a
 private  Member  belonging  to  the  party
 m  power  to  bring  such  a  piece  of  pod
 lation  whigh  ultimately  is  accepted  by
 the  Treasury  Benches.  I  think  a  Bill  like
 this  should  have  been  brought  by  the

 Government  itself  and  passed  here.

 6  APRIL  495  (Protection  of  Publication)  Bill  ,  4650

 That  would  have  been  a  better  practice.
 Otherwise,  this  kind  of  privileges  be-
 long  to  the  Opposition  and  not  to  the
 Members  of  the  party  in  power.  Of
 course,  these  are  only  points  relating  to
 the  technicalities  of  the  Bill.

 Pandit  Thakur  Das  Bhargava:  Sir,
 with  your  permission,  I  want  to  suggest
 to-the  hon.  Member  that  he  is  taking
 away  the  powers  of  the  Congress  Party
 to  introduce  Bills,  which  the  law  has
 given  and  the  rules  have  provided  for.
 I  would  request  him  to  reconsider  be-
 fore  he  wants  to  put  such  a  sort  of
 restriction  on  the  Members  of  the
 Congress  Party.

 Shri  Velayudhan:  There  is  nothing
 to  reconsider  ;  I  am  not  on  the  Treasury
 Benches.

 Shri  S.  S.  More  :  But,  we  wish  him  to
 be  there.

 Shri  Velayudhan  :  With  regard  to  the
 Bill,  I  was  practically  ignorant  about  the
 lacuna  that  was  existing  in  the  privi-
 leges  of  the  Members  of  Parliament,  the
 journalists  and  the  news  world.  It  is
 very  essential  that  we,  who  have  come
 here  as  Members  of  Parliament  duly
 elected  by  the  people,  should  ventilate
 certain  grievances  here  before  the
 Parliament  on  behalf  of  the  people.  At
 the  same  time,  if  it  is  not  made  known
 to  the  public  outside,  I  think  it  is  a
 curb  on  our  privileges  which  will  auto-
 matically  amount  to  a  curb  on  the  pri-
 vileges  of  the  people  as  well.  There  ore
 this  Bill  is  very  essential  to  the  develop-
 ment  of  democracy  in  our  country.  I
 had  no  occasion  to  know  that  such  a
 lacuna  was  there,  because  anybody
 making  a  speech  here  can  make  it  as
 a  platform  or  an

 organ
 of  propaganda.

 My  impression  was  that  when  we  speak
 something  here,  anybody,  even  we  our-
 selves,  can  publish  it.  Now  that  this
 Bill  has  come.  I  think  it  is  quite  essen-
 tial  that  we  should  pass  it.  It  is  very
 important  as  far  as  development  of
 democracy  in  the  country  is  concerned.

 We  have  got  restrictions  imposed  on
 our  freedom  by  various  _  legislations.
 Take  for  instance  the  Indian  Penal
 Code.  Also,  several  oppressive  legisla-
 tions  were  passed  in  this  Parliament  to
 curb  the  powers  of  the  people  and  even
 the  powers  of  the  Members  of  Parlia-
 ment.  Therefore,  it  is  a  welcome  thing
 that  a  Member  seth  ing  to  that  Party
 itself  brings  a  legislation  like  this.
 Therefore,  I  support  this  Bill.  In  the
 beginning  I  only  mentioned  about  the
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 undeserving  aspect  of  this  Bill  being
 brought  by  a  private  Member  and  not
 by  the  Treasury  Benches.  The  Bill  is
 a  small  one  and  I  do  not  think  the
 Select  Committee  will  take  a  long  time
 to  bring  it  before  the  House  after  it  has
 considered  it.  If  it  takes  a  long  time
 even  for  this  Bill,  it  is  very  unfortunate.

 Sir,  I  once  again  submit  that  I  fully
 agree  with  this  Bill.  I  give  my  full  sup-
 port  bringing  such  a  legislation  before
 the  House  and  once  again  I  congratu-
 late  Shri  Feroze  Gandhi  for  having
 brought  it  before  the  House.

 Shri  Pataskar:  Mr.  Deputy-Speaker,
 from  the  debate  it  appears  that  a  very
 large  number  of  Members  support  the
 idea  underlying  a  legislation  of  this
 type.  I  believe  it  is,  to  some  extent,
 very  natural.

 So  far  as  the  question  of  law  is  con-
 cerned,  I  think  it  had  been  sufficiently
 discussed,  but  to  recapitulate  I  would
 only  put  the  position  like  this.  So  far
 as  the  speeches  of  hon.  Members  in
 this  House  are  concerned,  there  is  ab-
 solute  immunity  to  them  from  any  pro-
 ceedings,  whether  civil  or  criminal,
 ing  taken  against  them  for  whatever
 they

 say
 in  Parliament  or  what  the  mem-

 bers  of  the  different  legislatures  or  in
 the  different  legislative  assemblies  say.
 So  far  as  the  publication  also  is  con-
 cerned,  our  Constitution  makes  provi-
 sion  that  with

 respect
 to  the  publica-

 tions  which  may  made  by  Parlia-
 ment  itself,  even  if  they  contain  some-
 thing,  |  think  that  publication  will  not
 aftract  any  liability  whether  civil  or
 criminal.

 The  main  question,  therefore,  is:
 what  about  the  Press,  whose  duty  it
 is  to  report  from  time  to  time  the  pro-
 ceedings  of  this  House  or  the  different
 legislatures  in  India?  So  far  as  the
 English  Common  Law  is  concerned,  as
 was  pointed  out  very  rightly,  there  was

 aomen
 in  868  which  made  it  clear

 at:
 “A  faithful  report  in  a  published

 newspaper  of  a_  debate  in  either
 House  of  Parliament  containing
 matter  disparaging  to  the  charac-
 ter  of  an  individual  which  had
 been  spoken  in  the  course  of  the
 debate  is  not  actionable  at  the  suit
 of  the  person  whose  character  has
 been  called  in  question.  But  the
 publication  is  privileged  on  the
 same  principle  as  an  accurate  re-
 port  of  proceedings  in  a  court  of

 6  APRIL  1956  (Protection  of  Publication)  Bill  4652

 justice  is  privileged,  viz.,  that  the
 advantage  of  publ  icity  to  the  com-
 munity  at  large  outweighs  any  pri-
 vate  injury  resulting  from  the  pub-
 lication.”

 So,  the  state  of  law  in  England  is
 that,  ever  since  that  ruling,  so  far  as
 publication  of  proceedings  in  Parlia-
 ment  are  concerned  they  are  privileged
 like  proceedings  in  the  judicial  courts.
 Not  only  that.  Subsequently  they  pass-
 ed  an  Act  by  which  th  is  protection  was.
 extended  to  proceedings  of  local  bodies
 like  municipal  boroughs  and  others.

 So  far  as  India  is  concerned,  with
 respect  to  the  civil  law  which  comes
 under  the  general  law  of  Torts,  we
 know  that  the  law  of  Torts  was  never
 codified.  The  hon.  Mover  on  that  day
 referred  to  some  provisions  made  in
 one  of  the  draft  proposals  with  respect
 to  codifying  the  law  of  Torts.  Natural-
 ly  it  was  a  very  very  long  time  back.
 As  we  know,  the  Law  of  Torts  con-
 tains  several  other  aa

 a
 for  various

 reasons,  it  was  not  codified.  Therefore,
 so  far  as  India  is  concerned  the  civil
 law  has  not  been  codified.  With  respect
 to  the  criminal  liabilities,  as  was

 4  &
 ad

 out,  under  sections  499  and  5  99
 defines  what  is  defamation—we  find
 that  there  are  certain  exceptions.  Na-
 turally  Exception  4  is  an  important  pro-
 vision,  as  also  Exception  9.  Exception
 4  says:

 “It  is  not  defamation  to  publish
 a  substantially  true  report  of  the
 proceedings  of  a  court  of  justice,
 or  of  the  result  of  any  such  pro-
 ceedings.”

 Then  the  Explanation  says:

 “A  justice  of  the  Peace  or  other
 officer  holding  an  enquiry  in  open
 court  preliminary  to  a  trial  in  a
 court  of  justice  is  a  court  within
 the  meaning  of  the  above  section.”

 As  was  pointed  out  at  the  time  when
 the  Indian  Penal  Code,—which  I  agree
 with  Pandit  Thakur  Das  Bhargava  is  one
 of  the  best  statutes  and  has  got  a  very
 effective  purpose,—incorporated  this  Ex-

 ception  4  with  regard  to  the  proceed-
 ings  in  courts,—the  matter  would  not
 have  assumed  such  an  importance—
 probably  there  was  no  question  of  such
 exemption  being  made  in  thecase  of
 Parliament  and  legislatures.  In  those
 days  there  was  some  sort  of  a  legisla-
 ture  consisting  of  some  few  nominated
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 members,  mostly  of  the  Executive
 Council.  In  those  days  there  was  hard-
 ly  any  Parliament  or  legislative  body
 in  India.  It  was  for  this  reason,  pro-
 bably,  that  such  a  provision  had™  not
 been  made  in  the  In  dian  Penal  Code.

 Now,  having  briefly  stated  the  posi-
 tion  of  law  as  it  stands  at  the  present
 moment,  the  main  question  is:  when
 we  ‘passed  the  Constitution,  the  Consti-
 tution,  no  doubt,  has  made  provision  in
 article  05  with  respect  to  the  rights  of
 Members  and  the  privileges  and  immu-
 nities  which  they  enjoy  saying  that  they
 shall  be  on  the  same  basis  as  the  im-
 munities  and  privileges  enjoyed  by
 Members  of  Parliament  in  the  United
 Kingdom;  but  whether  that  should  be
 extended  also  to  the  press,  in  a  quali-
 fied  or  in  an  unqualified  manner,  was
 a  matter  on  which  there  was  difference
 of  opinion  so  far  as  the  Constituent
 Assembly  itself  was  concerned.  There-
 fore,  that  point  was  not  stressed  beyond
 the  stage  of  providing  for  immunity  for
 the  Members  themselves.  Probably  it
 was  thought  that  by  this  Constitution
 we  were  going  to  introduce  so  many
 important  changes  and  that  we  were
 going  to  give  very  wide  franchise.  It
 was  probably  thought  that  it  was  safer
 to  wait  till  we  come  to  a  definite  deci-
 sion  as  to  whether  it  should  or  should
 not  be  extended  beyond  confining  it  to
 the  Members  of  Parliament  alone.  That
 is  the  state  of  things  at  present.

 So  far  as  this  question  is  concerned,
 there  is  again  another  important  point.
 This  is  a  concurrent  subject.  When  we
 have  to  legislate  on  a  matter  which  is
 within  the  competence  of  both  this
 House  as  well  as  the  State  legislatures,
 it  is  desirable  and  it  is  necessary  that
 we  ascertain  also  the  views  of  the  State
 legislatures  concerned.  Last  time,  when
 this  Bill  was  introduced  by  the  hon.  the
 mover,  I  tried  to  gather  the  views  of
 the  different  States  regarding  the  pre-
 sent  measure.  But  I  have  been  able  to
 get  the  views  of  only  seven  States.  They
 are  as  follows:  the  Saurashtra  Govern-
 ment  says  that  it

 agrees
 to  the  Bill  so

 far  as  it  relates  to  the  criminal  liability.
 But  it  does  not  accept  the  principle  re-
 garding  civil  liability.  That  is  the  opi-
 nion  of  that  Government.  That  means
 they  are  prepared  to  go  to  the  extent  to
 which  probably  the  Press  Commission
 itself  suggested  in  its  report.  But
 beyond  that  they  are  not  prepared  to
 go.

 6  APRIL  956  (Protection  of  Publication)  Bill  4654

 Then,  the  Government  of  Kutch  says.
 that  concessions  proposed  in  the  Bill
 may  be  misused  and  that  safeguards  io
 addition  to  those  contained  in  clause  3
 of  the  draft  Bill  appear  desirable.  So,
 their  opinion  seems  to  be  that  they  ap-
 prehend  that  these  provisions  are  liable
 to  be  misused  and  that,  therefore,  there-
 should  be  some  additional  safeguards
 provided.

 The  Madras  Government  has  offered
 no  comments.  It  has  nothing  to  say  in
 the  matter.

 Then,  Tripura  is  in  agreement  with
 ‘the  object  of  the  Bill.

 Shri  Feroze  Gandhi:  Tripura  ?

 Shri  Pataskar:  Yes;  that  is  also  a
 State  Government.  It  is  in  favour  of
 the  Bill.  Then,  Assam  does  not

 sup
 port

 it.  Bhopal  has  no  comments  to  offer.

 Shri  S.  S.  More:  What  about  Bom-
 bay  ?

 Shri  Pataskar:  I  am  yet  to  receive:
 their  views  as  also  some  other  Govern-
 ments.

 Shri  Gadgil:  There  is  no  one  Gov-
 “ernment  there  !

 Shri  Pataskar:  So,  that  is  how  the
 matter  stands  with  respect  to  the  legis-
 latures  of  States.  I  would,  in  the  cir-
 cumstances,  suggest—looking  at  the  very
 brief  history  of  this  question—to  the
 hon.  Members  and  to  the  Select  Com-
 mittee  to  which  this  Bill  might  go,  that
 so  far  as  the  States  and  their  legisla-
 tures  are  concerned,  it  would  be  much
 safer  to  make  this  Bill  applicable  only
 to  the  proceedings  of  Parliament,  and
 leave  it  to  the  States  legislatures  them-
 selves  for  their  own  application.  Let
 the  State  legislatures  subsequently  de-
 cide  whether  they  want  to  adopt  this
 law  or  adopt  in  a  modified  form  or
 whether  they  do  not  want  to

 pd
 t  it.

 I  hope  that  would  be  a  perfectly  demo-
 cratic  and  constitutional  method  of
 approaching  this  question  in  view  of
 the  difference  of  opinion  that  has  been
 clearly  made  out  in  the  ‘reports  of  the
 State  Governments  so  far  received.

 Then,  another  point  amuses  me  a
 little.  I  found  that  some  people  seemed’
 to  labour  under  the  impression  that  a
 Member  of  Parliament  can  say  any-
 thing  in  this  House,  as  if  it  is  all  un-
 controlled  speech.  That  is  the  impres--
 sion.  |  cannot  quote  anybody.  But,  I  be-
 lieve  that  it  is  not  correct.  Because  I  find’
 in  our  Rules  of  Procedure,  there  is  rule
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 332  which  specifically  lays  down  what
 an  hon.  Member  while  speaking  ought
 not  to  do.  Of  course,  it

 may
 be  a  fact

 that  many  hon.  Members  either  are  not
 aware  of  it  or  forget  it  while  they  speak.
 That  is  a  different  matter.

 Shri  Gadgil:  That  is  a  reflection  on
 the  Chair.

 Shri  Patasgzar  :  But,  so  far  as  the  pro-
 vision  in  our  Rules  of  Procedure  is  con-
 cerned,  it  clearly  lays  down  that  a
 Member  while  speaking  shall  not  utter
 treasonable,  seditious  or  defamatory
 words.  So,  in  the  first  place,  any  hon.
 Member  of  this  House,  so  long  as  these
 rules  stand—they  have  not  been
 changed—is  not  allowed  to  say  any  de-
 famatory  words.  So,  much  harm  3s  not
 likely  to  be  caused  if  this  Bill  is  passed.
 There  is  this  check.  The  first  safeguard
 is  the  Rules  of  Procedure.  Under  the
 Rules,  nobody  shall  say  anything  defa-
 matory.  I  think  good  taste  also  demands
 the  same  thing.  I  am  sure  my  collea-
 gues  in  the  House  are  all  anxious  to
 observe  the  Rules.  There  is  not  much
 cause  for  hesitation.

 Pandit  Thakur  Das  va:  What
 about  ‘treasonable  and  seditious’  ?

 Shri  Patasker:  They  are  also  there.
 What  is  seditious  also  changes  according
 to  the  times.  What  was  seditious  in  pre-
 Independence  days  was  something  dif  er-
 ent.  Now  the  circumstances  are
 different.  I  do  not  want  to
 go  into  the’  details  of  that
 question.  The  point  that  I  am  now  on
 is  that  even  now  there  is  restriction  on
 what  we  call  reckless  of  speech  of  some
 hon.  Members.  The  people  are  naturally
 afraid,  not  in  this  House,  but  as_  I
 ‘gather  from  the  opinions  received,  else-
 where.  Then,  the  Speaker  is  there,  you
 are  there  to  control  and  see  that  the
 rules  are  observed.  Not  only  that.
 You  have  also  the  power  to  expunge
 anything  which  has  been  said  in  con-
 travention  of  the  Rules  of  Procedure
 which  are  prescribed  in  this  House.
 ‘Supposing  somebody  says  something,
 there  is  rule  393  which  provides  that  it
 can  be  expunged.

 I  find  by  going  sas
 h

 the  several
 objections  that  are  raised,  there  is  this
 fear.  A  man  may  say  something  here
 which  is  entirely  defamatory  or  sedi-
 tious  or  whatever  we  may  call  it.  It
 may  take  some  time  before  the  attention
 of  the  hon.  Speaker  or  the  Deputy-
 ‘Speaker  or  Chairman  is  drawn  and  be-
 ‘fore  they  are  expunged.
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 An  Hon.  Member.:  He  is  presumed
 to  be  very  vigilant.

 Shri  Pataskar:  It  may  be-that  before
 they  are  so  expunged,  they  may  find
 their  way  into  the  press.  That  is  one
 of  the  fears,  which  I  am  not  putting
 forward  in  an  imaginary  way.  I  would
 like  to  point  that  out  so  that  it  may  be
 considered  when  the  Bill  goes  to  the
 Select  Committee  to  which  I  have
 agreed.  That  is  one  of  the  things  of
 which  some  people  are  afraid.  Of
 course,  I  am  sure,  as  I  said,  the  hon.
 Speaker  and  the  Deputy-Speaker  who
 are  the  custodians  of  the  honour  and
 prestige  of  this  House,  will  naturally
 see  that  these  rules  are  properly  ob-
 served.  There  is  always  the  machinery
 of  Parliament  which  can  look  into  all
 these  things.  I  think  these  fears  are  not
 entirely  justified.  So,  there  is  no  reason
 for  much  hesitation  about  what  we  are
 doing  so  far  as  this  Bill  is  concerned.  if,
 as  I  said.  in  the  first  place  we  confine
 it  only  to  the  Houses  of  Parliament  and
 in  the  next  place,  we  submit  the  phrase-
 logy  of  clauses  3  and  4  for  scru-
 tiny  by  hon.  Members  of  this  House.
 During  the  course  of  the  debate  I
 found  some  of  the  hon.  Members
 thought  that  probably  it  was  the  anxiety
 of  the  Treasury  Benches  or  the  Mem-
 bers  on  this  side  that  this  freedom
 should  not  be  extended  to  the  press.  I
 can  assure  them  that  it  is  far  from
 reality.

 Shri  S.  S.  More  :  Good  sign.

 Shri  Pataskar:  Not  only  good  sign,
 but  if  I  were  only  to  refer  to  this  de-
 bate  itself,  I  would  say  that  the  Trea-
 sury  Benches  have  all  along  shown  a
 greater  regard  to  bearing  and  putting
 up  with  things  which  the  Opposition
 very  rightly  have  got  the  right  to  say.
 As  Pandit  Thakur  Das  Bhargava  was
 saying....

 Pandit  Thakur  Das  Bhargava:  They
 also  in  turn  have  heard  the  abuses  that
 now  our  Ministers  are  hearing.  They
 were  more  tolerant  because  they  to  an
 extent  deserved  the  abuses.

 Shri  Pataskar  :  Whoever  crosses  from
 that  side  to  this  side  has  to  have  a
 thick  skin.  He  cannot  afford,  there  is  no

 uestion  whether  it  is  now  or  before.
 will  give  only  one  instance.  When

 the  hon.  Member  moved  his  Bill  on  the
 23rd  there  was  a  reference  to  lawyers.
 I  was  only  reminded  of  this  casually,
 I  do  not  make  a  point  of  it.
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 “Where  lawyers  are  not  very  po-
 pular....”

 Probably  the  hon.  Member  was
 saying  he  is  not  a  lawyer  himself,  but
 I  must  state  here  that  though  he  is  not
 a  lawyer,  he  has  taken  gréat  pains  to
 study  the  law  so  far  as  this  particular
 aspect  is  concerned,  and  really  I  think
 that  none  of  the  lawyer  members  who
 have  spoken  after  him  have  been  able
 to  add  to  what  he  has  already  said.
 That  is  a  very  good  compliment  though
 he  modestly  said  he  was  not  a  lawyer.

 Naturally  somebody  might  have
 thought  that  bad  lawyers  are  popular.
 That  has  nothing  to  do  now.  Some-
 body  might  have  thought  that  bad
 lawyers  have  become  Ministers.  I  think
 it  is  not  only  the  present  practice.
 Even  in  the  past....

 Shri  S.  S.  More:  Is  that  not  a  tradi-
 tional  policy  ?

 Shri  Pataskar:  This  comes  not  from
 the  present  Minister,  but  from  an  ex-
 Minister.  So,  it  is  applicable  to  all,
 whether  present  or  ex.  It  is  not  appli-
 cable  only  now.  It  is  a  very  good  truth.
 But  even  ex-Ministers  when  they  move
 from  these  benches  and  go  there,  forget
 this  would  apply  to  them.  That  is  what
 I  wanted  to  point  out.  So,  it  is  the
 habit  and  we  have  to

 put
 up  with  it.

 We  have  all  played  that  game.  That
 matter  is  different,  it  does  not  come
 into  the  picture  at  all.

 The  only  question  is  what  should  be
 done  in  the  matter.  Who  is  defamed,
 what  is  the  aim,  is  all  different.  That
 is  why  I  believe  on  the  whole  it  is  a
 very  good  piece  of  work  that  is  being
 tried  to  be  done  by  the  Hon.  Mover.
 He  has  brought  forward  this  legislation.
 I  think  it  wi ‘fl  be  referred  to  the  Select
 Committee.

 Then  the  question  was  raised  whether
 it  means  acceptance  of  any  principles.
 Well,  so  far  as  |  am  concemed,  I  am
 of  the  opinion  that  there  is  no  question
 of  any  principle  involved.  Everybody
 is  agreed.  As  we  look  into  the  speeches,
 the  question  is:  what  should  be  done
 so  that  there  should  be  no  bar  on  pro-
 per  and  efficient  publication  which
 might  correctly  give  right  information
 to  the  public  in  general  to  which  they
 are  entitled,  because  they  are  entitled
 to  know  as  to  what  we  are  doing  here.
 Naturally,  people  outside  do  not  look
 at  it  from  the  point  of  view  whether
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 we  are  defaming  or  not.  They  think  we
 are  Members  of  Parliament  doing  work
 of  national  importance.  Therefore  that
 question  we  need  not  at  all  take  into
 consideration.  And  I  believe  that  so
 far  as  the  principle  is  concerned,  no-
 body  wants  that  there  should  be  any
 hurdles  placed  in  the  matter  of  the  pro-
 ceedings  of  this  House  being  properly
 reported  without  any  malice  in  the  best
 interests  of  the  society  and  the  nation.
 It  is  from  that  point  of  view  that  I
 agree  to  the  amendment  which  has  been
 moved  by  the  hon.  Member  Shri  Rane
 that  the  Bill  be  referred  to  the  Select
 Committee.  I  hope  the  suggestions
 which  I  have  made  will  be  taken  into
 account,  and  the  Bill  will  emerge  in  a
 form  which  will  remove  all  fears,  sus-
 picions  and  apprehensions  in  the  minds

 oe
 a  few  Members,  if  they  still  have

 them.

 Mr.  Deputy-Speaker:  I  do  not  think
 the  Mover  wants  any  more  time  now
 to  reply  to  the  debate.

 Shri  S.  S.  More:  No.

 Shri  Feroze  Gandhi:  No.

 Shri  Keshav:
 or  pred

 :  May  I  know
 what  has  happened  to  amendement  No.
 2  which  I  had  tabled?  l  had  put  it
 only  for  the  identical  reasons  that  were
 anticipated  by  the  Law  Minister.  We-
 are  making  provision  here  for  the  State
 legislatures  also.  So,  I  thought  if  it  is
 sent  for  circulation,  the  local

 legis
 isla-

 tures,  the  State  Governments  and  the
 local  bodies  and

 every
 body  else  concern-

 ed  would  be  cousulted.  That  was  the
 object  with,  which  I  had  moved  this
 amendment.

 Shri  Feroze  Gandhi  :  They  are  already
 being  consulted.

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  wants  me  to  put  it  to  the
 House,  I  shall  put  it.  But  Government
 are  not  prepared  to  accept  it.  Now
 that  they  are  prepared  to  accept  the
 other  amendment,  it  is  implied  that  the
 other  amendments  will  not  be  accepted
 by  them.  Would  the  hon.  Member  like
 me  to  put  it  to  vote  ?

 Shri  Keshavaiengar:  The  Mover  has
 not  been  pleased  to  accept  the  amend-
 ment  suggested  by  the  Law  Minister.

 Shri  Feroze  Gandhi:  Yes,  I  acce
 pt the  amendment  for  reference  to

 Select  Committee.  I  have  already  told
 you,  Sir.
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 Mr.  Deputy
 “Speaker

 :  So,  the  Mover,
 *Government  and  others  also  are  agreed
 that  the  Bill  should  be  referred  to  the
 Select  Committee.  Now  may  I  know
 ‘the  reaction  of  the  hon.  Member  7

 Shri  Keshavaiengar:  In  view  of  the
 «observations  made,  I  do  not  press  it.

 Mr.  Deputy-Speaker  :  The  question  is:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Shri  Hari  Vinayak  Pataskar,  Dr.
 Ram  Subhag  Singh,  Shri  Tribhuan
 Narayan  Singh,  Shri  Ganesh
 Sadashiv  Altekar,  Shri  Narhar
 Vishnu  Gadgil,  Shri  Nemi  Chandra
 Kasliwal,  Shri  Bhagwat  Jha  Azad,

 .Shri  Abdus  Sattar,  Shri  Balkrishna
 ‘Sharma,  Shri  Kamakhya  Prasad
 Tripathi,  Dr.  Shaukatullah  Shah
 Ansari,  Shri  A.  M.  Thomas,  Shri
 Feroze  Gandhi,  Shri  R.  Venkata-

 ‘raman,  Shrimati  Subhadra  Joshi,
 ‘Shri  Radhelal  Vyas,  Shri  Paidi
 Lakshmayya,  Shri  Tekur  Subrah-
 manyam,  Shri  Shankar  Shantaram
 More,  Shri  Jaipal  Singh,  Shrimati
 Renu  Chakravartty,  Shri  है.
 Ananda  Nambiar,  Shri  Amjad  Ali,
 Shri  K.  S.  Raghavachari,  Shri

 “Bhawani
 Sing»,

 Dr.  A.  Krishna-
 swami,  Shri  N.  C.  sy  Shri
 A.  E.  T.  Barrow,  Shri  sinh

 i B.  Dabbi,  and  the  Mover  wit
 instructions  to  report  by  the  Ist
 May  1956."

 The  motion  was  adopted.

 Mr.  Deputy  :  So,  the  Bill  is
 referred  to  the Seer  Committee.

 -INDIAN  PENAL  CODE
 MENT)  BILL

 (Amendment  of  section  429)

 पंडित  ठाकुर  दास  भार्गव  (गुड़गाव)  :  जनाब
 डिप्टी  स्पीकर  साहब,  में  तजवीज

 करता  हूं  कक
 कि

 'इंडियन  पैनेल  कोड  (अमेंडमेंट)  बिल,  अमडमेंट
 श्राफ  सेक्शन  420,  को  यह  हाउस  कंसीलर

 (विचार)  करे  :

 “That  the  Bill  further  to  amend
 the  Indian  Penal  Code,  1860,  be
 taken  into  consideration.”

 यह  इतना  छोटा  सा  बिल  है  भ्र ौर  इतना  सेल्फ
 'एक्स प्लेनेट री  श्रमेंडमेंट  (स्वयं  व्याख्यात्मक  संशो-

 घन)  है  और  वह  इतना  साफ़  है  कि  उसके  मुता-
 “मलिक  बहुत  ज्यादा  वजूहात  देने  की  ज़रूरत  नहीं

 (AMEND-
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 है  t  तो  भी  चूंकि  दफा  ४२१  ऐसी  दफा  है  जो  कि
 झाम  तोर  पर  काम  में  नहीं  कराती  है इस  वजह  से
 बहुत  से  लोगों  को  ग़ालिबन  यह  पता  नहीं  होगा  कि
 यह

 का
 है  क्या  कौर  किस  गरज़  से  यह  लाया

 गया  ॥

 जनाब वाला,  इंडियन  पैनेल  कोड  में  ४४५२  दफा
 जो  मिस्चिफ  (कुचेष्टा)  के  बारे  में  है  वह  इस
 तरीके  पर  है  :

 “Whoever,  with  intent  to  cause,
 or  knowing  that  he  is  likely  to
 cause,  wrongful  loss  or  damage  to
 the  public  or  to  any  person,
 causes  the  destruction  of  any  pro-
 perty,  or  any  such  ch  in  any
 property  or  in  the  situation  there-
 of  as  destroys  or  diminishes  its
 value  or  utility,  or  affects  it  in-
 juriously,  commits  ‘mischief’.”

 इसके  साथ  दो  एक्सप्लेनेशंस  (व्याख्याएं)  हैं
 जिनकी  कि  तरफ  में  जनाब  की  तवज्जह  दिलाना
 चाहता  हूं  भौर  वह  यह  हैं  :

 “It  is  not  essential  to  the  offence
 of  mischief  that  the  offender  should
 intend  to  cause  loss  or  damage  to
 the  owner  of  the

 property  injured or  destroyed.  It  is  cient  if  he
 intends  to  cause  or  knows  that  he
 is  likely  to  cause,  wron

 ful
 loss  or

 damage  to  any  person
 Y_  injuring any  property,  whether  it  belongs  to

 that  person  or  not”.

 इससे  जो  भ्रयला  हिस्सा  है  वह  इससे  भी  ज्यादा
 साफ  है  और  बह  इस  तरह  पर  है  :

 “Mischief  may  be  committed  by
 an  act  affecting  property  belong-
 ing  to  the  person  who  commits  the
 act,  or  to  that  person  and  others
 jointly.”

 5  P.M.

 इसका  साफ  मतलब  यह  हो  गया  कि  कोई
 भी  शख्स  ख्वाह  इस  फेल  को  करने  वाला  उस
 जायदाद  का  मालिक  हो  या  न  हो,  मिसरी  करने
 वाला  माना  जा  सकता  है,  चुनांचे  इसके  नीचे
 ज्वाइंट  ओनरशिप  (संयुक्त  स्वामित्व)  की

 रैस्ट्रिवशन  (प्रतिबन्ध)  भी  दी  हुई  है।
 मिसरी  का  जुर्म  साबित  करने  के  रास्ते  तीन
 चीजें  जरूरी  है।  सब  से  पहले  इं टें गन  (इरादा)
 का  होना  जरूरी  है,  उसकी  इं टें क्षम  यह  हुई  :
 to  cause  wrongful  loss  or  damage  to  the
 public  or  to  any  person.  जो  यहां  पर  लक्ष्य
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 =  एनी  परसन  है  तो  उसकी  ज्ञात  से  किसी  आदमी
 का  सवाल  ही  नहीं  है  |  अगर  वह  इनवाल्व

 (शामिल)  हो,  झगर  कोई  दास  पब्लिक

 {
 जनता)

 की  तारीफ  में  श्मा  सकें,  प्रखर  उसको

 गमी  दास  नुकसान  पहुचाये  तब  भी  वह
 शख्स  मुजरिम  बन  जाता  है.।  पब्लिक  की  तारीफ
 आपको  मालूम  ही  है:

 Portion  of  the  public  is  also  public,
 according  to  the  definition  of  the  Indian
 Penal  Code.

 जिस  के  मानी  यह  हैं  कि  उसका  इरादा
 पब्लिक  के  किसी  हिस्से  को  या  किसी  परसन
 को  नुकसान  पहुँचाने  का  हो  या  उसको  महज
 इल्म  हो,  इरादा  न  हो  कि  ऐसा  फेल  करने  से  किसी
 को  नुकसान  पहुंचेगा,  पब्लिक  को  या  उसको
 सो  वह  मुस्तहिक  हो  जाता  है  दफा  ४२५  का  |

 जिस  सैक्शन  की  में  तरमीम  चाहता  हूं  उसकी
 सरफ  में  आपकी  तवज्जह  दिलाना  चाहता  हूं  ।
 सैक्शन  इस  तरह  से  है:

 “Whoever:  commits  mischief  by
 killing,  poisoning,  maiming  or  ren-
 derin  useless,  any  elephant,
 camel,  horse,  mule,  buffalo,  bull,
 cow  or  ox,  whatever  may  be  the
 value  thereof,  or  any  other  animal
 of  the  value  of  fifty  rupees  or  up-
 wards,  shall  be  punished  with  im-
 prisonment  of  either  description
 for  a  term  which  may  extend  to
 five  years,  or  with  fine,  or  with
 both.”

 इसके  साथ  जो  में  लिखवाना  चाहता  हूं  वह
 सिर्फ  इस  कद्र  है।  में  उस  सैक्शन  को  छना  नहीं
 चाहता,  में  तो  सिर्फ  एक  प्राविजों  (परंतुक)
 ऐड  (जोड़ना)  करवाना  चाहता  हूं  जो  इस
 अकार  है  :

 “Provided  that  the  offender
 under  this  section  shall  be  pre-
 sumed  to  have  possessed  the  inten-
 tion  to  cause  or  the  knowledge  that
 he  was  likely  to  cause  wrongful
 loss  or  damage  to  the  public  or  to
 any  person.”.

 कराई  पी०  सी०  में  दफा  २३  में  रांगफुल  लास

 (दो षा वह  हानि)  और  रांग फल  गेन  (दोषावह

 हा)

 की  जो  तारीफ  दी  हुई  है,  वह  इस  तरह

 “Wrongful  gain’  is  gain  by  un-
 lawful  means  of  property  to  which
 the  person  gaining  is  not  legally
 entitled,”
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 में  भ्र दब
 से  गुजारिश

 करना  चाहता  कि

 जुर्म  करने  के  जो  उसने  एक्ट  (
 रसल करना  है  वह  किसी  जानवर  को  जिस  का  हे

 जिक्र  है,  हाथी,  ऊंट  वगैरह,  इन  जानवारों  का
 killing,  maiming  or  poisoning  or  in  nay
 other  manner,  करना  है  या  उनको
 नुकसान  पहुंचाना  है,  जिससे  कि  उनकी

 या  उनमें  से  कसी  की  यूटीलिटी
 (उपयोगिता)  खत्म  हो  जाए  |  जहां  तक  इन
 जानवरों  का  सवाल  है,  यह  साफ  है  कि  जो  जिस
 जानवर  का  मालिक  है,  उसके  इलावा  भी  जानवर
 एक  ऐसी  चीज  है  जो  मालिक  में  या  गैर  मालिक  में
 तमीज़  नहीं  करता  है,  पब्लिक  के  फायदे  की  चीज
 है  ।  चाहे  मालिक  चाहें  या  न  चाहें,  वह  रहती
 पब्लिक  के  फायदे  की  ही  चीज  है  बह  हर  एक
 के  काम  भाता  है  |  पब्लिक  के  फायदे  की  यह  चीज
 इस  लिए  भी  है  कि  जो  उसका  मालिक  है  वह  उसे
 बेच  सकता  है,  खुद  इस्तेमाल  कर  सकता  है उसको
 बह  हायर  (किराए)  पर  ले  सकता  है,  किसी

 दूसरे  को  दे  देता  है किसी  तरह  से  भी  देखा  जाए  बह
 रहती  पब्लिक  के  फायदे  की  ही  चीज  है  |  इस  लिए
 पब्लिक  इंटरेस्ट  (जन  हित)  में  इन  जानवरों
 को  कंस  (रक्षण)  किया  जाना  जरूरी  है  ।
 बाप  देखें  तो  भ्रापको  मालूम  होगा  कि  १८०७  में
 मैकाले  साहब  ने  इन  जानवरों  के  लिये  एक  कानून
 बनाया  था  |  इतना  ही  नहीं,  पब्लिक  के  फायदे
 के  लिये  एक  और  प्रिवेंशन  प्राण  क्रूग्नल्टी  दू
 एनिमल्स  एक्ट  (पशु  भ्रष्टाचार  निरोधक  सधी-
 नियम  )  भी  है।  यह  एक्ट  भी  उस  कानून  का  एक
 तरह  से  पार्ट  (भाग  )  है।  में  अर्ज  करता  हूं  कि  जहां
 तक  इनसानी  जिन्दगी  है  वह  भी  एक  तरह  से  इन
 जानवरों  की  जिन्दगी  है  साथ  ही  साथ  जिन  के
 पास  यह  जानवर  होते  हैं  वे  लोग  इनसे  इस  कद्र
 प्यार  करते  हैं  जिस  तरह  से  कि  थे  प्र पने  बच्चों  से
 प्यार  करते  हें  कौर  भ्र पने  बच्चों  की  तरह  से
 उनको  पालते  हें  |  हमारे  मुल्क  में  जहां  जानवरों
 की  यूटीलिटी  की  बजह  से  चाहे  इन  की  इज्जत  हो
 चाहे  किसी  और  वजह  से,  लेकिन  अमरीका  में
 भी  अगर  किसी  आदमी  के  पास  एक  घोड़ा  हों,
 मेयर  हो  उसके  साथ  भी  वह  इतना  प्यार  करता  हैं,
 इतनी  मुहब्बत  करता  है,  जेसे  कि  वह  उसकी
 फैमिली  (परिवार)  का  एक  पार्ट  हो  ।  जो  कहते
 की  बात  है  गौर  जिस  कद्र  फारेन  कंट्रीज  (विदेशों)
 में  उसके  साथ  प्यार  किया  जाता  हैं,  वह  तो  भ्रापको

 मालूम  ही  है  |  तो  में  अर्ज  करता  हूँ  कि  जहां  तक
 एनिमल  लाइफ  का  ताल्लुक  है,  हमें  यह  कहना  ही
 पड़ेगा  कि एनिमल  लाइफ  (पशु  जीवन)  एक  तरह
 से  हमारी  भ्र पनी  लाइफ  का  एक  पार्ट  है,  एक
 इंटेल  (भिन्न )  पार्ट  है  और  एनमिल  से
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 [af  a  revere  भागने]

 पब  से  ज्यादा  जो  फायदा  उठाता  है,  बह
 इनसान  ही  उठाता  ह  ।  इसी  चीज  को  देखते

 हुए  श्राप  दी०  सी०  में  सैक्शन  ४२८७  ४२६  कौर

 ४३०  वगैरह  जोड़े  गए  हैं  I

 अरब  इतना  होते  हुए  भी  सवाल  उठता  है  कि

 जब  इतना  लम्बा  जोड़ा  कानून  मौजुद  है  भौर

 इतने  सैकदांस  मौजुद  हैं,  तो  में  तरमीम  क्‍या

 चाहता  हूं  भोर  क्‍यों  चाहता  हूं  ।  कानून  को  में

 हाथ  नहीं  लगाता  ।  जो  कानन  बना  है  उससे

 गु कोई  एतराज  नहीं  है,  वह  बहुत  बरच्छा  कानून  है।

 जानवारों  की  प्रोटेबदान  (संरक्षता)  का  भी

 मौजुद  है  मापकों  मालम  है  कि  इंडियन

 स  एक्ट  (भारतीय  साक्ष्य  प्रीमियम )
 की  दफा  ४  में  इस  चीज  की  डेफिनिशन  (परिभाषा  )
 वी  हुई  है  कि  प्रूफ  (प्रमाण)  किस  की  कहते  हैं
 कौर  डि सप् रूफ  (प्र प्रमाण)  किस  को  कहते  हैं,
 किस  के  इन्दर  प्रिजम्पशन  (पूर्वधारणा)  भा
 सकता  है  शौर  किस  के  प्रकार  प्रिज़म्पशन  नहीं
 भा  सकता  है  ।  अब  को  व्याख्या  “प्रूफ”  की  रखी

 गई  है  और  को  व्याख्या  डिंसप्रफकी  रखी  गयी  है
 जो  व्याख्या  प्रिज्यूम  की  रखी  गई  है'  घोर  जो

 व्याख्या  “होल  रिज्यूम/  की  रखी

 गई  है,  वह  में  आपकी  इजाजत  से  पढकर  सुनाना
 चाहता  हूं।  रिज्यूम  भौर  दौर  प्रिज्यूम  के  बारे

 में  यह  कहा  गया  है  :

 “Whenever  it  is  provided  in  this
 Act  that  the  Court  may  presume
 a  fact,  it  may

 ener  a
 eed  or  may  call  for  proof  of
 it.

 Whenever  it  is  directed  by  this
 Act  that  the  Court

 rps
 resume  a

 fact,  it  shall  regard  fact  as
 proved  unless  and  until  it-  is  dis-
 proved.”

 कौन
 सा  प्रूफ  है,  इसमें  जाने  की  मुझे  जरूरत

 नहीं  है  1  में  भ्  करता  हूं  कि  दफ़ा  ४  में  प्रिज्यूम
 की  प्रगति  तरह  से  व्याख्या  कर  वी  गई  है  t

 wa  जो  व्याख्या  ru

 ran
 (faa)  शरीर-

 प्रूव्ड"  (प्रसिद्ध)  की  की  गई  है  वह  इस  प्रकार  है  :

 “A  fact  is  said  to  be  proved,
 when,  after  considering  the  matters
 before  it,  the  Court  either  believes
 it  to  exist  or  considers  its  existence
 so  probable  that  a  prudent  man  .«
 ought  under  the  circumstances  of

 the  particular  case  to  act  upon  the
 supposition  that  it  exists.”
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 “A  fact  is  said  to  be  disproved,
 when,  after  considering  the  matters
 before  it,  the  Court  either  believes
 that  it  does  not  exist  or  considers
 its  existence  so  improbable  that  a
 prudent  man  ought  under  the  cir-
 cumstances  of  “e €  particular  case
 to  act  upon  the  supposition  that  it
 does  not  exist.”

 मेरी  अदब  से  गुजारिश  है  कि  इस  केस  में
 ड्राप  किसे  सामने  रखना  चाहते  हैं  |  इस  में  सवाल

 यह  पैदा  होगा  कि  अगर  इस  प्राविजों  को  हस  में
 जोड़  दिया  जाए  तो  क्या  फक॑  पड़ेगा  ।  में  दर्ज
 करता  हूं  कि  इस  एविडेंस  एक्ट  में  दो  ताने  बातें
 ऐसी  हैं  जिन  से  कि  यह  एक्ट  प्रोतप्रोत  है  ।  हम
 जानते  हैं  कि  में

 फ्सयूग

 म  के  रास्ते  इस  कानून  में
 दफा  ११४  रखी  गई  |  किसी  चीज  के  इन्दर
 वाक मात  को  देखकर

 एक  पेटेंट

 भेंट  (सके)  भादमी
 क्या  यकीन  करेगा,  में  आपके  सामने
 एक  इलस्ट्रेशन  (मिसाल)  के  ज़रिये  रखना  चाहता
 हूँ  ।  जहां  तक  में

 पु
 म  का  ताल्लुक  है  ज्यों  ही

 एक  मामला  भ्रदालत  के  सामने  भ्राता  है  प्राप्त
 अपने  भाप  को  एक  प्रेजेंट  मेन  (सतर्क  व्यक्ति)
 की  हैसियत  में  रख  कर  उन  वाकयात  से  नतीजा
 निकालती  है  कौर  इसको  प्रिज्यूम  करती  है  कि
 फला  बात  इस  तरह  से

 ्

 धौर  फिर  उसके
 बाद  किसी  नतीजे  पर  है  -  कांट  एन्ड
 इफेक्ट  (कार्य  थौर  कारण  )झ्र पनी  नेचर (  प्रकृति)
 में  उस  तरह  से  इंटरटवाइड  (जुड़े  हुए)  हैं  कि  एक
 चीज  से  दूसरी  चीज  निकलती  हैं,  या

 जल्द निकलता  है  ।  इसके  भिलावा  जो  ला

 (प्रा परा धिक  विधि)  का  एक  मुसल्लमा  उसूल  है
 बह  यह  है  :

 Every  man  is  presumed  to  intend  the
 natural  consequences  of  his  act.

 झगर  यह  उसूल  न  हो  ची  सारा  क्रिमिनल  ला
 नीचे  गिर  पडेगा  ।  मेरी  गुजारिश  यह  है  कि

 नैचुरल  कांसिक्वेंसिस  (स्वाभाविक  परिणाम)  जो

 एक  एक्ट  के  होते  है  उनकी  जह  से  बह  निकल
 सकता  है  |  मान  लीजिये  कि  एक  आदमी  किसी
 को  गोली  मार  देता  है  ।  उसको  साबित  करने
 के  लिये  वह  कहता  है  कि  मुझ  से  पीछे  खड़े  होकर

 झोवर-पावर  कर  लिया  कौर  मेरे  हाथ  से
 चला  दी  ।  वह  साबित  कर  सकता  है  कि

 में  ने शराब  पी  ली  थी  या
 मुझे

 दाराब  पिला  दी
 गयी  बी,  मुझे  होश  नहीं  था  में  क्या  करता,  रन-
 साउंड नेस  श्राफ  माइड  (मस्तिष्क  विकार
 भी  कह  सकता  है,  वह  कह  सकता  है  कि  में
 ऐसी  चीज  देखी  कि  में  पैशन  में  मर  गया  और  साफ
 था  कि  मुझे  यही  फेल  करना  चाहिये  था  बहू
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 सेल्फ  डिफेंस  (भ्रात्म  रक्षा)  की  प्ली  (दलील )
 भी  ले  सकता  है  ।  हालात  के  मुताबिक  उसका
 गिलट  (अ्रंपराध)  जज  हो  जायेगा।  झगर  कोई
 दास  किसी  को  मार  दे  तो  कानून  देखेगा  कि  आया

 इसका  इरादा  मारने  का  था  या  इसको  इस  बात  का
 इल्म  था  कि  उसके  फेल  का  यह  नतीजा  होगा  |
 अगर  कोई  बन्दूक  चला  दे  और  कोई  आदमी  मर
 जाये  तो  कानून  यह  प्रीज्यम  कर  लेगा  कि  इसका
 इरादा  या  तो  मारने  का  था  या  ऐसा  फेल  करने
 कथा

 जिससे  दुसरा
 सरा  भ्रामक  मर  जाये  ।  तो  [में

 अदब  से  करना  चाहता  हूं  कि  झगर  कोई
 आदमी  किसी  हाथी  को  मार  दे  तो  प्रदालत  यह
 प्रीतम  कर  लगी  कि  या  तो  इसका  हरादा  इस
 हाथी  के  मालिक  को  नुकसान  पहुंचाना  था  या
 इसको  यह  यकीन  था  कि  ऐसा  करने  सें  पब्लिक
 को  नुकसान  होगा  ।  इसके  साबित  करने  की
 जरूरत  नहीं  रहती।  कोर्ट  इसको  एज़्यूम  कर  लेती  है।
 तो  में!  यह  आपसे  कोई  नई  बीज  नही  कह  रहां  हूं  ।

 अभी  थोड़ा  ऐसा  हुआ  हमारे  सामने  प्रनटचे-
 बिलिटी  ऐक्ट  (भ्रस्पृस्यता  निवारण  अधिनियम )
 शाया  था  और  उसकी  दफा  १५  में  जिक्र  था  कि
 अगर  कोई  शख्स  इस  तरह  का  ऐक्ट  करेगा  तो
 कानन  यह  प्रीज्यूम  करेगा  कि  उसका  इरादा  यह  था
 कि  गझनटैचेबिलीटी  को  आगे  बंढ़ाया  जाये  ।  इसका
 इटेंदान  प्रीज्यूम  कर  लिया  जायेगा  कि  दर  असल
 उसने  प्रनट्चेबिलिटी  को  आगे  बढ़ाने
 के  लिए  यह  एक्ट  किया  ।  हाउस  ने  इस  दफा
 को  मंजूर  किया  |  जब  हालात  'ऐसे  हों  कि  भ्रमर
 कोई  काम  किसी  दूसरे  काम॑  का  लाजिमी  जुज
 हो  तो  कोई  वजह  नहीं  है  कि  दूसरा  प्रीजम्पहान"
 किया  जाये  कौर  कानून  उसको  प्रोटेक्शन  देता  हैं
 कि  प्यार  वह  शख्स  उसके  बरखिलाफ  साबित  कर
 सकता  है  तो  वह  जुर्मसे  निकल  सकता  है  ।  मगर

 में
 कनक्लूनि

 प्रीजम्पशन  (निश्चयात्मक  धारणा  )
 रखता  तो  ऐतराज  हो  सकता  था  -  में  ने  तो

 रिवट्रेबिल  प्रीजम्पशन  (निराकरणीय  धारणा)
 रखा  है

 कुछ  अर्सा  हुआ  इस  हाउस  सें  गोल्ड  (सोने)
 के  स्मगलिंग  (तस्कर  व्यापार)  का  झगड़ा  पाया
 था  ।  उस  ऐक्ट

 नहीं

 दफा  सें,  जिसका  नम्बर
 इस  वक्‍त  याद  नहीं

 हि पगहा
 साहब  ने  इसी  तरह

 मुझे  चीज  हाउस  के  रखी  थी  कौर  उसे
 हाउस  ने  मंजूर  कर  लिया  था  क्योंकि  हम  जानते
 हैं  कि  स्मगलिंग  कौर  वह  दूसरी  चीज़  दोनों  ऐसे
 मिले  हुए  हैं  कि एक  काम  दूसरे  का  लाजिमी  नतीजा
 है  ।  इसी  वजह  से  कानून  में  “शैल  प्रिय”  रखा
 गया  है  |  यानी  जब  एक  चीज  होगी  तो  दूसरी
 चीज  जरूर  होगी,  जैसे  कि  में  धुएं  को  देखकर  यह

 5-38  Lok  Sabha
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 कह  दूं  कि  भ्राग  होना  लाजिमी  है  1  भ्रमर  किसी
 ने  किसी  जानवर  को  मार  डाला  है  तो  में  कह  सकता

 हूँ  कि  मारने  वाले  की  नीयत  यह  थी  कि  किसी
 को  नुकसान  पहुंचे  |

 जनाब  वाला  को  याद  होगा,  क्योंकि  जनाब

 ही  उस  सिलेक्ट  कमेटी  (प्रवर  समित्ति)  के  चेयर-
 मैन  (सभापति)  थे,  जिसने  कि  रेलवे  प्रापर्टी  के

 कानून  पर  गौर  किया  था  |  उस  कानून  के  बारे  में

 मुझको  ऐसा  मालूम  होता  कि  यह  जरूरत  से  ज्यादा
 सख्त  प्रीजम्पशन  बनता  हैं।  उसमे  ऐसा  हो
 सकता  था  कि  किसी  भ्रामक  नें
 रेलवे  की  चोरी  न  की  हो  पर  उसके  पास  कोई

 ऐसी  चीज  पुश्त हा पुश्त  से चली  झा  रही  हो
 पर  उसके  खिलाफ  प्रीजम्पशन  हो  जाये  ।  तो

 मुझे  वह  प्री जम्प शन  सख्त  मालूम  हुआ  ।  लेकिन

 हमने  उस  कानून  को  पास  किया  ।  इसी  तरह  से

 हमने  पोस्ट  अाफिस  के  मुताल्लिक  भी  कानून
 पास  किया  क्योंकि  उस  तरह  का  तार  सिवाय
 पोस्ट  झ्राफिस  के  और  किसी  के  लिये  नहीं  बनता

 है  ।  हमने  कहा  ठीक  है,  हम  प्री जम्प दन  कर  लेंगे।

 तो  में  ने  तीन  मिसालें  आपको  दी  हैं।  वे  इस
 चीज़  के  मुकाबले  जो  में  राज  अर्ज  कर

 रहं कमजोर  हैं  ।  यहां  पर  एक  ऐसे  जानवर  को
 का  मामला  है  जो  कि  बिल  नहीं  सकता,  जो
 अपनी  फरियाद  नहीं  कर  सकता  झ्र ौर  जिसको

 कानून  ने  दफा  पर्व  कौर  ४२६  में
 प्रोटेक्शन  दिया  हैं।  प्यार  किसी
 आदमी  को  मारा  जाये  तो  इंजन  परसन  (आहत
 ब्यक्ति)  सबसे  पहला  गवाह  होता  है,  उसके
 'रिश्तेदार  गवाह  होते  हैं  ।  यहां  पर  तो  वह  बेचारा
 जानवर  न  खुद  गवाह  हो  सकता  है  शौर  न  उसके
 बीवी  भौर  बच्चे  ही

 गवाह
 हो  सकते  &  भ्रमर  ऐसे

 बेजबान  जानवर  को,  जो  कि  इन्सान  की  इतनी
 खिदमत  करता  है,  कोई  मारता  है  तो  यकीनन  बह
 किसी  को  या  तो  नुकसान  पहुंचाने  के  लिये

 ऐसा  करता  है,  या  अपने  किसी  मवाद  के  लिपे
 करता  है,  जैसे  कि  झगर  कोई  जानवर  चोरी
 का  माल  हो  और  उसको  मार  दिया  जाये  ।  या  हो
 सकता  है  कि  किसी  को  ईजा

 गन

 art
 के  लिये

 ऐसा  किया  गया  हो  ।  हमारी  सोसाइटी
 हजारहा  बरस  सें  दुनिया  भर  सें  इस  बात  के
 लिये  मशहूर  रही  है  कि  वह  तमाम  जीवों  पर
 दया  करती  है  1  हमने  हजारहा  बरस  से  इस  उसूल
 को  कल् टी वेट  (पोषित)  किया  है  कि  सारे  जीवों
 के  साथ  दया  की  जाय  t  हमको  ग्र पनी  इस  चीज
 को  कायम  रखना  चाहिये  i]  इसके  लिये  ऐक्ट  तो

 मौजूद  द
 में  उसको  करा  वाजेह  कर  देना  चाहता

 हूं  हालत  में  कोई  हिन्दी  ऐसा  फैल  करे
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 उसके  वास्ते  प्रीजम्पशन  यह  होना  चाहिये  कि

 फ़िलवाक़े  इसका  जो  फेल  है  बह  इस  नीयत  और

 इरादे  से  हुआ  है  भ्र ौर
 मुलजिम

 को  प्रतिकार
 है  कि  वह  साबित  कर  सके  कि

 उसका  ऐसा  इरादा

 नहीं  था  और  न  उसे  इस  नतीजे  का  इल्म
 था  ।  तो  में  दर्ज  करूंगा  कि  जनाब

 किसी  त्
 ते

 ख्याल  से  इसे  देखें  यह  मुनासिब  है  ।  इस  fT
 लिये में  में  अपनी  गुजारिश  को  पक्का  करने  के  लिये

 एविडेंस  ऐक्ट  में  कुछ  पढ़  देना  चाहता  हूं:
 “In  cases  in  which  a  court  ‘shall

 presume’  a  fact,  the  presumption
 is  not  conclusive,  but  rebuttable.
 Of  course  there  is  no  option  left
 to  the  court,  but  it  is  bound  to  take
 fact  as  proved  until  evidence  is
 given  to  disprove  it  and  the  party
 interested  in

 disp
 roving  it  must

 produce  such  evidence  if  he  can.
 Presumption  of  this  sort  arises
 chiefly  as  follows:  where  from  the
 nature  of  the  case  the  truth  of  the
 thing  presumed  is  in  a  high  degree
 probable  as  for  instance,  the  ge-
 nuineness  of  a  document

 Farporee to  be  the  Gazette  of  India,  or  o
 a  duly  signed  record  of  evidence;
 or  else  when  it  is  as  for  instance;

 a  document  called  for  and  not  pro-
 duced......  ”

 यही  चीज़  में  जनाब  की  खिदमत  में  प्रति
 कर  रहा  था  ।  में  जनाब  के  तजबें  को  भ्रपील  करता

 हूं  बतोर  जज  के  शौर  बतौर  काउंसिल  के  ।
 अगर  कोई  मामला  किसी  अदालत  के  सामने
 आता  है  तो  उसमें  यह  शैल

 रिज्यूम

 /
 भी  खास

 हालात  पर  मुनहसिर  होता  है  |  फायदा

 शु
 को  सेल्फ  डिफेंस  का  मिल  सकता  है,

 फायदा  उसे  प्रासिक्यूशन  की  एविडेंस
 (भरभियोक्ता  के  साक्ष्य )  का  मिल  सकता  है
 वह  उसे  दिया  जाता  हैं  -  मुलजिम  को  प्रासिक्यूशन
 की  एविडेंस  से  ही  क्सर  फायदा  मिलता  है,
 डिफेंस  की  एविडेंस  (प्रतिवादी  के  साक्ष्य)  से
 भी  फायदा  मिलता  है  मगर  बहुत  कम  मोकों  पर  ।
 अदालत  टोटैलिटी  श्राफ  सरकम्‌स्टांसेज  (समस्त
 परिस्थितियों)  को  देखकर  ही  मुलजिम  को
 दाक  का  फायदा  देती  है  I  तो  जो  मेरा  सर्जेशन

 (सुझाव)  है  उससे  किसी  का

 गुरशान

 किसान  नहीं  बल्कि

 एक  तरह  से  पोजीशन  (स्थिति)  वाजेह  हो  जाती

 है  ।  में  ने  इस  चीज  को  दफा  ४२५  दफा  के  साथ

 लागू  नहीं  किया  है  1  में  ने  सिर्फ  इसको  वहां  लागू
 किया  है  जहां  कि  जानवरों  का  सवाल  है  ।  भ्रमर
 में'  इसको  दफा  ४२५  के  साथ  लागू  करता  तो  यह
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 कहा  जा  सकता  था  कि  इसमें  इन जस्टिस  (भ्र न्याय )
 होने  का  इमकान  है  -  जनाब  इसकी  दफा  २
 को  मुलाहिजा  फरमायें  में  प्रणब  से  प्रति  करूंगा

 कि  इस  से  उन  जीवों  को  ज्यादा  प्रोटेक्शन  मिलेगा

 जिनको  कि  कानून  ने  पहले  से  ही  प्रोटेक्शन  दे
 रखा  है  ।  कौर  लोग  उन  बेजबान  जीवों  क ेखिलाफ
 ज्यादा  जुर्म  नहीं  कर  सकेंगे  जो  कि  सोसाइटी
 की  इतनी  सेवा  करते  हैं  |  इससे  प्रासिक्यूशन  का
 भार  कुछ  कम  हो  जायेगा  ।  और  में  समझता  हूं
 कि  इसके  लिये  आनरेबल  मिनिस्टर  साहब
 मुझे  मुबारक  बाद  देंगे  क्योंकि  में  उनका  ही  काम
 कर  रहा  हूं  कौर  उनका  भार  कम  कर  रहां  हूं  ।
 में  नहीं  जानता  कि  उनका  क्या  ऐटिट्यूड  होगा  ।

 हि  में  अदब  से  दर्जे  करूंगा  कि  जो  कुछ  में  ने  दर्ज
 किया  है  वह  किसी  मेंटल  रिजर्वेशन  (मनों

 हु के  साथ  रजें  नहीं  किया  है  ।  में  बे  अपने
 काई  (पत्ते)  टेबिल  पर  रख  दिये  हैं  1  इसमें
 किसी  का  नुकसान  नहीं  है  t  इसमें  सिर्फ  यह  फायदा
 है  कि  जो  इस  तरह  के  अाफेंडस  (भ्र परा धी )  हैं
 ये  जल्दी  सजा  पा  सकेंगे  ।

 Mr.  Deputy-Speaker  :  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Indian  Penal  Code,  1860,  be
 taken  into  consideration.”

 Does  the  hon.  Minister  like  to  give
 his  reaction  now,  or  would  he  like  to
 hear  some  speéches  ?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  There  are
 only  ten  minutes  left.

 M  i  baa  homey  '  (Ambala-Simla)  :
 r.  uty-Speaker,  I  rise  to  oppose

 the  Bill,  because,  I  find  on  analysis,  it
 will  be  a  negation  of  law  and  a  nega-
 tion  of  justice.

 Now,  I  want  you  to  examine  it  with
 a  certain  amount  of  care  and  scrutiny
 to  which  the  provisions  ought  to  have
 been  subjected.  I  am.  surprised,
 coming  from  a  criminal  lawyer  of  very
 great  repute,  for  whose  learning  and
 talents  I  have  got  nothing  but  the  most
 genuine  admiration,  that  he  should  have
 reversed  by  one  stroke  of  his  pen  a
 well-known  doctrine,  the  ABC,  or  the
 very  elements  of  Criminal  Law  “actus
 on  sit  reus  nisi  mens  sit  rea”  is  some-
 thing  beyond  my  comprehension.  No
 act  is  wrongful  unless  it  is  accompanied
 by  a  guilty  mind  or  an  evil  mind.  He
 says  that  if,  while  his  driver  is  drivin,
 his  car

 say
 at  night,  may  be  because  o

 the  contributory  negligence  of  animals,
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 he  happens  to  break  the  leg,  may  be  of
 a  goat  or  of  a  calf,  then  his  driver  is
 entitled  to  maximum  imprisonment  of
 five  years.  He  will  be  presumed  guilty.
 This  is  the  proposition  that  my  hon.  Col-
 league  puts  forward  for  accepting  be-
 fore  this  House  in  all  earnestness.  He
 says  that  if  he  happens  to  drive  his  car.
 maybe  himself,  maybe  through  a  driver,
 maybe  otherwise,  and  if  some  harm  is
 caused  to  an  animal,  not  due  to  his
 negligence  but  through  the  contributory
 negligence  of  an  animal,  maybe  a  dog,
 maybe  a  Siamese  cat,  maybe  an  animal
 that  you  do  not  readily  notice,  under
 this  draconic  law  that  he  proposes—
 even  Draco  will  turn  in  his  grave  as  to
 the  severity  of  the  matter—you  will
 have  to  presume  him  to  be  guilty.  It
 is  not  merely  a  discretionary  but  a
 mandatory  presumption.

 Mr.  Deputy-Speaker  :  He  has
 ap

 plied
 it  only  to  429  and  not  to  dogs  and  cats.

 Shri  Tek  Chand:  No,  Sir.  Kindly
 read  with  me  section  429.  After  the
 list  of  animals  is  exhausted....

 Mr.  Deputy-Speaker:  “Fifty  rupees”
 is  there.

 Shri  Tek  Chand:  “Whatever  may  be
 the  value  thereof”,  it  is  said:  “or  any
 other  animal  of  the  value  of  Rs.  50”.
 Today  you  cannot  get  a  good  dog  for
 less  than  Rs.  50.

 An  Hon.  Member:  Rs.  200.

 Shri  Tek  Chand:  Therefore,  my  sub-
 mission  is  that  this  sentence  he  im-
 poses  upon  the  negligent  man,  upon
 the  man  who  has  been  rather  careless,
 or  upon  an  innocent  man  where  an
 animal  happens  to  be  negligent.

 Not  only  that.  There  is  another
 novel  proposition  in  this  small  Bill.
 Not  only  the  maiming,  killing  or  da-
 maging  of  some  one’s  animal  by  an
 individual  becomes  an  offence  accord-
 ing  to  him,  but  it  is  proposed  to  make
 an  offence  the  maiming  of  an  ownerless
 property.  In  the  proviso  he  says:
 “that  he  was  likely  to  cause  wrongful
 loss  or  damage  to  the  public  or  to  any
 Person.  Now,  so  far  as  the  public  as
 the  owner  of  any  property  is  concern-
 ed,  all  that  I  am  aware  of  is  the  Go-
 vernment.  There  is  no  such  thing—if
 I  may  be  pardoned  for  going  back  to
 Roman  Laws—as  public  property  or
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 what  are  called  res  public  or  res  nullius,
 no-man’s  property  or  ownerless  pro-
 perty.  Ownerless  property  or  no-man’s
 property  cannot  be  treated  as  public
 property.  Public  property  is  that  which
 is  owned  by  a  public  body.  Therefore,
 every  bird,  every  animal  that  stalks  the
 land  is  a  res  nullius  until  it  is  owned
 either  by  a  body  which  is  public  or  by
 an  individual.  But,  according  to  the
 learned  author  of  this  Bill,  any  quad-
 ruped  injured  by  an  accident  or  other-
 wise  is  covered  under  this  law  and  five
 years  is  the  dose  that  he  prescribes.
 He  says  that.  Normally,  the  law  says,

 rove  a  person  guilty.  Bring  his  guilt
 ome,  the  onus  being  on  the  prosecu-

 tion.  Then,  of  course,  convict  him  and
 give  him  such  a  sentence  which  fits  the
 enormity  of  his  crime.  But  my  learned
 friend  says,  ‘No’.  We  start  with  the
 presumption  that  the  man  _  is  guilty.
 We  are  not  going  to  hear  anything  and
 we  are  not  going  to  prove  anything  !
 Prosecution  is  not  going  to  discharge
 the  burden  or  the  onus  of

 P
 roving  the

 guilt,
 and  guilt  is  presumed!  A  crime

 s  been  committed!  Now,  it  is  for
 that  person  to  show  that  he.is  innocent.
 The  entire  doctrine  of  criminal  juris-
 prudence  is  reversed  by  this.  Every-
 body  who  damages  an  animal  is  pre-
 sumed  to  be  guilty  and  is  worthy  of
 a  maximum  punishment  of  five  years.
 Not  only  that.  He  has  been  more  kind
 to  animals  than  to  human  beings.  Sup-
 pose  the  same  injury  is  done  to  a  child.
 Take  the  same  illustration  of  a  car.  A
 boy  of  8  or  9  or  0  is  run  over  and
 has  his  leg  fractured  or  some  injury  is
 done  to  him.  The  driver  will  not  be
 presumed  to  be  guilty.  There  again,
 the  law  expects  that  if  you  run  over
 a  human  being  and  thereby  the  person
 is  maimed  or  crippled,  the  prosecution
 will  prove  that  the  accused  person  con-
 ducted  himself  in  a  manner  which  was
 deliberate  or  intentional  and  it  amount-
 ed  to  culpable  negligence.  That  is  the
 worth  of  human  life,  and  even  ac-
 cording  to  the  opinion  of  my  learned
 friend,  there  is  no  such  presump-
 tion.  The  words  “shall  presume”  are
 not  there.  But  in  the  case  of  animals,
 he  says,  “Well,  we  are  guilty”.

 My  fears  are,  if  this  Bill  is  taken  to
 its  extreme  limit,  I  think  all  of  us  or
 at  least  most  of  us  will  be  living  under
 a  presumption  of  guilt.  I  hope  we
 will  stop  thinking  on  these  lines  so  that
 we  will  not  revolutionise  the  well-set-
 tled,  traditional  rules,  principles  and
 canons  of  criminal  jurisprudence.
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 श्री  धौर०  Sto  मिथ् 1  (जिला
 बुलन्दशहर) उपाध्यक्ष  महोदय,  में  भी  हस  बिल का

 करता  हूं  ।  इसके  विरोध  में  श्री  टेक  बन्द  ने  जो

 कुछ  कहा  है  वह  बिल्कुल  सही  है  ।  जानवरों  के

 मुताल्लिक  इस  तरीके  का  एक  खतरनाक  कानून
 बनाना  हमारे  मुल्क  के  लिये  मुनासिब  नहीं  हैं  ।
 झगर  किसी  बैल  की  या  जानवर  की  टांग  ट्ट
 गई  तो  भ्रदालत  यह  मान  लगी  बिना  किसी

 सबूत  के  कि  उस॑ने
 क  कि

 है,  इस  तरह  से  किसी
 शख्स  या  उसके  को  गिल्टी  प्रैज्यूम  कर
 लेना  बिना  किसी  सबूत  के,  यह  बढ़ा  खतरनाक
 उसल  हैं  शौर  फिर  इसके  साथ  साथ  यह  जरूरी

 नहीं  है  कि  वह  जानवर  किसी  मालिक  का  हो,
 किसी  का  भी  हो,  कोई  जानवर  किसी  जंगल  में
 कहीं  जा  रहा  हो  भौर  गर  वहां  कोई  दूसरा
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 जानवर  रास्ते  में  जरा  गया  और  उसकी  कहीं
 टांग  टूट  गई  तो  वह  जुर्म  हो  गया  ।

 Mr.  Deputy-Speaker  :  I  presume  that,
 the  hon.  Member  wants  to  continue  his
 speech  on  the  next  occasion.

 Shri  R.  D.  Misra:  I  will  speak  on  the
 next  day.

 Mr.  Depoty-Speaker:  The  House
 stands  adjourned,  to  meet  again  on
 Monday  at  0.30  a.m.

 5.30  P.M.

 The  Lok  Sabha  adjourned  till  Half
 Past  Ten  of  the  Clock  on  Monday,  the
 Oth  April,  1956.
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